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1699 
LOK SABHA 

IJ7ldru!tlay, 19th Deumber, 1956 

TIN Lok Sabha met at ElerJen of tIN Clodl 

[MR. SPEAItI!R in tM Chair 1 
ORAL ANl',WER TO QUESTIONS 

Delhi Junction Station 

·1334- Shri Ram Krishan: Will the 
Minister of Railways be pleased to 
refer to the reply given to Starred Ques-
tion No. 485 on the 30th July, 1956 and 
state: 

(a) whether the scheme for re-
mo:ielling of Delhi Junction Station 
has been finalised; and 

(b) if not, the reasons for delay? 

The Deputy Minister of Railway. 
and Transport (Shri AIagesan): (a) 
The plan for remoJeiling Delhi metre 
gauge Yard has been finalised and the work 
is in progress. The plan for remodelling 
Delhi Broad Gauge has been drawn up 
and is under examination. 

(b) Does not arise. 

Shri Ram Krishan: May I know 
ho", ml:ly new phtfor:m will be construc-
ted ? 

Shri Alagesan: The M. G. scheme 
includes the following: four platfonn 
lines for handling all through traffic; 
tw" platform lines for handling suburban . 
traffic. There are other items 0 f work 
also such as washable aprons on the 
platform line. There are a number of 
items. 

Mr. Speaker: He only wanted to 
know the platforms. 

Committee. for Roads and Railways 

·1337. Shri Gici;"snl: Will the 
Minister of Irrillation and Power be 
pleased to state: 

(a) whether the two Committee. 
one for roads and "the other for ra"I-' 
ways which had been constituted to 
.rudy the adequacy of waterways to 
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be provided in the road and rail em-
bankments had submitted their reports; 
and 

(b) if so, what are their recommen-
dations ? 

The Deputy Minister of Irrigatioa 
IIIld Power (Shri Hatbi): (a) These 
reports have not been received yet. 

(b r Does not arise. 

SIIrl Shree Narayan Dalll May I 
know whether these Committees have 
travelled through the country and, if so, 
the States which they have visited? 

Shri Balbi: These Qunmittees are 
for certain States only. . One is for Bihar 
and the other i. for Uttar Pradesh. Ano-
ther Committee i. for West Benpl 
So, these Committees for the road bridges 
and. the rail bridges are meant for thne 
particular areas. These Cemmitl< ,,-
the Road Committees and the Bridge Com-
mittees-will submit their reports on tbe 
conditions in respect of these specified 
areas only. 

Shri Shree Nara1lln 0..: May I 
know Whether these two Committees-
one for roads and the other for railways-
have met together and di5cusseci ~  
.. hemes which they might recommend 
to the Government? 

Shri H..tbi: Thev han- rot met 
together yet. I might S3)0 that representa-
tives of the railways arc abo att2c.htd to 
these Committe_es. 

Shri T. B. Vittal R .... : Mav I kr.o ... 
the names of members of these Ccnimittees ? 

Shrl Batbi: For eacn State the 
members are different, but I can mention 
the pattel n. For the road bridges, the 
following are thr: members: a repusenta-
tive of the Central Water and Power Com-

~ a representative of the Consult8-
ting ET'ginecr to the (J,)vemment of 
India (Roads). the Chief Engireer (Irri-
gation), the Chief Engix;ecr, FWD (Roeds 
and Buildings) of the State. the Superin-
tending Engir.eer of Roads cfthe roncemed 
circle.t and the special officer in ~ of 
local works. For the railway brio!,e., 
Ihe following are the members; a represen-
tative of the w ~ 8 ~~  of 
the Central Water and Power Commisfion, 
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a representative of the State Engineering 
Department and of the Irrigation Depart-
ment of the State. That would be the 
general pattern. 

Pandlt D. N. Tiwary: -May I know 
whether the petitions that are sent by the 
people from time to time regarding the 
opening of bridges, etc., have been sent 
to these Committees for scrutiny? 

Shri Hathi: I am not aware whether 
any representations have been received 
by these Committees. But generally, 
these Committees will examine the ade-
quacy of the waterways and the railway 
bridges and they will suggest remedial 
measures for increasing the water-ways, 
protection to major bridges, protection 
to minor bridges, protection to embank-
ment slopes, raising of formation levels 
where necessary for flood control require-
ments, etc. These will be generally the 
fields of activity of these Committees. 
If ."ylniy se:lis representations, naturally 
these Committees would consider them. 

Shri S. C. Samanta: May I know 
whether the American Rail-road Cnmmittee 
consisting of ~. Sanderson and Por-
ter is going to submit a report? 

Shri Hathi: That is not within the 
purview of these Committees. That is 
a separate subject. 

Ealtern Region Flood. 

fShri Sanganna: 
*'33?-A ~ Dr. Ram Subhag Singh: 

\. Shri M. lslamuddiu: 
Will the Minister of Irrigation anel 

Power be pleased to state whether 
Government propose to set up a comrnis-
sio 1 to srujy the elCne, of high floods in 
... tem V.P., Bihar, Orissa, West Bengal, 
Assam and other parts of the country? 

The Deputy Minister of Irrigation 
anel "ower (Shri Hathi): As indicated 
in the statement on the flood situation 
ma:!e in the House by the Minister of 
Irrigation and Power on the 1 zth Decem-
ber, 1956, it is proposed to set up a High-
Level Committee to examine broadly 
the flood problems in the country and 
suggest the lines on which flood protection 
work ..,ould be undertaken hereafter. 

Shri Saoganna: May I know whe-
ther the Commission has started function-
iJlg? 

Shrl Hathi: No, Sir. The matter is 
under consideration. The statement was 
made only on the 12th December, 1956-
a few days back. The composition of the 
proposed High-Level Committee has 
not been considered. 

Shri Shree Narayan D .. , May I 
know whether the State Gpvernmenta 
cJncerned would be consulted before the 

personnel of the Comm ittee is decided 
upon? 

Shri Hathi: Definitely. 

Roekef'eller Foundation 

*'338. Shri Blbhuti Miahra: Will 
the Minister of Health be pleased to 
stste: 

(a) whether it is a fact that Rocke-
feller Foundation (America) has announ-
ced grants to some Indian SchOOlS in the 
field of preventive medicine; and 

(b) if so, the special features of the 
grants ? 

The Minister of Health (Railr.umari 
Amrit Kaur): (a) Yes. A grant of 
Rs. 1,36,800/- covering" period of 3 
years was announced by the Rockefeller 
Foundation during the second quarter of 
1956 to the Christian Medical College, 
Ludhiana, for continuing the experi-
ment with the newer methods of preven-
tive medicine teaching, field investigations, 
and demonstraticns. 

(b) The outstanding feature of the 
lCbeme is that the approach of the stu-
dent to health problems is giyen a strongly 
preventive and practical bias and cla .. -
room teaching is reduced to a minimum. 
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For..... Butter uul Butter on 
°1 339. Shri Bheekha BhaI: Will the 

Minister of Food uul Apiculture be 
:pl .... d to refer to the replies givC'll 
,to Starred Que8ti"ns Nos, 2576 and 
1538 on the 28th May, and 30th AUlUlt, 
::1956 respectively and state: 

.' (a) whether any representation has 
bceol receh'ed by GovenunCllt for rcvisina 

the list of agencies which receive butter 
and butter oil as free gifts from foreign 
countries for distribution; 

(b) whether the Bharat Sewak Samaj, 
Social Welfare Board and other non-
official associations are not regarded by 
Government as appropriate agC'llcies for 
distribution of such gifts; and 

(b) if so, the action taken thereon? 

The Deputy MiDister of Food (Shri 
M. V. Krislmappa): Ca) No, sir. 

Cb) and Cc). Do not arise, as distri-
bution of relief supplies received under the 
Indo-US Agreement, 1951, is not done at 
Goverrunent instance but by the relief 
agencies themselves through distributors 
of their own choice. 

'Ii' ~ 1fIf ; iflIT li' ;;n;:r ~  
~ fit; ~ ~ if fiI;a;f ffi"{ mur 
m<!m: ~ m1f'f ~ g7f ? 

'" moio ~  : ~ ffi"{ ~ 
!IfTI.ff I 

Shri Bheekha Bhai: May I know 
whether the distribution cannot be made 
through voluntary agencies which arc 
working in the Adh asi area? 

Shrl M. V. Krislmappa: That we 
will consider when we next revise the 
agreanent. 

Shrl Bheekha Bhai: When this 
questi= was brought to the notice of the 
hon. Minister he assured us that he WOUld 
change the procedure of distributing 
foreign butter oil and butter through other 
agC'Ilcies. 

Shri M. V. Krislmappa: Whatever 
assurances have been given will be ful-
filled. 

Shri Bhapat jha Azad: In view of 
the innumerable questions that have been 
put in this House, we would like to know 
what action Government has taken to see 
that the distribution of these things is not 
exploited for political purposes. 

Shri M. V. KrisImappa: We are 
I"ing to revise this agreanent very soon, 
wheJ;l everything will be corrected. 

Shrlmad R_ Chakravartty: Is 
there any method of check-up to see whe-
ther this butter oil is distributed free to the 
people in the imerior villages or not? 

Shri M. V. Krislmappa: In ~. 
they have to submit to the Government 
a ceJtificate from the LocaJ Collector, 
whel'CYCr these have been diltributed. 
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Shri Bheekha Bhai: May I know 
whether any complaints have been received 
that the butter and butter oil was not 
distributed free of cost? 

SbrI M. V. KrisImappa: The ques-
ion was whether any representation has 

been received by Government to include 
the Bharat Sevak Sarnaj and other volun-
tary agencies. I replied that when we nen 
revise the agreement we will have all these 
things in mind. 

&press Goods TraID 5enric:e 

°1340. Shri jhubul SiDha. Will the 
Minister of Ran_,. be pleased to 
• tate: 

(a) whether the running of apresa 
aoods train has been fllVOllIllbly re-
ceived by those for whom it is intended; 
and 

(b) whether the response has heal 
found financially encouraging? 

The. Deputy Mbdster of RaIhra7s 
aad Tl"8DIIJ'Ol'l (Sbri A1qe8an). (a) 
and (b). Yes. 

Shri Feroze ~  Since the 
introduction of these express goods trains, 
how many trains have actUally run and how 
many have had to be cancelled between 
Bombay and Calcutta, or elsewhere? 
What I mean to say is that they are not 
running to schedule. 

Shri Ala'gesau: From Howrah the 
following trains were run: 

Howrah-Asansol; 
Howrah-Dhanbad; 
Howrah-K8Dpur; 
Howrah-Gaya; 
and Howrah-Delhi. 

Of those the following train ... ere 
discontinued; 

Howrah-Asansol; and 
Howrah-Dhanbad. 

These trains were discontinued from 
15-7-56 and Howrah-Gaya train ..... 
discontinued from 1-10-:;6. 

Shri Ferote Gandhi. My point w .. : 
Ale these trains running to schedule or 
not, or are they cancelled from time to 
time? 

Shri Alalelan. The scheduled time 
has been fixed-so many days for each 
train. These trains were cancelled due 
to the fact that traffic o,tfered was not bill. 

Sui P. e. BOle. May I know if there 
i. any difference in the freight ratea of 
aood. carried by expreBi good. train. and 
ordinary goods trains? 

Shri Ala.e...... Yeo. 

Sui P.e. Bose: What is the difference j-

Shri Alale •• a, I think it i. 6 pies' 
more per rupee-lam speaking subject 
to cOlrection. Wherever the schedule i.-
not kept then that eXcess charge collecled 
i. being refunded. 

Shri )hulau Sinha. M;ly I know 
jf any amount has been refunded to those 
who sent their goods by these trains. be-
cause, the goods did not reach their desti-
nation in time? 

Shri AIBlesan. I have got some figures. 
On the Southern Railway my information 
is that Rs. 1.603 was refunded. The totaT 
collected w ~ Ro. 75,598 . 

Shri K. C. Sodhi •• What is the total 
number of these trains running per month ?, 

Shrl Alaleaan: I am not able to give-
the figure without specific notice. 

Shri Fe_ Gandhi. These trains 
are running to a schedule and a time-
table. May I know if in tbe last one .year 
whether these schedules and tbe time-
tables were cancelled at any time. If so, how 
many such trains were cancelled. that 
means they did not operate according to-
the time-table? 

Shri Alagesan. I am not able to folio .... 
the hon. M.ember fully. 

Shrl Feroze Gaadhi. Then do not 
answer. 

Shri AlagelaD. Wherever the ~  
occuned, it occurred because t!te ualn 
did not run to the scheduled time. If 
the syheduled time is four days and the 
train takes more than four days then the 
extra amount collected is refunded to the 
parties. 

Shri Feron G.a,ndhl: The Deputy 
Minister has not followed. 

Sbri.M. K. Moitra. Will Govern-
ment be pleased to state if there i. an, 
arrangement to see that the carry.'ng capa-
city of the wagons is fully uuhscd? 

Shrl Alaleun' Yel. that is 1 ~ 
taken care of. 

Riae in Foodlraina Price. in Trip ..... 

°1341• Shri Daaar.th. De... Will 
the Minister of F .... d and Alrloulture 
be pleased to state: 

(a) whether the price of foodgraini' 
is rising in Tripwa; 

(b) whether the Pood Coordinatio. 
Committee. Tripura haa drawn the 
attention of G,"ernment to the r iae 
and suggested certain stepa to be take. 
immediately; aDd 
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(c) if so, what are the steps taken 
by Government to gin relief to the 
J'COple and bring down the price of food-
lrains? 

The D"1'uty Minister of P .... d 
(Shri M. V,. ~1 . .. (a) Rice 
continues to be Issued 1n Tnpwa from 
'Government fair price sbops ot the rate 
o! Rs. 15/- per maund. Supplies at ~ . 
rate cover a large section ofthe population. 

'-There has, however. been'some rise in the 
open marker prices. 

(b) Yes, Sir. 

(c) State Government are issuing rice 
through a number of fair price shops and 
these issues will continue. 

Shri Daaaratha Deb: May Iknow 
'whether Government is aware that one 
Jadab Sukla Das. a refugee from Ananda-
nagar Colony of Tlipura died of starvation 
on the streets of Agartala near ~
muhini on the ~  of December and If so, 
whether, his dead body was taken to the 

. hospital for POJ( morlem examInatIon; If 
so wbat are the findings and has any 
Tel'ief been rendered to the starving families 
of the deceased? 

Shri M. V. Krishanappa: No such 
report has been received by us. We are 
in constant louch wlth TrJpura. We send 
our officers often there. It may have so 
happened that one of the persons who was 
starving in PakIstan might have come ~  
and died. Tripura is surr0u"lded by Pak,s-

, tan. The starvir.g people from Pakman 
come to India and maybe one of the men 
who was ~ there might have CX'rne 
and died here. We have no reports to say 
that anyone of Our people have died here. 

Shrimati Renu Chaltravartty: May 
I know what is the quantity of foodgrajps 
which is required for Tripura and what !s 
the quantity that is allocated to be dlStrt-

. buted through the fairprice shops of 
Government? 

Shrl M. V. Krlshnappa: We are 
meeting the demand of 80 per cent of the 
people of Agartal. in Tripura State ot the 
rate OfI20Z. aday. OnlY20percentofthe 
people, who have lanas. who ale mostly 
rich people, are not suppIJed by us. We 

, have got enough rice stocks ~, ~ ~  
sometimes it is difficult to reach It as It IS 
a pocket. We air-lifted rice. We could 
not take rice in the beginning through 
Pakistan. 

Shri Velayudhan: May I know 
whether cards are issued to the individual 

.families so that they can go to the fair 
price shops and get foodgrain. ? 

Shrl M. V. Ktishnappa: In Tripura 
it has been done; not in other places. 

Shrl Dllisaratha Deb: May I know 
>whether it is a fact that rice in fair price 

shops has never gone beyond the periphe!, 
of Agattala town? Especially in the hill 
areas and rural areas, rice has never beea 
supplied. 

Shrl M. V. KrisbnBPpa: In fact, 
by the time the hon. Member re,ums. to 
Tripula, the question will be otherw,se. 
Prices arc falling because of good crops. 
In the south I have received lepolts of faU 
in pI ice by Ro. S pel maund. It has gone 
down by Rs. 6 a maund in Andhladesh 
and Tanjo,e. We expect a good rice crop. 
The harvest has started. Reports since 
last week show that price' are falFng 
steeply. Our feaT is thaI by the tirne of the 

elections people may exploit low prices. 

AuiataDce to Dispbu:ed T. B. Patienta -.w. l'alulit D. N. Tiwary: Will 
the Minister fo Health be pleased t .. 
atate: 

<a) whether the Union Government 
had refused to give additional money 
to the Delhi State ali!horities during 
this year for assitance to the deserving 
displaced T. B. Patients; and 

(b) if 80, the reasons therefor? 

The MiDlater of Health (Ralkumarl 
Amrit Kaur): (a) and (b). No. A sum 
of Rs. 15,000/- was sanctioned to the 
Government of Delhi on the &th June, 
1956 for granting financial assistance to 
deserving displaced T. B. patients. No 
request for an additional grant was received. 

Pandit D. N. Tiwary: May I know 
wbether the attention of the hon. Minister 
was drawn to the debate in the Delhi 
Vidhan Sabha where the Minister said that 
it was impossible to give aid to T. B. 
patients because the Union Government 
had refused aid? 

Rajkumarl Amrit Kaur: Perhaps 
the hon. Member is referring to the incident 
last year, 1955-56. A grant of Rs. 10,000 
was made to the Delhi State Government. 
Up to the end of 1955, they had not spent 
any of that money. In spite of that re-
minders were again sent to the several 
States where there are refugees saying 
that there was a little money still left over 
and we would give an extra grant. No 
reply, in spite of reminders, was 'received 
from Delhi till March, when it was im-
possible for them to spend any more money 
during the financial year. The Advisory 
Finance Committee said that the States 
that had spent their money and that had 
asked for more money before Delhi's 
request for Rs. Soco came, would get the 
extra money and not Delhi. 

PaDdit D. N. Tiwary: May I know 
whether the Union Minister of Health 
repudiated 'that char&e of the Delhi 
Minister? 
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Rajlwmari Amrit Kaar: I have 
already explained the circumstances of the 
case. We had to say no, because we 
never got any request from them in time. 
The money that was given to them up to 
the end of 1955 had not been spent. They 
did get Rs. 10,000 for that year. 

Sbrimati Da Palchaudh....,. : May 
I know whether some of the T. B. patients 
in some T. B. After-care homes have 
been refused admission because it has been 
said that they have already got help from 
the Government? 

Rajkumari Amrit Kaur: I do not 
know to which State the hon. Member 
i. referring. But, I have not got any 
news to that effect with me. 

Power GeneratioR 

*1343. Shri L. N. Misbr.: Will the 
Minister of lrrigatiOD and Power be 
pleased to state: 

(a) the comparative cost of power 
generated by the River Valley Project. 
of (i) Hirakud, (ii) Bhakra Nangal, (iii) 
Damodar Valley Corpofl!tion; and 

(b) the rate at which power has been 
l118de available to the consumers by each? 

The Deputy Minister of Irrlpdoa 
. aad Power (Shri Mathi): (a) and (b). 
A statement is laid on the Table of the 
House. [See Appendix V, annexure No. 
.pl· 

Shri L. N. Misbra: From the state-
ment it appears that difference in the cost 
of power generation in these three projects 
i. wide especially in the first stage. May 
I lenow the factors that have contributed 
to the low cost of power generation in 
Bhakra and the factors that have led to the 
high cost in the n.v.c.? 

Shri Mathi: The statement, as will 
be found, shows some difference in the 
first stage between Hirakud and Bhakra 
and n.v.c. In the second stage, there 
is not much difference between Hirakud 
and Bhakra. In the one case it comes to 

1'25 annas and in another case it is '2 
annas. In the case of n.v.c. it is . 364. 
That is because most of it is thermal 
power. Thermal power is costlier than 
hydro power. So far as the first stage in 
Bhakra is concerned, we are supplying only 
power from the power generated at Nangal 
that is, the GanguVlal and the Kotla 
Power-house. After the Bhakra dam is 
there, we will be getting more power and 
the average cost of production will be less. 

Shri L. N. Miahr.: The rate at which 
power is to be supplied to the consumers 
from these three projects, does not show 
much of resemblance with the cost of 
production in these three projects. How 
are you going to do it ? Are you going 

to have a pool or subsidise the supply of 
power? 

Shri Mathi: So far as D.V.C. and J 
Bhakra power is concerned, there is ne 
possibility of pooling. They are far 
away. As I said, the n.v.c. power is 
costlier because it i. thermal power. In 
the case of thermal power, cost of produc-
tion is greater and the cost of supply is al ... 
greater. As will be seen from the state-
ment, the rate at which power is to be 
supplied from the n. V.C. is higher than the 
rate at which pow..!'r is to be supplied from 
other places. Trie reason is the high 
cost of production in the n.v.c. There 
is no possibility of connecting n.v.c. with 
Bhakra. 

Shri VelayudhaD: On what basis i. 
this cost per unit calculated? Has the 
capital expenditure also been included? 
If so, will the hon. Minister compare 
it with the cost per unit in other countri." 
like the U.S.A.? 

Shri Matbi: The rate of power supply 
is determined on the basis of the cost of' 
generation in this country. We cannot 
compare the cost of generation of power 
in one country and the rate at which it is to 
be supplied in another oountry. We 
have to adjust the rate of supply on the 
basis of cost of production in this country. 

Shri VelayudhaD: The hon. Minister 
has given the unit cost here. Is it higher 
than the cost in China? 

Shri Mathi: I haYe no comparative· 
figures for China. 

Shri K. C. Sodhia: The hon. Minister 
said that the cost of production cannot be· 
compared. The question is whether in 
calculating the cost of production, they 
have inCluded the capital amount spent 
on the project. I want to lenow that. 

Shri Hathi : I did not mention that 
cost of production cannot be compared .. 
I said that the cost of production in one 
country and the rate at which it is supplied 
in another country cannot be compared. 
Cost of production in the same country 
can be naturally oompared and it should 

. be oompared. The statement shows the 
comparative rates in the three projects 
here. 

Shri K.C. Sodhia : I want to know 
whether in calculating the cost of produc-
tion, the amount spent on capital of the 
project has been taken note of. 

Shri Hathi : Yes; it is taken note of. 

Shri 1- N. Mi.hrB : Has the attention 
of the Goverr.rnent been drawn to a series. 
of articles by Mr. Hart, coming from (he· 
T.V.A. that the cost of power generation 
in our country is comparatively cheaper· 
than in the U.S.A. and other countries? 
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Shri Hath! : Mr. Hart was here for 
some time and he had a study tom of the 
different projects. He has written a book 
on the Rivers in India. He has made a 
statement. I do not know whether I 
should take it as an authoritative one. I, 
therefore, said I had no information offi-
cially so far as China was concerned. 

GeonkhaU Port 

*1344. Shri S. C. Samanta: Will the 
Minister of Railwaya be pleased to state: 

(a) whether in 1948-49, the then 
B.N. Railway conducted a survey to 
find out possibilities to develop Geonkhali 
into a ship-building yard and to have 
Railway connection thereto; 

(b) if so, whether the report of the 
same will be laid on the Table; 

(c) whether it is a fact that recently 
the World Bank experts have recommen-
ded that a port on the Western bank of the 
Hooghly River especially at Geonkhali 
should be established and a Railway connec-
tion should also be established; and 

(d) if so, when Geonkhali is going 
to be turned into a port to facilitate 
carrying of imported steel to steel plant 
areas all of which are on the South Eastern 
Railway? 

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a) 
No. 

(b) Does not arise. 

(c) The relevant extract from the World 
Bank Mission Report is placed on the 
Table of the House. (See Appedix V, 
Annexure No. 431. 

(d) The matter is under examination 
in the Ministry of Transport. 

Shri S. C. Samanta: May I know 
whether in 1946-47, Shri S.M. Afzal, 
D.T.S., B.N. Railway made a survey of the 
line from Contai to Contai Road and 
surveyed another alternative line from 
Machada to Contai and said I hat the percen-
tage of return on capital on the alternative 
line would be 6.6 per cent? Is it true? 

Shri Alagesan : I do not have that 
information with me. I will look into it. 

Shri C. R. Narasimhan : May I 
know whether the Government are consi-
dering the question of asking these World 
Bank experts to investigate the possibility 
of developing ports other than Geonkhali 
as well-ports in Orissa, Point Calimere 
and the Tuticorin port ? 

Shri Alagesan : The World Bank 
Mission have expressed a desire to examine 
question. relating to porls, .hipping and 
railways. Geonkhali is one such port 
which we propose to ask them to look into. 

They will also examine the conditions in 
other ports and also find out as to how far 
they could help us in increasing the capa-
city of the other ports. I am not at present 
able to say what are all the ports that they 
will look into, but the suggestions of the 
hon. Member will be kept in mind. 

Shri S. C. Samauta: Is it not a fact 
~  on the objection from the railways 

thIS port scheme was not taken up in the 
Second Five Year Plan on the ground that 
the capital cost would be heavy and that 
there would be no return cargo, and may I 
know whether at present the Railway is 
convinced that there will be return cargo, 
as the Chamber of Commerce have written 
to them that they want a port there ? 

Shri Alagesan : It is true that as 
the hon. Member has stated the railways 
feel that there will be no return cargo and 
the construction of a railway line will not 
be a paying proposition, but the railways 
and the Transport Ministry are prepared 
to Ic;ave this question to be looked into by 
an Independent body of persons like the 
World Bank Mission. 

Shri Matthen : In view of the offer 
of the. W?rld Bank to help the development 
of shlppmg and ports, has the Ministry 
sent any proposal, and If so, what is the 
amount asked for from the World Bank? 
Have they sent any proJlt>sal for getting 
help from the World Bank ? 

Shri Alagesan : All the proposals 
that we would like to be seen and vetted 
by the World Bank Mission will be placed 
bef?re. them. I am at present not able 
to mdlcate the actual amounts that will 
be required for this purpose. 

Automatic Ticket Machine 
+ 

'I345 {Shri Bhagwat Jha And : 
• Sbri Sbivananjappa : 

Will the Minister of Railways. be 
pleased to state : 

(a) how far the ~  of auto-
matic ticket machines has provt.'d suceSs-
ful; and 

(b) in how many stations such machi-
nes have been installed ? 

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : Ca) 
Installation of automatic printing machines . 
has proved successful. 

(b) 53 stations. 

Sbri Bhagwat ]ha Azad : As 8 
result of the successful experiment do 
Government propose to extend this ex-
periment to other stations as well ? 
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Shri Alagesan : Yes, Sir. I have 
got information here which says that the 
We3[ern Railway proposes to extend this 
facility to seven more stations. 

Shri Bbqwat Jha ADd: What il 
the result of this experiment by wa} af 
economy of time and money over the 
present system of distribution ? 

Shri Ala8-: There are a number 
of advantages. There are too many. 
Perhaps I can press OJ the list to the hon. 
Member. 

Mr. Speaker: No, no. He only wants 
to know two things, one regarding time 
and the ot."er regarding money; saving in 
money and saving in time. 

SMi Magesan : This enables preven-
tion of fraud; the issue of tickets out of 
aeries and misappropriation of fares thereon 
are eliminated. The re-issue of tickets by 
re-dating will also not be posible a. the date 
of issue will be printed on the ticket in ink 
by the machine instea:! of being stamped as 
at present. In certain cases the hour of 
issue is also printed. 

With regard to time, the maximum 
speed achieved in the issue of tickets by the 
machine during the trial period was roughly 
700 per hour, and is likely to be increased 
to a thousand per hour with more expe-
rience, as agailllt the nortnal issue of about 
300 in a n hour according to the present 
system. 

SMi Bhagwat Jha Aud : May I 
, know how far this methol would displace 

the hands at present employed ? 
Shrl Alagesall : There will be some 

saving in staff and it will lead to reduction 
in working expenses, but I am not able. to 
give the actual quantum. 

Shri Velayudhan : May I know 
whether in Delhi Main Station this was 
introduced and whether there was any 
retrenchment made because of this ? 

Shri A1agesan : I am not able to say 
whether it is in Delhi Main. 

Shri Velayudhan : About Delhi Main 
Station the Minister wants notice? It is 
strange. 

Shri AIagesall : Nothing wrong if I 
ask for notice. 

SMi Ve1ayudhaD : I know nothing 
wrong with the Minister. 

Shri AlagesaD : On the Northern 
Railway there is only one station. Perhaps 
it is Delhi Mlin Station. I am not aware. 

Shri Achuthan : The hon. Minister 
said that in the Western Railway this is 
going to be introluced in seven more 

stations. May I know in how many morc 
stations altogether on the Indian railways 
this new system is going to be introduced 
in the new year and how many in the 
Southern Railway? 

Shrl AlagesaD : There are at present 
seven stations in which this facility exist •• 
I am not able to say whether the Southern 
Railway has got any proposal to extend 
this facility to other stations. 

Secoad Five Year Plan for 
Kerata 

*1347. Shri A. M. Thomas: Will 
the Minister of PlIIIming be pleased ta 
atate : 

(a) what would be the total outlay 
according to the Second Five Year Plan in 
the State of Kerala; 

(b) the estimated apendirure for the 
District of Malabar under the plan .. 
incorporated in the Madras Plan ; 

(c) what are the major head. of 
cspenditure for Malabar; and 

(d) whether the allotment for M.a\abar 
is likely to be revised under the new set-
up? 

The Deputy Miolster ofPlaDoillg 
(Shri S. N. Mishra' : (a) to (d) The 
total outlay under the State Plan of Kerala 
after allowing for te[[itorial adjustments 
will be finalised shortly. The outlay for 
Malab,9.T District as such in the revised 
Second Plan of Madras is still to be worked 
out. 

Shri A.M. Thomas : In view of the 
general principle that w"' adopted in 
allocating the outlay for the various States 
which was based morc or less on the popula-
tion ~ may I enquire whether as regalds 
Malabar also that principle would be 
adopted? 

Sbri S. N. Mishra : I have stated on 
a number of occllSions "!:hat it was not only 
on the basis of population. A Dumber of 
important considerations had to be taken 
into account 9 but population is also no 
doubt an important factor and that would 
be taken into account in t,"llsferring the 
amount from Madras to the State of 
Kerala. 

Shri A. M. Thomas: It was reported 
that the amount that has been allocated to 
the Malabar region from the Madras Plan 
COmes to only about Rs. 15 CrOles or so. 
ls the Planning Commission satisfied with 
that figute. and will it not be grossly 
inadequate if the population basis is taken 
into consideration ? 

Shrl S.N. Mlshra: The Planning Com-
mission is having consultations with the 
representatives of the Governments of 
Kerala and Madras. In fact. some discus-
oions have already taken place with the 
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-r epresentative. of these two Oovernments, 
and I can say roul!hly that it would be two 
to three crores of rupees more than what 
1S mentioned by the Government of 
. Madras, but all that is in the stage of 
discussion. 

Mr. Speaker; Next questioD. 

Sbri Vela,adbaa- : This is impor-
-tanto 

Mr. Speaker ; EVerYthing is impor-
-taDt. I cannot get along. 

Sbri Paaaoole ; I want to ask one 
• question. 

Mr. Speaker : Very well, 

Shri Paaa"".e; What is the allotment 
-for Madras Srate as a whole, and what will 
-be the amount if it is cal<:ulated on a 
population basis for Malabar ? 

Sbri S. N. Mi.hra : The outlay for 
Madras State is Rs. 173'06 crores. but I 
cannot say what should be the share of 
.Malabar District on the basis of population. 
'Th. figure that w .. m'ntioned by the hon. 
Member. Shri A. M. Thomas. namely, 
Rs. IS crores was not only,in regard to the 
District of Moalabar, but also for the Kasar-

·goda Taluk of Kanar. District. 

Sbri A. M. Tbomas : Then it is 
. worse. 

Sbri Panaoose : What is the amount 
. asked for by the Kerala Government as 
-its share ? 

Shri S. N. Misbra ; I do not think 
·they have mentioned any figure. but even 
-if they have, I do not have it with me just 
nOw. 

Sbri Veia,adbaa ; May I know 
-whether the Minister is aware that Madras 
Government had aIlncated only an insufli-

. cient sum to Malabar District when compa-
red with the aIlncation to the Tamil area, 

_ and will this matter be considered when 
the final Ieallocation is made for Moalabar 
District ? 

Sbri S. N. Misbra : There is an 
insinuation in this question that justice 

-has not been done to the District of Malabar 
in comparison with oth.r districts of the 
-Tamil Nad area. I do not accept that 
assumption of the hon. Member. 

Raral Uaiversit, 

*13411. Sbri Gadlliagana Gowd : 
Will the Minister of Food aad Agrleal-

-tare be pleased to state : 
(8) whether it is a fact that the first 

rural University in India having an agri-
cultural bias in all its courses of studies ia . 
to be established at Rudrapur in Uttar 

;_Pradesh; 

(b) whether the Technical c.-
operation Mission has sUbmitted a hlue 
print in tbis connection; and 

(c) if so whether the UniversitJ 
Grants Commission baa accepted tbi. 
proposal ? 

The MiDiater of AllricaltlU'e (Dr. 
P.S. Deabmakb) : (a) The GOVeInment 
of U.P. have submitted a proposal for the 
establishment of a Rural University at 
Rudiapur which is receivi!lg consideration 
of the Government of India. 

(b) A blue-print for a Rural Uni .... rsit)! 
in India has been prepared by an American 
Specialist whose services wer. secured for 
the PUIPose by the U.P. Government 
under the Indo-U.S. Technical Co-opera-
tion Programme. . 

Cc) The proposal is still under discu-
ssion among the MinistriesrconCeJDfd. 

Sbri Gadllingaaa G_d: May I know 
the medium of instrUction in the propo-
Bed university and wbether that 
university is ClCpectcd to be self-Buppor-
ting? 

Dr. P. S. Desbmukb : It is DOt 
possible that this university could be self-
supporting. So far as the medium of 
instruction is concerned 1 do not think 
there is any insistence on any particular 
medium of instruction. It will be for the 
university to decide • 

"" ~ aR : ;m ffi ~ 
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WTo Ito V10 ~ : ~ ~ 
~~~~ '1ft ~ 

~~ ,~~~~ ~~ 
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~ lIlT a;:q; ~ ~ ron- ~ I 

Sbri Ramebaadra Reddi : Mav I 
know whether this will come within 'the 
purview of the University Grants Commi-
ssion, and whether it is proposed to consult 
them ? 

Dr. P. S. Dellhmakh : Yes, I think 
it w ill probably be incumbent upon us to 
consult the Commission. 

Sbri.mati Reau Chakravartty : 
May t know whether the foreign experts 
who will be coming to this university to 
teach will have knowledge of our soil and 
the conditions ofIndian agriculrure? May 
I also know whether these experts will 
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study how the yield can be increased by 
utilising the facilities available for Indian 
agriculture. or will they study only the 
methods which they have adopted in their 
country and which they are going to 
teach 10 us ? 

Dr. P. S. Deshmukh : This blue-
pr;nt has been framed by a U.S.A. techni-
cian. Apart from that. ther e is no pr 0-
posal at the moment to have the university 
under the supervision 01 guidance of any 
technicians. It will be for the university 
to decide whether they want any foreign 
expeI1S or not. We presume that it 
will be essentially and predominantly 
manned by Indian personnei. 

Shrl B. G. Vaialmav: May I know 
whether any other states submitted pro-
posals for the esteblishment of such rural 
universities in their territories ? 

Dr. P. S. Deshmakh: Two other 
proposals were there, one from Punjab and 
anothet from Andhra. 

Mr. Speaker: Next question. 

Shri K.. C. Sodhia : Have the Central 
Government given any grant· ......•... 

Mr. Speaker: I have called the next 
question already. 

Shri GadiliDlaDa Gowd: May I put 
one supplementary ? I have not been 
allowed to put more than one supplemen-
tary ? 

Mr. Speaker : A number of other 
hon. Membets have elicited all the poinu 
that the hon. Member wanted. 

Shri GadilinlaDa Gowd : But the 
particulars that I wanted could not be 
elicited. 

Mr. Speaker The hon. Member 
must have got up qickly. 

Shrl Gadilingana Gowd: I did get up 

Mr. Speaker: If he had got up, he would 
have been called. Now, whichever hon. 
Member puts the question must be ready 
with his other questions also. 

Shri Gadiling8Da Go .. d: I had them 
ready. I got up, but in the meanwhile. 
you had called the next question. 

Mr. Speaker: The others have Over-
powered the hon. Member. 
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Shri K. C. Sodhia: May I know 
whether the working expenses will not be 
lowered if this huge amOunt were taken 
away from the working expenses? 

Shri Alages8D: It is true that working 
expenses 3re incuxred. But these amounts 
have again to be credited to the railways 
as their own earnings. In order not to 
inflate the earnings of the railways, this 
procedure has been adopted. 

Shri K. C. Sodhia: You have deli-
berately lowered down your working ex-
penses by eliminating this amount out 
of the working expenses or by not taking 
it into account in your working expenses . 
That is wrong. 

Mr. Speaker: The hon. Member evi-
dently means that both sides of the picture, 
the working expenses as also the income 
must be shown, so as to give an idea to 
Parliament, so that w ~ i£ interested 
may know the total expenditure and the 

total income. 



1719 Or&! Answers 19 DECEMBER 1956 Oral Answers 

Shri Alalesan: I could not follow. 

Mr. Speaker: I understoOd the Mi-
nister to say that because the income is" 
credited to the revenues, this expenditure 
is not shown. II! 

Shri Alal<es8n: The experditure is 
Toted ~ by Parliament and it is submi-
tted to the VOte of Parliament. But it is 
shown as a reduction outside tht- Demand 
because it is tht' railways' own ealnings. 

Shri K. C. Sodhia: What I meant to 
say was that by the elimination of this 
huge ameunt, the working expenses 3re 
shown lower than .... h.t they would be if 
the amount were taker. into account into 
the working expenses. That is a plain fact. 

Mr. Speaker: The hon. Member's 
point i. that the full real expenditure has 
not been shov.-n. That is a matter for 
argument. The hon. Minister may con-
sider it. 

Shri Feroze Gandhi: Coal ard the 
mater ials for railway consumption form part 
of the non-revenue ttaffic. When thllt is 
the case, may I know why these amounts 
are uI'I'ccessarily odeed and then deducted? 
What is the point in doing so? We would 
like to understand why itisdone so, because 
it is non-revenu e traffic. 

Shri Alagessn: It is only a matter of 
procedure, as I have explained in my ans-
wer. I am pHpaflG to go ino Ib&t. 

Mr. Speaker: That has been the 
ancient practice, and they are following it. 
The Minister will look into that matter. 

School. in Ran .. sy Colonies 

*1352. Shri Sanganna: Will the 
Minister of Rail .. 8Y. be pleased to state: 

(a) the extent to which expenditure 
for the running of the primary and ele-
mentary schools in the Railway colonies 
is borne by the respective StBte Govern-
ments; 

(b) the policy with regard to the opening 
of new schools as well as the schools already 
in existence; and 

(c) whether the State Governments 
have been consulted in the matter? 

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (al to 
(c). A statement is placed on the Table 
ofthe House. [Sec Appendix V, annexure 
No. 44.] 

Shrl Sanganna: May I know what 
kind of control the State Governments have 
over these schools? 

Shri Alagesan: With regard to 
curricula and other requirements such as 
equipment ete. we have to fall in line with 
the rules and regulations enforced by the 

Education Departments of the ~  
States. 

Shrl Sanganna: May I know whether 
the5C schcols are inspected by the Educa-
tion Departments of the concerned States? 

Shri Alagesan: The educational 
officers of the State concerned iT.specr these 
schools. We have also appointed special 
inspectors to go i oto the working of these 
schools and make their recommendations. 

Inter-State Navigalioa CamaJ 

*1353. Shri U. G. Vaishna ... : Will 
the Ministep of Transport be pleased 
to state: 

(a) whether the scheme of a new 
Navigation Canal connecting West 
Bengal, Assam and Bihar by . IiDlting 
the Ganga, the. T eesta and the Brahma-
putra rivers is under the active considera-
tion of Government for the purpose .f· 
inter-State navigation; and 

(b) if so, the estimated expenditure 
likely to be incurred over this scheme 
and the part of the expenditure to be 
borne by the States concerned? 

The Deputy Minister of Railways 
and T ....... port (Shri AJaaeaan): (a) 
No. 

(b) Does not arise. 

Shri U. G'. Vaillhnav: May I know 
whether some such scheme was under the 
consideration of Government sometime 
before? - Shri Alagesan: Yes, there were various 
schemes. Even now, the Central Water 
Power Commission have prepared 
a master plan. It is a very ambitious plan, 
and it proposes to connect the northern 
rivers with the southern ones and also the 
east coast with the west coast. 

Sbri Bhagwat.J\la Azad: May I 
know whether any of these State Govern-
ments has forwarded any proposal to the 
Union Government for opening up these 
useful rivers for navigational purposes? 

Shri Alageun: Yes. As far as navi-
gation on the rivers the Ganga and the 
Brahmaputra goes, there is a water board 
which co-ordinates the various schemes 
of the State Governments and undertakes 
works. 

Shri Barman: About two months 
back, some engineers and others were 
surveying the northern part of West Bengal. 
On enquiry, I understood that the survey 
was being made with a view to explore the 
possibilities of having a scheme for con-
necting the Braltmaputra with the Ganges 
through North Bengal. But the Minister 
has said, no. May I know whether any 
ouch survey is going on or not? 
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Shri Alagesan: I am not aware. I 
do not know with respect to what parti-
cular scheme that survey was conducted. 
I shall make enquiries. 

TrllDBpOrt Difficuldes 

*1354- Shri Matthen: Will the 
Minister of Tl'IIII8Port be pleased to 

·.tate: 
(a) whether the attention of Govern-

ment has been drawn to the proceedings 
of the recent meeting of the Export Advisory 
Council at which the representative of the 

_ Associated Chamber of Commerce ob-
served that the Transport position is an 
mportant factor for the faII in export 
earirnings; and 

(b) if so, whether Government propose 
to pay more attention to the surface tans-
port by making it more economicaand 
efficient? 

The Deputy Minister of RaU_ya 
,and Transport (Shri Alagesaa): (a) 
Yes. 

(b) Steps are being taken to ensure the 
co-ordinated development of alI forms of 
Transport "iz., Rail, road and sea. 

Shri Matthea: May I know what are 
the important and concrete steps taken 
so far or are proposed to be taken ? 

Shri Alagesan: The major thing is 
- !lUlt rail capaciry available being insufficient 
-to carry the quantum of traffic that w.'ll 
be generated in the course of the Second 
Plan period, we have to devise ways by 
which road transport can come and fill 
the gap. With a view to achieve that, as 
hon. Members are aware, we have recently 
passed a Bill also. That will enable more 
trucks and buses being put on inter State 
routes. We have also considered this 
question in the Transport Advisory Council, 
where the representatives of the various 
State Governments participate, that the 
State Governments should consider 
relaxing the restrictions that at present 
.exist on traffic moving between one region 
and another within the States concerned. 
With a view to facilitate such traffic, various 

-steps have been taken. 
Then with regard to enabling more 

goods being carried by sea, the House is 
aware that a Committee is going into this 
.question just at present. We expect the 
report of the Committee to be submitted 
shortly. Then we will be able to consider 
its recommendations. 

8hri MattheD: What has happened 
to surface transport, not coastal transport? 
Does the hon. Minister feel that an assurance 
to the' private sector that there won't be 
nationalisation, at least during the Plan 
period, will help to devclQp road trans-
,port? 

Shri A1qeaan: I have already stated 
aeveral times on the floor of the House 
that as far as goods trsnsport goes, there 
il no question of nationalisstion within 
the Second Plan period. Even with 
reference to passenger transport services, 
it will be done as per programme prepared 
by the State Governments, and those 
programmes also will be phased by them. 

Sbrimad ~ 81Dha: In 
reply to (b), the hon. Minister has said 
that they are going to maintain Co·ordina-
tion between rail, road and sea. One of 
the facton that make this Co-ordination 
difficult is that -we have very few ports. 
Many of the minor ports have been left 
undeveloped because they have been 
proved uneoonomical for some time. III. 
new of this acute problem, do Govern-
ment propose to explore the possibilities 
of developing also those ports on the OO88t-
line which have been left undeveloped so 
far? 

Shri Alagesan: The question of minor 
ports has not escaped the attention of 
Government at all. It is true that minor 
pons are in the administrative charge of 
State Governments. The State Govern-
ments have prepared various schemes with 
reference to minor ports. They receive 
prioriry, and those schemes have been 
vetted here. Also loan assistance has been 
IIfSDted to the State Governments. 

Indo-Paldstan Traffic 

*13SS' Shri Debendra Nath Sarma: 
Will the Minister of Railways be pleased to 
stare whether Government propose to nego-
tiate with the Government of Pakistan in-
troduction of through traffic between India 
and East Pakistan particularly between 
Calcutta and Amingaon of the 
N.E. Railway ,,;a Parbatipur of East 
Pakistan? 

The Deputy Minister of Railways 
and Transport (Shri Alagesan): The 
booking of through traffic from . stations 
on Indian Railways to stations on Pakistan 
Railways and vice ,,",sa has all along 
been aJlowed except that passengers have, 
at present, to purchase fresh tickets at the 
border stations in the other country. 

Booking of traffic oetween Calcutta 
and Amingaon is permissible by the Banpur-
Santahar-Mghaihat-Alipurduar route but 
the opening of Parbatipur route is still 
under consideration of the Pakistan authori-
ties. 

8hri Debeadra Nath Sarma: By 
what time the finalisation of this agree-
ment between our Government and the 
Pakistan Government is expected? 

Shri Alageaan: We will have to await 
their reactions. I am not yet able to sa, 
by what time they will be able to giYe 
their reactions. 
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Shrl &ar-I ~  have, no 
doubt, to purchase fresh tIckets at the 
Pakistan station. But they have to be 
armed with passes lllso. Was it not UDder 
contemplation to negotiate with Pakistan· 
10 that passeuger t1'I1Iic also could be 
ammged through Pakistau without 
auy passport, by devising some alTJlDlle-
ment whereby the :>usengers do not move 
away from the railway stations while 
travelling through Pakistan? If so, what 
i8 the result of such negotiations? 

Shri Aiaplllllll I do not think I am 
competent to auswer that question. The 
railways make arrangements for good. 
being transported across Pakistan. So 
also is the case with passengers. But that 
d:;es not mean that we can do a_v with 
otiter regulations. 

Shri Debendra Nath Sarma: May 
I know whether negotiations for through-
traffic between India and East Pakistan 
from Calcutta to Parbatipur, La1manirhat 
and Amingaon are going on? 

Shrl Alage .... I think I answered 
that question. The hon. Member has 
in mind the route oia Parbatipur. I 
have said that it is still under the con-
sideration of the Pakistan Government. 

Harnessing of Godavari River 

°1356. Shri Vis ..... atha Reddi: 
Will the Minister of IrriS.tiOD IUlCl 
Power be pleased to state: 

(a) whether it is a fact that the Go-
vernment of Madras have requested the 
Centre to investigate the possibility of 
harnessing the Godavari river with a view 
to take the water to South India after 
meeting the needs of Andhra area; and 

(b) if so, the action taken, if any? 
The Deputy Minister of lrriptiOD 

IUlCl Po .... er (Shri Hathl). (a) No, Sir .. 
(b) Does not arise. 
Shri ViII.anatha Reddi. May I 

know whether it is a fact that the Chief 
Ministers of Madras and Andhra Pradesh 
have expresaed identical views both with 
regard to the taking up of the project at 
an early date, as also the urgency of the 
matter? 

Shri Hathl: I have read reports to 
that effect. But to the question whether 
the Madras Government has teQllested the 
Centre to investigate, the reply is 'no'. 
That Government has not yet approached 
the Central Government. But I have' 
read reports in the newspapers about 
these statements. 

Shri ViII_tha Reddi: Am I 
to understand that no official request has 
been received dther from the Andhra 
Pradesh Government or from the Madras 
Gnernmenl? 

Shrl Radii. We have DOt received. 
any scheme from the Madras Govern-
ment. I do DOt know about Andhra-
Pradesh. I will enqui .... 

Shri ViII ....... tha Heddi. May I 
know .... hether it is a fact that sometime 
ago there was a proposal for integration 
of the Godavari and Krishna river nlley-
sche.Jfaes by letting the waters of Godwari 
into the Krishna at the higher reaches? 

Shri Hadli: That is a scheme whiclo 
really was taken up during the investiga-
tion of the Nandikonda scheme, DOW the' 
NagarjUJl888g&r &cheme. The whole-
question of utilising the rivers in thc 
southern zone, that is, Krishna, Godavari 
and Pennar, has been investigated durina 
those stages by the Centrlll Water and 
Power Commission. Those investiga--
tions are .... en now being carried on by the 
Commission. 

Shri Vi.",_tha Reddi : May I 
know whether the feasibility of the scheme' 
has been proved or not proved? 

Shri Radii: It could not be said 
whether it is proved or not proved, unl ... 
we get the final results of the investigations. 

Shri BaJakriahnan. Supposing the 
Madras Government makes a request, 
will the Centre consider it favourably 
because the reaction of the Andhra Pradeah 
Government is very friendly and favourable?· 

Shri Hathl: The Government of 
India will give all technical assistance to 
any State Government. 

.. I_ti ...... Labour Org.nlntio •. 
Preparatory Technical Maritime 

Coufercllce 
+ 

• 8. {Sardar Akarpuri: 
I)S Sardar Iqbal SluSh: 

Will the Minister of Tr .... sport be' 
pleased to state: 

(a> whether India attended the meet-· 
ing of the International Labour Organisa--
tion Preparatory Techniclll Maritime 
Conference held at London during Sep-
tember-October. 1956; 

(b) if so, the number of persons wh .. · 
attended the Conference; and 

(c) the decisions arrived at 
Conference ? 

The Deputy Mlnlater of RaD ..... "... 
IIIId T_PQrS (Sm Al ...... ): (al 
Yes. 

(b) Nine. 
(c) No decisions were to be taken by 

this Conferenc. as the meeting was onl1 
preparatory to the full ~  of the' 
Maritime Conference to be held in 1958. 
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Tuticorin Ezpress AccideJlt 

·1360. Shri Kamath: Will the Minis-
~  of Railways be pleased to state: 

(a) the number of persons who have 
-applied for compensation arising out 
of the accident to Tutlcorin Express on 

<the 23rd November, 1956; 

(b) how many have been paid com-
pensation so far, together wi th the 

_ amount in each case; and 

(c) the number of dead, disabled 
and injured railway employees in the said 
accident? 

The Deputy Minister of Railways 
_aad TrlUlSport (Shri Alagesaa): (a) 
.7 (apto II-12-56). 

(b) Nil. 
(c) Dead 

12 
Injured 

13 
The number of persons disabled as a 

-result of the accident could only be 
stated when claims on account of disa,bi-

;litv have been determined by the com-
petent authority. 

Shri Kamath: Have reports reached -
-eJovernment that all the dead in this disaster 
were not accounted fL1I and, if 80, what is 
the probable estimate of Government so 
Jar as the undiscovered dead are con-
.cerned ? 

Shri AlagetUlll: 149 dead bodies were 
found and it is surmised that it ig not 
likely that there were any more bodies 

-caught in the debris or otherwise. 3 
persons, out of the injured died 
subsequently in the hospital bringing the 
total number to 152. I do not think there 
is any possibility of any more dead bodies 
that have been left undiscovered. 

Shri Kamath: Yesterday they asked 
• for a supplementary grant of Rs. 19 lakhs 

-on account of Mahboobnagar and the 
Ariyalur accidents. Of this amount, 
how much amount is going to be earmarked 
or is earmarked for compensation in 

Jespect of the Ariyalur disaster ? 

Shri Alageeaa: It is only on an esti-
mate; and, these amounts have been 
placed in the hands of the Claims Com-
missioner. It is for the Claims Com-
.missioner to determine the various claims 
and give hi. award. As soon as he gives 
the award, the whole amount will be 
known. I am not able to give the definite 
amount that will be detpmined by the 
Claims Commissioner. 

Shri C. R. Narasimhan: Do the 
1i!ures which the Deputy Minister was 
'kind enough to give include the loss of 
life of women in the third cla.. women's 
<rompsrtment. which was supposed to be 
axcluded ? 

Shri Alagesan. It is not correct. The 
figure includes all. 

SHORT NOTICE QUESTIONS AND 
ANSWERS 

Subsidence of Railway Line 
Between Mugma BIld Futka StatioDB 

+ 
S .. Q.No.u. Shri RaghWlath Singh: N ehri KaJrolkar: 

Will the of Railways be 
pleased to state: 

(a) whether it is a fact that the '-railway 
line between Mugma and Futka stations 
on the border of Bihar recently subsided, 

(b) whether it is a fact that due to 
timely warning by certain local villagers 
a serious railway accident was averted on 
the line, 

(c) if so. the details of the occurrence 
and the names of those who gave the 
warning; and 

(d) what steps Government propose 
to take to recognise publicly the great 
service rendered by the persons concerned? 

The Deputy Minister of Railway. 
and TrBIlaport (Shri Alagesao): (a) 
to (d). A statement is placed on the Table 
of the Lok Sabha. [S.e Appendix V, 
annexure No. 451. 

Shri KaJrolkar: Have Government 
any scheme under consideration to carry 
out a through investigation of all the 
railway lines, and particularly those pa"init 
oyer the mining areas ? 

Shri Alagesan: This was a case which 
has come to our notice and it was fortunate 
that it has been averted by a woman and 
3 other persons. At present, we have no 
such idea, hut this can be looked into. 

Shri Kairolkar: In the statement 
they have said that they awarded Rs. 300/-. 
and Rs. 200/-. Do Government consider 
that the amount given is a fit reward for 
the service rendered ? 

Sbri Alagesau: Yes; the Railway 
thought th.t it was so and these awards 
were given. 

Shrlmati Tarkeshwari Sinha: May 
I know whether Government is in a posi-
tion to clarify the -reports that this sub-
sidence of the soil is due to the level of 
the sub-soil water having risen up and do 
the Government propose to conduct any 
survey all over the country about the 
rising of sub-soil water ? 

Shri Alageaau: It is not due to any 
sub-soil water rising up. It was due to 
the existence of an old mine tbst the sub-
tidence occurred. 

Shri Raghuaath Siqh: It appears 
from the statement that there was • hole 
is the track and ... hen the track was sink-
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-lng, smoke was coming out. What was 
the reason for the smoke? Was there any 

-tire in the mine ? 
Shri AJap8IIIl : The statement placed 

by me traces that smoke to the presence 
-of gases and considerable heat emitted 
from that hole. The Mining Adviser 
-"thought that it should have been the 
-effect of an old mine existing at that site. 

Mr. Speaker: Effusions of an old 
mine. 

Shri T. B. Vittal Rao: May I know 
whether the organisation in which the 
-Chief Mining Engineer or the Mining 
Engineer is there in the Railway Board 
and whose office is situated at Dhanbad 
<Ioes not look into these things, wherever 
~  railway track is passing over mines ? 

Shri AJagesan: He is supposed to 
look into all these things and he is one of 
"the officers to look into it. 

Shri T. B. Vittal Rao: May I know 
if this officer goes on the line for inspection 

-or does he sit in office ? 

Shri Alagesan: I take it that he goes 
<Gut on the line also. 

Indian SeameD 

S.N.Q.No. I3. Sbri Kamath: WiD 
"the Minister of Tnmsport be pleased to 
~  

(a) whether any allegations of iD-
treatment of Indian seamen employed by 
-the Royal Fleet Auxiliary on hoard their 
-ship "Wave Protector" have been received; 
~  

(b) if so, the action taken thereor. ? 
The Deputy MiDister of Railways 

au! Transport (Sbri AlaJlC88ll): (a) 
A seaman by name P.P. Verghese employed 

-on this ship had complained that the 
Master, First Mate and particularly the 
'Second Mate were rude towards the 
O'CW. Beyond this vague anegation, 
there is no specific complaint of any ill-
treatment. 

. (b) Necessary enquiries into the com-
plaint have been mstituted. 

Sbri Kamath: What were or what 
.arc the duties assigned to Indian seamen 
<lr ratings on this ship and how many 
hours of work have they got to put in and 
~  is there any discrimination against 

~  ~ ~  to British ratings on 
thIS ship. 

Shri AlaJlC88ll: This is purely governed 
~  the articles by which they are signed 
-"lnd are employed by the various ships 
concerned. I am not aware of any dis-
-crimination that has been excrciKd aaainst 
~ . 

Shri ICamath : - ':e bon. Minister 
referred to a person by name. Has the 
Government received a representation 
from the United Seafarers' Federation 
Bombay, in respect of this alleged maltreat: 
ment and, if so, whether any action has 
been taken upon that representation of the 
the Federatinn and not merely of the indi 
vidual concerned? 

Shri Alapaaa: The United Seafarers' 
Federation have also written and theJ 
have almost repeated what was stated by 
Vergheae. 

. Shri ICamath: Are there reasons to 
think that the alleged maltreatment Dieted 
out to the Indian ratings on this Wave 
'Protector' is due to vicious desire on the 
part of the ship's officers to spite the Indian 
Government in regard!to their policy fIis_ 
fIis British aggression in Egypt? 

Sbri Alageaan: This complaint 
..hich we have received has been forwarded 
to the Commissioner at Aden for making 
necessary enquiries. We shall naturally 
~~S ~. report before coming to any 

WRITTEN ANSWERS TO QUESTIONS 

Drought Conditions in My.ore 

°133I. Shri N. Racbiab: Will the 
Mini",cr of Food and Alric:ulture be 
pleased to state: 

Ca) whether it is a fact that conditions 
of distress due to failure of rains are still 
ptevailing in Mysore Distrier, M)sore 
State; 

(b) the extent of central financial 
as,istance so fa[ given to meet the situa-
tion; and 

(c) the quantity of food illains so far 
released for Ihe purpose? 

The Deputy Minister of Food 
(Shri M. V. Kriahnappa): (a) 'The recent 
rains all over the district have alleviated 
tM conditions and there is no longer anJ 
acute distress. 

(b) The CenUe has not granted any 
financial assistance . 

(c) About 30 thousand maunds of 
rice at the specially reduced price of 
Rs. II/- per maund for is.rue to the workers 
employed on relief works and 9, 500 maund • 
for sale through "Fair Price" shops at 
Rs. 16/8 1- per mau:1d in My.ore District. 

Flood Damage to Canala 

·133Z. Shri Krllhaacharya Joahi: 
Will the Minister of lrrilration and 
Po .... be pleased to state: 

(a) whether the World Bank has 
considered the repot! submitted by the 
team of Bank E11&ineers enquirinl int. 
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the .x1Onli"e damages caused to canall ill 
India and Pakistan on account of 
uDPtecooented loods in October, 1 ~~  
and 

(b) if so, wbat 8re tbeir reeommenda-
tions? 

The Deputy MInister of Irrigatioa 
IIlld Power (Sbrl Hathl): (a) and (b). 
It is not in public interest to disclose tbe 
information. 

Ahmedabad Railway StadOll 

~333. Shri Dabbi: Will the .Minister 
of Raih .. a). be pleased to state: 

(a) whether it is a fact that lookin& 
to the growing needs of Ahmedabad the 
'1ue!lion of remodelling Ahmedabad 
Yard is under the active consideration of 
Government; and 

(b) if so, the details thereof? 

The Deputy MiIli.ter of Rallwa,. 
aDd Transport (Sbri AIaaaaa): Ca) Yeo. 

(b) The proposals envisages shifting 
of the M.G. passenger platform. and yard 
to the east of the existing B. G. station 
and provision of 7 passenger platform 
faces, a small M.G. station buildin&, 
M.G. parcel office ... ith platform and sub-
way for passengers and parcels from M.G. 
to B.G. at an estimated cost of Rs. I· ~ 
crOres. 

Imported Coal at Madras POf'( 

·133S. Shri Nambiar: Will the 
Minister of Railwa,. be pleased to 
state: 

(a) whether it i. a fact that the bulk 
.. f the imported coal in the Madra. Port 
is for the Rai Iv; ays; 

(b) whether the fact that the Chief 
Operating Superintendent. Southern 
Railway has accepted the lowest tender 
for labour contract \0 carry coal in the 
Madras Hal bour is the reason for the low 
wages paid by the contracton to the WOI-
kell in tbe harbour; ~ 

Cc) what are the rate. of wages of 
labour agreed upon by the C.O.P.S. 
with .the Cool Contractor in the harbour; 

(d) what rates of wages are Binn 
by the above contractor to the labour in 
the har bour; 

(e) whether it i. a fact that there i. 
much discontentment due to the .. try 
low wages; and 

(f) if so, the step. taken to impron 
the situation? • The Deputy Mlni8ter of Rallwa,. 
... d Tranllport (SlIrl Alale,all): (a) 
'Yeo. 

(b) The C.O.P.S., accepted the lowest 
tender according to the standard procedure. 
It is not known whether the acceptance of 
the lo ... est tender .... s the c.use of low 
wages to workeIs in the Harbour. 

(c) The C.O.P.S., only accepts the' 
contract utes for handling sea-borne co.l •. 
The contractor h.s to pay his labour day-
to-day wages at the prev.iling local r.tee· 
or at such higher rates .s may be agreed' 
upon between the employer and the labour_ 

(d) A statement showing the rates 
at which the contractOr receives paymenL 
from the Railway for handling coal at 
M.dras Port and the rates at which he 
PaYS the coal labour is placed on the 
Table of the House. [See Appendix V. 
anneXUre No. 46]. 

(e) and (f). The position is heine: 
ascertained. 

Import of Hea"y Machinery 

~33 . Shri D. C. Sharma: Wilr 
the Mini'ter of Planning be plea.ed to 
state the amount of foreign exchange 
earmarked by the Planning Commission' 
under the Second Five Year Plan for 
importing heavy machinery? 

The Deputy Minister of Planninl' 
(Shrl S. N. Miallra): In the Report on 
the Second Five Year Plan, it is stated that 
machinery and vehicles of about Rs. 150<> 
crores would be imported duripg the Plan 
period. Of this, the bulk will copsist or 
heavy machinety and transport equipment 
(including vehicles). 

. Training of .... dlan PersoDllel 
in Russia 

*1346. Sbri Shivauaujappa: WilY 
the Minister of Food and Agriculture 
be pleased to state whether it is a fact 
that the Central Co-operative Consumers' 
Organization of Russia has o,ffered te 
provide facilities for training Indian 
personnel? 

The Deputy MIDi.ter of Food 
(Sbri M. V. Kri.buappa): The President 
of the Central Cooperative Consumers' 
Organisation of Russia had. in the coune 
of a talk with the Indian Cooperati .. e 
Delegation to Russia, expressed his willing-
ness to consider the training of Indians 
in the Coopelative Training Institutions·, 
in the U.S.S.R. No formal offor haa .. 
yet been received. 

NaprJunaaapr ProJect 
• ~3S . Sbri C. R. Chowdary: Wilf 

the Minister of IrrIpdoD and Po" ... 
be pleased to state: 

(a). whether any aiteratiOll ~ Imcdt 
ef the right-side canal of ~ 
Project baa heeD made; 
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(b) if so, at what estimated coat; ud 
(c) what portioa or portions of canals ell either side of the project will be taken up mel at what cost? 

De D:pllly Mmiatcr of lniptiDa .ad Power (Sbri Hatbi): (a) Some Rnge in the length of the canaJ is 1ike1y 
to be made as a result of detailed investi-
ptions to take it on a higher contour. 

(b) This will be known when the pr0-
posal is finalised. 

(c) The information is being ooIlccted 
mel will be laid on the Table of the House in due coune. 

JletIloaal Survey of Timber TnsuIs 
·.35.. Sbri M. laJamu.tdia: Will 1bc Minister of Food .ad ~ be pleased to refer to the reply givca III Swrcd Question No. 821 on the 7th August, 1956 regarding regional survey of timber trends and prospect by the Asia-Pacific Forestry Commission of Foed 

mel Agriculture Organisation mel state: 
(a) whether the required survey haa = been Iauncbed by Govcmmcat; 
(b) if not, the reasons therefor? 
De Deputy ~ of Food (Slat II. V. ICrisImappa): (a) Yes Sir. For the ooIlcction of Uta on productioD. marketing mel cad-uses of timber, rcICV8ll1 proforma received from the FAO have bccn _t to the Forest and Industries Depart-meats of States. It is expected that the 

xport will be '?"D'pletcd in the latter pan of 1957. . . 
(b) Does not arise. 
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.35,. Dr. Kama Rao; Will the 
.Minillcr of Irricadoa IUlCI Power be pleased to refer to the leply riven fO S1ancd Question No.602 on the Is: AlI8ust. J9SIS 8!ld state: 

(a> whether the Ccatral Government have since appro,-ed the Vamsdahars River Project; 
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(b) whether it is a fact that an ofIicot 
of the .Central Government in the Centnl 
Water and Power Commitaion inspectM 
the area recently; IIIIId 

(c) if so, what ate hls findings and 
recommendations ? 

The Deputy Mlai8ter of Irriptioa 
and Power (Shri Hathi): (a) Vamsadh-
ara Project has almIdy been included ia 
the Second Five Year Plan. 

(b) Yes, Sir. 

(c) Alternative sites upstream of the 
proposed Dam site were inspected ~  him 
and the mQSt suitable alternative seems t8 
be the construction of a storage dam about 
31 miles upstream of Gudari vi1Iage and a 
barrage near Gotta. Further investigations 
ate necessary. 

~  '1ft ~~  'fllT m-
~ 1hit ~ ~, . ~ ~ mi'f.l;(r 
~ ~ ¥tT, ~ ~ ~ ~ if 
~ ;rnR 'I>l" W'lT 'IiW fiI; : 

('fi) ~ ~ .

0f1'li ~ 11m lfT1ff 'R fcrl5Illf ~ ~ 
wm: ~ fu<i ~ ~ "I'R'f ~ 'I>l" ~ 
cIT ~ ¥ft, 'fllT ~ tiA" ~ ~ ~ fu<i 
ffi¥ lft;;RT ~ 'I>l" ~ ~ 
~ ; 

(Ii\") ~ ~, ffi :ao\" ~ 
'fi ~,~ Olflr, . ~ 
~~ ~ ~ ~~ 
~~ ~ I 

(tJ") ~~, ffi m ~ ~ ~ 
ap:rr 'fit<:VT ~. ; m.: 

~  ~~ ~~ 
f.l+rtur {t ~ 'I>l" '>mIT ~ I 

~~~ (en 
~ ~~ ~ " 1R 

~~ ~ I ~~ 
.,~ ... ~ y,,] 

Ball OIl Cow Slaqlater III M.aIpar 

*IJ'z. Shri IlJshaaa IteiaIIJqJ Wit 
the Minister of Food and Acricu1tare 
be pleased to state: 

(8) whether it is a fact that cow slau-
ghter has been banned in Manipur State; 

(b) if so, whether it is banned throueh-
out the State of Manipur; 

(c) whether in this oonnectien 8IlJ 
consu1tation was made with the people 
of the hill areas or their Grganisation: 

(d) if so, the persons and organisatioaa 
consu1ted; and 

(e) if not, why not? 

The MiDister of Agrk:ulture (Dr. 
P. S. Deshm.ukh): (a) and (b). eo ... 
slaughter is banned in Manipur Valley 
only under the Darbar resolutions prior 
to integration. It is not banned in hiI 
areas. 

(c) to (e). Do not arise. 

Ranway Selection Board. 

".363- Pandit M. B. Bhargava: 
Will the Minister of Ranways be pleased 
to state: 

(a) the existing orders of the Railway 
Board in regard to the constitution of 
Selection Boards for eXllllUning and inter-
viewing Railway employees for posts in 
Selection grades; 

(b) whether there is any time limit 
within which the proceedings of a Selection 
Board should be finalised and the panne! 
formed and declared; 

(c) if so, what is the time limit; 
(d) the number of Selection Board. 

on the Western Railway the results of 
which have not been finalised vdthia 
the specified time limit, if any; 

(e) whether it is a fact that of late 
on the Western Railway the panels are 
not declared; and 

(f) if so, the number of Selection 
Boards in which the panels have not 
been declared, and whether it is not in 
contravention of the orders of the Railway 
Board ? 

The Deputy Minister oC Ran_,. 
and Tranaport (Shrl Alagesan): '(a) 
Selection Board should consist of not 1_ 
than 3 officers. For posts filled on all 
railway basis the Selection Boards should 
consists of oflicen of not lower tbaa 
junior Administrative rank. For other posts 
they should consist of officers not below 
the Senior Scale. None of the membes 
ahould, if possible be directly subordinat ... 
to any other. 
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, (b) and C<:). A statement is placed 
o()Il the Table of Ldk 5abb&. (Su A'ppen-
.dis V, annexure No. 48.J 

(d) 8. 
Ce) No. 

,00 ;Does flot arise. 

;Dl't'll-DugaoD Railway U-
.1383- 'SJail Ka)relkar: Will the 

Jdinister of Ra1lways be pleased to refer 
CO hit! .repl, '" Starred Question No. 
:2.0']0 ·on the 2.2IId September, 1955, and 
1Itale: 

(a) Whether any decision has been 
mnved at 'in JO:gBlld to the Diva-Dasgaon 
tine liar oronsttuction during the Second 
Five Year Plan -period; and 
~ if., the ~ of the decision-? 

The Deputy MiDiister of Ral1ways 
and TraIIIIIJOI"t CShri Alagesan): Ca) 
"Not yet. 

;(b) Does 'not ,arise. 

, ~ ~ 
111V,V, L r,ft 4110.0 ~ 
w~ ~  1 ~ 

~w ~ , 
~ ~ ~ m- ~ ~ 
~ ij; f.ftriur "liT ~ -.rm f.ri" 
~ iF fOT!f ~ m rn:r ~ ~ 
'iIT ;:'lit ~  

(l.«) ~ , ciT W W ~ 
:it; ~ ~ ~ '!l1it ~ Ai1IT ~  

~  ~ ; 

(;r) w ~ ij; f.ftriur 'Ii'T m 
fufTzr ~ ~ tmr ~ ~ 
f.t;1:rr ~ ; ~ 

l ( 'f ) fimuT-1ifli 'fi'if 0'Ii' ~ 
~ 'lit !!11m t ~ ~ .~ ~ 
~ 1 ~  

~ ~ ~~ (11ft 
~  ('Ii'') W ~ IT ~ w-r--

~~~ I 
( 'if ) . ,~ ~ 

~  ~ ('f). ~ ~ 
lft;;r.rr if ~ ~ ~ iF 

~~~ 'l'{ ~ I ~, 
~ . . ~~~ 

Suspeaaion of Railwaymea. at 
Kharaa>ur 

*1)66. Shrimatl Reau ChUravartty: 
Will the Minister of Railways be pleased 
to refer to the reply given to Starred 
Question No. 539 on the 28th November. 
1956. and state: 

Ca) whether it is a filet that the Kharac-
pur railway employees were suspended 
from duty only in ronsequence of anest 
by the police; 

Cb) whether any other grounds were 
shown in the suspension notices served 
·on the employees; 

(c) if so, what are they; and 
(d) whether it is not the normal practice 

to take back suspended worken; after they 
have been honourably acquitted by the court 
of those charges which are also the grounds 
of suspension? 

The Deputy MiDJster of Rail_,. 
_d Transport (Shri Alagesan): (a) 
258 workers were suspended from duty 
,in consequence of arrest by the police. 

(b) and (c). No other grounds were 
shown in the suspension orders issued to 
the 258 arrested persons. 

Cd) Yes,but the cases of 2.33 persons 
did not go fer tria1 and the remaining 25 
have been ~  for trial in which 
no judgment bas been given as yet. 

'Passenger Amenities 

·1357. Shri Dabhl: Will the Minil-
ter of Ran_ys be pleased to state: 

(a) whether the minimum passenger 
amenities laid down by the Railway Board 
to be provided at ali stations irrespective 
of their status will be provided at the 
,end of the Second Five Year Plan; and 

(b) whether any programme for this 
purpose has been or is to be chalked out 
for this purpose? 

The Deputy Mhdster of RaU_ys 
aDd Transport (Shri AJqesan): (a) 
It is not possible at this stage to indicate 
whether these amenities would be provided 
at all the stations by the end of the Serond 
Five Year Plan period. 

(b) Yearly programme for such works . 
'is drawn up in ronsultation with the Passen-
-ger Amenities Committee within the funds ' 
'available. 
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Purchase of Shipe 

-13/iS {Shri GidW1lDi: 
• Shri B. D. Pande: 

Will the Minister of TrIID8pOrt be 
'pleased to Btate: 

Ca) whether it is a fact that the 'Jar 
Jawahar' and the 'The Ial Azad' were 
purchased by Government from the Scindias 
and that these two ships failed on the 
London route and were withdrawn; and 

(b) for how much amount these two 
ahips were purchased? 

The Deputy MiDister of Railwa,. 
aDd TrIID8pOrt CShri AJaa-n): Ca) 
8JUl (b). The s.s. 'Ial Iawahar' Crenamed 
the s.s. 'State of Madras') and the S.5. 
'Jal Azad' Crenamed the s.s. 'State of Bom-
bay') were purchased by the Eastern Ship-
ping Corporation Ltd., from the Scindia Co-
mpanyin I954forapriceofRs. 95,52,69'}1-
and Rs. 91,72,845/- respectively. The 
yessels had been withdrawn from the India/ 
U.K./Continent route rlDt on account 
of their failure or break down but due to 
the inability of Scindias to maintain them 
in this trade owing to losses incurred by 
them. 

Producti-. of Coac:ha aDd Wa..,.. 

°X3". Shri jhuhm SIaha: Will 
the ¥Uri-ter of Railwa,. be pleased to 
.tate whether the attention of Government 
has been drawn to the evidence of the 
President of the All India Manufacn.rera 
Association Bombay before the Estimates 
Committee regarding association of and 
encouragement to the private sector in. the 
production of coaches and.wagons to ~  
the scarcity and to attam self-sufficiency 
in respect thereof? 

The Deputy Mhdater of Ranwa,. 
aDd Tl"8II8JIOl"l' CShri Alqaan):. Ca) 
Yes, the Private Sector has been IlSSOCl8ted 
with the manufacture of waaons and 
coaches. 

Tas OD Bambooa in Tripara 

°X378. Shri I>aaaratha Deb: Will 
the Minister of Food aDd Apiculture 
be pleased to state: 

(a) the tax for each 100 bamboos IOld 
at Dhara Nagar, Tripura; . 

(b) whether the tax i. too high as 
eompsred with such taxes in other partS 
.f India; and 

(c) whether Government aUo"", the 
~  " . ]humias landless peasants and 
..,fugees to collect bamboos free of tax 
lhroughout the year for their personal 
ase? 

The Deputy Mhdater of Food (ShrJ. 
M. V. Krialmappa): (a) The ~ 
rate prevailing ion Tripura State including 
Dharamanagaj, Sub-Divisieb, is Is. 1/2/91 
per hundred bamboos. (There is no place' 
named Dhua Nagar). 

(b) The rate of royalty in Tripura 
is lower tliaD the one prevailing in tIM-
adjaining State of Assam. Th. informs-
tian mgarding the rates prevalent in othu 
States is 80t readily available. 

(c) Bonafide tribal jhumias may extrac1 
all minor forest produce inclUding lNunbooa. 
free of royalty ~ their own dem.stic pur 
pose as well as for sale tJUeughout the' 
whole ye... Landless poasants and retug .... 
who are bonafide residents .. II Tripura ant 
permitted te collect upt.. SOO bamboos. m.e of royalty por ~ for their own 
dmnestic use during the periell from 
January to March each you. 

'MIoIwa' Cake-Maa..-

~ SJuIi Blbhuti MIBbn: WilY 
tie Mlilister ef F.... aD. ApieuItare 
be pleased to state: 

(a) whether Govomment have in-
.... tigated the IlUUlUlliai value .. f 'MaJruA-
Cake; and 

(b) if 80, te wliat extent it i. use-
£ul as compared to liaseed 011 mustal1d 
seed cakes? 

The Deputy MinUter of Feed (Sbri 
M. V. Krialmappa): Ca) Yes. 

(b) It is much Ie.. ~  than lin-
seed and mustud cakes with creps Ii" 
wheat, Cetten, Sugueane, Petato and 
chillies etc. Itd_s net CtIJIlpIUW well 
with such cakes if ".Pplied directly to the 
..,il. If, however, It i. comptlSted with 
&Gil and charcoal, the composted material 
cempara well with those cakes. 

"Il8ft" ~ in D.T.8. 

-1372. PaDdit D_ N. Tiwari: Will 
the Minister ef TrIID8pOrt be pleased 
to state' 

(a) whether it i. a fact that a "Fant 
Racket" in D.T.S. Buses was unearthed 
in September last; 

(b) whether any proceedings w~ 
drawn up against sueli employees wru.. 
were involved in this rac:ket; and 

(c) whether D.T.S. W .. rkcr.' UnioD 
ro-operated with the authoritiCs te checllt 
this racket? 

The Deputy MiiUster of Railways 
aDd TI"IID8JKIl"l (Shri Alq ...... ): (&) 
No. 

Cb) and Cc). Do not arise. 
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13~ SIu'i C. R. ChcnIodaJoy: Will 
abe Minis1;er.or JrripfioD aad ...... 
be pleased to state:: 

(a) whether the Block Survey (level 
Rcording) in the Ayacut-aoea -of the Nag-
:arjunasaga PMiect lias been completed; 

(b) if DOt, by What time it is czpecred 
to be oomPIded.; an4 

(c) whether land acquisition. and allied 
matters ha'iIC been talien up? 

The Deputy Mhdater or IrrIptioa ....r Power (SIu'lIlatld): (a). No, S ~. 
The Block luney (level IeCfOding) is, ia 
!J)!'Ogtess. 

(b) 'The WDl'k _ the right side c:an8l 
is expected to be completed by June, 1951. 
while the work in the left Bank Canal II 
.,rogrammed to be OOIDl'ieled in 1:959-611. 

(c) Yes, Sir. 

• 1374- Sbri. San ... • na• WiD the 
Minister of Food aDd ~ be 
pleased to state:: 

(a) whetber the GovemlJlOllt of India 
expect any aaistanee from the Food and 
Agriculture OrganisaliQll in mer to achieve 
ogriculturlil targClh during the Second 
Five Year PIal'l; and 

(b) if so, to What ,extent and in w_ 
(orm? 

The MinilIter of AgrieuJtare (Dr. 
P. S. Dcshm.ukh): (a) F. A. O. extends 
.technical ~ for development pr0-
Ject only. It is not specificaIly diRcted 
towards agricu1tar8ltargetS as suCh, during 
4:be znd Fi'iIC Ye81' Plan; but this usistanc:e 
ultimately does assist in that direction. 

(b) Assistanoe from F. A. 0. is avail-
able in the follOWing 'forrDll<:-

(i) Advice and assistanoe thJouah 
the assignment.of expe2lll; 

: (ii) training through ~ Centres, 
Fellowships and in II<n1GC train 
ina given by &perts; 

,(iii) cqoipment for the use of aperts 
as the "tools of their ttade"; and 

(iv) di......;naticm ,of scleDtilic an4 
reaeadl bowiedF. 

....... A_Mea 

"1315. Sllrl", .......... 1 Will 
Che Minister ot ~ be IIIeued to 
.del "' rhe Jell!)' siWD to ~ 

,<Quest_ No. aas GIl the IOIh ....... 

[955 regardina foot-board travelling ia 
the Katihar Section. and state I 

<a) whether su1licient rolJing Stock 
has been provided on that Section in order 
to avoid travelJing' on foot-board for want 
of acoommodation in the train sPeciallJ 
during the M.la Season; ana 

(b) whether Government are a_ 
of the foot-board and roof-travelling in 
that Section at the recent Garbenali 
Mela? 

The Deputy Minister of Railw.,.. 
and Tl'IUlIIport (Shri Alagaan): <a) 
Rolling Stock is allotted for use in the 
Katihar area consistent with the ovcr-a1I 
requirements of other sections of the North 
Eastern Railway. 

During the Mas the maximum addi-
tional stock, as could be found from avail-
able resources was also provided in this 
area. 

Etrorts will be made to meet the addi-
tional requirements of the area, as and 
when new stock becomes available • 

(b) No passengers are reported to have 
travelled on roofs of train during GarbenaIi-
Mela, but some cases of foot-board uavcll-
~ were reported. 

01376. SbrI. Nambler : Will the 
Minister of Tranaport be pIcased II> 
state: 

(a) whether it is a fact that the DcIhi 
State Government as instructed by 
the Government of India have referred 
some Industrial disp6teS relating to 
workers of Delhi Road Transport Au-
thority to Additional Indusaial TribuDll. 
Delhi; 

(b) whether it is also a fact that the 
Secretary to the Govemment of India. 
Ministry of Transport has agreed II> 
the request of the representatives of the 
Delhi TranJport SCl'Vloe Workers' Union. 
on the 3M September 1956. to appoint 
as arbitrator in connection with 8ClII1CI 
disputeS; and 

(I:) if so, whether any arbitarIDt 11M 
sinoe been appointed? 

The J)ep1It)r...... or ..... ,. 
ancl Tranaport (Sbri. ~ I 
(a) Yee. 

(b)Yee. 
(c) No. 
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All India Institute of Medical Sciences 

'I3'7lL Dr. Rama Rao : Will the 
Minister of Health be pleased to state: 

(a) whether the professors and other 
members of Staff of the All India 
Institute of Medical Sciences have 
been recruited through the Union 
Public Service Commission: 

(b) if not, why not; 

(c) how many have so far been appoint-
ed and at what scales of pay; and 

(d) when the Radiology Depart-
ment is likely to be set up ? 

The Minister of Health (RakJkumarl 
Amrlt Kaur): (a) No. 

(b) The All. India Institute of Medical 
Sciences is an autonomous body. Re-
cruitment to autonomous bodies need 
not be made through the Union Public 
Service Commission. 

(c) Three Professors, one Associate: 
Professor· and· two ~  I'1Iofessors. 
Their scales of pay are: 

Profeason-Rs. r38D-60-ll6c»-IOO-xSoo 
plus Rs. 400/- as compcm ..... 
tory Allowance. 

Associate 
Pmfesson-Rs. 800-4I>XOOIHOSo-XOSGlo 

IIOO-IIOO-IISo-So-I300 plua. 
R1t. 300/- as Compenaartory.-
Allowance; 

Assistant 
Professors-Rs. S00-2S-650-30-8oo plu ... 

Rs. 300/- as Compensatory:-
Allawanc •. 

Besides· these, Demonstrators, Techni-
cians and' LaboratOlY staff have also-
been appointed. 

(d), Plsns for the building of the Radio-
logy Deputmenl have beon formulated! 
and the- list of equipment to be ordered' 
i. being scrutini2ed. As soon as the' 
equipment is received and the building: 
completed, the Department will start: 
fUnctioning. 

Ran Transport for on iii Auam. 

'1379. SIirl Debendra Nath Sarma t-
Will the Minister of RaIlways be-
pleased to state: 

(a) whether any scheme has been 
formulated by the, Central Govern-
ment with a· view to- develop' Rail Trans-
pon for transporting. the new-found oir 
of Assam; and 

(b) the amount proposed to be spent 
by Government for the implementatiol>' 
of the scheme ? 

The DeputJI. M'1lister of RaIlway .. 
and TrlUl8p<rt (8; 11'1 A!agelan) : (a) 
The location of !be o·l refinery to refine the-
newly found oil in Assam has not yet 
been settled and, therefore, the scheme' 
for developing rail transpon for transpon-· 
ing the oil has ~ yet been formulated. 

(b) Does not arise. 

Regional- Centre on Agricultural 
Financing and Credit for Asia 

and Far East 

• 380 {Sardar Iqbal Singh: 
1 .. Sardar Akarpurl: 

Will the Minister of Food and Agri-
culture be pleased to state the work 
done by the· Regional Centre on Agri-
cultural Financing and Credit for Asia 
and Far East ? 

The Deputy MInister of Food' 
(Shrl M. V •. Krlslmappa) : The Regi-
onal Centro' on- ~  Financing 
and Credit for ASIa and Far East was 
held by F.A.O.. in cooperation with;, 
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ECAFE at Lahore (pakistan) from' 1St ~ r on! fiR 'E."'/ ~ i; ~ ill .~ I f .. <1, H. T 
to 13th October, 1956, where the • "'1 "l -
participants discussed about develop-
ment of finance in an uruler-devdopal 
rura1 economy, savings and capital for-
mation in Agriculture, the use of un-
employed and seasonally under-employ-
ed labour, short, medium and long-
term agricultural credit system, inter-
relation between agriculnual credit 
and marltetin3, financial aspectS of land 
settlement and land reform, survey 
of rural credit and training of per-
sonnel. 

2. In addition tCJ discussions, tonn 
of observation were also arranged by 
the Government of Pakistan durillg 
which important devdopment projects 
such as the Thai Devdopment Project 
and various Co-operative Institutions 
were visited. 

3. The report of the work done at 
the Centre is still awaited from the 
F.A.O. 

Smuggling or Wheat to Goa _d 
PakistaD 

01381. Shri Kamath: Will the Minister 
of Food aDd Agriculture be pleased 
to refer to the reply given to Starred 
Question No. 200 on the 20th November, 
1956 and supplementaries raised thereon 
andstate: 

(a) the number of merchants who 
have been blacklisted for exporting food-
grains from Bombay ; and 

(b) what further steps Governm£llt 
proposed to taken in the matter ? 

The Deputy Mhllster or Food (Shri 
M. v. KrIsImappa) : (a) and (b). Supply 
of foodgrains to some was stopped and 
later the system of distribution was change4 
Issues were made directly to retailers 
instead of wholesale dealers. As previously 
stated legal action could not be taken 
against any of the merchants in view of 
the difficulty in producing concrete evi-
dence for prosecution in • court of law. 

qtIii ~ ~ ~ ~ ~ ftnf 
~ 

~~. ~ ~  ~ : <m m-
~ ~~ "~ .  : 

('li) ~ ~ ~ ~ fiI; ~ ~~ 
1 ~~~ ~ "~  

~ ~~ ~~~ 

~ 'liT mfq ~  ~ 

'fT; 

~  ~, ;:iT ~~  ~ 
w iii; ft;pf ~ ~~"  ~ 
~~ Ilit; 

~  \3'f m ... ,~"  q 1 1~ 

if q;r ~ ~ JI1Ifui ~ ~ 0'fT \3'f 11> 
~ 1IT«f ~"  mr-=r-f.!;<r;r ~ 
~~~S ~ 

(oer) fl 'liR'f 'lit . ~ ~ ~ 
iii; .m: 1i" 'fi'l;r ~ mfq 'liflt.n(t 'Ill" ;;rr 

~~  

~ ~ ~ ~ (.nJ 
~  : ('li) ;;it ~ I 

~  ~ ~ . It'li ~ ~ 
~ in!" 'l<: ~ ~ ~ ~ I ~ 

~~, ~~~  

(oer) ifiTq" 'liT ~ 'Ill" ~ 
~~~ "~~~ "  

'lit ~ ~ t f.!; ~ 'lif1i ~ ~ 
rn 'liT ~ I 

01383. Shri Matthen : Will the Minis-
ter of Tnmsport be pleased to state : 

(a) whehter he made the following 
observation at the meeting of the Consul- -
talive Committee of shipowners on the 
28th November, 1955 ; 

"I would very much wish that we 
should plan for the purchase of 
25-30 ships more within a short 
period to fill the existing gap in 
the coastal trade. The Trans-
port Ministry is also exploring the 
possibility of getting • number 
of new, or'-even secondhand, ships 
from abroad". 

(b) if so, how he has anived at "the 
existing gap in the coastal shipping", 
which would necessitate the employment 
of 25-30 ships ; 

(c) the tonnage in dead-weight tons 
which these 25-30 ships would C&ITY 
during the course of a year ; and 
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(d) the steps Government have takeD 
for exploriIIg the possibility of 8ettiug a 
number of new, or even secondhand. 
ships from abroad and how many ships 
and of what G.R.T. have been acquired 
to fill this existing gap ? 

The Deputy Mba1st.er of BaD..,. 
IIIUl Trauport (Shri Alapsaa) • cal 
Yes. . 

(b) A statement is laid on the Table 
of Lok Sabha. [Su Appendix Y, an-
nexure No. 51.] 

(c) It is not posSlble to estimate ac-
curately the tonnage in D. W. T. that 
will be carried by the Z5-30 ships during 
the course of a year ; but on a rouP 
basis they may carry 6 to 7 lakhs tons 
of cargo. 

(d) The Government have c:ontiI1Ued 
their scheme for grant of land assistance 
and for release of necessary foreign ex-
change to the Indian Shipping Companies 
for aquisition of ships. As a result 7 
ships (including a tanker) totalling ap-
proximately 30,000 G.R T. have been 
acquired both in the Private and Public 
Sectors so far and orders for construction 
of two coastal ships of 1700 G .R. T. each 
have been placed abroad. 

Refrigerator V_ 

°13ll4o Shri Kajrolkar • Will the 
Minister of BaD .. ,. be pleased. to state : 

(a) whether Government have any 
scheme under consideration to attadl 
refrigerator vans to trains on the Wes-
tern, Central and Northern RaJways 
between Bombay and Pathankot and 
Bombay and Amritsar for the tranSport 
~  articles over !ODg distance,; 

(b) if the reply to part (a) be in the 
affinnative, when the scheme will come 
into clfect ? 

TIle Deputy MIaIater of RIIIJwaJa 
IIIUl Trauport (Shri ~ : 

(a) No. 
(b) Does not ariIe. 

mr-""" 8ft'IRmIf (,.. ManU .... ) 
* n .. v.· 11ft ww m : .rr 

RPf ~ ~ ~, t U.\ it;mi"fiI;tr 
~~ t\I,t ~ it; ~ 
q ~ 1tl't!"rr 1 ~ flI; ~~ 
. ~  ~~ ~ 

• ~ nPf m " 11ft if -0.-

~ ~ ~~11 1 1" m): 
,~ .. t-,N if ~ , ~ tUIS-y,c; ~~ 
\0 ~ ~ ~ 
upgrade rn ~ muN fiI;zn" tj4T t I 

~ flI"If.r'IiT it; f<;If ~ 't ~ 3fII11r-
m\iIT it; ~ mm;r ~ rn ~ 
~ ~  I 

TImber Survey 

°1386- Sbri Jhalan Sinha : Will the 
• Minister of Food and.Apic:ulture be 
pleasea to state whether the timber 
resources of the country from the exist-
ing forests have been thc'roughly surveyed 
and the position ascertained regarding 
the eotire "ooden sleeper requirements 
of the Railways being met by the indi-
genous production ? 

The MlDilIter of Agriculture (Dr. 
P. S. Deahmukh) : A statement is placed 
on the Table of Lok Sabha. [Su Appen-
dix Y, annexure, No. 5Z.] 

IntcrDatioDal Coqreaa OD Trame 

°1387. Shri Bibbud Misbra : Will 
the Minister of Trauport be pleued 
to ltate : 

(a) whether it is a fact that inter-
national Congreas on Traffic WRI held 
in Stresl in the IIt week of October 
1956; and 

(b) if 80, the subjectS discussed at the 
CoDgresa ? 

TIle Deputy MIaIater of RaUwa,. 
aDd Trauport (Sbri ~  I (a> 
The International Study Week on Traflic 
Engineering WRI held at Stresl in die 
fint week of October, 1956. 

(b) A statement is laid on the Table of 
Lok Sabha. 

[S" A.ppenAm, Y, IIIIIleltUIe No. 53). 

AccLIeat to BaD .. _" Steam. 
oQIL PaDdlt D. N. nwrary • WW 

the Minister of RIIIIwaya be pleacd 1.0 
atate : 

Ca> whether it II • fact that a Rd-
... , -- cmyiD8 la.ded aoodI 
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wagons sank at Mokameh Ghat N.E.R. 
in the Second week of November, 1956; 

(b) if so, the causes of the accident; 
$Jld 

< c) the amount of loss sustained ? 
The Deputy MInister of RaIlwaJII 

"",d Trznsport (Shrl Alqesan) : 
<a) No. 
(b) and (c). Do not arise. 

Bridges in PurDea 

• 1389. Shri M.lslamuddin: Will the 
Minister of TraD8port be pleased to 
~  to the replies given to Starred 
-Question No. 1584 on the 20th April, 
'1956 and Starred Question No. 2435 on 
~  30th September, 1955 and state the 
~  taken by Government since then 
:for the construction of the followinlr 
bridges in the district of Pumea; 

(i) bridge over Mahanada at 
Sonapurhat; 

(ii) bridge over Mahanada at 
Dingnghat at mile 49 of 
Ganga-Darjeeling Road; and 

(iii) bridge over Higla gap at 47 
mile of Ganga-Darjeeling 
Road? 

The Deputy Minister of RallwaJII 
:and Tl'IIIl1Iport (Shrl AlageaaJl): A 
~  is laid on the Table of Lolr; 
:Sabha. [See Appendix Y, annexure No. 54] 

Tourist Traf&c 

41390.{Sardar Iqbal Singh: 
Sardar Akarpuri: 

Will the Minister of Tnmsport be 
"leased to state: 

(a) whether any.reps have been 
~  to increase the tourist trsffic from 
England; and 

(b) if so, the narure of the steps 
and how far these have been success-
ful? 

The Deputy MiDI.ter of RaU_JII 
:and Tl'IIIl1Iport (Shrl Ala ..... ): (a) 
Yes. 

(b) A statement is laid on the Table 
-of the House. [S •• Appendix Y, annexure 
No. 55] 

Kharagpur Accldeat 

-1391. Shri Kamatla: WiD the Mini ... 
ter of Ran_y. be pleased to refer 
to the reply given to Starred Question 
No. 217 on the 20th November, 1956 
and state: 

(a) whether the final report of the 
Government Inspector on the Kharq-
I'ur Accident baa been received; and 

(b) if so, its findings and ~ 
sions? 

The Deputy Minister of RaU_JII 
... d Tl'IIIl1Iport (Shri AlageIllUl): (s) 
Yes, his Report has since been finalised. 

(b) According to the Government 
Inspector the accident to Workmen's train 
was brought about by forcibly removing 
the engine crew from the locomotive and 
S<tting it in motion by fully open.ng the 
steam regulator by some person or person. 
unidentified . 
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~ of RaIlway 0fIlI:en 

1100. SJu:oi Ram Itriahaa: Win the 
Minister of RaIlwa)'ll be pleased to 
state: 

(a) the important subjects consider-
ed a: the four day Conference of 
Jlatlway -Officers a: Delhi during tlle 
last week of August, 1956, to chalk 
out plan to cope with extra Rail-
traffic; 

(b) the important decisions taken; 
and 

(c) the action taken SO far to im-
plement these decisions? 

The Deputy ~ of Rail.ay_ 
~ TraDllport (Slui ~1 (a) 

It 18 presumed that the Member 1S re-
ferring to the meeting with the Opera:ing 
Heads of Railways held in the Railway 
Baud's Office in August, 1956. At this 
meeting the different aspects of Opera1 ing 
dliciency on the Indian Railways was 
considered in detail, in the light of results 
!,chieved and further steps necessary to 
1mprove the transport capacity with a 
view to bridging the gap between demand 
and availability of transport, were formu-
lated. 

(b) and (c). (i) Loading targets for the 
ensuing busy season were fixed 
at 20 per cent over the loading 
during the previous season. 

(ii) Operating performance was re-
viewed and revised targets were 
fixed for wagon miles per wagon 
day, engine miles per engine day 
and other important operating 
statistics. 

(iii) Quotas for movement tJia im-
portant junctions and tranship-
ment points were increased to 
!Deet the _ anticipated increase 
In traffic. 

(iv) Detention to wagons in Mar-
shalling Yards to be reduced 
drastically. 

(v) Reduction in the free time of 
wagons from 6 hours to S 
hours. 

(vi) Special drives to be initiated for 
improving punctuality of Mail, 
Express and passenger trains. 

Every endeavour is being made to imple-
ment the various targets fixed for impro-
ving operating efficiency. 

KUuUa Port 

nOl. Shrl Ram Jtrisbaa : Will the 
Minister of TrllJlSPC)l't bl: pleased to 
state: 

(a) the progress made 10 far iJ the 
constrUction and development of 
Kandla port; and 

(b) doe .mount spent on the project 
f-.? 

TIle Deputy MIaIdu· ofRallWQS 
aad Trtmaport (Shrl Alq_): 
(a) A statement ia laid on the Table 
Of the House [See Appendix V, anneztare 
No. 571. 

(b) The total estimated coat of the 
project is Rs. 14 -IS croreL OUt of this. 
an amount ofRs. 10'07 crores has been 
spent 80 far. 

0ctI0l Po.t at Dalmia Dadri. 

:no:&. Slui Ram Krlsluml Will· the 
Minister of RailwIqoa be pleased t.,. 
state: 

(a) whether any applica1lion hu 
been received from the municipal 
Cpnunittee Charkhi Dadri for permis-
sion to establish one octroi post on the 
Railway premises and requesting that 
no goods should be delivered 
without payment of octroi; and 

(b) if BO, the action taken thereoo,) 

The Dcpaty MiDister of Rallway .. 
aadT ...... port(ShriAlage.aa):(a) Yes. 

(b) The permission as asked for ~ 
. not been given pending the general exami-

nation of the questioD; meanwhile, per-
mi .. ion has been given to authorised staff 
of the municipal committee to extract 
wha:ever information they require from. 
Italion records BO long as this can be done 
without incoDvenience to railway work. 
and without removing the records from the-
station premises. 

Laboar UDion. 

1103. ThaJ<ar Jagal Kishore SiDha= 
Will the Minister of Rallwa)'ll be: 
pleased to state: 

(a) whether it is a fact that privi-
leges of the recognised labour unions 
have . been curtailed or are being 
denied in connection with the holding. 
of meetings in the railway premises. 
and distribution of leallets and exhi-
bition of notices issued by the ~ 
in the railway premises; 

(b) whether any protest has been 
lodged by the labour unions against 
such· curtailment of treir privileges;_ 
and 

(c) if '·0. whether Government i .. 
going to restore the priviUeges so far 
enjoyed by them? 

The Depaty MiDister of RaIl.a.,. 
aad ~ (Shri Ala ... aa): ,(a) 
Certain facihties are granted to recogmsed 
unions by Government. None of ~ 
have either been curtailed or denied. 
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(b> In view of answer to (a> above' 
there has been DO DC:aIIIioa for Rcognised 
UDions to protest. Some 1lD1'ecosmsed 
UDious have, however, protested against 
the application of existing niles under 
which facilities are available only to 
recognised trade unions. 

(c) Does not arise. 

Larp SIzec1 Co-oparadve SocJeti_ 

n040 'l'babr Jap! lOshore 
SlDha I Will the Minister of FooclllDll 
Ap-icubre be pleased to state : 

<a) which of the States hay .. so far 
adopted the Model bye-laws of the large-
sized co-operative societies prepared by 
the Reserve Bank of India ; and 

(b) how the small co-operative 
societies working under the area of opera-
tion of such large sized co·operatM s0-

cieties will function in relation to such 
bigger co-operative societies ? 

Th .. n..puty Mhdster of'Food <Shrl 
M. V. lCrUhDappa) (a) According to 
information, available, Bhopal region of 
Madhya Pradesh, Kerala, Madras, My-
sore, Uttar Pradesh, and West Bengal. 
have adopted the bye-laws prepared by 
the Reserve Bank of India. 

(b) Ordinarily small co-operativc: s0-

cieties do not work in the area COVeted by 
large sized co-operstive societies. 

Land'TIIZ 

no.s.. Shri Co R. lyywmi l Will; 
the ~  of Foocl _d Apiculture 
be pleased to state : 

<a> how many cases of penal assess-
ment have been made in the Trichur 
Taluq and the Talspilli Taluq of Kerals 
State, for encroachments made 5 to 25 
tears ago; 

(b) the rates imposed per acre of 
dry and wet land ; 

(c) whether it is a fact that the ratea 
imposed in Cochin area are JDIIIly times 
more than those in Tra'VllllCDre lirea; 

(d) whether there is any provision that 
persons who are in possessillll of lands as 
encroachment bem 3 acres in Travan-
core area can be given those if they are in-
digent; and 

<e) how many such cases will then be' 
in the cases referred to in part <a) ? 

The MiDister of' Agriculture (Dr. 
P. S. Desman) I <a) to (e). The in-
formation is being collected by the State 
Government and wiD be laid on the Tilble. 
of the Sabha iiI Que OOUfSe. 

n"'- Shri C. R. In-i: Will thoo 
Minister of Food 1IDIl.Apinflun ~ 
ptased to state : 

<a) whether a survey has been c0n-
ducted to ascertain the quantity of bananas, 
pjJle-apples and jack-fruits produced in 
the State of Kerala ; and 

tb) if so, what is the quantity of each, 
of these? • 

The Deputy Mhdster of Food <Sbrl i 
M. V. JCiiaJm8ppa): (a) Kerala State as 
a whole has DOl been surveyed. ·How-. 
eYer a survey was conducted of the IlRS> 

comprising of erstwhile State of Travan-
eore-Cochin. 

(b) Bananas 
Pine-apples 
Jack-fruits 

ColoDhatfoa Scheme 

{ Shri C. R.IYJUDDl: 
D07. Shri MattIUiia l 

Tons' 

Will the Minister of Food 1IDIl'. 
ApicaJture be pleased to state: 

<a) whether there is a scheme with 
a view to reduce the pressure on ~  in-
the Kerals State and to meet the. 
~ ~ of unemployment for colODi!a-
ttoD lD States where there is dearth of 
human material to improve and develop 
the extensive lands which are I";"'" 
idle; , ...... 

(b) how far the colonisation scheme' 
::ortaken in Bbopal has succ:eeded 

(c) whether there arc fertile and ex 
tensive areas in • Malanad ' in the boon -
daries Qf Myaore,. Madras and Bomba-
which are Dot brought under cultivation }. 

The MlDlster of Alrieulture (Ih 
P. S. Deahmukh) : (a) Yes, the erstwhik 
T:avancore-Cochin Government had sub-
DUlled a Scheme for oolODi.zing 1000 land-
less labourers in other States. The sche-
me is under consideration in consultation 
with the Madhya Pradesh Government. 

(b) 469 landless agricultural workers 
200 Travanooreans and 269 Bhopa1is hav;-
been settled on the land. of Central Me-
chanized Farm Bhopal; 

(c) The . Malnad ~  spread. over 
25,000 sq; DUles COVenng ever-green fo-. 
rests, rivers and river villeys of Kaveri,. 
'IUngabhadra, ]baravati, Netravati and" 
Varab!,; most of which is reported to be' 
unculti\'llted. 
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NatioDal ElaeuioD Senlce Block for 
Kamalpal' 

noS. Shri Dasaratlaa De.b: 
Will the Mirli'ler of Comm1lllia1l n.. 
«velopment be pleased to state : 

(a) whether National Extcnai.on 
:Service Block has been opened for Ka-
:.malpur (Tripura) ; 

(b) if so, what is the estimated budget 
· {or the current >financial year; 

(c) the total amount spent so .far; 
(d) the prOgteSs of "National Ext.ension 

:Service Block .. 0 far ; and 
(e) what axe the concrete stePs that 

care being taken for the direct participation 
of the masses jn the activities of National 

,Extension Service Block? 

The MiDis ..... of Community n.. 
,velopment (Shri S. 'K. 1le7) : (a) Yes. 

(b) Rs. 78,000 (Revised es1im4tes). 
(c) Rs. 15,000 upto 3Q-II-I956. 

(IE) This block was inaugurated ;in 
.April, 1956. Due to floods, preliminary 
· survey work was delayed and the deve-

~  p.ogramme duting the first 
six months was primarly ronfined to the 

··fields of agriculrure and ~ husbandry. 
rUpto 30th September, 1956, 164 maunds 
• of improved paddy seeds were distJiibuted, 
·3212 cattle were .inocuJated and treated, 
10500 fingerlings were supplied and 48 

,acres of additional land were brought under 
;fruits and vegetable cultivation. Schem"e,in 
respect of other items have also been drawn 

,up and sanctioned. 

(e) To obtain e1fec1;ive participation 
"f the people, meetings are ~  .in the 

,block area in which the prease rete that the 
· people can play in the development pro-
gramme is explained to them. 

Plrkai a.- Bn. 
uot. Sbri Dasaratha Ddo: WilIl 

>the Minister of Tramport be pleased to 
state : 

(a) tbe total amount of money spent 
for the construcaon of the tcIIJPOrarJ 
bridge over the 1Wai·C1ltwQ I\ear arbi 

lbazar (Tripura); and 
(b) the reason for not construcdnl 

;.pueca bridgca in Tllipura ? 

The Deputy MlDiater of ..... ,. 
c.8Del Tl'8II8part ·(Shrl A1apua 
«a) Rs. 30,000. 

(b) While limber "is readily available 
'4.ocaIly, building materials for ~ 
bridges have to be imported ft.na GIber 
States. TIii... ,why the construdiOD .0( 

llenoporary bJ!id8es is baiDguncler taMa co 
.meel uraent ~ . 

Jubbalpur-ltarsi Railway UDe 

1110. Shrl Kamath: Will the 
Minister of Railwaya be pleased to refer 
to the reply given to Unstarred Question 
No. 2417 on the 28th May, 1956 and state : 

(a) whether the examination of the 
proposal for partial doubling of Jubbalpur-
ltarsi Railway Section has since been con-
cluded; and 

(b) if so, with what results ? 

The Deputy MiDister of Railwa,. 
aDel T ....... port (Shrl A1qesaa) : (8). 
Not yet. 

(b) Does not arise. 

.Ezplorato..,. Tube-wens 

lIIlI. Shrl Kamath: Will the Mi-
nister of Food &Del Acriculture be 
pleased to refer to the reply given to Un-
starred Question No. 1505 on the lOth 
September, 1955 and state : 

(al whether pump-sets have since been 
installed on the 13 wells mentioned therein; 

(b) if not. on how many wells the 
pump-sets have been installed so far ; 

(c) when the pump-sets will be ins-
ita1led on the remaining wells ? 

The Deputy Miai.ter of Food (Shri 
M. V. Kri.bnappa): (a) and (b). Pump-
sets have not yet been installed on the wella 
mentioned. 

(c) The pump. are now expected (0 
be received ftom the manufactUrers by the 
28th February 1957 and will be installed 
on the wells shortly thereafter. 

Tube-welt. 

1112. Shri Kamath: Will the 
Minister of Food aDd Agricultare be 
pleased to refer to the relpy given to Un-
staned Question No. 866 _ on the IItA 
April, 1956 and state: -

(.) whelher the pump has since 
baen procured and installed al Silari 
Government Farm in HoshangBbsd 
district ; and 

(b) if not. the reasons therefor? 

The Minister of Alric:u1ture CDa-. 
P. S. Deabmukh): (a) Not yet. 

(b) The pump has not yet been 1\lP-
plied by the Indian manufacturers on whom 
orders were placed by the Direcrorsle-
General of SuppliCli & Dispoaals. Bltren. 
.ion of time for delivery of the pumr hee 
been granted by the Direclotate Gene' s' of 
Supplie. & Dilpoaals UPIO the 2" IJifch-
cuar.r. 1957. 
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IBombay CeDtral Bridge 

1113. Shrl Kamath: Will the Mi-
nister of Rai1 .. ~. be pleased to state: 

(a) whether it i. a fact that the Steel 
Columns of the Bombay Central Bridge 
Ind Tardeo Bridge (Western Railway) 
are very close (0 the IAil tIack ; 

(b) whether passengers standing on 
foot-boards of running trains have often 
been fatally hit by those steel columns 
and • . 

(c) if so. the steps taken or proposed 
, to be taken to prevent such accidents? 

The Deputy Minister of Ran .. ay. 
and Transport (Sbri Alallesan): (al to 
(c). The Steel Columns of the bridge. 
mentioned do not infringe the standard 
dimensions laid down for such strUctu-
teS. 

During 1954-55 and 1955-56 there wele 
I total of nine accidents ofgrievousnaturc at 
these two bridges, of which twO wele 
fatal. 

Travelling on the foot-boards of running 
trains is dangerous and is likely to result in 
such accidents. There is no proposal 
for undertaking any modificatiors to these 
bridges as ~ comply with the pres-
cribed scheduled of dimensions. ' 

Tabe-weJla 

U14. Shri Itamath: Will the 
Minister of Food and AlIrlculture be 
plea,ed to refer to the leply given to Un-
starred Question No. 869 on ~ 1 ltb 
~ , 1956 and st&te : 

(a) how many of the Z3 borings in 
Hoshangabad district have been found 
successful ; and 

(b) when they will be converted into 
production tube-wells ? 

The Minister of Agriculture (Dr. 
P. S. Dealrmukh): (a) Foutteen. 

(b) Probably by April, 1957. Pump. 
bave already been installed on two wells. 
For the lemaining twel .. e wells, pumps 
have been ordeled by the Directorate-
General of Supplies & Disposals and ate ex-
pected to be received by the end of Feb-
ruary. 1957. 

IllS. Shrl ICamath: Will the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to Un-
.tarred Question No. 867 on the I rth 
April. 1956 £r.d state: 

(a) whether the pump h.s since been 
procured and installed at Pachlola in 
Hoshangab.d Disttict ; and 

(b) ifnot, there.sons Iherefor 

The Mlnlstel' of Agriculture (Dr ~ 
P. S. Desbmukh): ( .. ) Not yet. 

(ID) The pump has not yet been sup-
plied by the Indian manufacturers, on 
whom orders wereplaced by the Directorate' 
GeneraT of Supplies, and Disposals. 
Extension of time for delivery of the pump' . 
has been granted by the Directorate General-
of Supplies and Disposals upto the :z8th. 
relJruary, 1957. 

IApeJ' Colony imphar 

xn'- Shri Risbanl Keiahinll:; 
Will the Minister of Health be pleased to· 
state: 

<tr) whether it is a fact that zz lepers' 
in the Leper Colony at Impbal have' 
launched Saty.graha "ith effect flom the' 
16th November; and 

(bJ what ale the girevances of the' 
lepers and why they have resorted to' 
Satyagraba ? 

The Minister of Health (Ralkumarl; 
Amrif Kall!' ) : (a) and (b). Twenty two' 
discharged leprosy patients refused to leave' 
the Leprosy Hospitls, Imphal. from 
16th Novembel. 1956. Theu grievances 

Wei e that they had n. money tor .ubsistence .. 
no house to live in and that they were in-
capable to work properly. The patients,. 
hpwever, have hOmes and relatives. They 
are not completely crippled. They wete, 
assured of being kept under observat'on 
after discharge from the hospital. Subse-· 
quentfy they wele paid Rupees twenty-
ne each iy the Chief Commissioner. 
Manipur. and all of them left the hospital' 
e:rcept one who is said to be a displaced 
person. The RehabiIisation Department •. 
Manipur. is making arrangements fOI his. 
subsistence. 

B.CG. TeamiaMaDipur 

nX7. Shrl RishaDlI Keishin(l" 
Will the Minister of Health be pleased to· 
state: 

(a) whethel any reptesentation has 
been made by the technicians and workers 
ofthe B.C.G. team in Mar.ipur ; 

(b) whether the pay scale of B.C.Gp 
Officer t team leader and the techniciar.s 
sanctioned by the Union Govelnment has 
been implemented by the local Go.ern-· 
ment in Manipur. 

(c) if not, whynot' ; 

(d) the respective dates from which' 
allewlnces were given to them ; and 

(e) why. the w~. ". have ~  
heed sancooned WIth rem>apeco\"e 
etrect (m., April, 19sz) ? . 
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Tbe Minister of HUltb CRa)kumari 
Amrit Kaur): Ca) ~ Ce). Information has 

-been called for and, '" hen received. win be 
placed on the Table of Lok Sabha. 

Leproey Coatrel ia Muilptu' 

Iu8. Shri Risluml Keiablnl ~ 
• Will the Minister of Healtb be pleased to 
· state: 

Ca) whether thete has been any p,og-
· ress in the leper conuol schemes in 
- Manipur since the appointment of two first 
'.grade surgeons; 

Cb) whether the SUtgeons appointed 
-.are qualified ones; and 

,{c) whether the leper hospital at 
· Tamenlollg has already started fune-
"tioning ? 

Tbe Minister orR .a1tb CRaJkumari 
Amrit Kaurl:(a) to ee). The information 

· is being coJlected and wiJl sho rtly be laid 
-<>n the Table of Lok Sabha. 

Itani Junction 

IU9. Shri Kamatb: Will the 
· Minister of R.Uways be pleased to 
·-state : 

Ca) whether Government are aware 
that at Itarsi Junction Central Railway 
where there is heavy passoncer traffic all 
the year round, there are no separate entry 
and exit gates to various platforms ; 

(b) whether on that account consi-
·derable inconvenience is caused to passen-
: gers going in and out when trains arrive at 
-the Station; and 

'ec) 1£ so, the steps taken or proposed to 
be taken in order to afford rCllief ? 

The Deputy Minister or Ranwaye 
_d TrtID8pOI't CSbrl Alqeaan) : Cal 
Yes. 

(b ) Yes, occasionally. 

C c) The proposal to have separate 
-entry and exit gates is under cansidera--non. 

Tube-wella 

uzo. Sbri Kamatb: WiD the Mi-
nister of Foood IUld Aaricultare be pleased 
:to nr", to the reply given to Unstarred 

Question No. 503 on the 3rd De<>ember, 
1956 . and state : 

Ca) the names of the -shes Wb_ the 
30 bores were drilled in Madhya Pradesh; 
*Ild 

(b) the names oflhe 16 sites 'where 
:9oaduction wells have been CQIItItructed. 

The Mlaiater.r Aaric:a1ture (Dr. 
P. S. Dabmakb): (a) 

st. No. Names or Sites 
I" H oslraagabad Distri<l a 

I. Samalkhera' 
2. Dharma-KhUDdi Khutwaaa 
). Tmrumi 
-4. Semri 
So Barikheri 
6. Kareli Narsingbpur 

~ 
9- Lakha 

10. Dudhwara 
n. Gadarwara 
12. Sain1chera 
13- Shapura 
~ Bahai 
I So Sobhapur 
16. Paclllora 
17. Ba1<anj 
18. Khcrua 
19. Powerkhera 
20. Pagdhal 
21. Piparia 
22. Ani 
23. Kheria 
24. Kauria • 

[" Jaba/PUT District. 
25 .. Jabalpur 
26. Bheragha1: 

In Blwpa/ 
27. Tonga 
28. Udaipur 
29. Khapuria1<alan 
30. Bareli 

(I» Serial numbers I I to 24 and 29 to 
30. 
~ ~~~~ 
~~.1  11 ~  'flIT ~ 

1fit "~. ~ ~  ~ ~ 
~~~ ~ ~~~  

~~"" ~~  : 
( iF) ~ m '!it fimn;r m-
~ ~ ~ ~ 

~~~~~..".  
~~ ~ 
~ JlT'!(f 'Ii'<: <fi t i 

(.-) ~ W. at 'flIT ~ ~
;mif m ~ ft;pi ~ fiR ~ 
if; ~ ~ <mrr ~ f<m:vr ~  
"f\: WT ;;mftrr i '>W 

(iT) ~ fimlw qf<41",.,I\ll IIi't 
.~ ~ 'lfr mrr 'if q;r {IlF 

4V Jl1Iftf gt ~ ? 
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·:1123. {Shri Bhqwat Jha Azacl : 
Shri D. C. Sharma: 

Will the Minister of RaUways be 
'Pleased to state : 

(a) whether the different zonaJ rail 
'Ways have drawn up schemes for the cons· 
trUction of new quarters during the 
Seeond Five Year Plan period ; 

(b) if so, by which railways ; and 
(c) the nature of schemes ? 

The Deputy MlDiater of RaU-fS 
_4 Trauport (Slarl AJapua): (a) 
to (c). It i8 proposed to construct 64.500 
quarten for all categories of stafI" at a COlt 
.of RI. 35 crores duriDg the Second F"_ 
Year Plan. 

IacUpaou S~ of MMIc:Iae 
~.S  ItrWr,,*.,..,.. J ..... : 

Will the Minister of Baltb be pl_j 
to state: 

(a) what are the main Raearch 
workS in Indigenous Iysteml of medi-
cine carried an during 1955·S6. 

(b) what are the Research schcml!t; 
of various States approved by Gov 
ernment. aud 

(c) the tota\ amount of grartt-in-aid 
given for those schemes, State-wise ? 

The MlDiater of BeaIth (RaJkamari 
Amrit Kaar) I (a) to (c). A statement 
~ the requisite infomwicm ;. 
laid on the Table of the House [Se .. 
Appendix V, 8IlIleXIJre No. ss). 

Goeadau 
IUS- Sbri D. C. SIuama : WUI the 

Minister of Food IIIlCl Apic:alture be 
pleased to state : 

(a) the number of Gosadans to be 
established during the Second Five 
Year Plan period ; and 

(b) the amount of money to be apeat 
thereon ? 

The MlDiater of AIrkaIture (Dr. 
P. S. Deahmukh) : (a) 60. 

(b) 48'S3 Iakhs. 

Stock of Powclerecl MDk 
uz6. Slarl D. C. SIuama : Will the 

Minister of Health be pleased. to state: 

(a) the stock of powdered milk that 
Government have tteeived from abroad 
from the 1st July, 19S6 to the 30th Novem· 
ber, 19S6 ; 

(b) how much has been distributed 
to the States during that period; 

(c) whether a statement will be laid 
on the Table showing the quantities 
issued to each State during 1955-56 ; 
and 

(d) to whom the milk powder is beiDc 
mainly distributed in the States ? 

The MlDiater of IIeIIIth (RaJkamari 
Amrit ltaur ) : (a) Approximately 21,87.734 
pounds. 

(b) Approximately S,IS,'OO pounds. 
(c) A statement showing the quantities 

of milk distributed to the .States from the 
TIt AoriI. 19S5 to the 31St March. 1956 
i8 1aicf mi the Table of Lok Sabha [s.t 
Appendix V. 8IlIleXIJre No. 59). 

Cd) To pregnant and nursing IDOthma 
and children. 
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1 Elec:triflcatioD 
1I211. Shri D. C. Sharma : Will the 

Minister of Irriptioa and Power be 
pleased to state : 

(a) whehter the Government of India 
have given a loan to the Punjab Pradesh 
Government for electrification in the 
District of Hoshiarpur ; 

(b) if 50, when his grant was given ; 
and 

(c) whether electrification work has 
ltarred tbcrc ? 

The Deputy MinIster of Irrigatkm 
IIIlll Power (Shri Hathi) :. (a) No 
loan has been sanctioned by the Govern-
ment of India specifically for the electri-
fication of Hoshiarpur District. A loan 
of RB. 222 lakhs was sanctioned for the 
Bhakra-Nanga\ Power Distnbution Pr0-
ject in the Punjab. The District of 
Hoshiarpur is covered by this scheme. 

(b) During 1954-55· 
(c:) Ycs.I 

Overbrldp at JaiptU' 
1139- Shri Bheekba Bbai : Will the 

Minister of Railwa,.. be plcueQ to 
rtatc : 

(a) whether any representation has 
been rcc:cived urging the construction 
tJf an ovcrbridgc at the level crossing on 
the Civil Lines side in Jaipur ; and 

(b) if 50, the action taken thereon ? 

The Deputy MinIster of HaD, .. ,.. 
IIIlll Transport (Shri Alageum) : (a) 
and (b). It has been decided to pro-
me an over bridge in lieu of level cros-
ling No. 223 at mile 149/45 on the Civil 
Line side at Jaipur as a result of COITCI-
pondence between Government of Raj .... 
than and the Railway Administration. 

The work has been taken in hand and 
is cxpcc:ted to be completed by the end 
of tbc current finaru:ia\ year. 

Rail..,. Servlee CommisaiOD 

'11300 Shri )bulan SiDha I Will the 
Minister of Railwa,.. be pleased to 
rtate : 

(a) whether the diffic:u\tics felt by 
the candidates due to the non-publi-
cation of the list of successful candidatcl 
by the Railway Service Commission have 
been brought to hi. notice: and 

(b) if so whether the desirability 
of the said publication has been ""-
amined and has been found feasible? 

The Deputy MlnUter of Railwa,.. 
and Transport (Sbri Alageum): 
(a) Yes. 

(b) Yes. The RBiJway Service Com-
missions have been advised that the 

Jis t of successful candidates may be 

published in the public press as "Neln 
Item" free of coat. 

PIIIIChkura Railway StatiOD 
11)1. Shri S. C. SlIIDIIIlta : Will the-

Minister of HaDwa,.. be pleased to> 
refer to the reply given to Unstarred 
Question No· 1375 on the 6th Septem-
ber, 1956 and state : 

(a) whether there is any goods shed 
on the Panchlrura Railway Station 0110 
S E. Railway to give protection to perisha-· 
able goods like betel leaves ~ 
etc. that are rcc:cived and despatched 
from the Station ; 

(b) whether it is a fact that the pro-
posed construction of a goods shed on· 
this station this year has been postpone<l ;. 
and 

(c) if 50, the reasons therefor ? 

The Deputy MinIster of Ran ... ,.. 
IIIlll Transport (Sbri Alageum) : (a> 
No. Perishable commodities, viz., bctct 
leaves and vegetables are booked as par-
cels from Panchlrura Railway Station and 
as a measure of protection from sun and 
rain, they are kept under the platform 
shed from the time of booking to the-
time of c:lcarance. 

(b) and (c). Yes. In view of impcn-
dilllJ electrification of Howrah-Kharagpaur 
Section, provision of a goods shed at. 
Panchlrura has been kept pending ·tiIl 
the electrical survey is completed. 

~  

~. "1~"" ~ : ~ 
~~~~ ~ ... : 

~  "lImf it; ~ it; ~ 
"lImf if fit;a;J mar 1fT ~ , . 

~ 

~  ~ it; ~ fit;a;J ~ 
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~  
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First Five Year Plan 

U34- Sbri Barman : Will the Minis-
ter of PlamdDg be pleased to state: 

(a) the total expenditure [incurred on 
the First Five Year Plan ; 

(b) various sources for financing of 
the Plan and their variations from the 
Qriginal estimates ; and 

(c) the deficit financing of the Plan 
resorted to ? 

The Deputy MInister of PlamdDg 
(Sbri S. N. MIahra) (a) In the first 
four years of the First Five Year Plan 
the total expenditure amounted to about 
Rs. 1348 crores. The 'revised estimate' 
for 1955-56 is Rs. 667 crores. Allow-
ing fur some shortfall in the acrual plan 
<>Utlay in 1 ~  as compared to the 
'revised estimate, the total plan outlay 
over the five year period would be of the 
Qrder of Rs. 1950 crores or so. 

(b) and (c). The estimates of resour-
oes raised for the Plan under various 
heads and the variations from the ori-
ginal estimates under dift'erent heads are 
as follows:-

(Rs. crores) 
Estimates Variation 

of resources from the 
raised original 

estimate 
I. Ba1anoe from re-

venue account 620 +50 
2. Contribution of 

Railways lIS -55 
3- Loans . from the 

+89 ra,blic . . 204 
40 mall savings and 

unfunded debt 304 +34 
5. Deposita, funds 

and other mis-
cellaneous sources 95 +38 

Total domestic 
budgetary re-
sources 1338 +80 

Hxternal assistance at band was indi-
. <:ated in the plan at RI. 156 crores DefI-
cit financing to the extent of Rs. 2.90 
crores was envisaged against the with-
drawal of sterling balances and the re-
maining gap in resources of Rs. 365 
crares was to be made up by further 
externSl assistance and by futher domes-
tic resources to be raised thruugh taXa-
tion. borrowings, deficit financing, etc. 
The acrual utilisation of externSl assis-
tance and deficit financing over the plan 
period are estimated at Rs. 197 crores 
.and Rs. 415 crores respectively. 

Import of Food GraIIl8 

u35. Sbri Blbhutl Mlshra : Will the 
Minister of Food aDd Agrica1tun be· 
pleased to state: 

(a) the total imports of foodgraina 
from various countries and their 
varieties from the 15th September, to 
the 31st October, 1956 and their prices 
per rnaund; and 

(b) how do their prices compare 
with indigenous foodgrains ? • The Minister of Agriculture (Dr. 
P. S. Deshmukh) (a) 

Variety of 
foodgrain 

Exporting Approximate 
country Qty. in 

" ~ tons. 

Wheat 
Wheat 
Rice 

AustI1llia 
U.S.A. 
Burma 

137'0 
29'0 

Its'0 

The landed price varies from time to 
time as particularly the freight rates vary 
from ship to; ship and betwet;n the 
dift'erent ports in India. Approxunately 
this landed price is about Rs. 15/8/-. for 
wheat and Rs. 20/8/- for rice per maund. 

(b) The landed price of wheat is about 
the same as that now of indigenous wheat 
while that of rice maybe said to be a little 
highe!. 

Evaluadoll Reports 

(Thakur Jugal Kishore 

~ Sinha: 
11)6. Habu Ramnaray .... Singh : 

Shri Deogam: 
l Shri Kamath: 

Will the Minister of Community 
Development be pleased to state : 

( a) what are the important points 
in the evaluation reports that have 
been considered and implemented so 
far; and 

(b) what other points are 
examination and why there IS 
in finalising the consideration of 
points ? 

under 
delay 
these 

The Minister of Commwaity De-
velopment (Shri S. K. Dey) (a) and 
(b). Attention is invited to my reply to 
Starred Question No. 1I90 by Shrl 
Raghubir Sabai on the 14th . ~ ~ ~, 
1956, which indicated the pos,uon In this 
regard . 
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Ua7. Slui M. h1alllllcldia : Will the 
Minister of IIea1th be pleased to state : 

(a) whether G7,VermDCllt are 
aware of the statement made by the 
Director, Indian Cancer Research 
Iastitute, Bombay, while addressing 
the local Rotary Club in Mysore on 
16th November, 1956 that dyes and 
colouring substances used in sweets, 
ice-creams and other dishes cause cancer; 
and 

(b) if so, whether Government ~  
investigated into the accuracy of thIS 
statement? 

The MiDistel' of Health (RajlauDari 
Amrit Kallr) (a) Government under-
stand that the Director, Indian Cancer 
Research Centre, Bombay, stated that 
some Aniline-Azo dyes used for colouring 
sweets, ice-creams and other food-stu1fs 
have been shown to be carcinogenic. 

(b) The opinion expressed by'the Direct-
or is based on the reports of experi-
mental work done in several parts of the 
world on this sUbject. Government do 
DOt propooe to conduct any investipQon 
into the matter. 

c.rIq 

uJl. Shri R. N. SIaah I Will .the 
Minister of RaU_7lI be ~ to 
state: 

(a) whether it is a fact that sing!""; 
item petty vending contractors are to 
be uprooted from their original _tion., including rehabilitated refu-
sees; 

(b) whether it is a fact that the 
policy of the Railway Board is 
to take away the vending and 
petty catering business from the 
petty contractors and hand over the 
same to the employees of the evicted 
contractors; and 

(c) the actual figures of petty vend-
ing contractors and caterers on the 
Northern and North Eastern Railways 
who are to lose their contracts and 
'the number of their employees who 
will become licensed vending contrac-
tors? 

The Depllty MiDilter of RaU_ya 
_4 TJ'IUISPOl't (Sbri Alageallll) (a) 
-' (b). At certain stations selected for 
iatroduction of departmental working 
the train-side vending COntracts are pro-
palled to be licensed direct to individual 
ftDdors at present working undeI the 
eontractors, auch of the latter a. are petty 
ClIJntractors being absorbed either in the 

departmental set-up itself on commission 
basis or rehabilitated by allotment of 8uit-
able contracts at alternative stations. 

(c) On the Northern Railway, the No. 
of petty contractors who contracts for 
train-side vending are to be directly 
licensed is 18 ; the number of vendors 
employed by them is 136. 

Out of these, the train-side vending 
contracts of 7 contractors have already 
been licensed direct to 47 vendors em-
ployed by them, and those of the other 
10 contractors are pro,osed hl be licen-
sed to 89 vendors. 

On the N.E. RIy., the entire vending 
arrangements, except sale of fruits, etc., 
at stations selected for introduction of 
departmental catering, are proposed to be 
departmentalized. 

While the petty contractors displaced 
as result thereof are proposed to be reha-
bilitated at alternative stations, the staff 
of the out-going contractors is proposed to 
be asborbed in the departmental set-up. 
provided medically fit and otherwise found 
suitable. 

RaU_, Bri4ae .. Malabar 

US9- Slui A. It. GopallUl : Will the 
Minister of Rail_,. be pleased to 
state: 

(a) whether it i. a fact that 
work of construction of the bridge 
between Payyanur and Patiyotincbal 
of Kcra/a State (Malabar District) ~ 
at a standstill; and 

(b) if so, the reasons therefor? 

The Deputy MiDiIter af Railwa,.. 
uatI Tl"8IlIJPCII"t (Sui Alaces 8 (a} 
and (b). There is no railway station named 
Patiyotinchal near about Payy&nur. There 
is a village called TathyopingaJ, 12 miles 
east of Payyanur but it is not connected' 
by a railway. There is thus no railway 
bridge under constrUCtion as mentioned. 
in the question. 

TeD8M)' L_ .. IteftIa 

1140. Shri A. It. GopallUl 'Will the 
Minister of Food _d Agriculture . be 
pleased to state : 

(a) whether it is a fact that tenancy 
laws differ in the Kasaragod Ta/uk 
area of Kcrala State from the rest of' 
the: area in the State; and 

(b) if 80, whether Govemment in-
tcncl to make: the same tenancy legislation 
applicable to the entire area in the State? 

fte ~ of ApiclIlture (Dr. 
p; s. "-"mgth) (a) Yes. The Malabar 
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Tenancy Act, 1929, applies to 33 villages of 
Kasargod Taluk. The Kerala State in-
cludes the Travancore Area where the 
Travancore-Cochin Holdings Stay of Exe-

. cution Proceedings Act, 1950 applies, the 
Cochin Area to which the Cochin Tenancy 
Act, 1938 applies, and some area from the 
former Madras State to which the Malabar 
Tenancy Act, the Madras Cultivating 
Tenants (Payment of Fair Rent) Act, 
1956, and the Madras Cultivating Tenants 
Protection (Amendment) Act, 1956 apply. 

(b) This question is under consideration. 

'Puaam' LlIDd in KeraJa State 

1141. Shri A. It. GopalaD: Will 
the Minister of Food IIDd Agrk:aItare be 
pleased to state : 

(a) the extent of " Punam " land avail-
able for cultivation in Kerala State; 

(b) the total area under cultivation 
at present, crop-wise; and 

(c) action taken or proposed to be taken 
by Government to bring the mDBiDiDg 
area under cultivation ? 

The Deputy MlDister of Food 
(Shri M. V. KrWmappa): (a) 3,13,120 
acres & 99 Cents. 

(b) 63,308 acres & 35 Cents. 
A statement showing area under culti-

vation, crop-wise, is laid on the Table of 
the House (See Apendix V, annexure No. 
60]. 

(c) Action is being taken under Section 
S2 of the Malabar Tenancy Act as also 
under the Madras Land Utilisation Act to 
enforce the Jenmi to bring the remaining 
area under cultivation. 

River VaDey Projects 

1I.p. Shri SaIIpJma: Will the 
Minister of Irrlptloa IIDd Power be 
pleased to refer to the reply given to Star-
1M Question No. 236 on the 20th Novem-
ber, 19S6 and state the reasons for the 0mis-
sion of Naraj and Tikarapada Projects 
exmtiguous to the Hirakud Dam Project 
from the Second Five Year Plan? 

The Deputy MJDlater of Irrlpdcm 
uad Power (Shri Hadd). There was 
DO proposal &om the State Government 
for mcfulion of the Noraj Project in the 
Second Five Year Plan. 

Tikarapada Project was DOt fully in-
veatigated by the State Government and 
could not therefore be included. The 

invcatigation of tIlis project III, however, likely 
10 be taken up by the State Government 
sbort:Iy. 

Vam8adhara River Project 

II4!o ShrI s.c-a. Will the Minister of Irrlpd __ d Power be 

pleased to refer to the reply given 10 Star-
red Question No. 242 on the 20th Novem-
ber, 1956 and state : 

(a) whether the information in res-
pect of the preliminary survey of the Vam-
sadhara River Project bas since been Ie-
ccived ; and 

(b) if so, the details thereof? 

The Deputy MIDister of Irriptioa 
uad Power (Shri Hathi): (a) The reply 
is in the affirmative. 

(b) The preliminary survey of the 
Vamsadhara Project has been completed. 
Further investigations are however neces-
sary. 

The Project drawn up as a result of the 
earlier investigations envisages the cons-
truction of a Dam across the Vamsadhara 
river at Gotta with a canaI on either 1Ianlr: 
to irrigate 2,06,000 acres of first crop paddy, 
50,000 a' res of second crop paddy and 36,000 
acres of jute. The estimated cost is Rs. 
12'56 crores. 

Overbriclge at AmiDcMa 
1J44. ShrI DebeDdra Nath Sarma: 

Will the Minister of Railways be 
pleased to state : 

<a) whether it is a fact that there is a 
great need of an overbridge at Amingaon 
Railway Station of the North Eastern 
Railway on the level crossing of the Hajo-
North-Gauhati Road; and 

(b) if so, whether Government propose 
to take decision in the matter? 

The Deputy MlDister of Railways 
uad Tl"1IDSpOrt (Shri Alq ...... ): (a) 
and (b). A joint inspection of the site was 
ClIried out by Engineers of Assam Gov-
ernment and Railway Administration when 
a proposal for diversion of the road WlIS 
considered. Details of this proposal' arc 
being worked out. The necessity for an 
overbridge would be investigated if the 
above proposal is not found feasible. 

Railway Service CommUaioD 

1145. Shri DebeDdra Nath Sar-
ma: Will the Minister of Railways be 
pleased to state whether there is any 
proposal for setting up a Railway Service 
Commission on a regional basis to reauit 
class IV employees of the Railways ? 

The Deputy MJDlater of Railways 
uad Tl'IUISpOrt (Shri Alqaan): No. 

RaraJ EJectrificadoa in AI&dhra 
II.... ShrI VIawuaatha Reddy : 

Will the Minister of IrrIDdGa _d Poww 
be pleased to refer to die reply given to 
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Starred Question No. 1640 on the 1St 
September, 1956 and state : 

(a) the schemes of rural electrification 
for which Andhra State desired funds for 
1956-57 ; and 

(b) the schemes for which funds have 
been sanctioned ? 

The Deputy MIDiBter of Irription 
and Power (Shri Batbl): (a) No re-
quest for funds for rural electrification 
schemes has 8(f""far been received from the 
Government of Andhra. 

(b) Does not arise. 

~ 

! !¥\9. '" qo ,"0 ~ : 
W ~ ~ ~ am;f 'liT FIT rn 
fit;: 

('I\") W ~ ~ ~ ~ 
. ~~~~ 

~  ~ ~~~ ~ 
~~~ .  

~  ~ ~, ffi" ~ ~ if 
~ ~~ w~ 
~ ; 

(;r) ;m ~ " ~ fit; ~ if 
fi;r-f fZ'I\"c ~ 'liT ~ ~ tiT 
~ H-Xf, if'Ii if@ ~ ~  ~ 

(If) w~~~ 
it; ",4i1. f«lt 'liT 1foIi ~ n- 'lit ~ 
~ ~~~ ~ 
it; ~ iF f.:N fit;rr ~ t ~ fit; 
If;r mq" ~ iF ~ fil;Irr ~ ~ ? 

m <m ~ ~ ('" 
~  : ('I\") :;fr ~ t 

~  ~ ~.~  
~ ~ fil;Irr;;n;rr ~ t ~ f.:N fi;r-f 
~ ~~~ ~  
~ iF mf.rfii if !QT ~ m-.:: ~ 
~ ~~ I 3 ~ ~ 
rn if f.:N 1foIi ~ m ~ 
tTlit ~ t 

(;r) ;;ft ~ t 

(If),:;fr ~ t 

! !Yc;. '" qo ,"0 ~  ;m 
~ ~ ~ am;f 'lit FIT ~ fit; : 

('I\") ~~ ~ 
~ fit; ~ ~ ~ ~ ;;n;f 

~~~~~~ 
~~~~1 ~ ~ 
('I1IT Wlr ~ 'liT ;;n;f <miT ~ 
~~ ~ 

~  ~ ~, ffi" ~ ~ if 
w~ ~~ ? 

~ <m ~ ~ ('" 
~  : ('I\") ~ 1  
~ ~ ~ ~ 

4t114ll>;t.,,,, ~ ~ ~ I ~ 1foIi ~ 
~ ~ ~ fit; ~ ~ 'R f.;ra;ft 
~~~~~,~~~ 
~~~ ~ ,~ ~  
iF ~ i<'!T'Ii ~ ~ ~ t 

~  ~ ~ 'R ~ lIil 
~ ~ 'R .......,-;f iF f.:N <iil ~ 
fif;ij' 'fll ~ lfT rn 'liT N-<m: ~, " ~ 
lfIm: '{ :-

(i ) ~~ 'liT ffl'tA 
~~~ ~ 
<miT ~ iF m;f ;;n;f 
'R ~~~~~  

(ii) ~ ~ ~ 
'R ~ <miT ~ if f.:N 
tUf,-X\9 if ~ ~ 
~ 'lit 1ft ~ I 1:(1" IIlllf 
iF '{U ~ ;;n;f 'R ~ 
'liT' ~ ~ 1 ~ 

• ~ ~  I 

(iii) ~ 'it' ~ iii ~ 
lIil ~ ~111 1" ~ ron-
~~ 1 ~~ 



1771 Written AnsweTs 19 DECEMBER 1956 WTitten AnsweTS 1772 

1iT ~ ~ ~~ if.fl1IT 
~ ~ ~~ 
'I>'T ~ 'Iilf ~  
m<: ~ 1  ~~ 
~ ~ ritft I 

Jaciclcllt at RaJahmlllldry StatioD 

1149- Dr. Rama Reo : Will the 
Minister of RaIlways be pleasedJto state : 

(a) whether the Railway police at 
Rajahmundry (Southern Railway) beat 
up a woman passenger in the second week 
of November (about 13th or 14th). 

(b} whethex she was taken to the Rail-
way hospital and then to Gavcmment 
hospital; and 

(c) what action has been taken against 
persons responsible ? 

The Deputy MiDJster of RaIlways 
aad Tnmsport (Shri ~  : ~  
A complaint was recorded m the complaint 
book at the Rajahmundry Station by a 
woman passengex, Kaparapu Sanyasamma 
by name, on 13/U/19S6 alleging that she 
bad been assaulted by the Gavcmment 
Railway Police at Rajahmundry on that 
date. 

(b) Yes. 
(c) The mattex is undex investigation 

by the Superintendent, Government 
Railway Police, Bezwada, who is undex the 
administtative control of the State G0vern-
ment. 

P_aer Gu1cIea all Katibar-SIUpri 

1150. Shri M. laJamaddhl: Will 
the MiniIter of RaIlways be pleased to 
state: 

(a) the number of passenger guides if 
any, working at various stations on the 
Katihar-5iliguri Section of the North 
Eastern Railway; and 

(b) whether thCIe is any proposal to 
cnend the facilities to othex Stations on 
that Section during the Second Five Year 
Plan ? 

The Deputy MiIlUter of RaIlways 
8IlCI Tnmaport (Shri AJaa-) : (a) 
6 Paasenger Guides are worIting on this 
Section. 

(b) Not so far. 

J>riIlIdq Water at Statlo ... 

1151. Shri M. laJamaddhl : Will 
the Minister of Railways be pleased to 
state: 

(a) the names of the various Stations 
wheIe mobile drinking water facilities have 
been provided on the Katihar Siliguri Sec-
tion of the North Eastern Railway ; 

(b) whether the facilities are to be ex-
tended to othex Stations on that Section 
during the Second Five Year Plan ; and 

( c) if so, at what Stations ? 

The Dputy MiDiater of Ranways 
aad Tnmsport (Shri AJaa-): (a> 
Mobile drinking watex facilities are provided 
at Katihat, Kishanganj and Siliguri In. 
The Katihat-Siliguri section, howcvex, is 
on the North Eastern Railway. 

(b) Yes. 

(c) Barsoi Thakurganj Taibpur and 
Alubari Road stations. 

SImttle Train betw_ 1"11..- 8IlCI 
IUsbangaaJ Stadoas 

lis:. Shri M. laJamaddhl : Will 
the MinistCI of RaIlways be pleased to 
state: 

(a) whethCI thCIe is any proposal 
to introduce a shuttle train between 
Purnea to Kishanganj Stations of the 
North Eastern Railway ; 

(b) if so, when; and 

(c) if not, the reasons therefor? 

The Deputy MiDiater of RaJ1wa,.. 
aDd Tnmaport (Shri AJapua): 
(a) No such proposal at present. 

(b) Does not arise. 

(c) Due to shortage of coaching 
stoek and locomotives, lack of 8(jequ&te 
terminal facilities at Purnea and Kishan-
pnj stations and di1Iic:ulty in dealing with 
additional trains at Katihar yard. 

P88IIeIIPI' Amenities, SIUpri 

:11530 Shri M. lalamaddha : Will 
the MinistCI of RaIlways be pleased to 
state: 

(a) whethex thCIe ~ an)' proposaJs 
to consttuct more WIIltlng· rooms and 
waiting halls as well as for the improve-
ment of the existing ones on the Kathihar-
Siliguri Section of the North-Eastern 
Railway during the Second Five Year 
Plan; and 

(b) if so. the details thCIeof? 

The Deputy MiDiater of RaIl_,.. 
aad 1'raDaport (Shri AJageua) : <a) 
and (b). There are proposals to provide 
waiting halls at Barsoi and KanJti Stations 
during the Second Five Year Plan period. 

There is at present no propoeal for 
improvement to any existing waiting room 
or hall. 
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Shed Cover at Paraea Stadoa 

1IS4- Shri M. IslamuddlD., Will 
the Minister of RaUways be pleased 
to state: 

(a) whether the shed cover at Purnea 
Station of the North Eastern Railway 
bas been left unfinished; 

(h) if so, the steps that are being taken 
to complete the shed; and 

(c) what are the other development 
Schemes for that Station during the 
Second Five Year Plan? 

The Deputy Minister of Rail..,a 
IUld Transport ( Shri A1agesan ) : 
(a) and (b). The erection of the platform 
ahed on the isbnd platform was delayed 
due to non-receipt of the cement which 
bas now been arranged. The work is in 
progress and is expected to be completed 
in two months' time. 

(c) Extensive remodelling of the 
parnea station building is already in 
progress which includes provision of plat-
form shed, foot overbridge, sanitized 
bath rooms and, latrines, piped water 
supply and additional storage for drinking 
water on platform. 

JOshanpnl Station 

IIS5- Shri M. IsJamucldha: will the 
Miniater of RaUways be pleased to state: 

(8) whether two trains though run-
ning in opposite directions, halt simul-
taneously at Kishanganj Station of the 
North Eastern Railway and whether one 
train having no platform and ahed on the 
other side is required to halt there, thus 
causing great inconvenience to the 
travelling public especially the old and the 
handicapped because of deepness of the 
foot-board and the ground floor; 

(h) if so, whether Govermnent pro-
pose to construct a platform and a shed 
on another side of the Station immediately 
in view of the urgency of the need; 

(c) whether Government have in 
mind any other special scheme for the 
im ,IOVement and development of that 
Station during the Second Five Year 
Plan; and 

(d) if so, the details thereof? 

The Deputy MiDlater of RaUways 
8Ild Transport (Shri AJaaesaD ): 
(a) Yes. 

(h) Proposal for the provision of an 
is1and platform is under consideration. 

(c) Yes. Proposal for further deve-
lopment and improvenment of Kiahan-
poj Station Yard is under consideration. 

(d) Details have not yet been finalised. 
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RaJhray Catering aDd VCIIIdJq 
Workers' Union 

I1S7 {Shri Sadhan Gupta: 
• Shri IL N. MubrJee: 

Will the Miuister of RaUways be 
pleased to state: 

(0) whether any representation bas 
been received by Government from AU 
India Railway Catering and VendiDI 
Workers' Union regarding the conditions 
of service of catering staff on the Eastern 
Railway; 

(h) if so, the demands made; and 
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(c) the steps so far taken in respect 
of the said delll8lld5? 

The Deputy MiDlater of Ran",.,.. 
.8DCI TI'IUI8pOl't (Shri Alq_ ) : 
(a) Yes, a representation made by this 

umecognised Union was received recently. 

(b) and (c). A statement is laid on 
the Table of the House. [See Appendix 
V, annexure No. 61.] 

Railway Workahop Tecludca1 
SchooIa 

IIsB. Shri DebeDdra Nath Sarma: 
Will the Minister of Railways be pleased 
to state: 

(a) whether there is a demand from 
public for starting new Railwav Workshop 
with Technical Schools at Pandu, Gau-
bali, Bongaigaon and Dibrugarb in the 
Nortb Eastern Railway; and 

(b) if so, the steps taken so far to 
meet the demand? 

The Deputy Minister of Railways 
_4 Transport (Shri AJagesu ) : 
(a) and (b). So far as can be ascertained 
the North Eastern Railway Administra-
tion bas not in the recent past received 
any demand from the public for construc-
tion of new Railway Worksbops with 
Techincal Schools at Pandu, Gauhati, 
Bon1figaJn and Dibrugarh. However" 
it is proposed to expand the existing 
Dibru"arh Workshop at a cost of Rs. I' 5 

4'Ores and to provide a Basic TraiDing 
.centre during the Second Plan period. 

When the Railway Minister visited 
Assam in October, 1953, be had received 
·some representation in this connection. 
It may be stated, bowever, that when 
deciding . th!, location of workshops and 
schools, 11 18 not the representations 
from the public but the needs of the 
Railway and other administrative aspects 
that have to be taken into consideration. 

Claims of LandowDers on Railways 

II590 Shri DebeDdra Nath Sarma·, 
Will the Minister of Railways be pleased'" 
·to state: 

(a) whether the claims of the land-
,owners of Kamakshya whose lands 
~  ~ acquired by the Railway Autbo-
niles m the North Eastern Railway have 
been setded; and • 

(b) if not, the total number of r claims 
stil1 pending ? • 

The Deputy MJnister of Rail",.,.. 
8DCI Transport (Shri &a.-.. ) : 
,(a) No. • 

(b) The exact number is not known. 

IIoapltals ill Delhi S_ 

II60. {Sardar Iqbal Singh : Sardar Abrpari: 
Will the Minister of Health be pleased 

to state: 
(a) the number of operations conducrDd 

in different hospitals in the Delhi State 
during 19S5 and 1956 80 far; 

(b) the number of patients wbo died 
in operation there during 1955 and 19s6 
so far; 

(c) wbether Government have en-
quired into these cases; and 

(d) if so, with what results ? 

" The Minister of Health ( Rajkumari 
Amrlt Kaur ) : (a) to (d). A state-
ment giving the required information in 
Japect of the Government Hospitals and 
Health Centres in De\hi is laid on the Table 
of the House. [See AppencIix V, annexure 
No.6z]. 

IDdia Seam.l 
1161. Shri M. K. Moltra: Will the 

Minister of Tnmsport be pleased to 
SUIte: 

(a) whether four Indian seamen of 
S. S. Baron Maclday were arrested about 
three months back at Mombasa in East 
Africa on a cIwge of being unlawful 
immigrants and were imprisoned; 

(b) whether any passport is neces-
sary for seamen under International Con-
vention; and 

(c) what help the Indian Trade 
Agent gave to these Indian seamen 
under trial ? 

The Deputy MiDIster of RaIlways 
8DCI Transport (Shri AIqesaa) ~ 
(a) Yes. 

(b) Seamen on "Articles" of a ship 
are not generally required to possess 
passports. Their discharge certificates 
are considered as valid travel documents 
for the purpose. When they are to be 
landed at any port, the permission of the 
local immigration authorities is usually 
obtained by the Master or the Agents 
of the ship. 

(c) It is not known what precise belp 
was rendered by the Indian Trade 
Commissioner. The position is being 
as=tained. 

IDcUan Seamen 

1162. Shri M. K. Moitra: Will the 
Minister of Transport be pleased to 
state: 

(a) whether it is a fact that Indiaa 
Seamen's Welfare Officer at Liverpool 
did not render any help to the Indian 
seamen of S. S. Mas\r:eIiya when they 
were prosecuted and imprisoned at Lmr-
pool; 
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Northern Railway Head Quaners which 
:: recently finalised is going to be revised; 

(b) whether any enquiry has been 
made about the conduct of the Indian 
Seamen's Welfare Officer in U. K. by 

~ ,S ~  
(c) whether Government propose to 

persuade the Company to pay these 
Indian seamen conpensation for termi-
nation of their services before the contract 
period and also their repatriation charges? 

The Deputy MiDister of RanwafS 
IIIUl Transport (Shri AlageaaD): (a) 
No definite information is avai1able. The 
High Commissioner of India in U.K. has, 
however, been requested to depute 
a senior officer to look into the complaints 
agaLst this officer and submit a report. 
The repon is awaited. 

(b) The ~ Gmad of Shipping 
did not make any enquiries in this behalf 
during his visit to U.K. 

(c) The matter is being looked into. 

Ranway Wirelea Operatora 

u6]. Shri M. S. Garupadaawamy: 
Will the Minister of Ranwa". be pIeased 
to state: 

(a) whether it is a fact that wire-
less operatorS recruited on a higher salary 
in Western Railway and after having 
drawn that salary have been given sub-
sequently 8 lower salary; 

(b) whether it is also 8 fact that dis-
crimination has been made in the rate of 
sa1ary between different persons in the 
same category of wireless operatorS; and 

(c) if so, the reasons for such discri-
mination? 

The Deputy MiDiBter of RanWBfS 
l1li4 Tnasport (Shri AlageaaD): (8) 
to (c). No direct recruitment was made 
to the category of wireless operators. 
Telegraph Signallers were given training 
and thereafter promoted as wireless 0pera-
tors. The pay during training as well as 
the post-31 scale of pay of wireless 0pera-
torS was RI. I201- per month. Persona 
wbo were working as wireless operatorS 
on 1-1-1947 or 16-8-1947, as the case 
may be, were fixed in the CPC scales 
taking into account the pay of RI. 12C>1-
drawn by them in accordance with the 
Railway Services (Revision of pay) Rules; 
those wbo were not otIiciating as wireless 
operators on these dates were not entided 
to fixation under these rules. The question 
of fixation of their pay is under CODaidera-
:ion. 

Ranway Wlrelea. Operators 

u"," Silri M. S. Gurupaduwamy: 
Will the Minister of Ranwa". be pleased 1'., state: 

(8) whether it is 8 fact that the seniority 
of Railway Wirele.s Operators of the 

(b) if so, the reasons therefor? 

The Deputy MiDister of RanwafS 
IIIUl Tramport (Shri AlageaaD): (a) 
and (b). The question is under consi-
deration. 

Ac:ddental Death of a Catering 
Employee 

II.... {Shri H. N. Makerjee: 
'? Shri M. S. Gurupadaawamy 

Will the Minister of RaDwa". be pleased 
to state: 

(a) whether it is 8 fact that on or 
about the 6th October, 1956, a bearer 
employed in the Deihl-Kalka Mail Dining 
Car, named Shri Ismail, was run over 
and killed while in active service at or 
near Fatehpur Station; and 

(b) whether an inquiry was held in-
to the incident and if so, with what results ? 

The Deputy MiDiBter of RanwafS 
IIIUl Transport (Shri AlageaaD): (8) 
Yes; a bearer named Shri Mohd. Ismail 
Khan fen down and was run over while 
trying to entrain the Dining Car attached 
to No. 61 Up Howrah-DeIhl-Kaika Mail, 
after the tram had statted from Fatehpur 
station of the Northern Railway at U'Z9 
hours on 6-10-1956. The train was 
immediately brought to 8 stop and he was 
rendered First Aid at the Railway Dis-
pensary, Fatehpur, by the Railway Assistant 
Surgeon. Thereafter the injllred waa 
removed to the Civil Hospital, Fatehpur 
where he expired at about 14' 00 hours 
on the same day. 

(b) An enquiry into the incident was 
held by a Committee of Assistant Officers 
of the Railway and their repon is awaited. 

RaHway Staff 

II66- Shri Bbeekha Blud: Will the 
Minister of Ranwa". be pleased to 
state: 

<a) the number of women employees 
in all Railways including class IV staff; 

(b) whether they are treated on par 
with other male employees specially in 
I.O.W. Workshops on Central and Eastern 
Railway; and 

(c) if not, the !C8SODS therefor? 

The Deputy Mbdater of RaUwafS 
IIIUl TraDSJIOrl (Sbrl AlqeaD)1 (a) 
5,399 (except South Eastern Railways). 

(b) Yes. 

(c) Docs not arise. 
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Appeals of Railways StaB II". Shri Bheekha Bhail Will the 
Minister of Hallways be pleased to 
state: 

<a) the number of appeals received 
by the Railway Board from Class III 
and IV Staff during the last four yean; 

(b) the number of such cases dis-
posed of by the Board; and 

(c) the number of appeals decided 
in favour of Class III and IV staff? 

The Deputy MinIster of Hallwa,-
ad Transport (Shri AlapuD): (a) 
ISS. 

(b) lSI. 
(c) 26. 

Gorakhpur Railway StatiOD 

II6&. Shri Biahwa Nath Roy: Will 
the Minister of RailwaY" be pleased to 
state in view of insufficient accommo-
dation in the Railway Station build-
ing at Gorakhpur whether any ~ 
sal is under consideration for its exten-
tion? 

The Deputy MinIster of HallwaY" 
IUld Transport (Shri AlapuD). Yes, 
proposals are under consideration for the 
expansion of the station building at Gorakh-
pur, which inr., alia include expansion 
of the Parcels Office, Enquiry Office, 
R. M. S. Office etc. 

CaDC:eIlatiOD of Tram. OD 
N. Eo RaHway 

II69- Shri M. lalamuddfD: Will 
tlIe Minister of Hallways be pleased to 
refer to the reply given to Starred Ques-
tion No. 544 on the :zSth November, 
1956 regarding cancellation of 
313 Up and 314 Down trains running 
between J ogbani to Katihar with effect 
from 1st October, 1956 and state: 

(a) whether Government have since 
examined the proposal to start the train 
again in view of the public demand; 
and 

(b) if not, the reasons for the delay? 

The Deputy MinIster of Railways 
aud Traaaport (Shri AlapuD): (a) 
and (b). The matter has been examined 
but it is not feasible to restore the running 
of Nos. 313 Up and 314 Down passenger 
trains between Katihar and Iogbani. How-
ever, with effect from I-I-57. 

(i) The rake of 314 On after attention 
at Katihar will work as 553 Up 
leaving Katihar at 13.40 hours 
and arriving at Jogbani at 17 ·35. 
This rake will work as 313 Up 
from Jogbani to kanpur Anwar-
ganj leaving Jogbani at IS·25 

hours arriving at Katihar at 
21·55 hours and leaving Katihar 
at 22·25 hours. 

(ii) Trains No. 3:zI Up and )%2 Dn, 
at present running between 
Allahabad City and Katihar 
will be extended to run to and 
from J ogbani for the convenience 
of Jogbani passengers. These 
trains will maintain convenient 
connections with Nos. 344 Up 
and CPI Dn at Sonepore for 
passenger travelling to and from 
Patna. 

Per Ca"i'" Milk CcmsumptiOD ill 
WestBeupl 

U700 Shri M. lalamuddfD: Will 
the Minister of Food ad AsricuIture 
be pleased to state: 

(a) whether any special efforts are 
being made to increase the per capila 
consumption to milk and milk productS 
in West Bengal apart from the Greater 
Calcutta Milk Project; and 

(b) if so, the details thereof? 

The Deputy MiDiater of Food (Shri 
M. V. AriahaDappa): (a) and (b). Yes, 
through the following Centrally aided 
Cattle Development Schemes included in 
the Second Five Year Plan: 

(i) Setting up of 10 Artificial Insemi-
nation Centres with 34 .. -villages, -3 

(ii) establishment of 25 Extension 
Centres, 

(iii) subsidised rearing of 1,000 
selected calves, and 

(iv) development of feeds and fodder 
resources. 

The total cost of these schemes is 
estimated at Rs. 50 lakhs. 

In addition the State Government have 
a number of Cattle and Dairy Development 
Schemes of their own. 

These schemes are aimed to increase 
the available milk and milk products and the ,sr capiUJ consumption. 

ADti-Malaria Work 

UTI. Shri M. lalamuddfD: Will 
the Minister of Health be pleased to state 
the progress made so far in respect of 
anti-malaria work in Bihar and West 
Bengal respectively with particular refer-
ence to the rural areas of these States? 
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The MJDiater of IIMItIa (RaJImm.rt 
Amrtt K.ur): The progress made in 

respect of anti-malaria work in Bihar 8IId 
West Bengal is as fo11ows:-

BIHAR 
Under the National Malaria Control 

~  the State was allotted 7 units 
in 1953-54, which _s raised to 14 units 
in 1954-5S, and 17 units in 1955-56. 
These seventeen units are protecting a 
population of 15· I million of people of 

which 14·6 million relates to rural ama. 
As a result of the spraying operations 
carried out under the Programme, the 
number of malaria cases, child spb:eD 
index and child parasite index have gra-
dually gone down as fo11ows:-

Year Malaria caaes 
1953-S4 I. II million 
19S5-S6 o. SI million 

Population protected Child Splen Index Child parasite ~  

1.3 ~ ~ ~S .~ ~ ~ .~3~ "
15.1 million 18.3 % '2.6 % 

WBSTBENGAL 
Under the Programme the State was people in the State of which 15·9 million 

1lllotted 16 units in 1953-54, which were relates to rural areas As a result of spraying 
raised to 22 in 1954-SS. operations, carried out under the Programme 

the number of malaria cases, child spleen 
These units cover 30470 aquare miles index 8IId child parasite index have graduallJ 

8IId are afl'ordiDg protection to 17· S milJion gone down as follows :-
~~ ~rear Malaria aka Population prol£Cted. Child Spleen Index Child parasite index 

(average) (avenae) 

~~ ~1953-54 1.21 million 13·6 million 20·3 % 1.1 % 
0.01 % 19S5-56 0.S7 million 175.5 million 6·7 % 

The progress in respect of Malaria 

OIJai ~  Special" Trabl 
1m. Sbrf JCamatlal Will the Minis-

ter of Rail_,. be pleased to state: 
(a) whether it is _ fact that _ train 

known as "Jai Bhar_t Special", left Vic-
toria Terminus (Bombay) on the 2nd 
February, 1956 and returned to Bombay , 
on 1St Marc:h, 1956, after completing a 
toIl1' of some important centres in India; 
,and 

(b) the circumstances 8IId the grouDds 
,on which such a special train was sanc-
tioned? 

The Deputy MJDiater of RaiIwa,. 
.-4 Tl'IUIRport (Sbri AJaauaa): (a> 
Yes, from 2-2-56 to 2-3-56 lor _ party 
,of Kisans 8IId Gardenen of Thana Dis-
trict. ' 

(b) A special train was arranged on 
,an applicalion dated 10-12-55 from the 
organher, on fulfi\liDg the usual COIlditions 
:for rwming a special train. 

IDdlaDaMur4ele4IJl .Steamship 
1173. Sbrf Kamatla: Will the 

.Minister of TnIuport be pleased to 
state: 

(a> whether some Indian ~  
<DI1 board 5.S, Dara. British Indian S_ 

o.j,',rere as88lllted 8IId murdered 
Oil 13th November, 1956; 8IId 

work in both the States bas been quite 
satisfactory. 

(b) if 80, the details of the incident? 
The Deputy MiDiatv of Rail •• ,. 

aa4 TrlUUlpOI't (Sbrf Alageaaa)1 (a) 
Yes; 3 passengers were attacked and severely 
assaulted on board the S.S. "Dara" on the 
13th November, 19S6 when the vessel_ 
lying at Basra, by deportees from Pakistan 
who were placed on board the ship withoat 
the knowledge of the ship's Master. One 
of them succ:umbed to the injuries 8IId the 
remaining two were removed for mecW:al 
treatment to a hospital in Basr .. 

(b> A statement ia laid on the Table 
of the House. S~. Appendix V, annemre 
No. 63.) 
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""'" ( ~ Down Home Signal ) ~ 
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Advanced Starting Signal ) it;;fR 
~ it; ~ ~ ~ ~ 'Ii< ~ (111; it; 
~ ~ fr.;;f 'ICU ~ ~ ~ 

~  ~ it; lfi"I1:UI" lilt ;;rj"ij" lilt 
ijffwt I 

PromotioD. of Railway ~ 
to OfIicer Cadre 

I177. ShrimadReom CIaakraftrtty: 
Will the Minister of RaIlwa)'ll be pleased 
to illite: 

(a) whether at the time of banning 
niJway officers from applying for noo-
railway jobs any assurance was g;ven 
that they will be allowed chances of 
promotion within the railways them-
selves; and 

(b) if so, whether railway em-
ployees of Accounts Department eli-
pble for appearing in I.A.S. SEal 
Recruitment Examination will be COD-
sidered for promotion to ollicer cadre 
without passing the Appendix IlIA 
examination? 

The Deputy Minister of RaUwa)'ll 
and Transport (Shri Alagesan)1 (a> 
No; however, they are getting amplo 
chances of promotion within the Railwaya 
themselves. 

(b) Appendix I1I-A Examination is a 
departmental examination of a technical 
character for the staff of the Accounts 
Department. Eligibility to appear in 
I.A.S. Special Recruitment examination 
wouid not by itself entitle one to promotion 
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to the Gazetted Cadre in the Accoums 
Department. 

PJamaing Commission's Meeting 

Xl7S. Shri Kamath: Will the 
Minister of Plamliag be pleased to lay a 
statement on the Table showing: 

(8) the total number of meetings 
held by the Planning Commission since 
the 1st April, 1956; 

(b) how many of such meetings 
were of the Commission by r itself, and 
how many in conference with other 
individuals or groups; 

(c) the individuals or groups with 
whom ·the Commission so conferred; 
and 

(d) the derails of attend8nce fJir, 
the number and names of members who 
attended nch of the meetings rcrerred 

to in part (b) above? 

The Deputy MiD1ater of PluDID& 
(Slari s. N. Mishra): (a) to (d). Fifty 
five meetings of the Planning Commission 
were hdd during the period 1st April, 
1956 to December 14, 1956. Of these, 
39 meetings were internal meeungs of. the 
Commission; most of these ~ 
were attended by members and seDlor 
ofIicen of the Commission and representa-
tives of the Ministry of Finance and the 
Ministries concemed with the subject 
matter under discussion. Sixteen meetings 
were hdd by the Planning Commission 
with individuals or groups, mOldy fon:ign 
dignitaries and visiton or planning expert •. 

There were two meetings of the Natio-
nal Development Council in May and 
December, 1956 respecth-ely which ... ere 
a ltended bY the members and senior 
oflieer, ~ ~  Planning Commission, !he 
Chief Ministers of States accompanied 
in <ome ""ses by their Planning Ministers, 
and the UmoQ Ministers, 

134 mee-ings were held by individual 
Members of PI'!lJIling S~  or 
senior of6A:ers WIth representatives of 
State Governments andlor Central 
Ministries_ 

~ '"" 11 ~ 
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t , .. Y. '" ~ "" ~  W ~ 
~ ~ iiffiR <tit ~ ~ fiti : 

("') ~ ~ it; fiR-fiR ~ 
~ ~ " ""1 ~  ~ ~ ; 
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(I!f) ~ ~ ~ W ~ <tit 
~ ~ ;;r;;rf ~ ~, ~ ~ ~ 
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mcm ~ ~ (.n 
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~, ~ 6'1111 ~ .. ] 
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~ ~ ~~ ~ ~~~ 
~ ij' q;a-qfu ~ 'fiT f.Rn: ~ , 
~ on: \9 ~ orm -m ...,. <'fT1RT 'fiT ~1 1 " 

tl 
Ships 

nl5. Shri Matthea: Will the Minis-
ter of Traasport be pleased to state: 

(a) the number of ships that have 
bec:n chartered for bringing foodgrains 
m1d other goods on Government account, 
from the . beginning of the year till the 
end of November, and . 

(b) the rate at which they were chartered 
and the total amount of freight involved ? 

The Deputy Mbdster oC RaU_ya 
... T ...... port (Shri Alqcean): The re-
quired information is being c:011ectcd and 
will be laid on the Table of the Sabha in 
due course. 

!, .. ~. lI() '10"0 ~  W 
~~~~...,.~  
tiI;: 

~  >fm til; ~ if; 1ft 
~ ~, if; ~ ~ it; crso 

~  ~ ~ ~, tilrr ..... ~ ""","-
~,, ~ ~~~ 
~ 'fiT ~ m-r tm t; , 

(I!f) ~ mT< firn ~ 'Ii't m-r 
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(tr) ~  it; 0li11 it; ~ m--
m- m-~~ ~ ffi" t m 
fif;a;n"-f'l;er;rr; m 

(-sr) ~~  

~~ ~~
'lIi'f w ~  

nR'cm ~ ~ ('" 
~  : (ifi") m (I!f). ~ '!fre" 

~ '!it ~ it; fm1; ~ t.f 'fiT 
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~~~~~ .  
~. ~ m-r ~  , 

(tr) ~ m, qft;pft- ~1 1", 

~ m ~ <tit m: ..m:r if ~ 
~~, ~ ~ <mf WIff ffi"t I 

(-sr) ~ fclcr<uT ~ <tit *'" ~ 
"(I!f m-r tm ~ I [ifWif ~ ~, 
~~~  

AuIataat St&dou Matera 

nl? Shri Ve1ayacIhaD: Will the 
Minister of RaU_l'a be pleased to state; 

(a) whether it is a fact that vision-· 
failed Assistant Station Masters and 
Station Masters are imported into C:O!l'-
mercial catagory Who th!1S ~  
the commercial clerks from gettlJlg their due 
promotion; and 

(b) whether it i. a.fact ~  in ~
pur Division some VJSlon-f81led StatJon 
Maners have been absorbed in cammerc!" 
category in SlJch a way that commercJa 
clerks had to be reverted as a result ~ 

The Deputy MbUater oC RaD_ya. 
... T ...... port (Shri ~ ~, .(a) 
Yea Such staff are assigned semonty 

~w those who are in receipt of the 
aame rate of pay in the grade on the date 
of their absorption. Promotion depends 
upon position in the seniority Hat and 
BIiItability. 

(b) No. 
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Claims Tracers OD Rail_ys 

1188. Shri Velayudhan: Will the 
Minister of Railw.ys be pleased to state: 

(a) whether it is a fact that penons 
working as claim tracers henceforth, are 
all general clerks and not qualified com-
mercial clerks; 

(b) whether it is a fact that such 
claims tracers are being promoted as 
Claims Inspectors; and 

(e) whether it is a fact that the 
channel of promotion of Assistant Oaims 
Inspectors and Oaims Inspectors is ex-
clusively meant for commercial clerks as 
per promotion charts issued by the Railway 
Board? 

The Deputy MIDI.ster of Rail-fS 
aad Traasport (Shri Alqesaa). Ca) 
No. 

(b) No. 
(c) The Railway Board have not issued 

any promotion charts. 

Traasit Allowaace 

us,. Shrl VelayudhaD.: Will the 
Minister of Ralhnoya be pleased to 
state: 

(a) whether it is a fact that transit 
allowance was being given as a compen-
.. ory r y for an extraordinary laborious 
type 0 work; and 

(b) whether it is treated as pay for 
all purposes? 

The ~ MIDI.ster of RalIwafS 
IIIlCl Traasport (Shri AIqeun). Ca) 
Yes; upto 31St July, 1948. on a-B.P. 
portion of Northern Railway only. 

(b ) Yes; it was so treated. 

Fodder 

lIto. Shri u. AI. Trivedi. Will the 
Minister of Food aad Aplealture be 
pleased to state: 

(a) whether seeds of c1usterbeans 
are used as a cattle fodder in Rajasthan 
and Gujerat; 

(b) whether all the produce of clus-
terbeans seeds have been cornered by a 
n .... ly started Gum factory; and 

(cl whether Government have ex-
plored the possibility of utiliBing pwtfll4r 
seeds for gum manufacture to save the 
eattle fodder? 

The ~ of Agriculture (Dr. 
p. S. DellIimukh)1 (a) Yes. Ou.ter-
lima, egnar seeds) is liven as a concentrate 
feed for all livestock except horses in the 
clifI'eImt pUtS of the country, including 

Rajasthan and Gujerat. It is generally 
used as a cheap. substitute for gram and i, 
rich in proteins althongh it is less p1atable 
than other feeds like Arhar. 

(b) No information is available whe-
ther all or some of the produce of guar 
seeds have been cornered by any gum 
factory although complaints have been 
received about large-scale expons of gnar 
seeds from Rajasthan. The position is-
that guar-gum or the outer hull which is 
less nutritious than the guar germ is freely 
exportable although expon of whole guar 
seeds and guar germ is prohibited. It is 
conceivable that firms outside Rajasthan 
might be breaking the gnar seed into guar 
gum (guar hull) and gnar germs so as to 
obtain the portion of the seed which i8 
now exportable under the current export 
policy. Enquiries are now being made' 
from Rajasthan Government about the 
reported large-scale exports and its effect 
on the utility of guar seeds as cattle feed' 
80 that the current policy of export of guar 
seeds might be re-examined. 

(c) Presumable, by "punwar" seeds 
reference is to the weed which is called 
by the bo,tanical name of "CasM Tura": 
If so, no work has been done towards 
exploring the possibility of utilising these 
seeds for gum manufacture. In fact, 
these seeds" as far as is known, are not a 
source of gum. 

AIllDdia Inatltute of Medical Sciea_ 

._ {Shri ltamath: 
.... -. Dr. Jalaoorya: 

Will the Minister of IIealth be pleased 
to state: 

(8) whether the Chairman of the 
All India Institute of Medical Sciences 
has been appointed; 

(b) if so, when; 

C c) the name of the person so appointed 
together with his qualifications; 

Cd) the emoluments attached to the 
post; 

Ce) the procedure of selection and 
appointment; and 

(f)' the terms and conditions of' 
appointment? 

The Deputy ~ of IIealth 
(llafIaaaaarJ Amr1t Xa.-): (0) Yes. 
the President and "01 the Chairman, as 
referred to in the Question. 

(b) 6th November, 1956. 
(e) Ra;kumari Amrit Kaur, Minister 
of Health. 
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Cd) None so far. Under Section 8 
of the AU India Institute of Medical 
Sciences Act, 1956 (No. 25 of 1956) 
the President and memben shall receive 
such allowances, if any, from the Institute 
as may be prescribed by rules made under 
Section 28(1) thereof. These rules have 
not yet been framed. 

(e) The President is nominated by the 
Central Government from the members 
of the Institute other than the Director 
of the Institute. 

(I) .There are no specific terms and 
conditions for the appointment. The 
tcnllI!' of office of memoers, the various 
fu,nCtJons of the President etc. are already 
laid down in the Act. 

Electrific:atioA on RaUwa)'S 
II!j2. Sbri Kajrolkar: Will the Minis-

ter of RaUwa)'S be pleased to state: 

(a) the extent of electrification effected 
SO far, of the railway line on (i) the ~ 
RaUway; and (ii) the Central Rail_y; 

(b) whether Government have anY 
proposal to extend the electrificatio n 
further; and 

(c) if 80, the details thereof and the 
approximate time by which it will be 
completed ? 

The Deputy MIniater of IhDwa)'S 
ancl Trauport (Shrl AIap.aa). (a> 
to (c). A statement is placed on the Table of 
the House. [S ... Appendix V, annemre 
No. 701. 

Underground Railway in Bombay 

II93- Sbri KaJroIkar: Will the 
Minister of Railways be pleased to 
"tate: 

Ca) whether Government have re-
ceived any proposal for the construction 
of an underground railway in Bombay 
Oty; 

(b) whether any survey has been 
undertaken by the Bombay Municipal 
Corporation for the aaid purpose; and 

(c) if SO, the result thereof, and the 
approximate cost involved in the con-
struction of the railway? 

The Deputy Mbalster or RalIwa)'ll 
ancl Transport (Shrl AIqaan). (a) 
No. 

(b) Not yet. It is undentood from a 
~  report that a technical investigation 
IS being contemplated by the Bombay 
MuDicipai Corporation. 

(c) Does not arise. 

Pilgrimage-train 

I194- Shrl Dhuslya: Will the Minis-
ter of Railwaya be pleased to state: 

(a) the name of the person who or-
ganised the pilgrimage-train which started 
from Delhi in the 3rd week of October, 
19S6. 

(b) the number of pilgrims who 
actually travelled; 

(c) the amount of money charged 
per pilgrim by the conducting authority 
and paid by the latter to the Railway 
Department against every one who thus 
travelled; and 

(d) the names of medical personnel 
who were deputed along with that train 
for the welfare of those pilgrims? 

The Deputy Minister of Railwa)'S 
aad Transport (Shrl Alagesan): (a) 
MIS. Chandra Finance and Travels 
(Private) Limited, Delhi. 

(b) 305 III Class passengers and 34 
1st Class passengers. 

(c) The amount of money charged 
per pilgrim by the conducting authority 
was Rs. ISS for 3rd Class and Rs. 385 
for 1st Class. The total amount paid to 
the Railways was Rs. 58,174/-. 

(d) Dr. T. Bahadur of Lucknow was 
deputed by the organising authority to 
travel in the specia1 train as the Medical 
Officer. 
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~ ~ ~~ w 
~~ ~~ 
fiI;tfR ~ 6' ~ ~ mr '"' I 

(_) ~ ~~  
~ ~ ~ ~ (discip-
nnary action) lIil' ~ t I 

~ of Law Secdaa .... 
Court SectIoa of tile ~ 

II,," Padlt M. B. llharpftl Will 
the Minister of RaIl..,. be pleued to 
state: 

Ca) whether 8 Law Secdon and a 
Court Section aist on all the IDdim 
Rai1waJ8; 

(b) whether it is a fact that the Rail-
way Board have luucd directions to all 
the Railways for the re-orpnisation of 
their Law Sections and Court Sections; 

(c) if 10, what are the iDstructions; 

(d) whether it is a fact that a post of 
Senior Scale Law OfIicer hu been de-
lIWIded by IUCh of the Railways on which 
the Orpnilllltiona did DOt aist 10 far; 

(e) if 10, whether the Railway Board 
hu conveyed its 1IIDCIionI; 

(f) if DOt, the reIIIOD8 tberelbr; 
(s) whether any tupt date hu been 

laid down by the Railway Board for brlDg-
ing into aisteDce the Law Secdon and 
Court Section on Railways wbeIe they 
do DOt aist; and 

(b) if 10, whether the AdmIniItration 
would consider the JXII!ibillty of absorbing 
the railway IItIft' nmn, requisite legal 
quaJi:tications and IIerVICe experience on 
rapecrive railways ? 

The Depaty Mw- of ~ 
.... TnupctI't (Slarl AJaa-)1 Ca) 
Yes, em:ept on Cena.l RaIlway. 

(b) Yes. 
(c) A copy of Board's letter eontainiD& 

instrw:tions is laid on the Table of the 
Houle. [8 .. Appendix. V, UIIIaIIre No. 
71). 

Cd) Yes. 
(e) No. 
(f) Board have 88DCIioaed a ~ of 

Law 0fIicer In Clan II on all RaiJwaya 
.. hich they consideI would meet the 
requirements. 

<II) No. 
(h) Yes, if they are foUIId suitable 

having requisite 1ep1 qulifieatiODI and aemce ezperience. 

A. I eatofMIadI:I.-JT ...... of 
....,. PropeI"ty 

1:197. PIIIUUt AI. B. ....... Will 
the Minister of Ball..,. be p1esaed to 
state: 

(8) whether it is • fact that the wort 
of _eat of municipal taDtIon of 
Railway property is being clone or auper-
vised In the Law Section of the Nortbem 
and Eutem Rai1waJ8; and 

(b) if 10, the reaIODII why the Law 
Section on the Westem Railway hal 
DOt been entInsted with this won:? 

(b) The uraqement of having the 
we_art wort under the CIief BnPneer 
hal WOIked II8tisfIIctori1 on the Westem 
Railway; thexe il DO puIiaJ1ar reason for 
having uniformity In a matter of this 
kind. since the IIIIIistance of the Law 
Section can at".,. be obtained whaleftr 
JleceU81y, ~ of whether the 
weament is foanaIly part of the 
La.. Section or DOt. ....... ~ ...... -W ...... RaUway 

1:1,.. Pudlt M. B. ~ Will 
the MInister of ~ be pleased to 
state: 

(a) whether it is a fact thaI the per-
centqe of graded posts of wireIesa Opent-
ing Branch is very low on the Westem 
~ In comparison with other bnnches 
( • wirdesa tec:Imic:a1 side); and 

(b) if 10, the reuons tberelbr? 

n. Depaty Ml ........ of 1lId1waJs 
.... TrUaport CSIarI AJ.a-a)1 (a) 
and (b). The IIUIIlber of posts In the WIre-
leu Openting Branch and the tec1mical 
aide have been II8DC!Ioned on the basis of 
duties and responsibiJitIe and mare 
posts In higher grades are required In 
the latter thm In the f'omIer. 

~ for BaDw.7 Bm.pJo,.. 

ZI990 SIarI Debeadra Nada s.n.-
Will the MIniater of ...... ,. be p1eued 
to_: 

(a) whether it is a fact thaI 1II8jority 
of a- III and IV RaIlway eIDIIloYeeI 
of ~. 1'Imdu and Gauhati itaIlans 
In the ~  Eutem RaIlway are Jet to be 
bouscd In Railway qaarten; and 

(b) if 10, whether Government pr0-
pose to increase the number of qaarten 
for them? 
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..... Drepat:r ...... at ......,. 
aDd TnuIaJIaa't (SlId AIIIpum): (a) 
No. 

(b) Does not mae. 
DrIIIIdIaa Water ill Delhi 

_ Sbri Eamath : Will the Minis-
ter of Health be pleased to state : 

(a) whether the driDking water of 
DeIhi is still OYer-chlorinatcd; 

(b) if so, the _s therefor; and 
(c) wIleD it will return to normatcy ? 
The MbIJater of IIeaItb (RaJ-

m.-t Amrit 1Ea_) : (a) Yes; it is 
IIIishtlJ over-cblorinated; 

(b) Hundreds of labourers are worJang 
in wuer at the Intake works, just in front 
of the Intake weDs, to remove silt from 
the river bed and as long as they have to 
wort there, it is COIIIidered desirable 
to continue the __ dose of chlorine 
which is not harmfuL ' 

(c) The _ dose will be cIiacoIniaaed 
• lOOn • the river aettles down or wIleD 
die UIe of manud labour at the weIJB is 
not required. 

IIMIcal Ed ......... 

DOl. Shrl Eamath : Will the Minis-
ter of &.Ida be pleased to state : 

(a) whether Government propoie.to 
provide facilities for education in Ayur-wda, Unani and HomOClOplllhk _ ...... 
of medicine; and -,--

(b) if 10, the details of any Plan or 
Scheme in connection therewith ? 

...... ~ otllealda (Rajlalmad 
Amrit £ear) : (a) Yes. 

(b) Under the Second Five Year Plan 
a provision of lb. 100 lakhs bas been made 
in the Central Plan for the dcvelopmenI 
of the Ayurvedic, Unani & Homoeopathic 
S~ of Medicine. Grants will be 
lIveD throagh State Governmenu for the 
purpose of upgrading educational institu-
tions in these- System8 of Medicine. 

The Government of India in I8IOCia-
daD widI the fonDer State of Saurashtra 
have already established a Post-Graduate 
Training Centre in Ayarveda at Jamnagsr 
in July 19S6 to provide facilities for post-
graduate training in Ayurveds. The 
Centre will have a full time staff of itl own 
and a hospitaI with fifty beds which will 
~ . SS  

are projIosed to be taken for traiDing to 
start with and the training will be 
entirely ~  Ayarvedic lines. 

The Government of India have Balle-
tioned alUJD oflb. 38,020/- to the Govern-
meDt of Bombay for ltarting a Post-

graduate Training Centre in Homoeopathy 
~ the Government Homoeopathic Hospital 

Slon, Bombay. Further, a grant of RI. 
1.49,890/- was sanctioned for upgrading 
the Calcutta Homoeopathic Medical college 
to the Degree Standard. 

A provision of lb. s· S erores has alao 
been made in the Second Five Year Plans 
of States for the developement of these 
systems of medicine. The sche:nes of 
State Governments are expected to 
include ;",w GIia the ex:paDIiOll of aistinl 
colleges and the starting of five new Ayur-
vedic Colleges. 

IlatIwa7 ~ at Allaatapw 
_ Sbri I.aIoIbaIayya : Will the 

Minister of 1laIl_,.a be pleased to 
ltate : 

<a) whctber the Municipality of 
Anantapur, in Andhra has sent a 
resolution to Government that they 
would bear the costl of construction 
of an over-bridge or under-bridge as 
propoeed at the level crossing of the 
railway line in the heart of the town 
and made representation to the Railwa,. 
Board to construct the bridge, which il 
absolutely necessary to facilitate the people 
and the traffic to pass freely ; 

(b) if so, whether Government pro-
pose to construct the said bridge; and 

(c) whether Government propose 
to grant loan to the Municipality to 
meet its share of costs for the CXII18trUc-
tiOD ? 

The Depat7 MJJalmir of ~ 
... T_port (Shrl Alqau) I <a) 
Governmentllave DO such information • 

(b) The railway level crossing at 
mile 42/U-12 near AnantapUr R.ai1way 
Station is included in the list of LeveJ 
Croasings _ended b7 the 
Government of Andhra for ~  b7 
overbrid8eS and the work will be taba 
up in ~ course. 

(c) Does not arise in view of reply to 
(a' ahoYe. 

LneI era.iDa ID Allaatapar T_ 

IHJ. Sbri I.Ualuaa,.,.. I Will the 
Minister of 1laIl_,.. be pleased to 
Iwe: 

<a' whether the Municipality of 
Anantapur (Andhra) has made a represen-
tation to put up a new level croning at a 
place, ODe furlong away from the Railway 
Station towards north to facilitate the 
people to pass free!}' across the Railway 
liDes between GarladiDna and AnantapUr 
and 
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(b) whether Government lul:Ve 
tBten into consideration the nCOCSSlty 
of putting up this level to cross the 
lines ? 

The Depaty MJDlater 01 a.nwa,. 
aDd Tl'IUUIport CShrl AlqeuD) I Ca) 
and (b). At the instance of the Anantapur 
Municipality, it was originally ~  
to provide a 12 ft. manned level crossing 
on the Northern side of Anantapur Railway 
Station. The Municipality agreed to bear the 
initial cost of the above proposal but 
declined to bear the annual maintenance 
chariea thereof. 

Meanwhile, the proposal had to be 
revised. 

The Municipality had been ~ 
to convey their acceptance of the reVIsed 
charges in August '56 but their reply has 
not been received so far. 

Sale 01 the "Carreat" at RaIlwa)' 
Boobtalla 

• 204- Shrl M. S. ~  
Will the Minister of a.nwa,. be pleased 
to Itate: 

(a) whether it is a fact that the 
Public Relation Officer of South Eastern 
Railway recently issued instructions to 
Wheelers' Railway Bookstalls not to sell 
the 'Current', a Bombay Wcckly News 
Magazine; 

(b) if so, when and on what grounds; 
Cc) whether he subsequently revoked 

the said instructions ; and 
(d) if so, when and in what circums-

tances ? 
The Depaty MiDlater 01 RaIl_,. 

_d Transport (Shrl A1apIua): 
(a) .and Cc). Yes. 

(b) and (d). The instructions under 
referCll!=C were isaued by the Public 
Relations Officer on 6-9-56 due to mil-
understanding, and these insttuctiOlll were 
cance1kd by him on 24-9-56 when the 
correct position was appreciated. 

.... ~, c-aec:tioD from ~ 
Karaaji too KolJaapar-MJraI Llae 

laOS. Shri Katrolkar: Will the 
Minister of RaUw8)'ll be pleased to 
stIIte: 

(a) whether a representation has 
been received by Government from 
the Malw:ashtta Chamber of COllllllerce, 
PooM, requesting to COAnect Ichal-Karanji 
instead of Hathkananpie to the broad-
gauge line to be laid between Kolhap .... 
and Miraj on account of the industrial 
and commercial impartance of Ichal-
JCaranji; md 

Cb) if the reply to part Ca) be ia 
the affirmative, what steps Government 
propose to take in the matter ? 

The Depaty Mbdater of RaIl.a,. 
_d Traaaport (Shri AJaa-): 
(a) Yes. 

(b) An estimate for PrelimillllrY 
Engineering sod Traffic Surveys for con-
version of Kolhapur Miraj M.G. section 
into B.G. has been called for from the 
Central Railway. The question of 
connecting Ichal-Karsoji instead of Hath-
kanangale has been noted for consideration 
during the survey. 

Scheduled Ca.ta _d Scheelaled 
Trlbea O.cera oa RaDwaya 

1206. Shri Kajrolkar: Will the 
Minister of Rail.a,. be pleased to 
lay a statement on the Table showing 
the number of officers belonging to 
Scheduled Castes and Scheduled Tribes 
in a..s I and Class II Services in the 
Railways at present ? 

The Depaty MinUter of Raihoa, • 
_d Tran.port (Shri Alaaes_): 
A statement is laid on the Table of the 
House. [S •• Appendix V, annexure No. 
72.] 

l2oB. Sardar Akarpari : Will the 
Minister of Food aad Apica1tare be 
pleased to state : 

(a) the normal offtake of foodgraina 
from Govetnment stocks, State-wise 
during the last One year; 

(b) whether there is any indication 
of soti-social activities by the traders 
in respect of the foodgrains sold by 
Government; and 

(c) if so, whether there are any 
checks? 

The Deputy Mhdater of Food (Shri 
M. V. Krlshaappa) : (0) A statement 
is placed on the table of Lok Sabha showinl 
the quaotities of foodgrains issued from 
Government stocks in each State during 
the period from rst December, 1955 to 
30th November, 1956. [See Appendix, 
V. annexure No. 731 • 

(b) and (c). Some reports about leakage 
of dovernment foodgrains from fair price 
shops have been received and the Stile 
Governments have been Iequested to keeP 
strict watch on the functioning of these 
shops and arrange for their frequent 
inspection so as to ensure that foodgrains 
issued from Gover nment stocks reach tlle 
consumers at prescribed prices. 

I 

Man Trahal to Bhopal 
lacI90 Slari A. C. Joahl I win the 

Minister of RaIl.a,. be pleased to 
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state, whether in view of the forma-
tion of the new State of Madhya Pradesh 
Government would consider the feasibility 
of running two mail trains direct upto 
Bhopal, one from Manikpur.,;a Satna 
UId the other from Bi1aspur .,;a Shahdol 
Kami and linking other distant parts of 
Madhya Pradesh to Bhopal generally by 
running through trains? 

The Deputy Miaister of RaD .... y. 
and TrlUdport (Shri Alageaan) : 
It is not feasible to introduce two mail 
trains direct upto Bhopal, one from Manik-
pur vi4 Sama and the other nom Bilaspur 
• Kami due to paucity of coaching srock 
and locomotives and inadequate line 
capacitY between Kami and Manikpur and 
Kami and Bilaspur. 

RaDw.,. Bookbag AgeDde. in Delhi 

IRD. Shri Velayudhan : Will ~ 
Minister of Ran .... y. be pleased to 
state: 

(a) the number of citY booking 
asencies in Delhi; 

(b) who are the agents that have 
taken their asencies; 

(c) whether it is a fact that the 
Delhi-Subzimandi Booking Agency is 
given to. single person for years 
together; and 

(d) what is the difficultY in taking 
it Over by Government itself? 

The Deputy 
and TJ'IUlIIport 
(a) Seven. 

Mini.ter of RaD .... .". 
(Shri Alageaau): 

(b) A statement is laid on the Table 
of the House. [See Appendix V, annexure 
No. 741 

(c) The contract for the Delhi-Subzi-
mandi City Booking Agency has been 
held by Mis. Ramlal Jaggi & Sons since 
1-12-53, the date of its opening. 

(d) No necessity has arisen to consider 
the ,question of taking over this asency 
for dep8l:trnental working. 

Improvement of St.tion. on 
ICatul-Bllaspuo Line 

UII. Shri A. C. Joabi : Will the 
Minister of RaD .... .". be pleased to 
at8l:e whether Government are taking 
or propose to take appropriate steps to 
improve the Railway Station Buildings 
and Railway platforms at Chandia, Umaria 
Birsingpur, Shahdol, Burhar, Anuppur 
in Katni Bilaspur line of the Eastern 
Railway ? 

The Deputy Mlulster of R.n", • .". 
_d Trauaport (Sbri Alage •• n): 
These stations are on the South Eastern 

Railway. There is no proposal for improve-
ment of station buildings and" platforms at 
these stations except at Shahdol where 
provision for separate rooms for station 
master and booking and parcel office is 
under consideration. Umaria and Chandia 
Road stations are already provided with 
high level platforms. 

Flood ReUef Me.sure. in DeJhi 

UI2. Shri ICamath : Will the Minis-
ter of Food and Agriculture be pleased 
to refer to the Statement laid on the Table 
in answer to Starred Question No. 10:ao 
on the lIth December, 1956 and state; 

(a) why the statement is blank with 
regard to relief measures taken in Delhi 
State; 

(b) whether any measures have since 
been taken; and 

(c) if not, the reasons therefor? 

The Deputl. MIui.ter of Food 
(Shri M. V. Kriahn.pp.) : (a) to (c). 
The Delhi Adiministration had not then 
furnished tbe necessary information. The 
requisite information has since been 
obtained and is as under :-
Pin4ncial "uist __ 

(i) Rs. 25,000/-

(ii) Rs.4.00.000/-

Nature of relief me ...... e 
Evacuation of per-

sons and canIe 
nom the marOO-
ned areaS and 
other relief opera-
tions. 

Loan. given for 
fodder and seed 
taccavi. 

In addition recovery of Taccavi Loan 
to the enent of R.. 2 1a1ths has been 
deferred. 

FoodgnIba Prs-

12130 SIIrl ItuDada I Will the MJn.. 
iller of Food ... A,griaaJture. be 
pIeued to .tate : 

(_) whetber it is a filet that in early 
September, 1956 he c:aofidently forecut 
in ParIiamcnt an appnlCiabJe &ll in food-
grain prices within a fortDiaht or 10; 

(b) whether this bu DOt pzoved to 
be 10; tmd 

(c) If lID, the RIIIODII therefor ? 

The ~" "" of Food (SIIrl!K- .. ). I (a) to (c). 
The PftCI:'I did zeaml a ID September, 
but ~ aceptioDalIy. heav3' 
ftooda ID that month cauaed amaiderablC 
cIamaae to CI'OpI tmd revencd the down-
WIld U'IIIId of prices. The deterlimIIien 
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in the intematiooal situation "dminaring 
in the bloclting of the Suez Canal further 
eeriouaIy Up6et the market, and the 
IIIlIicipatcd fall in pricea did not matcrjaljr 

TatlcorlD EspreM AcddcDt 

UI+ Shrl Kamath I Will the Minis-
ter of RaD_,.. be pleased to state : 

(a) whether Govemmmt p!OpOIIC 
to aPPOint Members of Padimlent as 
associates or assessors in a>DDeCtion 
with the judicial enquiry into the Tuti-
carin &press accident; and 

(b) if DOt, the reascms therd'or ? 

The Depaty MIDIater or RaIIwaya 
ad Tl'IIIlaport (Shri AlapuD): 
(a) and (b). The enquiry into the accick:at 
to No. 603 Down TutiaJrin Express 
between Ariyalur and Kallspm on 23-1I-
1956 is being amducted by a Commission 
of Inquiry, consisting of Shri HimanIU 
Kumar Bose, a Judge of the High Court 
at Calcutta, as its sole member. He is 
assisted by two Assessors to assist and 
advise the Commission on tedmical 
matters. The Government do not propose 
to associate Members of Parliament with 
the Commission as such Members, who 
have personal knowledge about the 
~ , . can give evidence before the 
Comm,lSIOU 

RaIl_:r AcddcDt Eaqairy ~ 

uLtA. ShrI Kamath : Will the 
MiniatU of RaIIwa,.. be pleased to awe: 

(a) whether the Railway A£x:icio:nts 
Jl.uquiry Committee appointed IOIDetllDe 
110 UIIdcr the ChIiImanahip of Shri 

Shah Nawaz Khan, Deputy Minister fo 
Railways, has submitted its report; and 

(b) if so, whether it will be laid OIl die 
Table of the Sabha; and 

(c) if DOt, the reascms therd'or ? 

The Depaty Miabter or RaIlwa:ra 
eD4 Tnuport (Shri AlapuD): 
(a) to (c). The Report of the Railway Aa:i-
denII Enquiry Committee-19S4 _ 
received OIl 30th April, .195+ As the 
report as a whole was DOt aa:epted by 
Government, a Reviewing Committee _ 
appointed to tev:iew the Report of the 
Railway Aa:ident ~,  Ccmmittee. 
The report of the ~ Ccmmittee 
has already been released and ito copies 
have been placed in the Liblary of the 
House. This Reviewing Ccmmittee's 
Report embodies each and every recom-
mendation observatioQ of the Railway 
'Aa:idenll Jl.uquiry Commi_I9S4. 
the COIIICD8US of opiDion of the Genenl 
Manaaer of all railways and also the 
c:omidered obeservatioDa and ,.....,..,mc:nc!a-
tiODS of the RevIewing OlII!mittee 

Alcmg with this Report of the Reviewing 
OlII!mittee, a Memorandum, of me 
Miniaay of Railwa can" itrm 
alia their observation ys, and deci':;:' on the 
various recommendations of the Reviewing 
Committee, and ipso fQCl() those of the 
ariginaI CXlIDIDittee as well, was also 
released and its copies were placed in the 
libnIry of the House. 

In view of the above it _ DOt c0nsi-
dered necessuy to IClease the ariginaI 
report. The report, however, will be 
placed in the Libnry of the HOllIe OIl 
2I-I:l-19s6-
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LOK SABHA 

Wednesday, 19th December, 1956

The Lok Sabha met at Eleven of the 
Clock.

[M r. Speaker in the ChairJ.

q u e s t io n s  a n d  a n s w e r s

(See Part I)

12.09 Hrs.

s t a t e m e n t  re  a l l e g a t i o n s  o f
CALLOUSNESS AT ARIYALUR 

t r a in  ACCIDENT

The Deputy Minister of Eailways 
and Transport (Shri Ala^esan): Sir, 
with your leave, I would like to make 
a statement in order to correct the 
wrong impression given to this House 
yesterday by the hon. Member, Shri 
Kamath, when he spoke on the Sup
plementary Demands relattig to Rail
ways. He said he had received a letter 
f r o m  a responsible person from Trichy, 
a Member of the District Board, Kuli- 
talai, Shri Govindan. He also read 
out the contents of the alleged letter. 
The statements made in the alleged 
letter were so serious that you, Sir, 
wanted special attention to be paid to 
it and a special enqiAry made into it. 
The hon. Minister for Railways and 
Transport, Shri Jagjivan Ram, also 
intervened and requested that the 
letter might be given to him in original 
so that he could have it enquired by 
the Committee which was going into 
the matter as the letter cqptained very, 
serious allegations.
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The alleged letter was sent to Shri 
Jagjivan Ram, who, in turn, sent it to 
me with the following note;

“The accompanying is the lettCT 
Shri Kamath has sent to me with
out any forwarding note. When 
he was speaking in the House he 
created an impression that he was 
reading from a letter. I think 
this should be brought to the 
notice of the Chair.”

The alleged letter has turned out to 
be not actuaUy a letter written by 
§hri-Govindan to Shri Kamath but 
only a printed pamphlet which pur
ports to be the English translation of 
a speech alleged to have been deliver
ed at a public meeting held at 
Tiruchirapalli on 7-12-56 by Shri R. 
Govindan, which appeared in “the 
vernacular daily Dina Tanthi of Tfru- 
chirapalli, 10-12-1956.” (Thess words 
are from the printed pamphlet.)

It will be seen that Shri Kamath 
left a completely misleading impression 
on the House when he said he was 
reading from a letter received by him 
while he was actually reading from the 
printed pamphlet described by me 
above. It is imfortunate that some 
people should try to seek political 
advantages even from such poignant 
happenings as a Railway accident.

In my opinion, this is a clear breach 
'A privilege of the House. But I would 
like to leave the matter entirely in 
your hands so that he2dthy conventions 
may be established in this House in 
the interest of all concerned. I am 
placing the printed pamphlet in 
ques,tion in your hands as also another 
printed pamphlet which Shri Kamath 
has sent to Shri Jagjivan Ram. iSee 
Appendix V, aimexures No. 76 and 76J.
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Shrl Kamath (Hosihangabad): Mr.
Speaker, yesterday after you inter
vened, the hon. Minister also inter
vened and said in response to your 
intervention that I might send him the 
letter. There were all sorts of papers 
lying on the desk before me. it is 
true that far as the statement made 
by the Deputy Minister goes, I got a 
letter containing a report of the speech 
made by him along with a little one- 
line slip from the person concerned.

»That was lying on the table and I 
wanted to fish it out from the mass 
of papers— t̂he letter forwarding a 
copy of the report of his speech, and 
just asking me to “Please do the 
needful” . Therefore, I thou^t that 
when the accompanying slip was there 
to this report of the speech made by 
him—it was also published in the 
public papers,—newspapers.

Mr. Speaker: Where is that slip?

Shri Kamath: That was mislaid.
I could not get it, I could not find it 
out. It was a one-line slip. I tried 
to contact Shri Jagjivan Ram, but he 
had left this place. I had to be here 
bi the House because of subsequent 
Bills. I tried to contact Shri Jagjivan 
Ram in the office here, but he was iw*t 
available. So I thought I would meet 
him here later. I sent him the report 
except that one-line slip, which is 
missing. I had here so many papers 
on my desk. I wonder that is sup
posed to be an offence, it is a smaU 
paper and along with it was a oue- 
line slip which is now, missing. 1 
leave it to the House. I am entirely 
in the hands of the House. It is a 
printed document, published docu
ment, which appeared in the daily 
Press, which is more than a private 
letter. Supposing he writes a private 
letter, he is not bound by what he has 
said there. His speech is published in 
a paper, as against a private letter. I 
am sorry that the forwarding slip 
which came along with it is mis.sing— 
it simply said “Here is a copy of the 
report of my speech” . I though^ that 
one line was not so important, but that 
slip is not traceable. It was signed 
and I got it along with the report by
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post. So I thought it was authentic 
enough.

Mr. Speaker: Could he not have
written this to Shri Jagjivan Ram?

Shri Kamath: I kept aU the three
of them here. Two I had fished out, 
but this one-line half-page slip is 
missing. It contained just these two 
lines only—“here is the copy of the 
report and please do the needful in 
Parliament.” I tried to contact Shri 
Jagjivan Ram on telephone but he was 
not available I however thought I
should send the other papers available, 
and I could meet him here today 
because his rota is here for the 
Question Hour today. If at all he
wants to take any action, he can take 
it on that report. That is all I would 
like to say in this matter. I am in 
your hands and in the hands of the 
House.

Mr. Speaker: AH that I can.

Shri Velayudhan (Quilon cum 
Mavelikkara—Reserved-Sch. Castes): 
It is only a covering letter.

Mr. Speaker: Covering letter is
is everything.

Some hon. Members: Once he is in 
the hands of the House.

Mr. Speaker: All that.

Shri Velayadhaii: Just a covering 
letter-----

Mr. Speaker: The hon. Member
cannot go on like that, and I will not 
call the hon. Member hereafter; that 
is the only punishment I think of for 
his interruption every time. I cannot 
understand this kind of over-enthu
siasm and exuberance. There is a 
limit to it. 01 course, I will put up 
with it because it is only two days.

All that I can say is this. Of course, 
Shri Kamath appreciates the position 
that if there was no forwarding 
letter—even the signature is the most 
important thing—it would not help 
him. He need not repeat what te  hat 
already stated when it is in black and
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white. If, as he said, letter was receiv
ed by him, a single line letter with a 
signature, that sets the matter at rest. 
But I would request hon. Members 
that whenever they make a serious 
statement of this kind, they must 
thoroughly satisfy themselves about 
its authenticity. Anything that 
appears in newspapers is not neces
sarily authentic. Hon. Members hav« 
to weigh the pros and cons.

But so far as this matter is concern
ed, inasmuch as the hon. Member says 
that he received it but that he mislaid 
it, I would certainly take his state
ment for it. Therefore, nothing uiore 
need be done.

For the future, I would request hon. 
Members that whenever they make a 
serious statement of this kind, they 
must rely upon authentic statements, 
and even when they read a letter, 
either handed over to them or sent to 
them by post, they must, if they get 
time, make it doubly sure before they 
make any responsible statement on 
the floor of the House.

Shii Kamath:. Only for want of 
time, I could not have it authenticated.

PAPERS LAID ON THE TABLE
Appropriation Accounts (Posts and 
Telegraphs) 1954-55 and Audit Re

port, 1956, Part II
The Minister of Finance and Iron 

and Steel (Shri T. T. Krishnamachari):
I beg to lay on the Table, under 
article 151(1) of the Constitution, a 
copy of the Appropriation Accounts 
(Posts and Telegraphs), 1954-55, and 
the Audit .Report, 1956, Part H. 
[Placed in Library. See No. S-591/56]

No. 18-CER156, dated the 27th Novem
ber, 1956, making certain further 
amendments to the Central Excise 
Rules, 1944 IPlaced in Library. See 
No. S-592156].

Minutes of Committee on Absence of 
Members

Shri Altekar (North Satara): I beg 
to lay on the Table the minutes of the 
sittings of the Committee on Absence 
of Members from the sittings of the 
House (Twentieth and Twenty-fiifit) 
held during the Fourteenth Session.

Amendments to Central 
Excise Rules

th e  Minister of Revenue and De
fence Expenditure (Shri A. C. Guha): 
I beg to lay on the Table, under s .̂c- 
tion 38 of the Central Exises and Salt 
Act, 1944, a copy of the Notification

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following three messages received 
from the Secretary of Rajya Sabha:

(i) *In accordance with the pro
visions of Rule 125 of the 
Rules of Procedure and Con
duct of Business in the Rajya 
Sabha, I am directed to in
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held on the 17th December, 
1956, agreed without any 
amendment to the Territorial 
Army (Amendment) Bill, 
1956, which was passed by the 
Lok Sabha at its sitting held 
on the 23rd November, 1956.*

(ii) In  accordance with the pro
visions of sub-rule (6) ô  
rule 162 of the Rules of Pro
cedure and Conduct of Busi
ness in the Rajya Sabha, I 
am directed to return here
with the Finance (No. 2) 
Bill, 1956, which was passed 
by the Lok Sabha at its 
sitting held on the 12th De
cember, 1956, and transmit
ted to the Rajya Sabha for 
its recommendations and to 
state that this House has no 
recommendations to make to 
the Lok Sabha in regard to

, the said Bill.’
(iii) ‘In accordance with the pro

visions of sub-rule (6) of
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[Secretary]
rule 162 of the Rules of Pro
cedure and Conduct of Busi
ness in the Rajya Sabha, I 
am directed to return here
with the Finance (No. 3) 
Bill, 1956, which was passed 
by the Lok Sabha at its 
sitting held on the 12th De
cember, 1956, and transmit
ted to the Rajya Sabha for its 
recommendations and to 
state that this House has no 
recommendations to make to 
the Lok Sabha in regard to 
the said Bill/

COMMITTEE ON PRIVATE MEM
BERS' BILLS AND RESOLUTIONS

Sixty-seventh Report

Sardar Hnkam Singh (Kapurthala- 
Bhatinda): I beg to present the Sixty- 
seventh Report of the Committee on 
Private Memberis* Bills and Resolu
tions.

ESTIMATES COMMITTEE 
Thtrty-eighth Report

(^rnprfin? srtrpt) ^

^  TRT̂T X
I

LEAVE OF ABSENCE
Mr. Speaker: The Committee on

Absence of Members from the Sittings 
of the House in its Nineteenth Rei>ort 
has recommended that leave of 
absence may be granted to the follow
ing Members for the periods indicat
ed in the Report:

(1) Rt. Rev. John Richardson.
(2) Shri Kotha Raghurama^ah.
(3) Shri M. Hifzur Rahman.
(4) Sardar Baldev Singh.

(5) Shri Chandikeshwar Sharaa 
Singh Ju Deo.

(6) Dr. Edward Paul Mathuram.
(7) Shri A. K. Basu.
(8) Shri K. Janardhan Reddy.

I take it that the House agrees with 
the recommendations of the Com
mittee.

Shri K. K. Basn (Diamond Har
bour) : May I know the reason for the 
absence of Rev. Richardson? He is a 
nominated Member. I think this 
House should advise the President on 
this. For ninety per cent of the days, 
he is absent. I feel the House should 
advise the President not to nominate 
him to the next Parliament.

Shri Tulsidas (Melhsane West): I
remember he attended the last 
session. He comes from Nicobar and 
it is very difficult for him to go over 
here.

Mr. Speaker: The reports are first 
laid on the Table. The hon. Members 
should get copies of the report and 
look for themselves. If any further 
explanation is necessary, they may 
put their questions.

The hon. Member has requested 
leave of absence for the entire period 
of the Fourteenth Session. He is un
avoidably engaged in the community 
project work in Nicobar. The total 
period of absence from 14th Novem
ber to the 22nd December 1956 
amounts to 39 days. The Committee 
on Absence of Members are of the 
opinion that the hon. Member be 
granted leave of absence for this 
period.

Shri Altekar (North Satara): Mr. 
Speaker, he has written a long letter 
requesting that leave be granted to 
him as he is engaged in the com
munity project work. A wooden 
bridge which was constructed in
1952 was washed away and that 
bridge was again constructed in 1954. 
That too was recently washed away. 
Now it has been decided that a pucca 
bridge should be constructed. Cement



3537 of Absence 19 DECEMBER 1956

and other materials have been gather
ed. The people there have also con
tributed but they are not in a 
position to understand things proper
ly. So, he says that unless he is 
present there, there will not be any 
progress. At the same time, if the 
work is not taken up just now, the 
cement will be spoiled. He has also 
stated that he is prepared to forego 
his salary for his absence. In that 
connection, this Committee cannot 
say anything. In the circimistances, 
the Committee thought that leave 
should be granted to him. He had 
now been informed that though it 
may be community project work, it is 
not a sufficiently valid reason for the 
purpose of granting leave. For the 
time being, the leave was granted. 
This fact has been brought to his 
notice by the Committee and a letter 
is being written to that effect.

Shri Pimikoose (Alleppey); The 
House should not accept that expla
nation ___

Mr. Speaker: Order, order. I do
not want to spend time over this 
matter. If the hon. Members want to 
look into the previous history of this 
gentleman before granting leave, I 
will allow this particular name to 
stand over till day after tomorrow. 
They may read the report and come 
to conclusions. They should also bear 
in mind that after a long period of 
absence, one hon. Member was rusti
cated here and there have been all 
sorts of comments in the Press. We 
are at the fag end of the Session. 
That may also be taken into consi
deration. He has to come all the way 
from that place and it is also to be 
seen whether another person will be 
available to represent that area. 
These are all factors to be taken into 
consideration. Anyhow, I have no 
desire to hustle this matter. Let the 
hon. Members think over if a col
league of theirs ought to be sent out 
or kept inside. I will omit that name 
and put the other names, including 
that of Basu, before the House. The 
case of Rt. Rev. John Richardson wiU 
stand over till day-after-tomorrow. I 
take it that the House agrees.

Broadcasting 3538 
Facilities for 

Political 
Parties

Shri Mathew (Kottayam): If an hon.
Member is absent only for 39 days at 
a stretch, is it necessary for him to 
get leave at all? He was absent only 
for 39 days.

Mr. Speaker: We are not going in
to that question. The hon- 
Member ; will kindly look into 
the Constitution and the rules. We do 
not know how long he was absent and 
all that. The hon. Member does not 
have the facts. What is the meaning 
of raising hypothetical questions like 
this? It may be that he was absent 
during the last days of the previous 
session and 39 days of this Session. A 
few days of the next session and then 
he will be absolutely out of court. I 
take it that the House agrees with 
the recommendations of the Com
mittee about the others.

Some Hon. Members: Yes.
Mr. Speaker: The Members will be 

informed accordingly— t̂hose who 
have been granted leave (Interrupt 
tion). Why should the hon. Member 
be childish? I am afraid childlike. 
Now, we go to the next business.

BROADCASTING FACILITIES FOR 
POLITICAL PARTIES

The Minister of Information and 
adcasting (Dr. Keskar): Sir̂  the

question of giving broadcasting facili
ties to the various political parties for 
the general elections has been engag
ing the attention of the Govern
ment-----

Shri K. K. Basu (Diamond Har
bour): A little louder.

Dr. Keskar: If the hon. Members
do not speak, it will be quite audible.

During the last general elections the 
Government found on careful consi
deration, that it would not have been 
possible to provide such facilities 
without rousing criticism of unfair
ness and partiality from one group or 
the other.
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[Dr. Keskar]
However, alter the elections Gov
ernment have given careful thought 
to the matter. Practices prevail
ing in other democratic countries 
have also been studied and 
compared. It is well to remember 
that examples of other countries that 
can be cited in this behalf are not 
uniform and are based on conditions 
which differ radically in many im
portant respects from country to 
country. The practical aspwt of the 
question has also great importance. 
The area of the country, the form of 
Government— f̂ederal or unitary—and 
the number of parties involved, all 
are factors which have been kept in 
mind by various countries in taking 
a decision. In USA where broad
casting is run by private enterprise, 
though certain principles of equal 
opportunity have been laid down by 
the Federal Communications Com
mission, in practice it is a rare occur
rence because time has to be purchas
ed and a great deal of bickering and 
dissatisfaction always exists. In Great 
Britain only since the war opportimi- 
ties have been provided for a few 
election broadcasts, the allotment of 
time being subject to the strength of 
the parties and other practical consi
derations. In countries like Switzer
land no time is permitted for election 
purposes on the radio, while in France 
it is given, though the time allotted is 
extremely short— f̂ive minutes or less.

It is clear from a study of foreign 
practices that each coimtry has taken 
the conditions prevailing there and 
also the number of parties and other 
factors into consideration. The ana
logy of other countries, therefore, is 
of not much validity in coming to any 
conclusion as far as India is concern
ed. Taking into consideration the 
conditions prevailing in our country. 
Government feel that it would be 
extremely difficult, if not impossible, 
to make satisfactory arrangements for 
giving such facilities to all political 
parties. Besides the points mentioned 
above, another important factor has to 
be considered. In other countric's, for 
national broadcasting only one langu- 
^ge is used and that too only in 
national elections. The exception is

Switzerland where there are three 
languages and it is one of the impor
tant reason that Switzerland does not 
permit thê  use of the radio for elec
tion purposes. In India we are 
confronted with the task of providing 
facilities in 12 languages besides 
English and they would be asked to 
give equal facilities from stations of 
AU India Radio which are 26 in num
ber. Moreover, in working out any 
practical formula, it has to be remem
bered that the number of parties 
which will have to be provided with 
these facilities comes to nearly 27.

The apportionment of time between 
the various political parties and at 
different stations- of the A.I.R. would 
be a task of extreme difficulty and is 
bound to lead to criticism and 
imputations of partiality. The deter
mination of the principle for purposes 
of allocation of time will also lead to 
much controversy. Language stations 
and regional centres of A.I.R. might 
have to cater to a large number of 
parties and provide them with time 
for broadcast in at least two to three 
languages and sometimes more.

Apportionment of time is made in 
different countries in different 
manner, some doing it one the nimiber 
of votes polled, others on the number 
of candidates put up by parties. We 
feel that any such apportionment 
would result in recriminations and 
criticism of Government. On the 
other hand, if all parties have to be 
provided with equal time, the normal 
activities of the A.I.R. stations will 
have to be drastically curtailed during 
the election time. The proposal to 
provide broadcasting time in a fair 
and reasonable manner therefore 
seems almost insoluble in practice. In 
view of these practical considerations. 
Government have come to the conclu
sion that it would not be possible to 
allow political parties generally to 
utilise the facilities of the radio for 
election purposes.

However, Government feel that an 
experiment permitting such utilisation 
on a restricted scale might be tried. 
In order to see whether such
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facilities can be used for specific 
election purposes without taking a 
major part of the time of the radio 
and also without leading to a charge 
of discrimination or partiality, it has 

/been decided that the four all-India 
parties recognised by , the Election 
Commission might be allowed the 
facility of supplying a summary of 
their election manifestoes, prepared 
by themselves, which will be broad
cast by A.I.R., subject to usual rules. 
Such summaries might not exceed ten 
minutes and will be broadcast in 
English and in all the regional 
languages. Efforts will be made to 
see that the statements of the parties 
would be broadcast on the same day, 
if possible, in English and Hindi from 
Delhi and in the respective regional 
languages from other Stations of AIR. 
Arrangements for such broadcast will 
be made by the AU India Radio in 
consultation with the authorities of 
the parties concerned.

Government will review the posi
tion in the light of the experience 
gained during the course of these 
elections to see what future steps 
might be taken afterwards.

Shri Kamath (Hoshangabad): Last
Monday or, I think, it was 10 days 
ago, the hon. Minister promised to 
make a statement and I requested 
you that the statement might be in 
such a form that we might be able to 
get it clarified by qestions or other
wise.

Now, this statement raises many 
complicated points, whether the Con
gress Party have only that right of 
broadcasting their manifesto or whe
ther besides speeches of Congress 
leaders, big or small wiU be broad
cast by the A.I.R. From that point 
of view at least, I would very much 
earnestly request you to allow ahalf- 
an-Hour discussion on this matter, 
because this is the eve of election 
and after 2 or 8 days, we will dis
perse-----

Mr. Speaker: Order, order. Hon.
Members will kindly read the state
ment. The hon. Minister said that 
the manifestoes would be broadcast 
in the Radio, and that there would be 
no si>eeches. The statement read out 
by . the Minister was in English. I did 
not hear it in Greek and Shri Kamath 
did not hear it in Roman. What I 
understood from the statanent is 
this: This is the first experiment. 
Hon. Members and the Government 
came to the conclusion, having re
gard to our special peculiar and re
crimination and then there would be 
difficulty about alloting the time 
according to the strength of any par
ticular party. If you take the future 
strength of the parties, it may be bad 
this time or it may be good this time 
Taking this as an experiment, they 
say that they would allow not more 
than 10 minutes whatever may be 
the strength of the party. Whatever 
may be the manifesto of parties, they 
will be curtailed to a period of 10 
minutes and they will be 
broadcast from Delhi in English and 
Hindi and in various other languages 
in the other States, in their local lan
guage and Hindi and simultaneoxisly 
with the consent of all the four par
ties they will all be relayed on the 
same day. This is how I understood 
it. What further clarification is ne
cessary___

Shri Kamath: Congress Party
also?

Mr. Speaker: Is not the Congress
Party a political party? There are 4 
main political parties which are recog
nised by the Commission.

Some Hon. Members rose.—

Mr. Speaker: Order, order. I am
not going to allow questions on a 
stateAent of this kind.
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APPROPRIATION (No. 5) BILL 
The Minister of Finance and Iron 

and Steel (Shri T. T. Krishnama- 
cliari): I beg to move*:

“That the Bill to authorise 
payment and appropriation of 
certain further sums from and 
out of tiie Consolidated Fund of 
India for the service of the finan
cial year 1956-57, be taken into 
consideration.”
Mr. Speaker: The question is:

“That the Bill to authorise pay
ment and appropriation of cer
tain further sums from and out 
of the Consolidated Fund of 
India for the service of the finan
cial year 1956-57, be taken into 
consideration.”

The motion was adopted.

Clatises 2, and 3, Schedule, Clause 
1, the Enacting Formula and the 
Title were added to the Bill.

Shrl T. T. Krishnamachari: I beg
to move:

“That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

APPROPRIATION (RAILWAYS) 
NO. 6 BILL

The Deputy Minister of Railways 
and Transport (Shri Alagesan): I
beg to move*: ,

“That the Bill to provide for 
the authorisation of appropriation 
of moneys out of the Consolidat
ed Fund of India to meet the 
amounts spent on certain services 
for the purposes of Railways 
during the toancial year ended 
on the 31st day of March, 1954, 
in excess of the amounts gra;>ted 
for those services and for that 
year, be taken into consideration.”

Mr. Speaker: The question is:
“That the Bill to provide for 

the authorisation of appropriation 
of moneys out of the Consolidat
ed Fund of Jndia to meet the 
amounts spent on certain services 
for the purposes of Railways 
during the financial year ended 
on the 31st day of March, 1954, 
in excess of the amounts granted 
for those services and for that 
year, be taken into consideration.”

The motion was adopted. 
Clause 2, and 3, the Schedule, 

Clause 1, the Enacting Formula

and the Title were added to the 
Bill.

Shri Alagesan: I beg to move: 

‘That the Bill be passed.**
Mr. Speaker: The question is: 

‘That the Bill be passed,”
The motion was adopted.

APPROPRIATION (RAILWAYS) 
NO. 7 BILL

The Deputy Minister of Railways 
and Transport (Shri Alagesan): I
beg to move*:

“That the Bill to authorise pay
ment and appropriation certain 
further sums from and out of thi 
Consolidated Fund of India for 
the service of the financial year 
1956-57 for the purposes of Rail
ways, be taken into considera
tion.”

Mr. Speaker: The question is:
“That the Bill to authorise pay

ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1956-57 for the purposes of Rail
ways, be taken into considera
tion.”

The motion was adopted.

♦Moved with the recommendation of ihe President.
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Clause 2 and 3, the Schedule, Clause 
1, the Enacting Formula and the Title 
were added to Bill.

Shrl Alegasan: I beg to move;
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

Shri Ramachandra Reddi (Nel- 
lore): There is a somewhat new de
parture from the normal procedure 
in regard to the Order Paper. In 
today’s Passed List of Business, you 
will find the time fixed for the start
ing of discussion on the Central Ex
cises and Salt (Second Amendment) 
Bill. It is not usual procedure to in
terrupt the business of the House in 
that way, because items 6 and 7 are 
allotted 2 and l i  hours there. It is 
the intention of the Chair to interrupt 
business at this stage and take up the 
the business at 2-30 p.m. to deal with 
item No. 8?

Mr. Speaker: As the House knows, 
so far as the Central Excise Bill is 
concerned, Government was very 
particular that the time ought to be 
allowed to discuss it here, so that it 
may be taken to the other House, and 
the House agreed to it yesterday. The 
only other point is that it may be 
taken up even without interrupting 
item Nos. 6 and 7, at whatever stage 
they might be. The House can take 
the Bill immediately, if it so desire. 
Exceptional cases arise, and there is 
no particular harm in allowing this 
procedure.

KERALA STATE LEGISLATURE 
(DELEGATION OF POWERS) BILL

The Minister of Home Affairs 
It G. B. Pant): I beg to move:

“That the Bill to confer on the 
President the power of the Legis
lature of the State of Kerala to 
make laws, be taken into consi
deration.”

Legislature 354^ 
(DelegaUon of 

Powers) Bill 
This motion is a simple one. In 

fact, it is essentially of a formal 
character. Hon. Members are aware 
that the Kerala State is directly un
der the control of the Parliament at 
present.

[Mr. Deputy-Speaker in the Chair] 
12-39 hrs.
The Proclamation issued by the 

President for the administration of 
Kerala in this manner was approved 
by this House early this month. This 
motion that I am making for the 
consideration o f  this Bill is an inevi
table sequal and corollary to the 
acceptance of that Proclamation. As 
hon. Members are aware, the Travan- 
core-Cochin State was taken under 
the umbrella of the President directly 
sometime in March last.

After that, on account of the re
o r g a n is a t i o n  of States the new K e ^  
State was formed, and it came into 
existence on the 1st of November. So 
a new Proclamation had to be issued. 
That Proclamation has been approved 
and adopted by this House. When the 
Travancore-Cochin Statue was the sub
ject of a similar Proclamation pre
viously, a Bill exactly of this charac
ter for the delegation of legislative 
powers was passed by this House re
garding the then Travancore-Cochin 
State. This Bill is similarly being 
placed before this House for accep
tance.

As there is no local legislature, the 
Parliament has to devise some ready 
machinery for giving legislative sanc
tion to necessary measures meant for 
the Kerala State. So it is proposed 
to give that power to the President. 
But, before any such Bill can be 
accepted it will be placed before, and 
considered by, the Committee consist
ing of all Members from Kerala. In 
fact, even before the formal accept
ance of the Proclamation I have had 
the privilege of consultations with 
the Members from Kerala. They have 
been good enough to give me very 
useful advice. Now, by virtue of this 
Bill, measures relating to Kerala will 
be Qlaced before the Committee, and 
then the President wil give them the 
legal form and sanction.
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[Pandit G. B. Pant]
There are already two Bills which 

have to be approved without delay: 
one relating to the Civil Courts and 
the other to the removal of disquali
fications. When the Travancore- 
Cochin State was under the President’s 
Rule, the President approved of and 
Published eleven Bills relating to that 
State, all of which were accepted by 
the Travancore-Cochin Committee.

Such a Bill relating to delegation 
of legislative powers had also been 
passed previously. In fact, whenever 
a State was taken under the Presi
dent’s Rule directly siuch a Bill had to 
be passed— în Punjab, in PEPSU, in 
Travancore-Cochin and in Andhra. 
Similarly, now I request the House to 
adopt this Bill. It will facilitate the 
passage of necessary legislative mea
sures meant for the benefit of the 
people of Kerala.

There are certain questions relating 
to land reform etc. also tmder consi
deration and, if suitable provisions can 
be put in the appropriate form they 
will also be placed before the Com
mittee. All that we can do, we must 
try to do. Of course, this Bill will 
have only a short life as the Presi
dent’s Rule will terminate with the 
formation of the new legislature in 
Kerala after the general elections. In 
the meantime, whatever steps have to 
be taken to carry out the wishes of 
the people of Kerala ‘will be given 
legal shape and form under this Bill.

So I commend it to the acceptance 
of the House. I hope it will be treated 
as a non-contentious measure, as it 
really is, and passed without any fur
ther discussion in the House. ̂

Mr. Deputy-Speaker: Motion
moved:

“That the Bill to confer on the 
President the power of the Legis
lature of the State of Kerala to 
make laws, be taken into consi
deration.”
Shri V, P. Nayar (Chirayinkil): Mr. 

Deputy-Speaker, Sir, I agree ^ith  
the Home Minister that this measure 
is a simple measure in so far as the

procedure in this House is concerned. 
But, if you take account of the various 
problems which the President’s laws 
are intended to cover, I submit that it 
is not so simple as the Home Minister 
thinks it to be.

I have given some amendments also 
to which I shall come later. But I 
would like the Home Minister to re
member that although by this legisla
tion imder clause 3 it is said:

“The power of the Legislature 
of the State of Kerala to make 
laws, which has been declared by 
the Proclamation to be exercisable 
by or under the authority of Par
liament, is hereby conferred on the 
President.”

the powers of the Kerala Legisla
ture are not enjoyed by this House in 
practice. We know that when the
Consultative Committee meets we, as 
private Members representing our
coimter parts in the State Legislature 
if the powers of the Stat  ̂ Legislature 
were indentical with the powers of 
Parliament in respect of Travancore- 
Cochin State—are not given an oppor
tunity to move Private Members’ Bills 
to bring in certain enactments which 
are necessary to meet the situation. 
Therefore, this Bill and the provisions 
which confer certain powers on Par
liament and are exercised through 
the President are aU very much res
tricted in scope than the powers of 
the Kerala Legislature despite the
fact that it is provided that we shall 
have identical powers.

The Home Minister also said that 13 
Bills have been passed and all were 
accepted by the Committee. With due 
respect to the Home Minister I would 
submit that it is not a very correct 
picture. The Minister in the Ministry 
of Home Affairs knows well that 
during the discussions which we have 
had, very many points of fundamental 
difference were also raised which could 
not be ironed out. But to our surprise 
we found that when the Bills were 
printed and circulated as Acts, it was 
also printed that the Bills had the con
currence of the entire Committee.
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I do not want to go into the detailed 
provisions, but I would refer only to 
one or two points. There was one 
piece of legislation regarding water 
tax. There were some fundamental 
differences on that. Some of us held 
the \iew that the water cess could not 
be charged with retrospective effect, 
especially in an interim period when 
we were thinking about it. That was 
not agreed to by the Home Minister.

Also, you will find that this Consul
tative Committee is neither a Parlia
mentary Committee nor a Committee 
which represents the Travancore-Co- 
chin Legislature. I am strengthened 
when I say this because, on a question 
of fundamental difference between 
Shri Datar and myself, I had the posi
tion clarified from the hon. Speaker 
who wrote to me that although it is a 
Consultative Committee it is not a 
Parliamentary Committee and there
fore, as a necessary corollary, we are . 
not in a position to exercise the rights 
and privileges as Members of this 
House when we are functioning in 
this Committee. No record of the 
discussions which we have had are 
kept. There is no rendering in 
shorthand and then transcribing in 
long hand. The result is, whatever 
they say we have to accept. Although 
it creates an impression that all Mem
bers have agreed, it is not a fact. We 
have had our differences which must 
be considered.

The other point which I want to 
press is, we must have some regard to 
the practical difficulties. The proviso 
as it stands today says:

“Provided that before enacting 
any such Act, the President shall, „ 
whenever he considers it practica
ble to do so, consult a Committee 
constituted for the purpose con
sisting of all the Members......... ”
etc.
We have had some meetings. The 

Home Minister was kind enough to 
grace the occasion with his presence 
once or twice. In other meetings, 
the proceedings were ably stered by 
Shri Datar. But, our regret is this. 
The President of India alone imder

this provision has the power to con
sult. I do not know how the autho
rity has been delegated. There is no 
such provision here. Of course, I 
realise the difficulties of the President 
to make consultations with us. He is 
very busy and he cannot find time. 
He can seek the advice of the Home 
Ministry. That is precisely the rea
son why I have formulated an 
amendment by which the President, 
under the statute, shall have the 
right to nominate either the Home 
Minister or the Minister in the Min
istry of Home Affaire to exercise this 
function of consultation for and on 
behalf of the President. I hope the 
Home Minister will be kind enough 
to accept this amendment.

There is also the other practical 
difficulty. This committee consists 
of all Members from Kerala and the 
Home Minister knows very well that 
for the coming two months, none of 
us can be anywhere outside the State 
for obvious reasons. We can under
stand his personal difficulty in coming 
to Kerala, but his able deputy can 
very easily come and relieve us of 
t̂he tedium of coming all the way to 
Delhi, at a time when all of us are 
required to be there, irrespective of 
our political differences and whether 
we stand or not for the next election. 
Therefore, I have suggested that this 
committee will meet in some place in 
Kerala, so that all of us can contri
bute in a manner in which the Home 
Minister desires us to do.

Then, there are other questions 
also which the Home Minister may be 
pleased to consider. Although I have 
not been able to formulate an amend
ment to that effect, we, the members 
of the committee, who fimction in 
order to be of some help to the Pre
sident or the Home Minister, should 
also got an opportunity to suggest 
the nature and scope of the legisla
tions which are absolutely and im
peratively necessary for our State to 
meet certain situations. I am giving 
one or two examples, because it is 
not so simple a matter as the Home 
Minister thinks it is. There are many 
day-to-day problems; I do not want
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any legislation for them, because they 
will have to be tackled by the execu
tive. But, there are certain pro
blems which are not day-to-day 
occurrences and which are of a very 
wide field.

The other day, when we were dis- 
‘ cussing the proclamation, I raised one 

or two issues about land reforms. 
The Home Minister was kind enough 
to say that certain land reforms were 
under consideration by this com
mittee. I am very glad that it is so. 
But there are some other important 
aspects of land reforms which should 
precede the real land reforms, which 
he has in view. For example, I rais
ed the issue of Government’s attitude 
during the President’s rule to the 
serious detriment of tens of thousands 
of our peasants who were paying 
double tax on land—the basic tax to 
the Government and the Jenmikaram 
for which the Government are func
tioning as the agent of the Jenmis in
curring a loss also in collecting the 
amount. For years, successive Min
istries—^whether it was the Congress 
Ministry or the P.S.P. Ministry— ĥave 
had nothing to do with it. There is 
some difficulty now. The hon. Min
ister under a certain law which was 
enacted by then T. C. State, it was 
not possible to waive the claims of 
Government. I realise the difficulty. 
That is exactly why there should be 
a legislation for repealing those par
ticular provisions, under which consi
derable harassment is now being 
caused to thousands of people under 
the Revenue Recovery Act. That can
not be done by an executive order, I 
realise the difficulty of the Home 
Minister. Sitting in Delhi, he cannot 
advise the Governor, “from today 
no tax should be collected or no 
coercive steps should be taken for 
collection of tax in the case of Jen
mikaram as well as Kuthagapattom, 
Under which the Government of tl^ 
State themselves are the owners” -----

Mr. Deputy-Speaker: Those hon.
Members who can participate in the

consultation should have an oppor
tunity to suggest some other legisla
tions also. This is the point that the 
hon. Member wants to make. He has 
also given an illustration where the 
Members might like to put in their 
suggestions. He should confine him
self to that point only and not enter 
into detailed arguments.

Shri V. P. Nayar: I shall certainly 
take your guidance and I shall not 
enter into details.

There is another matter in which 
a complicated piece of legislation 
will not be enough, because you know 
that the Kuthagapattom rules apply 
only to certain portions of Kerala 
State. Now you have to make a law 
for the entire Kerala State; and, es
pecially when Malabar has been add
ed, it raises some legal questions also. 
Whether Government can pass an 
order covering the whole area inclu
ding portions where this particular 
type of land tenure is not in exist
ence is a different matter. But, the 
fact remains that before we think of 
any substantial land reforms, as the 
Home Minister was pleased to say, 
we have to amelierate the distress of 
large sections of our peasantry, more 
so in the case of peasants whose lands 
are technically owned by Govern
ment-----

Mr. Deputy-Speaker: Again I
would point out to the hon. Member 
that that would be far away from the 
scope of this Bill. Here we have to 
decide whether this power should be 
given to the President or not.

Shr: V. P. Nayar: I am only add
ressing you in respect of this particu
lar matter, because there is no 
dispute about the fact that this 
House is capable of exercising the 
powers which the Kerala Legislature 
would be capable of. If that be so, 
in the Kerala Legislature there were 
rules for private members to bring 
in any piece of legislation and if they 
could win over the majority, it be
came law. In this House, we do not
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have time to bring Bills and the 
House also will not find it convenient 
to discuss them, more so at this fag 
end. In the committee, we function 
as members to advise the President in 
the matter of legislation. Leaving 
aside day-to-day problems and 
matters where the executive can take 
action in matters of urgent important 
legislations, we should have the right 
to move the Government. Whether 
the committee or the Minister will 
like it or not is a different question. 
But, we as representatives of the 
Kerala State whom the Government 
have been pleased to take into the 
COTnmittee should have the right to 
bring forward any piece of legislation 
which we deem necessary. That is not 
within the scope of actual practice, 
though technically and theoretically it 
may be within the scope.

As you have directed me not to en
ter into details, I would only request 
the Home Minister to have the meet
ings, arranged, as I have indicated in 
the amendment, because, apart from 
the fact that we are sitting there to 
advise the President, the Government 
of India’s representatives will have 
an opportunity to know the various 
problems of the State. It is not as if 
the Government of India functions 
solely for the purpose of filling up 
the legislative lacuna in the State. It 
has also the function of seeing that 
normalcy prevails there till the 
elections are held and a legis
lative body is formed. When 
you want to have an opportu
nity to contact the people and discuss 
with them the problems, it is all the 
more necessary that my amendment 
should be accepted, as it will afford 
an opportunity for all of us to sit to
gether, discuss the problems and con
sider our advice, however valueless 
it may be. The Government of India 
will have the opportunity to consider 
the suggestions put forward by Mem
bers representing various parties and 
various groups.

There is also one point which I 
must state before I resume my seat. 
As I have said earlier, there should be 
a specific provision here under which
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one of the two Ministers who are 
very sympathetic to our State, should 
have the power to consult us on behalf 
of the Preseident. After all, we have 
never been asked to meet the Presi
dent and discuss matters with him. 
The difficulties are known. So, let us 
also fill up this lacuna, and I would 
therefore, request the Home Minister 
to accept my amendment.
13 H r s .

There are many other problems re
lating to legislation which, I think, 
my hon. friend Shri Punnoose will 
deal with. In order to save the time 
of the House, I shall resume my seat.

Shri A. M, Thomas (Emakulam): 
At the outset, I should pay a tribute 
to the Home Ministry for the close 
and intimate interest which it has 
taken in the affairs of Travancore- 
Cochin previously and in the affairs 
of Kerala State now.

Shri V. P. Nayar: No.
Shri A. M. Thomas: Shri V. P.

Nayar himself was good enough to 
mention that the hon. Ministers were 
very sympathetic towards the affairs 
of Travancore-Cochin or Kerala as it 
stands at present. I only just *follow- 
ed his example.

Shri Punnoose (Alleppey): Bad
example!

Shri A. M. Thomas: On many
occasions, when I have had discus
sions with the Home Ministry con
cerning the subjects toiTching the 
affairs of Kerala, I have been able to 
find that the Ministers and the officers 
of the Ministry were more in the 
know of affairs in Travancore-Cochin 
or Kerala than we ourselves knew. 
That was why I paid an xmqualified 
tribute to the Home Ministry for the 
efficiency with which it is working 
with regard to the affairs of Kerala

Even in the constitution of the 
Consul^tive Committee, a departure 
has been made when we consider the 
previous legislations on the subject. 
Even the Bill that we adopted last 
time relating to Travancore-Cochin
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enabled consultation witii all the 
Members hailing from Travancore- 
Cochin. That was not a step
which was adopted in the case of 
other States like PEPSU, Andhra or 
Punjab. It was a departure made in 
the case of Travancore-Cochin.

In the present Bill, there is the
provision to the effect that all the
Members from the Kerala State
would constitute thp Consultative 
Committee with regard to legislative 
purposes. So, I should express my 
satisfaction on the approach to the 
affairs concerning this problem State.

I would also like to endorse one 
point which Shri V. P. Nayar men
tioned. The coming months are 
going. to be the election months so, 
as far as possible, in order that all 
most all the Members of the Consul
tative Committee may be in a posi
tion to attend the meetings, the meet
ings should be held somewhere in 
Kerala. I think this submission of 
ours will be considered with due 
sympathy.

There are only a few months ahead 
of us for the next general elections, 
and it may not be possible to adopt 
very many Bills. But I feel there is 
one Bill which is of a very urgent 
nature namely, the Bill relating to the 
amendment of the Civil Courts Act in 
that State. It should be taken up. 
Otherwise, it may not be possible to 
carry out the assurance that has been 
given by ^he hon. Home Minister 
last time, namely, additional dis
trict courts would be constituted 
and aU the powers that are now 
being exercised by the district 
courts would also be exercised 
by the additional district courts. For 
that purpose, I think the Civil Courts 
Act would have to be amended 
and that is a legislation which* is long 
overdue. I believe that there would 
not be any delay in issuing the 
necessary notification constituting the 
committee and that the necessary

legislation will be placed the Membeis 
of the Consultative Committee with
out much delay.

When I just mention this fact, I 
shall also refer to another point. A 
senior I.C.S. pfftcer has been appoint
ed to consolidate the laws relating to 
Travancore-Cochin and Malabar. 
But before any Bill as such is placed 
before us for our concurrance, I leel 
it would be very good if the sense of 
the Members of the Consultative State 
Committee was also obtained in that 
connection. I say this because I hear 
that ihere is going to be a change in 
the civil jurisdiction of the courts. As 
far as Malabar is concerned, which 
was part of the Madras State the civil 
jurisdiction extends to Rs. 5,000 for 
the munsiffs court. But in Travan
core-Cochin, it extQ.nds only to 
Rs. 3j000. There was report to the 
effect that immediate steps are going 
to be taken to increase the jurisdic
tion of the munsifPs courts from 
Rs 3,000 to Rs. 5,000. That is obvi
ously for the sake of uniformity. But 
it would not be advisable to raise the 
jurisdiction of the munsifTs courts in 
the Travancore-Cochin area to 
Rs. 5,000 all of a sudden. As far as 
possible, we would have to take into 
consideration the general level of in
come, of that State also. We must 
also take into consideration the aver
age wealth of the individual in that 
State. It will be found that among 
the cases pending in the district courts 
there, many of them would be with 
valuation between Rs. 3,000 and Rs. 
5,000. Many pending cases would 
be within these amounts. So, I would 
plead with the Home Minister that 
no hurry need be shown in such 
matters. The Consultative Commit
tee may be consulted and its opinion 
may be taken.

My friend Shri V. P. Nayar refer
red to the procedure that was adopted 
in the Consultative Committee. I 
think he did not give a correct picture
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of what had happened in the Consul- 
U t̂ive Committee. I think .that the 
Bills that have been enacted by the 
President have been enacted either 
on the un^m ous recommendation of 
the Committee or pn the majority 
opinion. i

Shii Pimnoose; Was a vote ever 
taken?

Shri A; M. ^Hioiiias: In fact, in cer
tain cases votes were taken, but the 
general opinion was that votes need 
not b^ taken and that ascertainment 
of the general sense would do. Now 
to come and say that votes were not 
taken is <iuite unfair. It is unfair to 
level such a charge.

My friend referred to the instance 
of giving retrospective effect to water 
cess. Even in spite of the opposition 
raised from the government of Tra- 
vancore-Cochin, it was the unani
mous wish of the Committee to give 
retrospective effect to the rates of 
water cess that were prescribed in 
the Bill. After that, my friend comes 
now and says that retrospective effect 
should not have been given. The 
water cess that was levied according 
to the Bill which we had adopted and 
the President enacted was much less 
than the rates that are now prevail
ing. So, it was our wish that it 
should be given retrospective effect. 
There was, in fact, a great deal of 
controversy. The officers of the 
Kerala Government said that it would 
not be advisable to ask the Govern
ment to give up a large portion of its 
revenue by, this measufe, but even 
then, w e , said that the existing rates 
were high and that the rates which 
are given in the Bill should be ad
opted. I am glad that the Home 
Ministry was able to adopt our re
commendations and give effect to 
them. It is quite unfair to level any 
charge by saying that in spite of our 
r^mmendations somethmg else has 
been done. I feel that the Conmiittee 
has functioned properly. Among 
the 11 Bills, there are some very im
portant Bills With regard to compen- 
satibh for improvements for the ten- 
6Trti, ' fh€ Irrigation Bill to which I
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have referred, and there is the Agri
culturist Relief Bill. Th^y are very 
iD^ort^t Bills. They are not minor 
BiiUs. They have been considered by 
the Consultative Committee and thpri 
subsequently enacted by the Presi
dent.

I am glad that the Home Minister 
has given an assurance that as far as 
possible further iand reforms to the 
extent that would be possible would 
be taken tip. I ain glad to find that 
some meastires which have been ad
opted, namely, with re^ rd  com
pensation for improvements, and the 
measure relating to the extension of 
the stay of eviction of tenants, are io 
the direction of land reforms.

There were other Bills which were 
P«iding before the Travancore-Cochin 
Assembly. One was to give fixity of 
tenure to the viruznba tenants or ten
ants at will and the other was to fix 
a ceiling on holdings. With regard to 
the fixity of tenures to the verum- 
pattamdars, although we have adopted 
the other legislations, this may not be 
of such urgent importance. All the 
same, there are certain classes of ten
ants who are at preseiit given the 
benefits or are intended to be taken 
in by the Virumpattamdars Bill which 
is pending. The Kerala Government 
may consider the advisability of bring
ing forward that BiU. With regard to 
rhe ceiling Bill, it îs, of course, a very 
controversi^ meaaire. Even then in 
our inform^ discussions with the 
Planning Commission, we had suggest
ed that for the present at least, with 
regard to future holdings, some provi
sion may be made restricting holdings 
beyond a certain extent. We had also 
suggested with regard to* holdings be
yond that particular extent, a siir- 
chKFge may be levied, because, n6w, 
according to the laws in force, there is 
only the basic tax of Rs. 1-9-0 per 
acre. Some substantial surcharge may 
be levied on lands beyond a c^tain 
extent, Siri iNanda, the Minister of 
Planmng, was really impressed by 
that ^suggestion. He had also said 
that some legislation in that dir«:tion
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could be attempted. I am only indi- 
catirig that instead of going in for 
revolutionary measures, some steps 
which may, in the ultimate analysis, 
give effect to the object which we 
have in view in fixing the ceiling on 
holdings may be attempted.

Then, we may consider "the scope of 
the working of this Consultative Com
mittee. Of course, this Committee is 
now being formed only for the purpose 
of enacting legislation for the State. 
But, the hon. Minister, when he intro
duced the motion, was pleased to rrfer 
:o the question of consultation with 
Members of Parliament from Kerala 
some time back. That indicates what 
he has in mind with regard to the 
scope of the working of the Consul
tative Committee. Although techni
cally speaking or statutorily, this Com
mittee is only for the purpose of legis
lation, this Committee consisting as it 
does of all the Members from Kerala, 
in view of the fact that there is no 
legislature in that State, can be taken 
in^o confidence to tackle the other 
serious problems confronting that 
State. There has been the instance 
pointed out by the hon. Home Minister. 
He had that consultation not with 
reference to any legislation or pend
ing Bill. The consultation was in re
gard to certain problems confronting 
that State. When the present Gover
nor's predecessor Shrj P. S. Rau was 
there, he invited us to have discussions 
concerning the menj^orandum to be 
placed before the Finance Commission. 
He called us to consult with regard to 
the schemes for the Second Plan. I 
am mentioning these facts to indicate 
that it may even be given as a direc
tion from the Home Ministry to the 
local Government, although it is not 
bound to take into confidence the 
Members of the Consultative Com
mittee that as far as possible, when 
serious problems confronting that 
State come up for consideration, the 
Consultative Committee may be con
vened and its opinion also sought. I 
am just suggesting* that the field of 
consultation or the scope of this Com
mittee may be widened in the actual 
working of it.

For example, there is one question, 
which has to be considered as far as 
Kerala is concerned. The food position 
is very serious now. Utifortunately, 
we produce only 40 per ’cent, of rice 
that we reqxiire in the State. We now 
hear that as result of the consultation 
that the Governor has had here, with 
the Food Ministry, 15,000 tons of rice 
from Burma would be sent to Kerala. 
That would, of course, be a great re
lief. There is artificial scarcity also 
because of the fact that' the distribu
tion machinery is working very im- 
satisfactorily there. TMfere are stocks. 
I visited the godown last time. There 
was only one godown—I do not know 
whether additional godowns have been 
opened— f̂or the entire Kerala area in 
Cochin. When the fair price shop 
owners remit the money and take the 
challan to the depot, they will be ask
ed to come after a week and the fair 
price shop owners have to go again. 
This question of the opening of addi
tional fair price shops and the distri
bution machinery can certainly be 
made the subject matter of discussion 
between the Kerala Government and 
the Consultative Committee.

This morning, in answer to a ques
tion put by me with regard to the 
Second Five Year Plan schemes es
pecially for the Malabar district, it 
was said that the State was being con
sulted and proposals are being for
mulated by the State Government. 
This is an occasion in which the Con
sultative Com^nittee catt be consulted 
with regard to the schemes relating 
to Malabar. Plan allocations are be
ing discussed. Unfortunately, as far 
as that particular district was concern
ed, at the appropriate level, at the 
village level, at the taluk level, at 
the district level plans have not been 
orepared and adequate attention has 
not been given. This matter may be 
discussed with the Consultative Com
mittee.

I am glad to understand that two 
or three large industries are intend
ed to be located in that particular
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area. Of course, with regard to the 
location and other things, the Consul
tative Committee can be consulted. 
With regard to labour situation also, 
it has been said that the labour un
rest in that part of the country is 
more than in any other part, to which, 
of course, I do not subscribe. What
ever it is, there are difficulties in 
the matter of labour and this Com
mittee can be called and consulta
tions made.

Lastly, I again wish to place on re
cord the interest that the Home Minis
try has taken in this State. I have 
got an instance in mind. In fact, we 
were making representation after 
representations, in view of the un
satisfactory unemployment position 
there, for the location of a Govern
ment of India Press which is to be 
located in the South, in Kerala. I 
understand that a great deal of nego
tiations went on and at one time it 
was thought that we won't be getting 
it. We are glad to find that princi
pally at the instance of the Home 
Ministry, it has been possible to 
locate one of the Government of India 
Presses in Kerala. If such steps are 
taken, if the problems of Kerala are 
tackled in the proper way, it would 
cease to be called by that name.

With these few words, 
this Bill..

Mr. Deputy-Speaker:
been too many.

I welcome

There have

Shri Velayudhan: (Quilon cum
Mavellikkara—Reserved-Sch. Castes): 
Mr. Deputy-Speaker, this is only a 
Bill to regularise the resolutions we 
have passed here in this House a few 
days ago. I do not have, therefore, 
to speak at length at this stage, 
because I had had ahready an oppor
tunity to speak at that time and I do 
not want to raise the same points 
which I mentioned then. It is a fact 
that this Bill will be passed by this 
House as the Administrator’s rule 
had been going on and the Governor’s 
rule is going on there and the Reso
lution itself has been passed by this 
House. I only wish to bring to the
530 L.S.
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notice of the hon. Home Miniator a 
few points, especially with regard 
to the interests which I represent
We are having a lot Of problems 

among the untouchable classes tiiere, 
to which I am sure the Gk>vemment
is alive.

Mr. Deputy-Speaker: I would
impress upon the hon. Member that 
this opportunity should not be utilis
ed for raising tjie grievances of the 
State. We are concerned only with 
a . limited issue here: Whether this 
delegation should be done or not, 
whether the President is to be autho
rised with the function of making 
laws or not. Then there is the consul
tative Committee. It is in order to 
say that the Consultative Committee 
should be consulted on certain mat
ters. But if every Member gets up 
and gives expression to all his 
grievances, and enumerates all the 
development schemes that are to be 
taken up, it would not be within the 
scope of this Bill. I had asked the 
previous two speakers too to confine 
themselves to the limited scope of 
this Bin, but they had been going 
outside it. I would reqifest the other 
hon. Members to observe this.

Shri Achathan (Crangannur): 
we not refer to certain subjects on 
which legislation is necessary, as far 
as Kerala State is concerned.

»Ir. Depaty-Speafcer: They might 
just refer to it, but they cannot say 
that all things that they require 
should be done and legislation should 
be undertaken by the President. If 
hon. Members were to ask for legis
lation on every topic, and refer to 
all development projects, we will 
not see the end of the discussion on 
this Bill.

Shri Velayudhan: I wiU strictly 
confine myself to the points you have 
mentioned. I was only trying to 
follow the previous speakers. I shall 
try to correct myself. I would like 
to know how this Consultative Com
mittee as well as the Governor himstif 
is goin^ to function in the State. The 
Governor is the custodian of the inte
rests of the people of Kerala, because
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we are demed of a legislature, we are 

'd ^ e d  6f sll dembcratic Institution ex- 
•cept-this Parliament. As far as I am 
eonc^rfaed, I w6uld like to mention a 
very important point to the Home 
Minister. When the list of Scheduled 
Castes was revised by this House last 
time a grave omission was made. I 
would like to bring this to the notice 
of the Home Minister that a commu
nity called pulaya which was for cen
turies called imtouchable classes, 
which was in the list of untouchables 
or scheduled castes, was omitted now. 
It is a major untouchable class in thr 
State.

Mr. Depaty-Speaker; The hon. 
Member agreed that I had given him a 
correct view of the scope of the dis
cussion on this Bill, but even then-iie 
wants to proceed on his own lines.

Sliri Velayndhan: I only wanted to 
request the Home Minister so that he 
or the Governor can issue an ordinance 
even now to set right wrong that was 
done by excluding this particular com
munity which is now included in the 
scheduled tribes.

Pandit G. B. Pant: The order was 
adopted by this House only recently.

Shrl Velayndhan: If I remember
aright, the Home Minister told us that 
the order was only provisional. There 
was no time to get fjill details from the 
Madras Government and a correction 
would be issued to it. Malabar was 
in the Madras State at that time. This 
matter does not relates to Travancore- 
Cochin. Take for instance of the case 
of my friend and colleague, Shri 
Eacharan who represents the Pulaya 
community. He now becomes a sche
duled tribe. That is an advancement 
made by this Government, if it is so. 
A scheduled caste man becomes a 
scheduled tribe man. I do not know 
w ^ t  further he will become. Will 
he become a tribal or barbarous per
son.

Pandit G. B. Pant: All these points 
were discussed in this House recaitly 
and the order was adopted hy the 
House. I did my best to carry out the 
wishes of the House. I said that in 
the case of people who belong to these

tribes or castes, but are not included 
in it, I would do my best to see that 
they get the privileges and amenities 
which have been extended to them.

Shri Velayndhan: I am not con
vinced of the point which the Home 
Minister was trying to put- before us 
because I know he is trying to escape 
from the main issue. The scheduled 
castes had a privilege in the Parlia
ment and Legislatures.

Mr. Depnty-Speaker: Let us now
leave aside this issue, because it is not 
relevant

Shri Velayndhan: I would like
to mention another point about the 
food situation about which the pre
vious speaker has mentioned.

Pandit Thafcnr Das Bhargava (Gur-
gaon): You have been placed to give a 
ruling, though there was no necessity 
for a ruling. When we are discussing 
this Bill only relevant matters can 
come in. I cannot see how the food 
situation comes in.

Mr. Depnty-Speaker: I may again
tell the hon. Member that he should 
confine himself to the scope of the 
Bill under discussion. From the ex* 
elusion or inclusion of certain people 
from the Scheduled Castes, the hon. 
Member has now passed on to the food 
situation. Where he will end we do 
not know and the Bill will remain as 
it is.

Shri Velayndhan: I imay tell you 
that this was a Proclamation which 1 
had opposed from the very start in this 
House. Now it has come in the form 
of a Bill. I should tell you that this 
Government had no business......

Mr. Depnty-Speaker. I would have 
to rule it out. That is not the ques
tion: Whether the hon. Member had 
opposed it or not is not the issue now. 
The question is whether this delega
tion is to be made or not.

Shri Velayndhan: I am opposing^
that. That is why I wanted to bring  ̂
this point. I should tell you that 
this is a Bill which was necessitated hy
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the misrule of the Congress Govem- 
Daent in the State. Now I am coming 
to the point, as to why this legislation 
has come. Who is responsible for it? 
The party is responsible for it.

Mr. Depoty-Speaker: If the hon.
Member is not paying any heed to my 
request, I shall have to help him in 
concluding his speech. Why this legis
lation is necessary, why this is not 
necessary, is not the question now. 
We have passed certain measures and 
now the Parliament is vested with the 
powers to legislate. Whether Parlia
ment should delegate it to the Presi
dent or not, that is the limited ques
tion before us.

Shri Tclayndhan: Even if ParUa- 
ment has passed a Resolution, it has 
a right to rediscuss it.

Mr. Depnty-Speak^: Not at present,
just at this moment. What is before 
us whether Parliament should delegate 
these powers of legislation to be exer
cised by the President or not.

Shrl Velayadhan: I would request
you to consider one point. When a 
Bill like this about PEPSU came be
fore us I had an opportunity to speak; 
again when a Bill about Travancore- 
Cochin also came here I had an oppor
tunity to speak about the points about 
which we had spoken on the Reso
lution. ,

Mr. Depoty-Speaker: Even if we 
had made a mistake, let us not repeat 
it now.

Shri Velayndhan: I submit to your 
ruling. All this helplessness has
been created by the Government in 
our State because all these things were 
necessitated because of the cor
rupt rule that was prevailing in our 
State.

Mr. Depoty-Speaker: If the hon. 
Member has nothing else to say, I will 
have to call another speaker. Has he 
got to say anything on the Bill?

Shri Velayudhan: This is my point.
Mr. Depnty-Speaker: To that the 

House has listened.

Shri Velayndhan: Then I shaU sit 
down.

Shri Pnnnoose: I have nothing
against accepting-----

Mr. Depnty-Speaker: Many Kerala 
Members are expressing desire to 
speak. I would request the hon. Mem
ber.

Shri Pnnnoose: I will not take
much time. Five or ten minutes.

There is a short duration before we 
w in  have a legislature in Kerala 
S'ate and till then the administration 
has to carry on. During that period 
it is very necessary that at least Mem
bers of Parliament are consulted. But 
I have to point out that the provisions 
of this Bill, if they are strictly adhered 
to, will not meet the requiremoits of 
the situation.

The President has taken over powers 
and is now responsible for the Gov
ernment there, and during these 
months if the administration is to be 
carried on in a satisfactory manner, 
the Home Ministry has to do certain 
things. I want to know hbw the Minis
try looks at these problems. Either 
through the formula put in the Bill or 
through other steps they-will have to 
see that the administration is carried 
on in a way that is satisfactory and 
that ̂ ill  meet the requirements of the 
situation.

I believe we wiU not have much 
legislative business during this period, 
and generally the less the better for 
his interim period, but the Home Min
ister was pleased to refer to the Bills 
pertaining to land reforms. Without 
attributing any motive to and
with all my respect for his person, 
may I be permitted to say that it 
smacks a little of election propaganda 
when he referred to the land reforms? 
These Bills were before the legislature 
of that State when it was dissolved. 
Not only that. The BiUs'^were there 
before the House. They had gone to 
the Select Committee and the last 
stage had been reached. Had it not 
been for the particularly slow policy 
or delaying tactics followed by tiie
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Government then, they would have 
been enacted, but the House was dis
solved, and when the Consultative 
Committee for Travancore-Cochin was 
formed, it was said here, and the Con
gress papers published the news there, 
that immediately these legislations 
would be enacted by the Consultative 
Committee.

Mr. Depaty-Speaker: Unless these 
powers are delegated, how can that 
be done? -

Sbri Poimoose: We had a Consul
tative Committee for Travancore- 
Cochin, but the committee met twice 
or thrice only and nothing was done 
about these land reforms, and now 
on the eve of the elections the hon. 
Home Minister, perhaps iiot knowing 
how important these legislations are, 
says that these Bills may be looked 
into. But I am sorry that if he is 
sincere about it— think he is— ĥe will 
not be backed by the Members of his 
Party from that State because they 
have held up these things. I wish 
these legislations are taken up 
seriously by the Consultative Commit
tee.

Then I want to bring home to the 
Minister that a mere Consultative 
Committee with regard to legislation is 
thoroughly insufficient and inadequate 
for the State today. You will remem
ber that some time back there was a 
terrific agitation in that State with re
grad to the Division Bench,. District 
Courts etc. What actually happened 
was that the Administrator there could 
not gauge the feelings of the people or 
understand how the State thought 
about these things and went his own 
way. That gave room to so mudi 
agitation and bad blood. We want to 
avoid such things sincerely. We want 
to evolve some machinery by which 
the Gk)vemor can know how people 
think and take into account popular 
aspirations and implement certain 
‘hings. Therefore I have got two 
suggestions. One is the amendment 
given by Shri V. P. Nayar, that is, that 
this Consultative Committee itfeelf 
should meet In Kerala as often as

possible. You may not meet once in 
three weeks, but once in a month at 
ieast there during this period. I also 
want the Home Minister to consider 
and ponder over this deeply. He was 
kind enough to promise the Consul
tative Committee. I would like him 
to consider whether we can find out 
some means by which the various lead
ing political parties could be consult
ed on the vital issues that face the 
State.

For example, there is this Second 
Plan itself. The allotment for Mala
bar is causing us anxiety. You C2m - 
not sleep over it. You cannot say; 
*̂ We have got the Consultative Com
mittee and we are interested only in 
legislation ’̂ , and allow a bad situation 
to develop there with regard to the 
Plan for Malabar. We want that Mala
bar should get its legitimate quota 
according to its population from Mad
ras State. If Madras State is not in a 
position to give that, then the Central 
Government will have to come to our 
aid. These things must be discussed 
by the representatives of the variou«i 
parties. At least the Consultative 
Committee should be called together 
for these purposes. So, ft has to be 
widened in my opinion.

Then there are a number of ques
tions. As Shri A. M. Thomas said, the 
Finance Minister was pleased to say 
nere that the steps taken by the Gov- 
r r̂nment to control prices of food- 
grains have not affected and will not 
affect Travancore-Cochin or Kerala, 
but the thing is that the prices are 
shooting up, and we want fair price 
shops in every village. Only one or 
two are there. I know one step more 
and I will be very irrelevent. There
fore I am not doing that.

Mr. Detmty-JSpeaker: I was going 
to say the hon. Member Ts also stray
ing into the same field.

Shri Punnoose: The moment 
)ook at me I understand the 
and I stop.

you
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Shri Chattopadhyaya (Vijayavada): 
May I make an observation? The 
point is you ask them to be confined 
to certain things. Unless the concep
tion is clear, confinement is impossible!

Shri PmuuMne: We have to evolve
some machinery by which the State 
can be run during these months. The 
Home Minister himself knows the 
acute situation that is arising in the 
State as a result of the closing down 
of the cashewnut factories, and 40,000 
workers are on the streets. He was 
pleased to write a letter to us saying 
that he is considering how this Con
sultative Committee or any other 
committee that he has in view will 
help that.

Shri A. M. Thomas has pointed om 
the labour unrest even in such an 
industry as the Fertilisers and Chemi
cals Travancore Limited'financed by 
the Government where-----

Mr. Deputy-Speaker: Just on the
eve of elections, every hon. Member 
is anxious to say certain things.

Shri Pimnoose: Even if we have no
elections for another three years, I 
would have said that.

Mr. Oepaty-Speaker: Theae are im
portant things, but they should be 
said somewhere else.

Shri Pmmoose: Of course I hold
a different view about it, and I think 
these things are relevant In so far as 
the Consultative Committee provided 
for by this Bill cannot improve the 
situation. I think I am entitled to 
say that. I cannot digress on it at 
length, only so much I say. Therefore, 
the Government has to tackle the 
labour imrest.

One thing I wanted to say. TI10 
Home Minister is now in charge of 
that Government. There is a plywood 
factory owned by the Government 
there. That factory is now being sold 
out, I am told, to some private indus
trialists and they are going to take it 
away. There is a big agitation over

lhat. To consider all these things I 
think not only Members of Parliam^t, 
but representatives of the various 
parties have to be associated. It will 
be extremely imfair and unjust to the 
Governor himself to ask him to handle 
all these things single handed and at 
last land himself in a soup.

I would suggest that this consul
tative committee should be more active 
and it should meet more often, so that 
some real legislation may be imme
diately undertaken with regard to 
land reforms. I want the Home Minis
ter to stand by his promise and to 
see that the Bills that are kept in cold 
storage in the Ministry arc taken out 
and passed into law without much de
lay.

Unfortunately, Shri A. M. Thomas 
was not very much in favour of ceil
ings on land-holdings. Instead, he 
said that a special tax Aould be im
posed on holdings above a certain 
limit. I do not know wherefrom he 
got that idea. That will be an ex
tremely impopular idea among our 
people, because while any amount of 
tax you may impose will not do any 
harm to the owners, yet land being a 
scrace commodity, it will result in 
enhancing the price of land. What we 
want, therefore, is a ceiling on land
holdings. That is to say, in a State 
like Kerala, nobody should be allow
ed to own land beyond a particular 
limit. There were certain Bills in this 
respect p^ding before the Travancore- 
Cochin State Legislature before its 
dissolutions; they are still pending 
with the Ministry now. I want that 
those Bills may be taken to the consul
tative committee, and some legislation 
in this regard may be vmdertaken 
soon.

I have no doubt that the Home 
Minister is sympathetic towards our 
problems, although I cannot say that 
he has succeeded in any great measure 
in tackling those problems. I believe, 
however, that if the consultative com
mittee could be made really alive and 
active,*and if it can meet at least once 
in a month at some place in the Kerala 
State, something could be done. Shri
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Datar' can with advantage take a trip 
to Kerala, and he can see also some 
beautiful places there. I would invite 
him to that State in order that he niSy 
see that the committee functions pro
perly.

Shri Achiithan: As an intelligent 
follower of you, I shall try o confine 
my remarks to the relevant points.

Shri Pmutoose: Confining is always 
difficult.

Shri Achnthan: But for the reorga
nisation of States, we would not have 
had the opportimity of considering 
this measure in this House. We had 
considered a similar measure with 
regard to the Travancore-Cochin 
State earlier, and now we are consi
dering this measure with regard to 
the new State of Kerala. And I hope 
this will be the last measure of this 
kind for us to consider in this Parlia
ment, because we expect that by 
March or April 1957, there will be a 
legislature in the Kerala State and 
also a stable government

As the Minister himself has stated, 
the Home Ministry has been trying its 
best to introduce as many legislative 
reforms as i>ossible within the short 
period of nine or ten months. He has 
stated that about thirteen Bills have 
been enacted. They have been well 
received by the people there.

Shri A. M. Thomas had referred to 
the Irrigation Bill a little while ago, 
and he had stated that we in the con
sultative committe had categorically 
recommended that the rates should be 
given restrospective effect to. It has 
been stated now that orders have to 
be issued as a result of which the 
tenants need pay only the rates that 
are found in the new Bill that has 
been passed in July. I do not know 
how far this is correct and I want to 
know whether orders have been 
issued.

As you are aware, even while the 
le^lature was there in the Tr&van- 
c<si^Cochin State, there were a num- 
heir of land reform Bills pending in

that legislature. After the dissolu
tion of that legislature, we have been 
trying our best to see some land re
forms introduced in that State.

Some Hon. Members: No.

Shri Achnthan: For instance, there 
was the case of the Compensation for 
Tenants (Improvements) Bill...........

Shri V. P. Nayar: That was only 
extension to an area.

Shri Achnthan: In Malabar area,
when it was a part of the Madras 
State, there was an Act for fixing the 
fair rent.

Shri Pnnnoose: Unjust claims, 
before the elections.

just

Shri Achnthan: I think Govern
ment can consider the extension of at 
least that Act to the Travancore- 
Cochin area also.

Mr. Depnty-Spe^er: After all,
they are only claims, and they can 
be made just now.

Shri Achnthan: Even now, there is 
an Act prevailing in the Malabar re
gion of the Kerala State, which deals 
with the fixation of fair rents on 
paddy leinds, coconut gardens and 
other lands. There will be no objec
tion if Government extend that Act to 
the Travancore-Cochin region also, 
because until the new legislation is 
passed, the tenants and the lessees 
can achive relief at least to some ex
tent under this Act.

Moreover, we understand from the 
papers that the District Board of 
Malabar is going to be abolished. 
There must be some kind of represent
ative institution there. If the Pan- 
chayat Act as well as the Village 
Courts Act, which are now prevailing 
in the Travancore-Cochin area are 
extended to Malabar also, there will 
be no difficulty and the people of 
Malabar will welcome it also. That 
is a suggestion that can be put into 
effect without much controversy, after 
consulting the consultative committee.
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Similarly, there are a number of 
measures which are in vogue only in 
the Travancore-Cochin area, and 
there are some which are in effect 
only in the Malabar area. If the Acts 
in one area could be extended to the 
other area, then the practical advant
ages of these measures could be re
aped by the people of both these 
regions.

We have a number of other pro
blems in the State of Kerala. I do 
not want to deal with all those pro
blems, because that will be quite ir
relevant. Even then, I would say 
that at least one or two meetings of 
the consultative committee should be 
held in Trivandrum, Trichur or any 
other place in the Kerala state, with 
a view to finding out some measures 
for the solution of those problems, 
and thereafter the President can pass 
the n^essary legislation, and Parlia
ment can ratify those enactments 
when it meets next in February or 
March.

The problem of the cashew indus
try is also an improtant one. That is — 
another problem where some legisla
tion will be absolutely necessary.

BIT. Depnty-Spcaker: The hon.
Member promised that he at least 
would confine himself to the scope of 
the Bill.

Shri Achathan: As I said earlier, I 
am merely giving some suggestions to 
the Home Minister for dealing with 
certain specific problems.

Mr. Deputy-Speaker: These sugges
tions may better be given when the 
meeting of the consultative committee 
is held. That would be a better plat
form.

Shrl Nettnr P. Damodaran (Telli- 
cherry): He is not following you now.

Shri Achathan: At least, Gk>vem- 
ment must see that the Fair Rent Act 
which is now prevalent in Malabar 
is extended to the Travancore-Cochin 
area as a temporary measure; practi
cally, there will be no objection to 
this.

I believe Government are consider
ing a number of other measures also 
which may probably be brought be
fore the consultative committee in 
January or February next. I would 
request that all those measures may 
be expedited- One or two meetings 
of the consultative committee may 
be held in the Kerala State, so that 
the Minister can visit our place, and 
he can have the benefit of the views 
of the members of the consultative 
committee on matters pertaining to 
those areas. In the two or tiiree 
months’ time that is available be
fore us, at least a few measures to 
tackle the problems of this State 
can be enacted. If that is done, then 
we can have the satisfaction that 
the Home Minister has done his best, 
when he has charge of this State, for 
the betterment of this State.

Shri Nettnr P. Damodaran: I have 
come into the new State for the last 
one month and nineteen days Mily. 
Out of six Members from Malabar, 
only two were in the former consul
tative committee.

Shri V. P. Nayar: Now, you are 
there.

Shri Nettnr P. Damodaran: I am
very happy that the committee is 
now being reconstituted, and all 
Members of Parliament from this 
State from both the Houses wiU be 
members of the consultative commit
tee. An important meeting of the 
Members of Parliament from Kerala 
was convened by the Home Minister 
on 22nd November, and certain im
portant matters relating to the 
Kerala State were discussed, and 
after discussion some decisions were 
taken. I am sorry to find that those 
decisions have not yet been imple
mented.

One of those important matters 
was in regard to the division of the 
district of Malabar witii a popula
tion of 50 lakhs. If I remember 
right, it was almost a unanimous 
d^ision of the Members of ParUa- 
ment that this district should be divi
ded into three, especially in view of 
the fact that the Kasargode area of
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the Souiii Kanara district has been 
added on to Malabar. There was a 
small ccMitroversy on the location of 
the headquarters of one of the dis
tricts.

Mr. Deputy-Speaker: Does the
hon. Member want to reopen all 
those things now?

Shri Nettur P. Damodaran: They
iiave a connection with the consulta
tive committee. That is why I am 
referring to them.

Mr. Deputy-Speaker: The consul
tative committee is in connection with 
the President’s rule; the President’s 
rule is in connection with the n^rule 
of the previous Government; the mis
rule was in connection with the elec
tions that took place; and the elec
tions took place in connection with 
our Constitution. So, where are we to 
draw the line?

Shri Nettur P. Damodaran: Two
hours have been allotted for this dis
cussion, and there would not be much 
to say, otherwise.

Shri V. P. Nayar: I have to speak 
on my amendment, and so, I will 
take some time.

Mr. Deputy-Speaker: The fact that 
two hours have been allotted should 
not be a ground for referring to these 
things. Those two hours also will 
conclude by about 2-25 p.m.

Shri Nettur P. Damodaran: I will 
conclude in five minutes. I was only 
trying to point out that there is a 
certain inconsistency between the 
decision of the Consultative Commit
tee and certain things happening in 
Kerala. As regards the controversy 
about the rival claims of two towns 
for the headquarters of the District, 
we also came to a imanimous deci
sion, barring one member who be
longs to a communal party, which is 
a single-member party as far as this 
House is concerned.

Shri V. P. Nayar: Does it cpme 
within the scope of any Bill?

Mr. D^nty-Speaker: I do appre
ciate that it is very important so far

Legislature
(Delegation of
Powers) Bill

357^

as the hon. Member is concerned. 
But so far as the House is concerned 
or the Bill is concerned, it is not rele
vant.

Shri Nettur P. Damodaran: What
I wanted to point out was that cer
tain decisions arrived at by the Con
sultative Committee had not been im
plemented, and that certain respon
sible officers of the Government were 
touring the district in connection 
with a matter already decided by 
the Consultative Conunittee. The
Adviser has been recently touring 
Malabar, and from reports appearing 
in the Malayalam papers, especially, 
the Mathrubhumi and other papers, 
it is seen that he is touring in con
nection with the location of the
headquarters of the district. But the 
Consultative Committee has taken a 
decision on this, and the Home Minis
ter accepted it on the floor of the 
House during the debate on the 
motion regarding the President’s
Proclamation, that Cannanore will be 
the headquarters of the district and 
the district court will be at Telli- 
cherry..

Mr. Deputy-Speaker: I would point 
out to the hon. Member that this is 
not relevant. It should be left where 
it is. He should come to the Bill, 
whether this delegation is to be made 
or not.

Shri Nettur P. Damodaran: I was
only bringing out the inconsistency in 
this matter.

Mr. Deputy-Speaker: Let us con
centrate ourselves more on the con
sistency that is before us.

Shri Nettur P. Damodaran: Th«
decisions taken by the Consultative 
Committee should be implemented 
and nothing should be done to make 
it appear that the decisions of the 
Committee can be flouted by anybody.

As regards the suggestion made 
that the Committee should meet in 
Kerala, I also lend my support to it, 
Since most of us will not be here for 
another 2i months, any meeting to 
transact business connected with the 
Government of Kerala may be held
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in TriYandnim, EamsikulEUii or Kozhi
kode, which are the three important 
centres of the State.

In the Bill, it is said:
‘Provided that before enacting 

any such Act, the President shall, 
whenever he considers it practica
ble to do so, consult a Commit
tee ..”

I would like this to be recast so 
that the President shall, unless pre
vented from doing so for shortness 
of time, consult the Committee. I 
think this would be more in tune 
with the requirements of our State.

Mr. Depnty-Speaker: Shri C. R
lyyunni. I am sure that as an elder 
statesman, he would be very brief.

Shri C. E. lyyunni (Trichur): I
will confine myself to the scope of 
the discussion.

In this Bill, provision is made for 
delegation of powers with regard to 
legislative matters. As Shri A. M. 
Thomas put it, since we have ^ot a 
Consultative Committee to be con
sulted on matters of legislation, it 
will always be advantageous for the 
Adviser or the authorities concerned 
to consult the Committee more often 
even with regard to problems that 
arise from day to day. I do not 
mean to say that it should be possible 
for them to meet every week. What 
I say is that there are certain 
very serious problems which face 
that State, the tiniest of all States. 
It is almost considered to be a 
problem State. In respect of those 
problems, the views of the Com
mittee may b e ' obtained by the 
authorities. After ascertaining views 
the Adviser will be able to do 
things much more efficiently, sat
isfactorily than otherwise. That is 
what I would say. Also, the Com
mittee should met more often.

With regard to certain other mat
ters which are very important, the 

, Committe should be consulted. Take, 
for example, the Finance Commis
sion. A memorandum was submit
ted to the Commission. Because, the

next Finance Commission will come 
only after five years, it is absolutely 
necessary that in a matter like 
this the Consultative Committee 
'must be consulted. Then there are 
problems concerning food, the 
quota for Malabar and unemploy
ment. On all these matters, it is 
desirable that the Adviser should 
ascertain the views of the Membere 
of Parliament from that area.

Then one other matter, winch has 
also been referred to by Shri N. P. 
Dampdaran, is this. Here it is said:

“Provided that before enacting 
any such Act, the President shall, 
whenever he considers it practi
cable to do so, corisult a Commit
tee.
Here the word ‘shall* is used, which 

means that he has to do it; of course, 
there are cases where ‘shall* may 
mean *may\ But here, if it is to have 
the meaning of ‘shall*, the words 
*whenever he considers it practica
ble to do so*, take away aU the power 
that the word ‘shall* has. After aU, 
it is a matter of coimdtation. So 1 
would suggest that S e  wording be 
altered as follows:

“Provided that before enacting 
any such Act, the President shall, 
unless prevented from doing so 
for shortness of time or other 
sufficient reasons.. ”
Shri V. P. Nayar; To be recorded

in writing!

Shri C. R. lyynimi: Otherwise, the 
words *whenever he considers it 
practicable to do so’, take away ^  
the meaning that ‘shall* ordinarily 
has. As I said, after all, it is a ques
tion of consultation. Consultation 
means that consultation may be had; 
it does not mean that he is going to 
accept what is said. But *whenever 
he considers it practicable to do so* 
practically whittles down the whole 
thing, so that it is inconsistent with 
the idea behind the word ‘shall*. 
Though I have not tabled an amend
ment to this effect, I hope the sug
gestion will be accepted by the Home 
Minister.
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Regarding this measure, it is abso

lutely necessary. The only thing that 
I have to say is that greater consul
tation may be had not merely on mat
ters of legislation but other matters 
also.

Shri Matiiew (Kottayam): Mr.
Deputy-Speaker, Sir, I realise that if 
one has to be relevant, one has to be 
very brief. That is a very happy 
realisation.

Mr. Depnty-Speaker: Though it has 
come very late,

Shri Mathew: I have always rea
lised it, but I do not speak for others.

I was listening to the various points 
made by my esteemed friends from 
various parts of the House. I noticed 
that there were three important 
points made. One is about the place 
of meetings. During the next few 
months, it would be desirable to have 
these meetings in Kerala itself. That 
is a proposition with which we would 
all agree.

With regard to the frequency of 
meetings, I feel that there is little 
need to pin it down to some precise 
formula. What is laid down here is 
that the President shall, “whenever 
he considers practicable” to do so, 
consult the Committee. Now, I do 
not think there is any.need to sus
pect, so to say the bona fides of the 
President. The President means what 
he says, or the Government means 
what it says. There would be no 
occassion surely on the part of the 
President or the Government to take 
refuge behind a certain clause, as 
it were. I do not think my friend 
Shri lyyunni, when he tried to put 
it in a better way, really succeeded. 
He wanted to say, 'unless prevented 
by adequate reasons’ or something 
like that. If anyone will only press 
those words it can lead to as much 
evasion as the present clause itself 
will lead to. But, I think there is no 
need to suspect any such intention 
on the part of Government. I feel 
what is said was genuinely m^ant 
laid represents cent per cent of what 
iwis in the mind of the government.

14 hrs.
The only other thing which I want 

to refer to and which I consider to 
be more important—and that is also 
a point on which I think there is 
agreement—is that while the scope 
of the Committee as indicated here is 
restricted, in practice, as it were, the 
Government should enlarge the scope 
so that not merely for the purpose of 
legislation but for ell equally impor
tant purposes the President or the 
Government would surely consult 
this committee so that this committee 
would not be restricted to the pur
poses of legislation only, but will be 
consulted for other purposes also. That 
I consider to be a more important 
point.

I felt that, leaving aside irrelevant 
things, there was almost practical 
unanimity on the part of the various 
Members who have spoken and I am 
glad to subscribe myself to those 
points of relevant agreement as it 
were.

^  Pandit G. B. Pant: We were told 
by one of the hon. Members that 
certain remarks had been made by 
me or certain references to land re
forms had been made because of the 
proximity of election. Perhaps, he 
was giving expression to the worjting 
of his own mind. It seems to me 
that election being so near, every 
Member from Kerala has considered 
it necessary to make such sort of 
observations and I hope that to the 
extent they have considered it neces
sary to make these speeches here, the 
people of Kerala as well as the Gov
ernment will take note of them and 
try to carry out their wishes except 
when they do not happen to be in 
public interest.

Reference has been made to the 
desirability of our consulting 
the Consultative Committee./ Mis
conceived suspicions linger even 
though actions may not justify such 
suspicions at all. I might remind 
hon. Members that I held a meeting 
of the Members of Kerala even be

. fore any Consultative Committee had
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been formed and I consulted them 
with regard to matters which do not 
pertain to legislation. If action is 
ignored and still doubts are enter
tained, it is difficult to dispel.

One hon. Member also said that 
certain decisions had been taken
which had not been carried out. He 
seems to think that once a decision is 
taken, then, next morning, it must 
blossom into concrete shape. The  ̂
division of a district like Malabar 
into three districts, obviously, takes 
some little time. But, orders were 
issued the very nexti day on the basis 
of the suggestions ^ a t  were made 
at that meeting. I am anxious to 
serve the people of Kerala and I 
would not be happy if I were forced 
to ignore the advice given by the 
Members of Kerala. We rely on 
them for carrying on the affairs of 
Kerala in a satisfactory way. So far 
as the decisions taken by Govern
ment are concerned or the legisla
tive measures that were issued they 
were all based on the advice tender
ed by the Members from Kerala. 
Well, some individuals might not 
have agreed; but they certainly em
body the consensus of opinion of tjie 
Members of the Committee. If with
in a committee there were any dis
senting minority, we could not be 
expected to ignore the wishes of the 
majority and to act in an undemocratic 
way. Iliat would have given rise to 
still greater dissatisfaction. But, so 
far as I am concerned, I would like 
all matters to be decided, if at all 
possible, by unanimity so that the 
real good of Kerala may be ensured 
and achieved almost with the good
will of every one.

So far as land legislation is con
cerned, I may say that if it is a very 
controversial measure, we would not 
like to force it. Even here, I have 
seen that there is a difference of opi
nion. Shri Thomas said one thing 
and Shri Punnoose said something 
else. Would they like us in such 
cases to frame a Bill according to 
our own wishes or would they like 
the new Legislature to take up mat
ters of this type? We do not want, 
in any way, to flout the wishes of

the people or of the committee. It 
will be for,them to consider all mat
ters. But, so far as I am concerned 
I would like to consult the committee 
with regard to all these legislative 
measures and wherever convenient 
necessary, also with regard to other 
matters.

We have appointed a big commit
tee. This is the first time that all 
Members of the St?tte have been in
cluded in the Committee. Otherwise 
in previous Consultative Committees 
only some of the Members belonging 
to the State concerned were included. 
We have done this because it is my 
desire that we should have the bene
fit of the advice of all Members who 
have come from Kerala.

I would like to say about land law, 
we have, in the course of the few 
months that we have been incharge, 
passed a number of measures such as 
the Travancore-Cochin Indebted 
Agriculturists Relief Act, the Tra
vancore-Cochin Land Conservancy 
Act, the Travancore-Cochin Irri
gation Act, the Travancore-Cochin 
Compensation for Tenants Improve
ment Act and so on. After all, I may 
be excused for saying that we have 
in this regard done more during the 
few months that we have been in
charge than, perhaps, others had 
been able to do diuing the years they 
have been in charge of the adminis
tration of this State.

Then, with regard to fair price 
shops, it was said that there were 
only 5 or 10 shops. I find from the 
figures that have been supplied to 
me—and they have been printed and 
published in the book that was cir
culated here—that 165 wholesale and 
2,621 retail fair price shops have 
been opened, so far, and more shops 
will be opened according to necessity. 
There is apparently some mistake 
somewhere because, I think, there is 
di considerable difference between 5 
and 2,621. It is only 500 times 
much as 5.

We were told that for Tresident’ 
we should have the *Home Minister* 
or tke *Minister in the Home Minis
try*. In fact, that is implication but
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[Pandit G. B. Pant] 
that is the form in which the law 
has to express itself. Because, under 
article 77 of the Constitution, all ex
ecutive power and action has to be 
carried on in the name of the Presi
dent. But the President is advised 
by the Grovemment. So, no amend
ment is necessary. This is the form 
in which previously all Bills have 
been framed. There need not be any 

, doubt on this score.
. Shrl V. P. Nayar: But this is not 
executive power.

Pandit G. B. Pant: Well, it is not 
legislative power. What is not legis
lative is executive.

Shri V. P. Nayar: We are delegat
ing the legislative power of Parlia
ment.

Pandit G. B. Pant: Then, a sugges
tion has been made that we might 
meet in Kerala. I would very much 
love to be in Kerala. If the exigen
cies of public business allow, I would 
c^tainly like to meet other friends 
there. It is a fine place and every
one who has gone there has spoken 
very highly about it. I myself 
am hankering to be tiiere. So I 
would very much like to carry 
out the wishes of hon. Members. If 
I am not able to do so, they will, I 
hope, agree that it must be not be
cause of lack of will but because of 
other circumstances which may be 
beyond my control.

I do not know if there was any 
other point raised here, but I wish 
that we, during the short time that 
we have at our disposal of three 
or four months, may be able to do 
something that will prepare solid 
groimd for the democratic govern
ment that will be set up there. That 
has been our ambition throughout 
and that will continue to be our as
piration. In that regard I would 
coimt upon the co-operation of every 
hon. Member.

9brl V. P. Nayar; Can we also 
submit Bills for the Consultative 
CommittM?

Pandit G. B. Pant: The time at our 
disposal is very short,

Shri V. P. Nayar: We have enough 
time.

Pandit G. B. Pant: You have
enough time, I do not know. Other
wise you would have sent such Bills 
informally.

'  Shri V. P. Nayar: But there is b o  
power.

Pandit G. B. Pant: If there is no 
power, then I cannot give the power 
which is not there. Anyway we can 
discuss that between us. I would not 
like to commit myself to anything 
more than what is in the Bill. But 
let us all hope that we will work in 
an accommodating spirit on this side.

Shri Pnnnoose: Can I have a clari
fication from the hon. Minister? In 
our Committee meeting we had al
most imanimously decided with re
gard to the headquarters of the . dis
trict of Malabar.

Mr. Depaty-Speaker: That is not a 
clarification out of this.

Pandit G. B. Pant: I remember the 
decision that was taken, and so far as 
I am concerned, I would like it to be 
carried out. As I said, instructions 
have already been issued. ^

Mr. Deputy-Speaker: The question
is:

‘That the Bill to confer on the 
President the power of the Legis
lature of the State of Kersda to 
make laws, be taken into consi
deration.”

The motion was adopted 

Clause 2 was added to the Bill.

Clause 3— (Conferment on the PreH»
dent of the power of the .Stafe 
Legislature)

Mr. Depniy-Speaker: There is Shrl 
Nayar*s amradment to clause 8.
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Shri V. P. Nayar: I beg to move: 
Page 1—

after line 20, add:
* ‘Trovided further that when 

the President cannot himself 
consult the Committee, he may 
delegate the authority to the 
Home Minister or the Minister in 
the Ministry of Home Affairs: 

Provided further that such 
Committee shall meet at least 
once in three weeks in any place 
in Kerala State considered con
venient for the purpose ”
I have nothing much to say about 

the amendment, because irrespective 
of parties, almost all Members have 
supported my amendment, especially 
the latter proviso stipulating tiiat tiie 
meetings should be held in Kerala 
State. I hope the Home Minister 
would be sympathetic. What I re
quest him to do is to accept this 
amendment so that we can have the 
meeting there as of right. No fur
ther arguments are necessary, because 
the Home Minister knows that it will 
be of very great inconvenience for us 
to meet in Delhi.

Mr. Depnty-Speaker; The choice is 
there—either the amendment should 
be accepted or the assurance should 
be accepted.

Shri V. P. Nayar: If it is an assur
ance, as he said, let us have the op- 
portimity of meeting there. Other
wise the Committee cannot meet 
there.

Mr. Deputy-aipeaker: Amendment
moved:

Page 1—
after line 20, add:
“Provided further that when 

the President cannot himself con
sult the Committee, he may dele
gate the authority to the Home 
Minister or the Minister in the 
Ministry of Home Affairs:

Provided further that such 
Committee shall meet at least 
once in three weeks in any place 
in Kerala State considered con
venient for the purpose.”

Pandit G. B. Pant: I need not re
peat what I have said already.

Shri V. P. Nayar: We want the 
Consultative Committee to meet at 
least within a definite time so that 
our people can know that matters are 
being considered at such and such 
time.

Pandit G. B. Pant: I am afraid all 
of you will be busy with the elec
tions.

Shri V. P. Nayar: We wiU find time 
V> tender our advice.

Pandit G. B. Pant: We find it diffi
cult to transact business for want o f  
quorum.........

Mr. Depnty-Speaker: That wiU also 
depend upon the volume of legisla
tion that is there. Should I put the 
wnendment to the vote of the House?

Shri V. P. Nayar: If the hon. Minis
ter gives me an assurance, it is suffi
cient

Mr. Deputy-Speakcr: Whatever is 
given is there; we cannot add to it  
May I know whether the hon. Mem
ber accepts it or not.

Shri V. P. Nayar: I would like to 
withdraw my amendment

The amendment was, by leave, 
withdrawn.

Mr. Depnty-Speaker: The question

‘That clause 3 stand part of the 
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill

Pandit G. B. Pant: I beg to move: 
“That the Bill be passed.”

Mr. Depnty-Speaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

is:
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UNION DUTIES OF EXCISE (DIS
TRIBUTION) AMENDMENT BILL 
The Minister of Revenue and Defe

nce Expenditure (Shri A. C. Guha): I 
beg to move:*

‘That the Bill to amend the 
Union Duties of Excise (Distribu
tion) Act, 1953, be taken into 
consideration/*

The Bill is a simple measure and 
it is only intended to implement the 
interim recommendations of the Fina
nce Commission for the provisional 
distribution during the year 1957-58 
of 40 i>er cent of the net proceeds of 
the excise duties on tobacco, matches 
and vegetable products amongst the 
various States. As the hon. Mem
bers are aware, the distribution of the 
net proceeds of these duties has to be 
made by law of the Parliament under 
article 272 of the Constitution.

The Interim Report of the Finance 
Commission was laid on the Table of 
this House on the 13th December last 
along with an explanatory memoran
dum stating that the recommendations 
have been accepted by (jovemment. 
The Report explains the reasons which 
have led the Commission to give an 
interim award and the basis on which 
it has been made. I do not propose 
to weary the House by going over this 
ground again at this stage. The pay
ments to be made in the coming year 
on the basis of this Report will be 
readjusted in the light of the. decision 
to be taken on the final 
recommendations of the Commission 
for which necessary legislation will 
be undertaken during that year. 
14.16 hrs.

[P a n d it  T h a k u r  D a s  B h a rg av a  in  
the Chair]

Subject to minor adjustments result
ing from the changes brought 
about by the States Reorganisation 
Act, 1956, and the Bihar and West 
Bengal (Transfer of Territories) Act, 
1956, and by the inclusion of the share 
due to Jammu and Kashmir State, the
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States follow broadly the percentages 
given in the original Act. At the 
existing rates of excise duties and on  ̂
the basis of the current year's esti
mates, the pajrment to the States 
would amount to Rs. 18.2 crores. The 
amount for the coming year, how
ever, would depend upon the actual 
net revenue from the excise duties on 
these three articles to be realised dur
ing that year.

Mr. Chairman: Motion moved:
‘That the Bill to amend the 

Union Duties of Excise (Distribu
tion) Act, 1953, be taken into 
consideration.”

Shri V. P. Nayar (Chirayinkil): 
This Bill, I am afraid, is not so simple 
as it is stated to be. As far as I can 
see, it seeks to provide for provisional 
arrangements for distribution of cer
tain incomes which the Government 
get from Central excise in respect of 
certain commodities. I went through 
the Interim Report of the Finance Com
mission, but I could not find the basis 
on which this distribution has been 
made. I am not certain whether the 
various States get their contribution 
in percentages on account of their 
population or on account of the actual 
revenue which they contribute from 
within their territories to the Central 
excise. I would like to know which 
is the basis because there is no indi
cation in the Report, although the 
previous Finance Commission’s Re
port would suggest that it is based on 
a per capita distribution. As far as 
I can see, the allocations now propos
ed to be made have a little variation 
from what was proposed under the 
Finance Commission’s Report in 1952. 
Some States get a lesser percentage 
and some States are entitled to a 
greater percentage. But I want to 
know whether in distributing these 
funds, the only consideration which 
has been taken into account is the 
consideration of the contribution of 
that particular State and its popula
tion or whether the requirements of

percentage shares of the various finance to meet the budget of the

•Moved with the recommendation of the President.
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State has also been taken into account 
If that be so, there are other recom
mendations of the Finance Commis
sion. These interim recommendations 
provide for certain grants in lieu of 
a share in the exj)ort duty on jute 
and ju^e products. There are also 
grants-in-aid under article 275(1) of 
the Constitution. I want to know 
when the hon. Minister gives a reply, 
whether, consistent with these recom
mendations, allocations of percentages 
have been arrived at or whether it is 
independent of such recommendations, 
that you find in the interim report 
and whether this has been made on 
an ad hoc basis. If it is so, I would 
like him to remember that percentage 
of 3.86 fixed for Kerala should not be 
as low as that My reasons are based 
on the very peculiar conditions ob
taining there. In the distribution of 
central revenue to the various States, 
especially from the Central excise, 
one has to consider the basis and also 
the actual requirements of the State* 
I am not worried about mathematical 
proportions but I plead that Kerala is 
entitled to a higher contribution on 
account of two reasons.

One is that the most under-develop
ed territory, which was formerly in 
the Madras State, has now been given 
over to the Kerala State. According 
to the original recommendation of the 
Finance Commission— Î refer to page 
103 of the 1952 report the grants-in- 
aid to Mysore amoimted to Rs. 40 
lakhs and to the old Travancore-Co- 
chin State, Rs. 45 lakhs. What do we 
find now? Apart from the developed 
place which comprises the Travan- 
core-Cochin area, we have the under
developed Malabar also to look after. 
To my surprise, I find that while the 
previous Commission recommended 
Rs. 45 lakhs to the old T. C. State, the 
present Finance Commission’s interim 
report gives only Rs. 40 lakhs to the 
whole of Kerala. In arriving at this 
percentage, if this point has not been 
taken into consideration, I submit it 
is going to create a very serious 
handicap to the whole State.

There is also another factor which 
no other Indian State has had the

misfortune to suffer. You know that 
the major part of the Kerala State 
was imder the rule of the princes and 
for ages, the economy of Travancore 
and Cochin, which now form a greater 
part of the Kerala State, has had very 
peculiar developments. We had our 
own customs and we had our own re
venues from ports. In those days, you 
will realise that Cochin port did not 
yield the present income. The result 
was that long before any other State 
in India could think of having revenue 
from the land as a basic tax, the T. C. 
State could fix land rent as a basic 
tax. No other State thou^jht of i t  
What we would suffer from this could 
have been augmented by the customs 
and our gap in the Budget could have 
been filled up. This is not a process 
of one or two years. I am not going 
to trace the history of our commer
cial adventures, 2,000 or 3,000 years 
back. We had trade with the foreign 
countries 3,000 years back. I am not 
going to enter that field. If you take 
the history of the State and the de
velopment of the State for the last 
one hundred years, you will find that 
although we had our own separate 
customs and separate excise, it was 
not at profitable rates. Even as early 
as 1865. I find that when there was a 
difference in the rates of levy of ex
cise and customs between the ports of 
India administered \mder the British 
rule and the Travancore Government, 
both the Govemm«its entered into 
an agreement—^what was called the 
‘Inter-Portal Agreement.’ The Tra
vancore Government bound them
selves in agreement with the British 
Cxovemment. “We shall levy for our 
customs only the rates at which the 
British customs ports also levy.” This 
is a serious matter because if we were 
realising the levy at the rate prevail
ing outside, we could get a substan
tial amount being a maritime State 
being a State which had so much of 
exportable commodities. To the de
triment of our food production we 
were able to raise commercial crops 
because of the more pressure on land. 
In TraVancore-Cochin, fifty years ago, 
if we were self-sufficient in food, to
day we are not. Today, that State
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has to buy more food than any other 
State. The result is that wherever 
there was cultivation of food crops, 
we switched over to commercial crops 
and that now goes to the advantage 
of the Government of India as a whole 
in getting the much desired foreign 
exchange. I hold— am subject to 
correction that if not the topmost, we 
shall be one in the topmost* in the 
per capita contribution of experts.

If that is the position, firstly the 
State Government’s possible receipts 
from the land revenue are very much 
restricted because of the basic land 
tax. There is no question of reopen
ing of it. It will take periiaps years 
to follow for the other States. When 
the basic land tax was introduced we 
were in a prospective condition; we 
were independent with a growing 
reliance; we were able to establish in 
the other countries a growing demand 
of our near monopoly commodities in 
the world markets. Because of vari
ous other factors, we could realise 
money from the customs and excise.

After the federal financial integra
tion of 1950, the position is different 
We can still realise only the land re
venue based on this basic land tax. 
We have surrendered the entire excise 
to the Central Government and in 
retxim we get only a per capita allot
ment. If tiie 3.86 per cent, is indica
tive of the per capita distribution, I 
have to submit this.

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamachari):
May I point out to my hon. friend 
what the Commission had made clear 
in the report which we have placed 
before the House;

**We recommend that the deci
sions taken by the Government of 
India ori our final report should be 
given effect to from 1-4-1957 and 
the payments made on tiie basis 
of this report readjusted against 
the final payments. We wish to 
make it clear that the interim re
commendations should not be 
taken as giving any indication of

the views of the Commission. We 
are engaged in the reassessment 
of the financial position of the 
Central and State Governments 
and our final decisipn will depend 
upon this reassessment. The in
terim recommendation should not, 
therefore, be considered as in any 
way committing us in regard to 
the principles of distribution of 
revenue or assistance by way of 
grants-in-aid”
May I humbly submit that my hon. 

friend is stating as though they have 
given the final recommendations?

Shri V. P. Nayar: Certainly not.
Shri T. T. Krishnamachari: At pre

sent he need not go into it because 
this is a simple measure intended 
mainly for the Finance Ministry to 
adjust its Budget during the current 
year subject to certain changes which 
have occurred because of the SRC 
Report.

Shri V. P. Nayar: The hon. Minis
ter is mistaken because for one thing 
I never stressed the point that this is 
the final recommendation. I have 
read this passage with as much in
terest as he expects me to devote. 
Secondly, I have not seen an interim 
recommendation of any authentic 
commission being changed in a latter 
recommendation or Government step
ping i^ and then changing the recom
mendation. That is why I fear that 
this declaration of the view of the 
Commission in an interim report leads 
me to the conclusion that the final 
report will not be fundamentally dif
ferent. Apart from that, there is this 
point. Supposing for the sake of 
argument, this allocation of 3.86 per 
cent, is changed to five per cent for 
ore year, my State will get over a 
crore of rupees which is not a joke. 
That is why I say that if this propor
tion is fixed on an ad hoc basis, either 
on per capita or on other factors on 
which the Commission has made its 
recommendation, it needs revision.

Mr. Chairman: Tbs Commission it
self has said that ttiis is not the final
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recommendation. They have not taken 
the entire things into account. They 
say that the basis for this allocation 
regarding the other States leaving out 
the three States—is the same as it 
was before, without going into the 
merits.

Shri V. P. Nayar: This recommenda
tion or allocation is not the only re- 
conmiendation in the interim report. 
There are two other recommendations 
also, and I believe that each recom
mendation has a bearing on the other. 
The total division of percentages has 
been arrived at only on the basis of 
subsequent decisions—which also may 
be interim but I am not worried— b̂ut 
the fact remains that while this is 
designed to give an interim recom
mendation on the allocation from 
these revenues, it also specifically 
states that Assam, Bihar, Orissa and 
West Bengal may be given Rs. 75 
lakhs, Rs. 72 lakhs, Rs. 50 lakhs and 
Rs. 152 lakhs respectively. I have a 
feeling that even these are too small, 
because for West Bengal Rs. 152 lakhfe 
is not the share which is due. Ldke- 
wise you will find in the case of 
Andhra Pradesh...........

Mr. Chairman: At 14.30 hours we 
have to take up the Central Excises 
and Salt (Second Amendment) Bill, 
1956. May I know whether the hon. 
Member is likely to take some more 
time?

Shri V. P. Nayar: Yes, Sir.

Mr. Chairman: He may continue his 
speech on the next day.

CENTRAL EXCISES AND ^ALT 
(SECOND AMENDMENT) BILL

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnama- 
chari): Sir, I beg to move:

“That the Bill further to amend 
the Central Excises and Salt Act, 
1944, be taken into consideration.”

* The House would recall that wl^ile 
replying to the debate on the Finance 
Bills the other day, I spoke at some

length in regard to the need for some 
elasticity in the matter of taxation, 
particularly in the context of econo
mic conditions as they exist today. In 
fact, this measure is more or less in 
tune with what I mentioned to the 
House the other day.

I have also indicated in my state
ment while introducing the Finance 
Bills about the strain that the econo
my is now put to, as a result of which 
the prices of a number of essential 
commodities, including some articles 
of indigenous manufacture as well as 
some articles of in ^ r t , have recorded 
a rise which, I think, in many cases 
are out of proportion to the cost of 
manufacture.

It would also be necessary for Gov
ernment to take steps, perhaps, to 
control imports in a manner in which 
they would not normally do so having 
in view the necessity to keep the 
economy imder even keel, but we are 
prepared to do so because of foreign 
exchange considerations. Therefore, I 
expect that the House will agree with 
me that every possible step has to be 
taken to ensure that matters do not 
get out of hand.

The Bill which I am moving now is 
desired to secure some of these objec
tives. Hon. Members will be aware 
that at the time when the proposals 
for cotton fabrics duty increases were 
placed before the House, the House 
took a keen interest and also voiced 
certain fears whether the measure 
would serve the purpose for which it 
was being designed. In fact, it has 
happened, by and large, that prices 
have not got out of hand. The ten
dency that was very visible right 
about the end of August was kept in 
check; in some cases, perhaps, it has 
come down. Even consumption now 
is more or less normal. People might 
complain that there are accumulations 
of stock but the position is more or 
less normal. I am not sure whether 
the position will remain like that, 
because one of the circumstances that 
have^really helped in that situation 
happens to be floods and the cutting 
off of communication. And, to some
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IShri T. T. Kiishnamachari] 
extent I must confess, and I am hajjpy 
to say that it is something which 
gives one some heart, that the people, 
by and large, did co-operate. In very 
many places people responded to the 
appeal not to pay h i^ e r  prices.

Well, that measure has to some ex
tent succeeded in the objectives for 
which it was framed and, knowing as 
I do the great amount of hesitation I 
had been trying to force on the House 
a measure which it did not like at first 
sight, I must feel that it has not done 
any harm to the economy but, on the 
other hand, it has done us some good.

Of course. Sir, I would like to say 
that I am not quite so sure even with 
regard to the question of cloth whe
ther the position in the immediate 
future is going to be as it is today. 
Oftentimes the consimiption which 
does not take place is deferred. The 
marriage season is coming and if 
crops are reasonably good one has to 
expect that the demand will increase.
I do hope that some production will 
increase in the meantime and we may 
not be in a situation similar to what 
we were in August. But that is all I 
can say in regard to cloth at the pre
sent moment, excepting again to 
underline that the results that we 
have achieved are very largely due to 
public co-operation, and that is the 
thing on which I am coimting so far 
as the fulfilment of the Plan is con
cerned.

That merely indicates that the step 
that we took on that occasion, if view
ed seriously and carefully, might per
haps help us also on other occasions 
in regard to other commodities. I am 
not in a position to say on what com
modities we should have that power. 
If I were in tiiat position I would pro
bably have enumerated the commo
dities but, at the same time, enumera
ting the commodities itself is an in
dication for the man who does a sort 
of cornering commodities to comer 
those commodities. If an emergency 
measure has to be used, it is better 
that it is used quickly* and with a 
certain amount of restraint rather 
than now say that I am going to raise

duties on A, B, C, D, E, F, G and H. 
That would not be wise.

The other factor also, as this is the 
main excuse for my bringing this 
measure before the House, is that the 
House is now to adjourn except for a 
short session. Now the House will 
meet in March for a specific purpose, 
namely, to allow Government to have 
funds to carry on its operations. We 
are not likely to re-assemble for a 
period of more than five months. Much 
can happen to the economic situation 
in the meantime.

I have already referred to the 
strains and stresses which this econo
my is now undergoing and, as I said, 
some of the steps we are likely to 
take in the immediate future for the 
purpose of safeguarding certain as
pects of the economy are in them
selves likely to add to these strains 
and stresses. I am sorry it will have 
to be so, but it seems inevitable. 
While every conscious effort has been 
and will continue to be made in order 
to keep these forces in check, I am 
not in a position to foresee in detail 
how the situation wiU change so that 
I can put a specific proposal before 
the House now.

So far as cotton cloth and art silk 
yam are concemed, while in the pre
sent legislation powers are given to 
us which allow us to raise it or lower 
it as the case may be according to 
circumstances, I should like to give 
this assurance that this measure, if 
the House approves of it, will not be 
used in the case of cotton cloth or art 
silk yam. But in respect of other 
excisable commodities it is considered 
desirable that Government should be 
armed with a certain limited power to 
deal with an emergency if and when 
it arises. It is for this reason that I 
venture to come before the House 
with proposals contained in the Bill.

I would like, again, to say that it is 
 ̂ essentially a precautionary measure. 

If it is unnecessary for us to \ise the 
power that we are asking the House 
to give us, nobody would be mor«
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happy than I am. I would not like to 
deal with a taxing power for a pur
pose which is not in the main inten
ded to produce revenue. That, I 
think, the Finance Minister of the 
day, whoever he might be, will bring 
before the successor to this House 
sometime in May next. That wiU be 
for the purpose of gathering revenues. 
The main purpose is not to gather 
revenues though incidentally it is so.

Sir, I do not have to teU the House 
the scope of the Bill, The scope of the 
Bill is to give power to raise the exis
ting excise duties up to a maximum 
of 50 per cent. There is a little doubt 
raised by the words used, and I think 
my friend Shri Tulsidas, being alert 
as he is, has said: “50 per cent, of the 
duties as they are at the time this 
Act is introduced” . Well, he may be 
right. That is my intention. That is, 
undoubtedly, the intention of the Gov
ernment and, if Government says this 
is the intention and Parliament accepts 
that intention, Government cannot 
under any circumstances bypass that 
intention. But I do not tl;unk his 
amendment would fit in with the Bill 
because, as I am asking the House to 
pass this measure, it will be enforced 
for a year. It might be that in the 
next Finance Act, who might raise the 
duties. Then, I am afraid, this Bill will 
have to be interfered with again. 
But I can give this assurance to the 
hon. Member that it is not our in
tention to allow the multiplier effect 
to operate. That is to say, if I raise 
the duty on commodity X by 50 per 
cent and then, if I say it is again in
creased by 50 per cent, it is not that 
instead of being 150 per cent, it wiU 
be increased by 50 per cent of 150 
per cent, i.e. it will become 225 per 
cent, and so on. It will not be so. 
It will only be an increase by 50 
per cent in the aggregate and no
thing more.

M r. Chairm an: From the words in 
the Bill, the other interpretation is 
also possible.

Shri T. T. Krishj acharl: I have
asked the Law Ministry to look into 
it, but the amendment that is pro

posed by my hon. friend does not fit 
in. Anyhow, I will have the matter 
examined before we finish.

In order to maintain the quantum 
of protection to the indigenous in
dustry which becomes liable to such 
an additional excise and following 
normal fiscal principles, the Bill pro
vides further that a coxmtervailing 
import duty to the extent of such 
enhancement in the excise duty 
would ipso facto come into opera
tion; that is to say, if you do not do 
anjrthing with an excisable commo
dity, the other thing will not ope
rate. But, if it does, it stands to 
reason that it should act in both 
ways. That is why the Bill provides 
for an increase in the countervailing 
import duty to the extent of the en
hancement in the excise duty.

The point I would like to mention 
is that the Bill is intended to oi>erate 

.only for a period of one year, and 
perhaps a week or 10 days as the 
case may be. I do not think it will 
be necessary for us to continue it. 
If it is necessary to continue it, it 
may be in some other form. Then it 
is for the appropriate legislature to 
weigh the pros and cons and then 
decide. For the time being, all that 
we are asking is that this will ope
rate for one year and not more.

At this stage, I cannot say any
thing more except to repeat once 
again that I shall be most happy if 
I do not have to use this measure. I 
shall be happy if the ecwiomy is 
such, if the supply is coterminus 
with the demand that Government 
do not have to intervene at all. If I 
really want to raise additional 
revenue, the time will be when we 
come to the House with specific pro
posals for increase in revenue. This 
is not intended to raise revenue pri
marily, though incidentally it does.

M r. Chairm an: Motion moved:
“That the Bill further to amend 

the Central Excises and Salt Act, 
1944, be taken into considera
tion,”
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Shri A . M . T hom as (Emakulam): 
May I know the time-limit for this 
Bill?

Shri N. C. Chatterjee (Hooghly):
1 think it is 5 hours. Discussion will 
go on till 6, ^hen there will be a 
debate on Mr. Kamath’s motion. 
After that, the discu^ion will be re
sumed.

We have listened to the speech of 
the hon. Finance Minister. I hope 
that the last words that he uttered 
would be a reality, namely, that he 
will not have to use this power which 
he is taking. But, I am raising one 
point, which is a constitutional one. 
I request you to consider it seriously. 
Is a measure of this kind which pur- 
T)orts to give a charter or a licence to 
the executive to impose taxation 
consistent with our Constitution?

Article 265 of the Constitution says:

“No tax shall be levied or col
lected except by authority of 
law**.

We have provided this carefully. 
You know there was no such provi
sion in the Government of India 
Act. In England, since the days of 
mafjna carta they have been strug
gling for the House of Commons to 
get complete prerogative of taxation 
and oust the prerogative of the 
Crown. From the days of the Bill of 
Rights, the levying of tax by the exe
cutive by prerogative has been struck 
down as illegal. We have adopted 
the American Constitution. You were 
also one of the parties to making this 
Constitution. Article I, S.8(l) of the 
American Constitution says:

“The Congress shall have oower 
to lay and collect taxes, duties, 
imposts and excises.”

Our Constitution says:

**No tax shall be levied or col
lected except by the authoHty 
of law**.

As you know, the Supreme Court 
has laid down that “law” means par
liamentary legislation. Therefore, is 
it open to us to permit any kind of 
delegated legislation in this field of 
taxation, which is completely left 
imder the Constitution to the legis
lative wisdom or discretion of Par
liament? If we delegate the power 
to the executive to impose any tax 
or increase any tax or duties, are we 
not infringing article 265, which says 
that no tax shall be levied save by 
the authority* of law, i.e. by the autho
rity of Parliament? You must con
sider that this imposition of finan
cial burden on the citizens can be 
made only by parliamentary statute 
or by law enacted by Parliament. 
Tax imposed through executive order 
by virtue of any kind of delegated 
legislation, I submit, will be repug
nant to cur Constitution and will not 
be legal. Taxation, in order to be 
valid and legal, must not only be 
authorised by parliamentary statute, 
but must also be levied and col
lected in strict conformity with the 
parliamentary statute. That means, 
in my humble opinion, that the 
statute itself has to be self-contained. 
It shall determine the rate or the 
quantum of the levy. If the 
duty or tax has to be in
creased, Parliament has got to do 
it. Otherwise, this will not be in 
conformity with the mandatory pro
vision of the Constitution. Any im
position of tax or excise duty must 
be by means of direct legislation of 
Parliament, which should be self
contained.

Of course, I do not say that there is 
in this case completely uncanalised 
or unfettered power given to the exe
cutive to do whatever they like, be
cause the hon. Minister was good 
enough to provide in this Bill a ceil
ing. But, the choice of the articles— 
excisable articles—is completely un
fettered. The hon. Minister says he 
will try to minimise the scope of the 
mischief, but as the law stands, it 
would be a delegation of legislative 
power by Parliament to the executive
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in order to enable the executive to 
levy taxes on any goods it likes.

Shri T. T. Krishnamachari: No;
(Mily th o se  g o o d s  on  w h ic h  e x c is e  d u ty  
is ch a rg e a b le . .

Shri N. C. Chatterjee: That is quite 
an extensive range. The sovereignty 
of Parliament in the matter of taxa
tion must be maintained unimpaired. 
Otherwise, if we have a capable 
Finance Minister, Parliament can 
legislate that he shall levy whatever 
taxes he likes, thus doing away with 
Budgets and Finance Bills. It may 
be that the taxation measures by such 
a Finance Minister would be effective 
and quite rational; but, we can
not enact such a law. It will not be 
legal or constitutional or in confor
mity with the fundamental tenets of 
parliamentary democracy. Therefore, 
I am afraid this is not the type of 
legislation which is valid or consti
tutional. You remember, Sir, after 
the Congress movement of 1943, Ordi
nance No. 2 was promulgated and a 
large number of persons who parti
cipated in it were ordered to be 
hanged or given other sentences. That 
was challenged before the Federal 
Court and then Chief Justice Vara- 
dachariar struck it down as illegal. 
The then Advocate-General, Shri 
B. L. Mitter, who appeared against 
me— Î was for the detenu—pointed 
out:

“The true distinction is bet
ween the delegation of power to 
make the law which necessarily 
involves a discretion as to what it 
shall be, and conferring authority 
or discretion as to its execution, 
to be exercised under and in 
pursuance of the law. The first 
cannot be done, to the latter no 
valid objection can be made.”

Chief Justice Varadachariar struck 
down the ordinance. I had the pri
vilege to submit:

**Let us accept the American 
decision as correct. What is the 

 ̂ position? Delegation of power to

make the law is illegal, but con- 
firment of discretion to the exe
cutive as to the execution of the 
law to be exercised under the law 
is legal.”

I am submitting this legislation 
comes under the first category. This 
is a delegation of power to make the 
law and therefore I submit this is not 
legal.

1 0 1  hrs.

[M r . S p e a k e r  in  the Chair]

This will reaUy amount of abdi
cation of the functions of this Parlia
ment. This is not conditional legis
lation. You remember since the case 
of Rex V. Burrah the law is fairly 
clear that you cannot have delegated 
legislation. You can only have con
ditional legislation.

Chief Justice Mahajan in the great 
case of Delhi Laws Validity Act said:

“The nature of the duty dis
charged by the Legislature is such 
that it is implicit within it that it 
should be discharged by the
person entrusted with it and by no 
others. In other words, the
nature of the public duty itself 
demands it and the principles 
of legislation require it. I cannot 
accept the position that in the
absence of an express or implied
provision in the constitution legis
lative authority can be bestowed 
on other persons.”
Mr. Justice Mukherjea also said:

“As regards constitutionality of 
the delegation of legislative 
powers the Indian Legislatxire 
cannot be in the same position as 
the omnipotent British Parliament 
and how far delegation is permis
sible has got to be ascertained in 
India as a matter of construction 
from the express provisions of the 
Indian Constitution. It cannot be 
said that an imlimited right of 
delegation is inherent in the legis
lative power itself.”
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Therefore what I am submitting is 

this. This is an unconstitutional dele
gation of legislative power. After all 
the sovereignty of the Parliament 
should be kept unimpaired in the 
matter of finance. We are the sole re
pository of that sacred trust and that 
cannot be shared with or abdicated 
or delegated to anybody.

I know the hon. the Finance Minis
ter may refer to the Indian Tariffs 
Act where similar provisions are 
there. But the Tariff Act is of 1924 
and there also you will find that it is 
only for a specific purpose. There in 
regard to levy of duty, standard rate 
and preferential rate are si>ecified. 
Section 4 of the Act says that where 
for the purpose of making the pro
tective policy effective emergency 
power can be taken by the Central 
Government to increase or levy ex
port duties. That is only for a specific 
purpose. It is not simply a power 
which can be assumed by the Central 
Gk)vemment in a given contingency 
and even there it may be subject to 
comment.

What I am submitting is that in this 
domain, in the domain of taxation, in 
the domain of imposition, in the 
sphere of levying any burden on the 
citizens, there is no scope for the 
intrusion or superimposition of any 
other authority- however qualified it 
may be. I am not saying there may 
not be a case for such intrusion. But 
then you have got to alter your Con
stitution. Taxation by executive order 
is repugnant to all concepts of demo
cracy. I am not merely thinking of 
constitutional propriety: I am think
ing of constitutional validity or leea- 
lity. Chief Justice Varadachariar 
also referred to a judgment of the 
American Supreme Court and there 
they said:

'This Congress is n<rt per
mitted to abdicate or to transfer 
to others essential legislative 
functions with which it is vested.”
This power to levy tax is essen

tially a legislative function with

which this Parliament is vested. Then 
there are other Acta.

Mr. Speaker: In the Sea Customs
Act also there is provision.

Shri N. C. Chatterjee: I would now 
refer to the Provisional Collection of 
Taxes Act, 1931. At that time the 
Central Legislature had complete 
authority. There also the i>ower to 
make declarations under that Act was 
given in Section 3, but a specific pro
vision was made that whenever Par
liament rejected it, or amended it, 
then there must be refund. This is 
the provision—

Certain refunds to he made 
when declarations cease to have 
effect. <1) Where a declared pro
vision comes into operation as an 
enactment in an amended form 
before the expiry of the sixtieth 
day after the day on which the 
Bill containing it was introduced, 
refunds shall be made of sdl 
duties collected which would not 
have been collected if the provi
sion adopted in the enactment 
had been the declared provi
sion. .

If you look at the Bill which the 
hon. the Finance Minister has intro
duced you will notice a significant 
provision. Look at clause 2 which 
gives power to the Central Govern
ment to increase any of the excise 
duties. Then sub-section (2) says:

“Every such notification shall 
be laid before Parliament, if it is 
sitting, as soon as may be after 
the issue of the notification, and 
if it is not sitting, within sieven 
days of its reassembly, etc.”

I maintain this is a flagrant viola
tion of article 265. Even when the 
Parliament is sitting the Finance 
Minister is given power to add to the 
excise duty up to 50 per cent. As I 
said, this is not in conformity with the 
Constitution. This is something uUra
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mockery. You are taking powers of 
taxation by executive prerogative, or 
executive order. Even if Parliament 
approves, you can rescind it at the 
next stage.

vires the Constitution. I can under
stand his taking power when Parlia
ment is not sitting. He cannot come 
before Parliament to appeal to ii 
for getting the necessary funds for 
certain purposes. But he wants power 
to issue notification even when Par
liament is sitting. Then he would 
place it before Parliament when it is 
in session, as soon as it is possible 
for him to do so. Then

“the Central Government ,̂ hall 
seek the approval of Parliament 
to the notification by a resolu
tion moved within a period ol 
fifteen days beginning with the 
day on which the notification is 
so laid before it; and, if Parlia
ment makes any modification in 
the notification or directs that 
the notification should cease to 
have effect, the notification shall 
thereafter have effect only in 
such modified form or be of no 
effect, as the case may be, put 
without prejudice to the validity 
of anything previously done 
thereunder.”

This goes directly against the pro
visions in the other statutes, parti
cularly the Provisional Collection of 
Taxes Act. This is only confiscation. 
It directly nullifies Parliament’s deci
sion. It is not treating Parliament with 
respect. Parliament might disapprove 
of the notification; it may amend it; 
it may threw it out, but whatever has 
been done imder executive order 
stands. Even if Parliament sets it 
aside, you will stick to the money.

Sub-section (4) says;
“For the removal of doubts it 

is hereby declared that any notifi
cation approved by Parliament, 
whether with or without modifi
cations, may be rescinded by the 
Central Government at any time 
by notification in the Official 
Gazette.”

This is a power, which I submit, is 
not in conformity with the Consti
tution. This will merely be reducing 
parliamentary sovereignty to a

15 hrs.

This is bound to be passed on to 
the consumer and however much 
eloquent speeches are indulged in 
from the Treasury Benches, and re
ferences made to the *mopping of 
excessive profits,’ the unfortunate 
consumer will have to pay ultimately 
for these duties and therefore I would 
like to say that we have to be careful 
before we part with any of our 
powers, and unless the Constitution is 
amended, I doubt whether it will be 
legal or valid; in any event, it will 
not be in conformity with the spirit 
of the Constitution.

Sliri T. T. Krishnamachari: May
I ask the hon. Member if he raised 
a point of order or he objected to 
the merits of the Bill on the ground 
that the Bill is contravening the 
Constitution?

Shri Gadgil (Poona Central): I do 
not think he has raised any point of 
order,

Sliri T. T. Krishnamachari: What
he :said was it is ultra vires or he 
seeks to indicate that it is not intra 
vires because it offends the provisions 
of Article 265 of the Constitution. I 
merely want to know if it is not a 
point of order. That is all.

Shri Gadgil: Whatever he 
also disproved his own case.

quoted

Shri N. C. Chatterjee: In one or
two cases you have yourself allowed 
the matter to be decided by the House. 
You never took upon yourself the 
question of intra mres or ultra vires 
of a statute. I only raised the legality 
of the statute and said that it was re
pugnant to the Constitution. You 
usually allow hon. Members to make 
their points and let the Parliament 
decide. I am, therefore, appealing to 
the Ht)use to decide this matter of the 
legality of the statute.
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Shri GsidgH: Is
it is ultra vires?

it contended that

Mr. Speaker: He said so.

 ̂ Shri Gadgil: In that case, the tradi
tion of this House has been that the 
Speaker has never ruled anything as 
ultra vires so far and the whole thing 
was left to the judiciary to decide.

Mr. Speaker: I shall adopt this 
course. From what I understand, he 
does not want me to give any ruling 
on the point of order, whether it is 
accepted or not. He says that it is 
ultra vires of the Constitution. He has 
made some other submissions which 
ought to be taken into account. With 
regard to this Bill, both legally and 
even on the facts, I will hear oth^r 
hon. Members here. I do not think I 
am called upon to give a decision on 
this matter as a point of order. It is 
for the House to take note of all the 
points that have been urged. Hon. 
Members have an opportunity to 
speak on them and not only meet all 
those points raised by Shri Chatter- 
jee but also go into the facts of the 
subject-matter of this BilL On the 
merits, they can also discuss. Ulti
mately it is for the hon. Minister to 
say what exactly his view is. As for 
myself, I have one or two observations 
to make, which I shall do at the end.

Dr. Krishnaswami (Kancheepu- 
ram): Mr. Speaker, 1 regret very 
much tnat my hon. friend the Finance 
Minister should have introduced this 
measure. This Bill is meant to under
mine the powers and responsibility of 
Parliament, which according to

' democratic usage, convention, and 
law has a right to determine, the levy 
of taxes and the allocation of expen
diture. My hon. friend, from West 
Bengal referred to Article 265 at 
length and I need not therefore 
enter Into a detailed interpretation of 
that Article. I suggest, Mr. Speaker 
that an ineluctable 'consequence of 
this provision is to give Parliament 
complete control over taxation and 
ensure the obtaining of consent of 
the Houses to each measure recom

mended by the isxecutive. If this is 
the intention—and this must be the 
intention,—then any Bill to delegate 
powers to the Executive in the sphere 
of taxation must be viewed as a 
serious encroachment on Parliament
ary power and constitutional pro
priety. This point receives additional 
emphasis from Article (117) which 
lays down that every measure will 
have to be recommended by the 
Executive to the House. In plain 
terms the Executive has the power 
only to recommend while the Houses 
must give consent to each specific 
measure. What is the basis of this 
law or rule, Mr. Si>eaker? In a demo
cracy when Parliament sanctions a 
particular taxation, thie representa
tives of the people take into account 
not only revenue considerations, but 
also nhe situation prevailing at the 
moment, the equity of the tax, its in
cidence on different classes of con
sumers, and possible alternatives. No 
doubt, today we do not have to think 
of possible alternatives, because of 
the huge majority which is there to 
support the Finance Minister; but in 
normal times possible alternatives are 
suggested by the Opposition and they 
are ofteti taken into account by a 

\ Government in almost every demo
cracy. The delegation of such a 
power to the Executive is possible 
only if Parliament can lay down the 
criteria among which the urgency of 
the situation is one for the Executive 
to follow. But in the nature of cir
cumstances, it would be impossible in 
this case to give anything like a pre
cise content to these criteria and 
Parliament will be stultifying itself 
if it gives a blank cheque to the 
Executive to raise or lower taxes. 
This principle of an imposition of a 
tax by Notification is bad. For in the 
event of a subsequent rejection of the 
proposal by Parliament, Mr. Speaker, 
the levy already imposed and collect
ed by the Executive cannot be re
funded. This has been specifically 
inserted in sub-clause (2). Parlia
ment would be prevented from un
doing a wrong. Parliament would 
have to acquiesce in a grave act of
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injustice committee by the executive. 
Its authority to control the levy of a 
tax laid down in Article 265 would 
be visibly under-mined. What are the 
emergencies that the Government 
visualizes, which are of so serious a 
nature as to necessitate the grant o£ 
blanket powers to the Executive and 
necessitate the reduction of Parlia
ment to a state of futility? I listened 
with profound interest to my hon. 
friend but I could not receive any
thing like even a remote indication 
of the emergencies that he visualizes. 
One can easily realize, that there can
not be emergencies of such a nature 
requiring frequent alteration of tax 
rates on articles of domestic produc
tion within the next 2 or 3 months. 
After aU, let us remember that Par
liament is in any case, going to meet 
in March and the new House will 
meet sometime in May. This apart 
one is tempted to justify this dele
gation of power to the Executive by 
suggesting that export duties may be 
varied even now by the Executive. 
But this comparison is totally in
appropriate; and invalid. Export 
duties are levied on commodities 
which have a brisk foreign demand, 
on commodities where the difference 
between the internal and external 
prices is sizable. In the absence of 
export duties, foreign prices would 
tend to influence the domestic mar
ket. Further, the difference as bet
ween the internal and external prices 
is liable to large and sudden fluctua
tions. In order to serve any useful 
purpose, export duties have to be 
flexible and this is the only plausible 
justification, Mr. Speaker, for the 
delegation of power to the Executive 
by the legislature. In the case of 
excise duties, what I ask of my hon. 
friend is to let us know what factors 
of an emergent character he visua
lises. These are goods which are 
produced internally. They are not in
fluenced by those factors which ope
rate in the case of commodities of ex
port. There need be no emergency 
where tax rates on articles of domes
tic production have to be altered fre
quently. To me, it only means,—I

am giving the most charitable inter
pretation of the Government's con
duct— t̂hat the assessment of the eco
nomic situation by my hon. friend is 
deplorably faulty.

Even assuming—I am assuming for 
argument's sake— t̂hat there is a fresh 
emergency which supervenes during 
the internal when Parliament is not 
sitting, we have the power to take 
action. Ordinances have been viewed 
with disfavour by you Sir; they have 
been viewed with disfavour by the 
House and large sections of people 
in our country. But, in exceptional 
circumstances where a case is made 
out. Parliament may not be unwilling 
to give its reluctant assent to the 
imposition of fresh excise duties. 
What is sought to be done by this 
Bill is most extraordinary. Even 
wnen Parliament is sitting, a notifi
cation can be issued, taxes can be 
collected, and Parliament is to be 
faced with a fait accompli. I want to 
bring to the noUce of the House the 
stormy debate that took place, the 
views that were expressed when the 
recent Bill for the imposition of 
excise duty on cloth was discussed. 
In the face of protests from many of 
us from all sections of tiie House, 
Government insisted on taking 
powers to impose ceiling on excise 
duty for cloth at its sweet will and 
pleasure. I remember the stormy 
debate that took place in the House 
on that occasion. We all know that 
the Home Minister had to come to 
the rescue of my hon. friend and by 
the force of his massive personality 
and elephantine charm was able to 
persuade the House to agree to that 
measure. But by this Bill, even the 
ceiling on excise duties can be ex
ceeded by another 50 per cent. No 
doubt, the Finance Minister has point
ed out that he does not intend to 
raise these duties. Assurances given 
by a Finance Minister are good. But, 
assurances contained in a statute 
would be better. Because, in the 
event of a conflict between the prov- 
sions, of a statute and assurances 
given by the Finance Minister, it is 
the statute that will prevail.
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[Dr. Krishnaswami]
This Bill let us realise mentions 

^leviable’ duties and is, therefore, 
aimed at increasing the area of dis
cretion which is already great imder 
the excise duty on Cloth Act of the 
executive. I ask my hon. friend: Is 
this fair? Are we being treated pro- 
I>erly by my hon. friend demanding 
conferment of blanket power to the 
executive so that it might raise these 
duties at its sweet will and pleasure. 
In the future, for the next one year, 
at any rate, we will be in a novel 
position. We would not know when 
we will have a tax imposed upon a 
particular article. On̂ ; fine morning, 
we may have a tax imposed by notifi
cation and we wiU come to know of 
it some time later. No debate need 
take place on the circumstances 
justifying the imposition of the tax; 
no alternatives need be suggested. We 
would be faced with a fait accompli. 
Even after we have approved it in our 
wisdom or otherwise, it would be 
open to the energetic and dynamic 
Finance Minister to rescind or revoke 
that tax. Any law imposing a tax 
can only be repealed by Parliament. 
That seems to be the purport of 
article 265 of the Constitution. If it 
can be repealed or revoked by the 
executive, what on earth is to be the 
function of Parliament? Are we not 
making a mockery of parliamentary 
democracy?

I am sorry that I have to speak on 
these matters in a rather strong and 
direct manner. I feel that we are 
facing a grave threat to the reputation 
of this House. Developments in the 
growth of executive power—more 
particularly recent developments are 
all the more perturbing in view of 
the recent utterances that have been 
made by my hon. friend the Finance 
Mmister. Only the other day, he 
suggested in this House that taxation 
assessment and taxation measures 
should not be subject to judicial re
view. This is as good as a police 
ofBcer saying that he would catch 
more thieves if the alleged culprits 
are not allowed access to a court of

law. I shall not refer to other utter
ances of a similar nature which have 
been made in another House. There 
is, after all, a large constituency oui- 
sike the walls of this House whicn is 
watching our utterances and acts 
and the time wiU shortly arrive wnen 
each one of us will have our conauct 
and actions reviewed. People are 
alive. Thank God, the people are 
given the right and opportumty once 
in five years to educate us in prmci- 
ples of democracy! These utterances 
of my hon. friend must be consiruea 
not only as a threat, to the legislature, 
but also, indicate a way of thinkmg 
which is heavily weighted in favour 
of arbitrary and capricious action. 
How is it possible for any Parliament 
to think—while my hon. friend is m 
his present frame of mind—of sur
rendering even a lot or little of its 
powers to him? After all, we all have 
to face the elections. Since the people 
are alive, they will judge on whether 
it is right or proper to undermme tne 
foundations of parliamentary demo
cracy. It is for the people to decide. 
We have to be aware of the fact that 
they can ultimately decide when we 
are passing measures sometimes reck
lessly, sometimes in a spirit of supe
rior wisdom. We must not thmK 
that the people are dead, once they 
elect us and that they are resurrected 
only after five years. That was why 
I brought to the notice of my hon. 
friends.. .

Shri GadgU: They are very much
vigilant nowadays, Doctor.

Dr. Krishnaswami: I am thankful 
to my hon. friend for the information 
he has given me.

The Plan is. of course, important. 
We must do our best to make this 
Plan a success. But, I hope it will not 
be thought that those of us who are 
critical or sceptical of granting 
blanket powers to the executive, stand 
in the way of achievement of the Plan. 
We should not use the argument of 
difficulties that face us in working the
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Plan as a pretext for asphyxiating 
parliamentary democracy. That is 
what you have done by suggesting 
the grant of blanket powers to the 
executive. I request my friends of 
all Parties, and particularly my- 
friends, in the Congress Party, with 
whom I have maintained cordial re
lations, during the past four years to 
think wisely, to think well, to think 
not in terms of the moment, but in 
terms of the future of our country 
and then register their votes accord
ing to the dictates of their conscience. 

y
An Hon. Member: If any.
Dr. Krishnaswami: There is no

emergency which is likely to arise 
justifying the grant of these powers. 
I have not as yet been able to glean 
from the arguments of my hon. friend 
anything like a shadow of a justifica
tion for giving such powers. These 
articles are produced within our coun
try. They are articles internally pro
duced. We can visualise what sort of 
difficulties there would be. We can 
certainly have Parliament meeting 
frequently; and if necessary, as soon 
as the new Parliament meets, we can 
raise such taxation as may be abso
lutely essential

My hon. friend referred to import 
difficulties. I should have thought 
that the best way of meeting import 
difficulties was to use the weapons 
in the armoury of the Import Cont
rol department. Fiscal measures do 
not have as restrictive an effect on 
imports as import control measures. 
I, therefore, feel that these argu
ments apart from not convincing me, 
give me a regrettable feeling that we 
are witnessing today a grave threat 
to the reputation and existence of this 
Parliament of ours.

Shri Gadgil: I am not surprised at 
the line of criticism taken by Shri 
N. C. Chatterjee as well as by Dr. 
Krishnaswami. The main justification 
is that there is an emergency.

It is an accepted principle of poli
tics that it is the executive of the 
day which has the power and which 
has the authority to say whether a

particular situation is an emergency 
situation or not. Emergency is not a 
matter to be voted upon. It is not a 
matter for the people at l^ge, the 
Almighty Democracy to decide. It is 
really a matter which requires vaster 
knowledge than some of us who are 
outside the executive claim to pos
sess. For the last two or three 
months, I have closely followed the 
economic trends in the country and 
the rise in the prices of various a i^ - 
cles, particularly of articles which 
are called necessities. Time and 
again, from the floor of the House 
people have urged on the Govern
ment that the times are critical, and 
that the Government should act in 
time and see that the economic situa
tion does not deteriorate. In fact, 
whether from the Press or from the 
platform or from Parliament, what
ever was said and written go to show 
that the times through which we are 
passing are not normal times. If this 
is accepted, then, if the Government 
says that this is a time in which an 
emergency does exist, we should 
accept prima facie that judgement of 
the executive because, if it fails now 
for want of power, we can after
wards turn roimd and say, why did 
you not ask for power, we would 
have given. So, you cannot 
have it both ways. Therefore, 
there should be no excuse left 
to the Government to plead later 
on that they could not deal with the 
situation adequately and effectively 
because they lacked the power. 
Therefore, one argument which wei
ghed with me when I decided to sup
port this was that I am convinced 
that within a period of twelve months 
the general index has risen by 23 per 
cent. Does it indicate that the times 
are normal? I do not refer to the in
ternational situation. Nobody can say 
what will happen tomorrow. But 
prudence dictates that we must act 
vigilantly and we must have all the 
tools in case things flare up to deal 
with the situation effectively and 
adequately. That is point No. 1 that 
there does exist an emergency.

If that is so, then the question real
ly comes to this: how much power,
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[Shri Gadgil] 
what should be the scope of the 
power, how far, for what period and 
under what conditions that power 
should be given to the executive. I 
want to know if there is any Consti
tution in which there is no provision 
for emergency circumstances. Take 
any constitution. When there is an 
emergency, immediately the normal 
fimctioning of the constitution is held 
in suspense. It is because the inte
rests of the coimtry are supreme and 
the interests of the country cannot 
be subordinated to constitutional pro
priety or correctness or anything 
of that kind.

Is this legislation the first of its 
kind? That is question No. 2. Is it 
something new that has come before 
this hon. House, or are there prece
dents? Shri Chatterjee was good 
enough to show from his quotation 
that in 1950 amendments were made 
and power was taken in the Indian 
Tariff Act imder section 4 (a), “Em
ergency power of the Central Gov
ernment to increase or levy export 
duty by notification” in which it is 
said:

‘‘Every such notification shall 
be laid before Parliament if it is 
sitting as soon as may be after 
the issue of the notification, and 
if it is not, within seven days 
of its reassembling.”
Now, the question whether Parlia

ment is sitting or not is really rele
vant in so far as the point of laying 
the notification on the Table of the 
House is concerned. The capacity for 
issuing such notification is entirely 
apart from this provision. This point 
has been argued in 1950 and I find 
from the proceedings of the Consti
tuent Assembly (Legislative) that 
more or less these points were made 
by my hon. friend Pandit Thakur 
Das Bhargava. He said this power 
cannot be delegated, except to the 
detriment of the dignity of Parlia
ment, to the executive. Later on in 
developing his argument, the subs
tance really was this, that there ^was 
a possibility of the power being im
properly used .and therefore the

power should not be granted. In this 
connection, what the Speaker then 
said is really relevant. With your 
permission I will merely quote what 
the Speaker said:

*T. just want to clarify one 
thing. If I understand the hon. 
Member aright, the position ac
cording to him comes to this, 
that Parliament has decidedly 
the power to delegate, but his 
objection seems to be that instead 
of delegating the authority by 
law limited to a certain thing, to 
a specific Act, to a specific ex
tent or to a specific incidence, the 
present clause proposes to delegate 
the power very widely and very 
generally without being specific. 
Would not that amount to an im
proper exercise of the power of 
delegation? But can it be said 
that because you exercise the 
power improperly, therefore you 
should not get the power?”

The real question boils down to 
this, not that the Govemmet should 
not be invested with this power, not 
that the investing of such a power is 
unconstitutional, not that it is ille
gal or invalid, the question really 
comes to this, whether the Govern
ment will use such a power properly 
and in a wise manner. If that is so, 
then the question really is whether it 
is proper for the Govennnent, whe
ther it is politically wise, whether 
even for the purposes for which this 
power is sought it is good. But that 
is a different question.

We heard the argument of my 
friend Shri Chatterjee whether such a 
power could be at all given, and ac
cording to him, as I interjected to 
say, the whole thing was ultra virjs. 
On that point what I then said was 
that the tradition of this House has 
been that no Speaker ever said that 
the character of any particular Bill 
should be pronounced by the Speaker 
to be ultra vires. The same thing was 
referred to by the Speaker then when 
he said that on the question whether 
the Speaker should be the authority
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to pronounce any particular thing 
to be ultra vires or not, the tradition 
followed was that it should be left 
to the judiciary and not the Speaker, 
and that no Speaker or President in 
the State Assemblies also should do 
this.

The real question is if an emer
gency is there and if the power is 
sought, is it sought so widely? Shri 
Chatter jee himself admitted that 
there is a specific limitation in 
clause 2:

“Provided that such increase 
shall not exceed fifty per cent, of 
the duty of excise leviable on the 
goods immediately before the 
issue of the notification.”
If delegation of power by Parlia

ment to the executive of the day for 
specific purposes is justified, the pur
poses are specifically mentioned both 
in terms of rate and in terms of 
time. It is clearly stated in sub
clause (5) of clause 2 that it will be 
up to 31st December, 1957. Secondly 
it has also been said that up to this 
limit the rate will vary and not go 
beyond that. Is it seriously conten
ded that every time for every article 
there should be a Bill? That would 
be absurd. And I find from the pro
ceedings even such a great constitu
tionalist as Dr. Kunzru said ‘this is 
absurd’. You must give fairly large 
powers and leave them to specify 
the rates more or less on various ar
ticles. The point is that there are 
circimistances existing today when 
Parliament will be fully justified in 
giving this power.

The only question is: when the 
rates are announced, what will be 
the effect? Will that be suflBcient to 
realise the objectives mentioned in 
the Statement of Objects and Rea
sons, or will it be something diffe
rent? That is the only point, whether 
as suggested or expected the addition
al power will result in mopping up 
the profit or whether the prices will 
go up and in the end the poor beast of 
burden, namely the consumer, will 
suffer. That is the point. And . on this 
I am entirely with those who stand 
for the interests of the consumer,

and I would request the CSrovemmait 
to see that these duties, when they 
are increased, are operated in such 
a manner that tiie burden of the ad
ditional tax, so to say, would not in 
the normal course be shifted on to 
the consumer. It does not mean that 
the consumer should not pay at any 
time anything. That is not my point, 
because I have always maintained 
that in a socialist society the res
ponsibility for finding the capital is 
on the commimity as represented by 
the State. I do not want to go and 
beg from these capitalists: “1 will
allow you to make one hundred per 
cent profit, return me five per cent 
by way of investment” If I can, I 
shall squeeze them as early as pos
sible. But to plead every lime that 
we must give them a fair margin of 
profit and then take a few rupees by 
way of loan or by way of temporary 
requisitioning of the deposits from 
the corporations is a thing In which 
I do not very much believe. But I 
judge every little step that my hon. 
friend is prepcu:ed to take on the basis 
of whether it will take us even an 
inch nearer to the realisatitm of the 
goal, and if I so find, I shall support 
it

My submission, therefore, is that 
while I am for the maintenance of 
the liberties of the citizens, I would 
make a distinction between liberties 
as to person and liberties or rights 
as to property. So far as rights as to 
person or liberties as to person, such 
freedom of speech and so on are con
cerned, I am firmer in my conviction 
that they can be suspended only if 
there is a very critical and very 
emergent circumstance in which the 
very life of the country is at stake. 
I can understand that I cannot be al
lowed to preach non-violence when 
my country is being attacked It will 
be a tragedy if the Government allows 
me to preach non-violence when the 
whole country is being attacked. The 
best thing for me in such a case is 
that if it is an article of faith with 
me, I should be allowed to declare 
it and meet the punishment of law, 
but I*have no right to preach it in a 
public manner. •
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So far as the rights to proi^rties 

are concerned, I think the claim of 
the society is prior, supreme and 
must prevail, more so, in a case in 
which an emergency has been clearly 
proved. I, therefore, submit that the 
powers that are sought to be taken 
under this measure are in conformity 
not only with the letter but with the 
sipirt of our Constitution. There are 
precedents for this, and what is far 
more important is that the times are 
so critical that even if there were no 
precedents, Government would be 
justified in taking these powers. The 
only proviso that I want to make to 
the delegation of these powers is that 
they should take the utmost care 
that the objectives for which these 
powers are being taken are really 
achieved and the consumer does not 
suffer and there is equality of sacri
fice.

Shri A. M. Thomas: This is a very 
extraordinary measure, and it seeks 
to confer enormous powers on the 
executive. But I cannot subscribe to 
the proposition that has been argued 
by my hon. friends Shri N. C. Chat- 
terjee and Dr. Krishnaswami.

Article 265 only says that:
**No tax shall oe levied or col

lected except by authority of law.” .

You will see from the commenta
ries, which extracts certain decisions, 
that:

**No tax can be imposed by any 
bye-law, rule or regulation un
less the statute under which the 
subordinate legislation is made 
specifically authorises the imposi
tion.” .

Shri N. C. Chatterjee: That was in 
an English case.

Shri A. M. Thomas: That was in
. an English case, but it is applicable 

to this case also.  ̂ .

Mr. Speaker: What is that extract?
Shri N. C. Chatterjee: That*is a

Judgment on an English case. You

will ‘recall that in England there is 
no Constitution at all, and, therefore, 
Parliament is absolutely omnipotent 
and sovereign, and Parliament 
can say, we allow the Chancel
lor of the Exchequer to im
pose taxation, say, up to a ceiling of 
one million pounds. That will be per
fectly legal. That was in Wills's 
case, if I remember aright, (1922-91. 
Law Joumal-King*s Bench)

Mr. Speaker: A reference to that
will be useful to decide whether on 
a mere technicality of the Constitu
tion, this Bill ought not to be al
lowed or whether really there is such 
a danger in entrusting these things 
to Government in this case. If they 
foimd it, with all their experience 
and democracy, good enough for 
their coimtry it may be good enough 
for this country too. The next ques
tion, of course will be that if it is op
posed to our Constitution, certainly it 
cannot stand.

But, any how, that is useful as a 
precedent

Sliri A. M. Thomas: You have put 
in the proper way what I really 
wanted to say. The question whe
ther the statute that we are now 
being asked to pass provides for 
delegation of persons to enact legis
lation for the imposition of tax by 
the executive. That is the criterion 
that we have to take into considera
tion.

Two categories of cases have been 
mentioned by Shri N. C. Chatterjee, 
when he quoted the decisions of the 
Federal Court. In one of those de
cisions, it is stated that the point that 
we have to decide is whe^er there 
is delegation of power to make law.

Here, there is absolutely no dele
gation of power to make any law. 
What is the position in this particular 
case? Now, here is not a case where
in Parliament says that the executive 
may levy any duty on any article It 
pleases. This Bill does not say like 
that. Here, the list of articles is 
specified.
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Shri GadgU: Only discretion is
given.

Shri A. M. Thomas: The Ust is
what is contained in the Central Ex
cises and Salt Act. Of course, those 
articles could have been repeated in 
this Bill also in a Schedule. All the 
same, that does not detract from the 
import of the substantive clause. The 
substantive clause limits the power 
of the executive to levy duty on a 
particular class of articles.

Then, what does it further say? It 
not only specifies the articles on 
which the executive can levy duty, 
but it further says that the executive 
can levy duty only to a particular 
extent, so that the ceiling is fixed. 
Suppose we enact a Bill to the effect 
that on such and such articles, the 
executive may levy a further duty up 
to the extent of 50 per cent of the 
duty now existing; then, I do not 
think my hon. friend Shri N. C. Chat
ter] ee would have opposed it. The 
list of articles has been specified, 
and then the duty also has been spe
cified. That is what is virtually done 
in this Bill. So, I do not think there 
is anything wrong constitutionally.

My hon. friend Shri Gadgil said 
that we should not import constitu
tional propriety or constitutional 
correctness when there is an emer^ 
gency. With due respect to him, I 
would say that even Government do 
not take shelter imder the excuse of 
emergency for doing anything against 
constitutional property or con
stitutional correctness. What is being 
done is constitutionally correct, and 
constitutionally proper. The only point 
is that these extraordinary powers 
are being given because of emergent 
circumstances. That is what Govern
ment seek to do, and not anything 
that is constitutionally wrong.

Having said so much with regard 
to the constitutional aspect, I wish to 
make certain further observations on 
the Bill itself.

As I have said before, this piece 
of legislation vests the Government

of India with enormous powers. Pct-  
haps, realising that, the hon. Minis
ter has said that he hopes that oc
casions would not arise which would 
necessitate the exercise of there 
powers.

Shri N. C. Chatterjee: Pious hope.

Shri A. M. Thomas: When the Bill 
to raise the excise duty on cloth was 
being discussed in this House, there

• was opposition from various sections 
of this House that that levy was un
justifiable, and that the additional 
levy would be passed on to the con
sumer. At that time, frankly speak
ing, some of us did believe that that 
would happen. But we have now 
found that the Finance Minister was 
correct in his anticipation, and the 
reports are that the duty had a steady
ing effect on the market, and that 
there had not been any substantial 
increase to the extent of the levy 
that was imposed.

Shri N. C. Chatterjee: That might 
be so in Kerala, but not in other 
parts of the country.

Shri A. M. Thomas: When we dis
cussed the Finance Bill, the criticism 
was levied that the taxes are being 
enhanced but no serious attempt has 
been made to tackle the export pro
blem and the problem of increasing 
prices. These questions were raised 
at that time. This Bill seeks to tackle 
the export problem. In fact, we find 
in the Statement of Objects and 
Reasons:

“In the present price situation, 
it may be necessary both for 
encouraging exports and for 
mopping off excessive profits to 
make quick changes in excise 
duties.” .
We can hope that that situation 

won’t arise, but we cannot predict, 
under the present circumstances, that 
it won’t arise within the next two or 
three months.

Dr. Krishnaswami said that the 
Government could have resorted to 
their Ordinance-making power. With 
all respect, I submit it is giving scant
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[Shri A. M. Thomas] 
respect to this House to make this 
suggestion. It is giving due importance 
to this House to take this House into 
confidence early enough so that in 
situations which may arise we clothe 
the Central Government with the 
necessar>' powers. Of course, it would 
be open to the Central Government to 
resort to its Ordinance-making power. 
But I should think that the Gov
ernment has to be only congratulat- . 
ed on not resorting to that power but 
on taking the House early into con
fidence and apprising us of the real 
situation.

As a taxation measure, I believe 
that the powers vested by this Bill 
would not be utilised by the Gove- 
emment. This will be used to exi- 
courage exports or to mop up ex
cessive profits.

I would also say that although the 
people are prepared to make sacri
fices for the fulfilment of the Second 
Five Year Plan, there is a limit to the 
extent to which we can now tax the 
ordinary man. It has been stated on 
the floor of the House a number of 
times that indirect taxation on arti
cles of mass consumption can only 
be resorted to as an expedient at the 
last moment and that, as far as pos
sible, that power should not be uti
lised. The residual financial needs 
could be met by excise duties on only 
a limited number of commodities of 
mass consumption. I believe that 
that principle wo\ild be borne in 
mind by the hon. Minister when he 
exercises the power that would be 
given under this legislation.

I may also submit that the Gov
ernment must make a very judicious 
selection when it intends to levy these 
duties. If you impose an excise duty 
on certain articles, it will hit hard 
the indigenous producer or indigen
ous grower. For example, according 
to the first Finance Bill, we impos
ed an excise duty on vegetabl-? oils. 
According to indications, that has hit 
hard the procedures as will as the co- 
sumers in the country.

Shri N. C. Chattcrjee: Manufactu
rers too.

Shri A. M. Thomas: Manufacturer 
too. The articles must be selected in 
a very judicious manner and also with 
the feeling that these powers wluch 
Parliament has given will be utilised 
only under very extraordinary cir
cumstances, and not as a matter of 
course.

If these principles are borne in 
mind by the Central Government, I 
do not think there would be any 
harm done by the blanket powers 

 ̂which are being sought to be given 
to Government imder this legislation.
I support the Bill.

Mr. Speaker: May I have an idea 
of how many hon. Members wish to 
participate in the debate? Eleven.

Originally, the Minister of Parlia
mentary Affairs had suggested that 3 
hours might be set apart for this, but 
in the Business Advisory Committee 
that met today, it was said that 5 
hours might be necessary. Anyhow, 
this has to be disposed of today, if it 
has to pass through the other Hoiise. 
This work wUl be interrupted by the 
one-hour discussion which has been 
fixed betwe«i 18*00 and 19:00 hours. 
We started at 14*30 hours. Up to 18*00 
hours, it will be 3i hours. Then l i  
hours will remain for the other sta
ges. Therefore, by 18.00 hours the 
consideration stage will conclude, if 
it does not conclude earlier.

Shri Mohiuddin (Hyderabad City): 
The other stages may take only half 
an hour.

Shri Gadgil: There are only three 
amendments.

Mr. Speaker: 1 will allow hon.
Members to speak at one stage or 
the other, whether there is an amend
ment or not. It is practically a 
single-clause Bill; so let hon. Members 
say what they want to say on the 
Bill itself then, whoever does not 
get an opportunity now. Therefore, 
the consideration stage will be over



central Excises 19 DECEMBER 19563025

by 18.00 hours. How long does the 
hon. Minister propose to take?

Shri T. T. Krishnamachari: About
20 minutes.

Mr. Speaker: Then I will call him 
between 17.30 and 17.40 hours.

Regarding those who want to speak 
now, hon. Members will bear in mind 
that the only points that have been 
raised regarding legality etc. have 
already been stressed. They will 
confine themselves only to new facts. 
Of course, they have got a right to 
emphasise what has ahready been 
said.

Shri Raghavacbari (Penukonda): 
Just as some of my hon. friends did,
I also wish to show clearly how tlus 
Bill and the powers which the Bill 
wants to be given to the executive 
are matters which really kill the 
spirit of the Constitution, if not the 
letter. Just for that purpose before 
I go to emphasise the danger of the 
very unhealthy and bad precedent 
that is being sought to be created, I 
would show, with reference to the 
powers sought under the Bill, that it 
is extraordinary and it is reaUy re
placing Parliament-----

Shri T. T. Krishnamachari: May I
request the hon. Member to move 
near the mike so that we could hear 
him?

Shri Raghavachari: I have been
speaking from this seat for the last 
five years and people have heard me. 
So there is no difficulty.

Mr. Speaker: The hon. Minister
wants the hon. Member to move a 
little to the right. There is no harm 
in doing so.

Shri Raghavachari: I was saying
that the powers which this Bill want
ed the executive to be clothed with, 
were extraordinary powers
which the executive wanted to exer
cise without reference to Parliament, 
in session or out of session. I particu
larly want to emphasise this aspect.
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You wlU see that it is the cardinal 
principle, the ABC, of our Constitu
tion that no tax can be imposed with
out reference to Parliament or with
out its approval. That is conceded. 
People who want to support This Bm 
say that it need be only under the 
authority of the law, and therefore, 
the phrase ‘under the law 
can be interpreted to mean 
that his Parliament can enact 
a law giving the authority to the 
executive, which can even kill its own 
Powers and its own sovereignty by 
placing its powers and sovereignty in 
the hands of the executive. That is 
the kind of argument which those who 
want to support the Bill adduce. For 
them there is nothing unconstitutional 
in this.

Before I specifically urge further 
on that aspect, I want Members to 
clearly realise what are the powers 
which this Bill wants the executive 
to be clothed with. First and fore
most, is the pretext that Parliament 
may not sit for a few months to come 
and these extraordinary powers are 
necessary. I want to ask: Is there
any hona fides in this? If it is for a 
period when Parliament may not be 
in session, one could understand it as 
being reasonable. But what is the 
meaning of their saying that this law 
will be in force till December 1957, 
that is, one year from now? Are Gov
ernment expecting a situation in 
which Parliament won*t meet for a 
whole year to come? Therefore, the 
argument that the Parliament may 
not meet^'for some time and, there
fore, they want these powers is not 
bona fide. Rather it is simply an 
excuse; otherwise, I cannot imder- 
stand why this Bill must be in force 
till December 1957.

That is point No. l.\

Then, I will say that they make a 
kind of a show as if these notifications 
will be placed before Parliament and 
a motion to approve or disapprove of 
it or to modify it will be brought be
fore the House. Let us examine the 
provisions in respect of that. Before 
examining that, let us also consider 
what is anticipated to happen. This
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House wUl be caUed for a brief ses
sion of 8 or 10 days at the end of 
March and then the next elected 
Parliament will meet some months 
later. No definite date is mentioned. 
What is proposed in this Bill is that 
every such notification shall be la. d 
before Parliament, if it is sittmg, as 
soon as may be after the issue of the 
notification, and if it is not sitting, 
within seven days of its reassembly. 
Now, let vs take that the House will 
sit for a week or so. Some notifica
tion which might be issued in the in
terval wiU have to be placed before 
it. But, is it really going to be sub
jected to the consideration of Parlia
ment at all? The same clause fur
ther says—

“seek the approval of Parlia
ment to the notification by a re
solution moved within a period 
of fifteen days beginning with 
the day on which the notification 
is so laid before it;”

So, after the session meets for 7 
days, they may lay the notification 
on the Table. And, from the date of 
laying the notification, a period of 
fifteen days is given, when the motion 
for aK>roval of it may be sou^t. 
Altogether it means 3 weeks and the 
next session is not expected to last 
for 3 weeks. Therefore, it would be 
only an apparent concession or try
ing to show that they submit to Par
liament’s powers. It will |>e a mere 
excuse, as the House knofrs and as 
things are anticipated today.

Friends were saying that the law 
under which the delegation is to bo 
made specified the articles to be tax 
ed and the rates beyond which it 
cannot go. That is what Shri Thomas 
and others were saying and empha
sising. When I read the Bill it ap
peared to me that there is no such 
limit at all, though I heard the Fi
nance Minister say that he intends to 
move an appropriate amendment to 
Tiake it definite. But, as tlie tning 
stands, n6w till the amendment comes, 
I am entitled to comment and say

that there is no upper limit to the 
tax. If you read 3A (1), proviso, it 
says—

‘Trovided that such increase 
shall not exceed fifty per cent, cf 
the duty of excise leviable on the 
goods immediately before the 
issue of the notification.”
It is nowhere stated that notifica

tions cannot be repeated. A iirst noti
fication may raise the tax by 50 per 
cent. As the Finance Minister said, if 
it is 100 today, the first notification 
will make it 150.

Shri T. T. Krishnamachari: Why
labour that point? I told tlie hon. 
Members that multiple effect is not 
intended and no Government worth 
the name can discard an assurance 
of that nature.

Shri Raghavachari: Certainly, no 
Government can disregard the assu
rance and no Member worth the 
name cannot but refer to it. Now 
that you have come out with a pro
posal to amend the language, there 
is no use of disputing it. But mere 
assurances are not of much use when 
the language is dubious. If you are 
going to amend that, I need not refer 
to it; otherwise, I want to point out 
that there is no limit at all.

The other point which I wish to 
submit is that the powers of the 
Parliament as proposed in the Bill are 
such that the executive can complete
ly ignore it. That is another point 
which I would like to point out. In 
3A(4), it is said:—

“For the removal of doubts it is 
hereby declared that any notifica
tion approved by Parliament, 
whether with or without modi
fications, may be rescinded by the 
Central Government at any time 
by notification in the Official 
Gazette.”

So, even when the Parliament 
passes a certain thing, the Executive 
Government can nullify it. Certainly,



it may not be expected, it may not be 
reasonable, it may not usually happen; 
but the powers are there. I am only 
contending that the powers which 
this Bill intends to clothe the Execu
tive with are such that Parliament 
may afterwards feel helpless about it.
Taking such powers, certainly, it is 
not paying any respect to the authori
ty or the sovereignty of Parliament.

The next point is whether an emer
gency has arisen. Our congress friends 
who want to support the Bill wish to 
say that an emergency has arisen for 
all powers to be conferred upon the 
Executive. The Constitution provides 
for certain emergencies, for certain 
procedures before such powers can be 
taken. One can understand such an 
attempt.

I am a layman; I may be excused 
if I mention that I fail to 
understand it. As the Statement of 
Objects and Reasons says;

“In the present price situation, 
it may be necessary both for en-  ̂
couraging exports and/or mopp
ing off excessive profits-----”

One can understand increase of 
duties for mopping off the profits. I 
am not able to understand how an 
increase in these duties will encour
age exports. Ordinarily, more taxa
tion by way of excise duties would 
make it difficult for export. E x^rt 
would be encouraged when the prices 
outside the country are more favour
able and not by the mere manipula
tion of taxes. Thereore, that objective 
is .not very easily understandable.

What I wish to submit is this. This 
would create a very very bad prece
dent. If one thing is permitted today 
in the name of emergency and extra
ordinary situation, tomorrow it would 
be quoted as a precendent. This pre
cedent is going to be a really a bad 
one. I would, therefore, say that these 
powers are very extraordinary, that 
they tantamount to abrogating the 
sovereignty of Parliament; that there 
is really no emergency for such a Bill 
to be there for the period of one
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whole year. It is taking a weapon in 
hand to dangle it saying, 1  am going 
to use it’. The very existence of this 
weapon in the hands of the Govern
ment must give some restraint in 
trade. This kind of argument cannot 
be very easily accepted by Parlia
ment.

I would say that there is no 1̂  
referring to certain such powers which 
other countries might have given. 
Those countries are governed by no 
written Constitutions. Ouf own Con
stitution is in writing under it no law 
imposing taxation can be passed with
out the authority of the Parliament. 
I believe they say that a law can 
clothe the Executive with sudi power. 
But, can we hope that such an argu
ment can be accepted here and that 
Parliament can pass a law tomorrow 
that the Government may go on im
posing taxes as it pleases for a period 
of three or four years? It may be urged 
to be perfectly constitutional; as being 
under the authority of the law, and 
therefore the executive can be clothed 
with such powers to tax. They would 
have powers now for one year. Sup
posing they say that they want it for 
5 or 6 years, then why waste money? 
Why hold elections? Why call us re
presentatives of the people? Why 
all this costly show here? What is 
the justification then for the very exis
tence of this Parliament if the execu
tive should be clothed with such 
powers?

16 hrs.
To me it loote that this will create 

a very bad precedent, a very un
healthy precedent, and it is a power 
which is sought to be taken in dis
regard of the very need and existence 
of this House. Therefore, I object to 
these powers being conferred upon 
the executive.

Shrl M. K. Moitra (Calcutta North
West): I heard with great interest the 
very clever and learned advocacy 
Shri Gadgil and Shri Thomas had 
made to side-track the real issue. They 
haTje tried to impress that a state of 
emergency exists in the coimtry. My 
previous speaker has challenged that
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argument and proved that there was 
no case of emergency. Even it. vre 
take, it for granted that there is emer
gency, the Finance Minister unfortun
ately conceived of a state of continued 
and perpetual emergency. Can con
tinued emergency be termed as ‘emer
gency*? That is the question before 
the House. If you say that through
out 365 days of the year and even 
throughout years a state of emergency 
prevails, then it loses its character and 

.becomes normal. So, we must treat it 
as a normal situation.

The first principle is that the repre
sentatives of the people must have a 
say over taxation proposals. That 
means, that if Government want to 
impose a tax, the proposals for taxa
tion must be placed before the House 
and they must be weighed on their 
respective merits. That fundamental 
right of the people is being sought to 
be taken away by this measure and, 
that is why we object to it.

It has been said that for planning, 
such a measure is necessary, because 
they want more money to finance the 
Plan. The Government have not tap
ped the resources. They have not yet 
been able to extract money from tax- 
evaders. Unfortunately they have 
not yet been able even to disclose the 
na^es of tax-evaders, and yet they 
come before Parliament for fresh 
powers to tax the people.,

Shri Raghavachari has very nicely 
shown that Parliament, by passing 
this law, will kill itself, and wiU des
troy its fundamental right.

I would like to say a word about the 
common man. This will unbalance 
the budget of the common man with 
low income, the peasant, and the 
worker. The common man does not 
know what articles will be taxed the 
next day and will be completely left, 
with his very low income, at the 
mercy of the Government. It will 
affect the common man, it will affect 
the worker, it will affect the peasant 
more than it will hit the businessman.

It may be that Government may tax 
the very necessary articles, say, salt, 
tomorrow, and the common man does 
not know it today. That is why we 
oppose this proposal.

I will now refer to another strange 
proposal. It says—I refer only to one 
line in sub-clause (2) of clause 2 of 
the Bill—that the Government want 
more powers to introduce new taxa
tion measures. They want power 
even to introduce such a taxation 
measure when Parliament is sitting. 
But when those taxation proposals are 
placed before the Parliament, and if 
the Parliament makes any change, 
that change will be effective from the 
date from which Parliament makes 
that change, but it will not 
affect the previous action of Gov
ernment. May I draw your attention 
to line 8 of sub-clause (2) of clause 2, 
which says—

“ ----- if Parliament makes any
modification in the notification or 
directs that the notification should 
cease to have effect, the notifica
tion shall thereafter have effect 
only in such modified form or be 
of no effect, as the case may be 
but without prejudice to the 
validity of anything previous done 
thereunder”

That means that if a taxation 
measure is negatived by the House, 
then taxes realised under that measure 
will not be returned even if Parlia
ment is against such measure. What 
a strange thing this is! That means 
that if the executive is proved to im
pose a wrong tax, that wrong tax 
must be justified and that is the 
measure which Government place be
fore the Parliament to pass.

Our main objection against this Bill 
is that it is an assault on the very 
principle of taxation. The very 
principle of taxation lays down that 
proposals for taxation must be placed 
before the representatives of the peo
ple, and the representatives of the
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people must have a say on the merits 
of each of those taxation proposals. 
That very principle is assaulted.

Next, it will affect very adversely 
the common man with low income, the 
peasant, the worker. They have very 
low income and cannot plan their 
family budget early. They have to 
purchase their articles of necessity 
from day to day, and they do not 
know when an article of necessity 
will be taxed and they do not even 
know if they will have the capacity 
to purchase that article after the 
article has been taxed. This Bill has 
not taken into consideration if the 
common man has got the capacity to 
bear the burden of taxation, and it 
has been left to the sweet mercy of 
the executive. That is the reason why 
this Bill should be rejected by the 
House.

It has been said that Parliament 
may not sit for some time. Yes, the 
Parliament may not sit, but Govern
ment have got ample powers to deal 
with the situation when the Parlia
ment does not Fit. I take it that 
Parliament may not sit for some time, 
and even so, such a measure as this 
which gives blanket power to the 
executive should be rejected lock, 
stock and barrel.

Shri Sarangadhar Das (Dhenkanal- 
West Cuttack): Sir, in considering the 
provisions of this Bill, I am reminded 
of the United States where thirteen 
colonies were fighting against the 
British. The basis of that fight was: 
“No taxation without representation.” 
They fought; they won the war and 
they founded their country and they 
invested the Congress with fuH 
powers, with regard to taxation 
measures. The Congress is supreme. 
Not even the all-powerful President 
of the USA can get through any such 
measure without the approval of the 
Congress. In our case, with a written 
Constitution, we cannot tie ourselves 
with the House of Commons by the 
British practice; we should be guided 
by those countries which have written

constitutions. Our Constitution is 
modelled a great deal after the Ameri
can Constitution. In giving such unr 
limited powers to the executive, the 
feeling of certain people in the public 
life who contend that during the last 
year or so there is a danger of the 
ruling party going towards authori
tarianism, is confirmed. In this case,
I accuse the Government of appropri
ating to itself all the powers that 
should be in the hands of Parliament, 
where some 500 or 750 taking both 
the Houses—^wisemen consider 
whether a taxation measure is of any 
benefit or is to the detriment of the 
general public.

It has been contended by some hon. 
friends here on the other side that the 
imposition of the excise or import 
duties is to mop up the excess pro
fits which would be used in the 
development Plan. It was also claim
ed that when the excise duty on cloth 
was imposed some three or four 
months ago, it did not go to the con
sumers. Last time I had said that 
since the time when excise duty on 
matches was imposed the price of the 
matches went up. Although the duty 
might be one pie per packet, the 
pripe went up by three pies or more. 
Since then, every time there is a duty 
imposed, whether it be excise or im
port duty, on commodities which are 
in general use and which are not 
luxuries, it is handed down immedi
ately to the consumer. Just a f e w  
days ago, I came to know about an 
imported article; it used to sell at Rs. 
3-12-0 per jar. Immediately the duties 
were announced, the price went up to 
Rs. 4-12-0 one rupee more. If the in
crease in duty is handed down to the 
consumer, I do not see how the Gov
ernment mops up the excess profit. It 
may be getting some of those profits. 
But, the profits come from the con
sumer not from the manufacturer or 
the merchant who sells these imported 
articles. From that point of view it 
is very dangerous for us to concede 
this measure. Thereby we really 
commits suicide. We surrender the 
power of taxation invested in the 
Parliament.
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It is not necessary to repeat all the 

arguments that the legal pundits and 
constitutional pundits have advanced. 
But, as a common man representing 
the common men of the country, I say 
that these duties are being handed 
down to the consumer in every case 
and the poor consumer, mostly the 
middle-class which is so decadent that 
it cannot exist after some years, and 
the lower middle-class and the 
peasantry and the workers will have 
to pay always.

I fully concede that the ambitious 
Plan should be fully executed. I also 
concede that everybody should co
operate with it. I have no doubt that 
there is co-operation all over. But, 
such tremendous amounts cannot come 
from the poor consumers of this coim- 
try. The consumers are already pay
ing a heavy price.

Take for instance my pet industry 
—the industry in which I spent all my 
life—the sugar industry. We are pay

. ing practically twice the price that 
other countries are paying for sugar 
because of the high revenue duties 
we have. It iised to be a protective 
duty and now it is the revenue duty. 
If no duty is levied, then foreign 
sugar will come here and we can get 
much cheaper sugar. It is all right 
to patronise and give facilities to 
indigenous industries. An industry 
may be given protection for ten or 
fifteen years. As a matter of fact, the 
statute said that the duty on sugar 
would be reviewed every ten years. 
But, war came and it was never re
viewed. Since independence, that 
duty has been maintained and the 
consumers are paying it. Every year, 
they are paying crores of rupees to be 
shared by the manufacturers and by 
the State Governments as cane cess 
and so on.

This way, we find that the duty is 
handed down to the consumer to im
poverish the ordinary people. The 
other section of the people, the manu
facturers and merchants are enriching 
themselves at the cost of th» con
sumer. This state of affairs cannot ^  
on for ever.

I quoted the case of the USA. There 
was taxation imposed by the British 
Parliament on the thirteen colonies. 
The result was the Boston Tea Party. 
Ultimately, they drove out the Bri
tish. I warn that this trend of autho
ritarianism whereby the ruling party 
takes over all powers and deprives 
the Parliament of its legitimate and 
proper rights will some day in the 
near future lead to such a revolution 
in this country that it will he intoler
able for the people.

The people cannot bear this burden 
and they will have to rebel against 
this Government. I give this warning.

Paadit Thakur Das Bhargava (Gur- 
gaon): Sir, I congratulate the Mem
bers who have raised these objections 
and, at the same time, warned us 
abcfut the dangers of the policy that 
we are following now. As a matter 
of fact, so far as these powers are 
concerned, they are powers which, ac
cording to me, can be taken by Gov
ernment in proper occasions only.

Sir, you might perhaps remember 
that when we had this amendment of 
the Tariff Act before us, tWs question 
was raised by Shri Tyagi ji in the 
House that such powers could not be 
delegated. I then submitted for the 
consideration of the House that we 
were not competent to delegate these 
powers, and I gave good reasons 
which appeared to me to be good then. 
The hon. Finance Minister at that 
time was of this very opinion that the 
powers could be delegated and he is 
quite consistent. But I have just read 
your speech. Sir, on that occasion, and 
you were of the same view as I was 
that the power could not be delegated. 
In your speech, when I read it, I found 
some very beautiful portions which I 
propose to read to the House and 
which we really ought to bear in mind 
always and especially on an occasion 
like this. Ultimately the House took 
the decision and passed that measure.

Since the House took that decision 
against my contention, and the con
tention of others who sided with me, 
I take it that there is a precedent for



3«37 Central Excises 19 DECEMBER 1956 and Salt (Second
Amendment) Bill

3638

us and the House has taken a decision 
in this matter. I, therefore, feel that, 
when the House has once taken a 
decision, and, perhaps, a right deci
sion, I should say—after all, as I 
believe, in emergency these restric
tions on the right to enact a law are 
not good for the country—so far as the 
real aspect of this case is concerned, 
it is much more a matter of caution 
rather than one of legality from 
which I want the House to look at it.

It is quite true that imder section 
265 it is this House alone which has 
got the power to impose taxes. It is 
also true that on a true interpretation 
we are not to be guided by any rul
ings or any practices of any other 
country. We have a written Consti
tution and we are bound by that 
written Constitution. At that time I 
argued that according to the Consti
tution this House was not competent 
to delegate those powers. But it did 
delegate at that time and, I think, 
when once we have donef it, that is a 
precedent for us and we ought not to 
raise this objection now. But, at the 
same time, apart from that, I feel that 
even at that time many of the hon. 
Members who took part in the debate 
were of the view that while the House 
is sitting, in those days when the 
House is sitting, the Government 
ought not to exercise this power.

Sir, you put it in a beautiful way. 
I want the House to know the argu
ment which you gave at that time. 
You said. Sir;

“The people have sent us as 
their representatives to discuss 
each and every one of the taxa
tion measiires which come before 
the House. We will have to 
decide on the policy, the quan
tum, Jhe period and various other 
matters. You are now trjdng to 
entrust to somebody else what 
has been entrusted to you. I ask 
you, Sir, you have been at the bar 
a number of years, is it open for 
an agent to delegate his powers? 
We are only an agent of the peo
ple at large. The sovereignty is 
of the people. It is not as if we 
are sovereign and we can delegate 
our functions. If we have been

delegating them, it is ultra vires 
It is wrong. There is no good 
quoting any precedents.”
The point is that when the House is 

sitting and the combined wisdom of 
the House is there to decide upon the 
articles, the quantum and the desir
ability of putting a taxation, that is 
a matter which ought to be consider
ed by this House. In deciding this 
question, it is quite true that the Chair 
at that time did not take upon itself 
to rule if this objection was valid or 
not and whether it is regarded as 
ultra vires. This has been pointed 
out by Shri Gadgil that by convention 
it is left to the House. In consider
ing this matter whether it is right for 
us to give this power to the Govern
ment, we have to consider many 
things.

It is also true that now we are 
adjourning for about four or five 
months, as stated by the hon. Finance 
Minister, and diiring this period of 
emergency, as he says, many an op
portunity will arise when he will not 
be able to consult this House. But, 
ordinarily speaking, whenever a 
Parliament adjourns, in between the 
date of adjournment and the next 
session, this is an interregnimi in 
which the Ministers have to decide 
and they have got the powers of mak
ing ordinances. It is quite true we do 
not like to be ruled by ordinances. 
Also, it is wrong to issue ordinances 
in respect of every article and every 
occasion. But, at the same time, I do 
not understand the logic of the argu
ment that when the House is sitting 
even at that time certain pieces of 
legislation in regard to particular 
articles cannot come before the House. 
It tantamounts to sajang that the 
general wisdom and authority of the
House___

Shri T. T. Krishnamachari: May I 
mention one thing? I propose, with the 
leave of the Chair, to move an amend
ment seeking to delete that portion 
of the Bill which gives power to 
Government to use this measure dur
ing the time when the House is sitting. 
So I am meeting that objection, sub
ject to the Speaker permitting me to 
move the amendment.
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Pandit Thakur Das Bhargava: I
am very glad that in two matters the 
hon. Minister has done the right thing. 
He has done the right thing not to 
utilise these powers when the House 
is sitting and, secondly, as pointed out 
by him in his opening speech, so far 
as the rates are concerned, as is given 
in the Statement of Objects and 
Reasons, it is only 50 per cent of the 
existing rates.

Shri T. T. Krighimmap.liari; That is
also being done.

P a ^ t  Thakur Das Bhargava: I am
very glad that he has done the right 
thing.

Now what we come to is this. The 
Finance Minister has got all the 
powers by way of ordinance making 
powers.

Shri T. T. Krishnamachari: I am
not using them. I do not want them.

Pandit Thakur Das Bhar^va: If he
wants to utilise those powers the 
House is ineffective in curbing him so 
far as those powers are concerned. He 
is at perfect liberty to use those 
powers and make ordinances. Really 
speaking, we are only giving him 
powers to make an ordinance, not for 
the time as it now is but for one year. 
If the hon. Minister is kind enough 
to take these powers -up to the time 
when the new session of Parliament 
meets—during the next session of 
eight or ten days he is not going to 
use these powers—and restricts these 
powers for such period as the next 
Parliament meets, then the House is 
not giving any particular powers. 
Whether an emergency arises or not, 
he has the powers and he is only 
legalising the use of ordinance making 
powers by this law.

I am unable to understand that an 
emergency can continue for one year. 
Then it ceases to be an emergency, it 
becomes a normal thing. For the 
coming five years when the Plan is 
there he will want money. W » want 
to help him, go whole hog with him 
and help him if we are convinced that

the emergency requires it. Supposing 
he brought a Bill saying that it shall 
be there for five years, certainly we 
would not agree. We will say that an 
emergency cannot continue for such a 
long time. Therefore, the only thing 
that pains me is that we are giving 
our powers for such a long time. If 
the time is restricted to, say, six 
months, or till the meeting of the next 
Parliament, then nothing would be 
lost. He is not asking for so many 
powers. He is himself a great consti
tutionalist. He is as much anxious 
to preserve the powers of this House 
as any one of us. Supposing he were 
sitting on this side, he would raise all 
those objections which we are raising, 
perhaps more effectively. We saw him 
working while he was sitting with us. 
He, I should think, Tyas not less anxi
ous than any of us so far as the 
powers of the House are concerned. 
He is not a man to take away the 
powers of the House. I go further and 
say, so far as his capacity and so far 
as the honesty of the Government to 
use their powers rightly is concerned, 
we have got full faith in our Ministry 
and in the hon. Finance Minister. It 
is not that we are raising those objec
tions, because we do not have faith 
in him. Supposing it was some other 
Minister in whom I had no faith, who 
did not belong to my party, I would 
raise those very objections which my 
hon. friends on this side have raised. 
I am as anxious as he is that the Five 
Year Plan should succeed whatever 
may happen. At the same time, there 
is the constitutional propriety. As you 
pointed out, the duty of this House is 
to look to every aspect of the ques
tion and to see that no taxes are im
posed unless they are absolutely 
called for. Otherwise, what happens? 
Supposing any Secretary or Joint 
Secretary thinks that he can impose 
any tax he likes, it will import such 
an amount of uncertainty into the 
commercial transaction, and there will 
be nothing but confusion. I know the 
Finance Minister will exercise the 
powers carefully, but after all, there 
is great difference between Parlia
ment exercising the powers and one 
gentleman, however, eminent he may 
be, exercising them. I therefore* want
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that these powers should be taken by 
the Finance Minister for a shorter 
time, say, six months. If he agrees 
to that, then I think most of the ob
jections raised by hon. Members on 
this side of House will be met.

When I read the papers every day,
I feel that there is an upheaval in 
the commercial world on account of 
the new Bills coming. Lately one Bill 
came. Though the Finance Minister 
was actuated by the best of motives,
I think that his point of view has 
changed when from the Commerce and 
Industry Minister he became the 
Finance Minister. As Finance Minis
ter, he has to see that he gets the 
full amount of money for the imple
mentation of the Plan, whatever may 
happen. But even today I read in the 
Hindustan Times a long article in 
which the feelings of the Bombay 
commercial men were given. They 
are very much upset and they do not 
know what is going to happen to 
them. We have to look at things from 
the point of view of CJovernment, of 
ourselves as weU as of those who are 
merchants and conmiercial men in 
this country. We have to go rather 
slowly in these matters. If we are 
hasty, it upsets many things. Ours is 
a mixed economy, our policy is not 
totalitarian. The provinces of public 
and private sector are defined but 
none of the sectors is given preference 
over the other” . But, as long as the 
private sector is allowed to exist, it 
must be allowed full freedom to work.

The Finance Minister should ex
plain the emergency to the public. If 
the country had known before long 
that such an emergency was there, the 
hon. Minister would have been con
gratulated rather than criticised for 
all those measures. Shri Gadgil says, 
“these are secret matters and it is not 
given to an ordinary man to know 

' the nature of the emergency” . If that 
is the philosophy, it is very difficult 
for us to follow it. If we are con
vinced that there is an emergency, as 
he is convinced, we will go even far
ther than what he has gone. When 
the previous Bill came, I did not know 
that there was such an emergency.
530 LSD

[Except in one or two matters libe 
cloth etc., he did not explain the other 
matters. If the emergency is there,

I every Member to whatever party he 
may belong, wiU help him, because 
this House is wedded to the execution 
of the second Five Year Plan. But if 
he keeps it to himself or if only Shri 
Gadgil understands it, we are very 
sorry we cannot go with him.

I may submit that so far as the ex
cisable articles are concerned, he has 
done the right thing. But I will sub
mit one point for your consideration, 
Mr. Speaker. In the 1931 Act for the 
provisional collection of taxes, we 
have got a very good provision that 
if the Parliament thinks that such and 
such a tax should not have been levi
ed or if it is excessive, in that case, 
refund should be allowed. Now, this 
Parliament is not sitting for nearly 5 
months. If tomorrow the hon. Minis
ter puts a tax, for five months this 
tax will not come before the House. 
Then, within 15 days an attempt will 
be made to seek the approval of the 
House after the imposition of the tax 
for 5i months, which means crores 
and crores of rupees will be gathered 
and the amount will not be refunded. 
I want to understand what justifica
tion is there for it. I know it is very 
difficult for every person to get back 
the refund and also for the Grovem- 
ment to refund the money. But in fair
ness when the Parliament comes to 
the conclusion that the tax was not 
justified, the money should be refund
ed. There must be a provision here 
for refund. I do not understand why 
an undesirable tax, which is not 
authorised or approved by the Parlia
ment, should be collected from the 
people. With this reservation, I would 
support the Bill. I beg of the Finance 
Minister to agree to reduce the period 
to six months. If he agrees to that. 
I have got no other objection, except 
that he must agree to refund the tax 
which is not collected by the authority 
or the consent of this Parliament. I 
know it is very diflficult, but at the 
same time what is the justification for 
collecting a tax not approved by the 
Parliament? It means that Parlia
ment is not the last word and if he
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wants, the Minister can impose tax on 
any article he likes. I therefore want 
that a provision for refund should be 
put in here.

Mr. Speaker: I would like to say 
one or two words before this Bill is 
proceeded with further. We no doubt 
agreed to sit till 6 o’clock for the con
sideration stage and thereafter for l i  
hours for the clause-by-clause stage. 
The hon. Finance Minister has just 
handed over to me two or three 
amendments to this Bill. I believe 
that if hon. Members only hear these 
amendments, many of the points 
raised by them would be met.

The first amendment says,
‘*If at any time, except when 

both Houses of Parliament are in 
session.. etc.

It means that when the Parliament 
is sitting, he will not issue any noti
fication. That is one objection that 
has been raised and it is met. About 
the 50 per cent, increase in excise 
duty, he has given an amendment:

“Provided that such increase 
shall not in the aggregate be more 
than fifty per cent of the duty of 
excise fixed by an Act of Parlia
ment as being leviable on the 
goods for the time being.”

Therefore, it is not as if the 50 per 
cent, increase will be added to the 
original and then again there will be 
a 50 per cent, increase from 150 per 
cent. It will not increase in that 
geometrical or arithmetical progres
sion. The increase in the aggregate 
will not be more than 50 per cent.

The third amendment says:
^®very such notification shall be 

laid before Parliament within 
seven days of its reassembly after 
the date of the notification” .

The only other points raised by 
Thakur Dasji are that the emergency, 
if it continues, must be for six months 
only and not one year, until the next

Parliament meets. I will certainly 
give opportunities to hon. Members to 
speak. But, if I ask the hon. Minister 
to reply now, after the consideration 
is over, hon. Members can speak on 
the clauses.

Shri T. T. Krishnamachari:
explain the position.

I can

Mr. Speaker: After the hon. Minis
ter has explained, if there are any 
further points, they may be submitted 
during the discussion on the clauses. 
The amendments are being cyclostyl- 
ed and will be distributed immediate
ly to the House.

I shall afford an opportunity to 
every hon. Member. Let us see what 
the hon. Minister says.

Pandit Thakur Das Bhargava: May
I seek one clarification? Will you 
kindly be pleased to allow us to move 
amendments to the amendments? For 
instance, I have got an amendment.

Shri Mohanlal Saksena (Lucknow 
Distt cum Bara Banki Distt.): There 
may be one or two other points with 
which the Finance I^linister may 
agree; let him speak a little later.

Mr. Speaker: My feeling is that the 
main points have already been made. 
The other points may be made during 
the discussion on the clauses.

Shri Sinhaaan Singh (Gorakhpur 
Distt.-South): Now sub-clause (4) of 
this Bill says:

“For the removal of doubts it is 
hereby declared that any notifica
tion approved by Parliament, 
whether with or without modi
fications, may be rescinded by the 
Central Government at any time 
by notification in the Official 
Gazette.”
Why should Government have the 

power to restrict the right of Parlia
ment.

Mr. Speaker: It is only for the pur
pose of reducing; or the emergency 
may disappear.
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At any rate let us listen to the hon. 
the Finance Minister.

Shri T. T. Krishnamacliari: I have 
listened to hon. Members, Excepting 
Mr. Chatterjee and Mr. Krishnaswami 
who went into the fundamentals, the 
other speeches only raised certain 
doubts which I will try to remove.

So far as the main points are con
cerned, I think they have been ade
quately dealt with by my hon. friend 
Pandit Thakur Das Bhargava,—whe
ther this particular Bill offends article 
265. The discussion to which my hon. 
friend Pandit Thakur Das Bhargava 
referred to, at the time when we in
serted section 4A in the Indian Tariff 
Act more or less represents both the 
pros and cons of an argument of this 
nature. We had the benefit of the 
late lamented Dr. Ambedkar*s view 
on this particular matter and you 
yourself were one of the persons who 
raised the doubt. I also remember 
that at that time there was a short 
adjournment and we amended t^e 
provisions of the measure in such a 
manner that it more or less represents 
word for word the present Bill.

Sir, one particular point which Dr. 
Ambedkar mentioned at that time 
would be a guiding principle for all 
time for those who have to legislate. 
He mentioned that the power is neces
sary, that the power does not offend 
article 265, but then the exercise of 
that power must be judged by the 
propriety of the occasion. Speaking 
on that occasion I agreed with Dr. 
Ambedkar and heavily underlined the 
need for observing the proprieties of 
the occasion. That is w>y as my hon. 
friend Pandit Thakur Das Bhargava 
mentioned the power to enact emer
gency legislation is undoubtedly vest
ed by the ordinance making powers.

Speaking for myself, I would not 
use the ordinance making powers for 
a purpose which ultimately results in 
taxation. Whether the purpose is to 
tax, or achieve certain economic ends, 
nevertheless it happens to be taxation 
and i think as Finance Minister—I do 
not know whether I would continue, 
but if I do continue—I shall never

have any opportunity of having to use 
the ordinance making power for pur
poses of taxation. It is only because 
of that that we wanted to take the 
House into confidence to restrict the 
use of this power to the range men
tioned in the Central Excises and Salt 
Act, the schedule of it and nothing 
more. Of course if something hap
pens, if it is something terrible, you 
have to make use of it. But my in
clinations are against the use of ordi
nance making power for taxation.

The whole range is restricted. Hon. 
Members, even the public who are 
wise, merchants and industrialists, do 
know that I am unlikely to use the 
power in the matter of shoes! I am 
unlikely to raise it in certain other 
articles. It has to be something which 
goes into the consumption of a large 
body of people. Where there is a
short supply, where we cannot obtain_
supplies, where the rise in prices will 
be phenomenal and therefore the pro
fits will go to somebody else, we have 
to put a check on it. These are limit
ing factors. This is known to every 
hon. Member here and is known 
better to those pieople who are likely 
to be benefited by any rise in prices; 
Two or three matters in this connec
tion have to be understood.

So far as article 265 is concerned, 
if it did stand as a bar, it is not my 
intention merely to take advantage of 
the fact that the Chair will not give 
a ruling and push it through. I will 
not do it. I will certainly advise 
Government not to take advantage of 
the fact that the Chair would not give 
a ruling, but the matter can go and 
wait at the Supreme Court. I am 
perfectly convinced in my mind and 
I am advised that there is no bar to a 
legislation of this nature. There is a 
precedent and I must also ^ y  that I 
as Finance Minister, or as Commerce 
and Industry Minister, or my pre
decessor, or my predecessor's pre
decessor, we have not misused section 
4A of the Indian Tariff Act on any 
occasion, because we had to come and 
explain to the House. And by and 
large the House has approved of what



3647 Central Excises 19 DECEMBER 1956 and Salt (Second
Amendment) Bill

3648

[Shri T. T. Krishnamachari] 
we did. Maybe one or two Members 
expressed dissent, but the approval of 
the House has been secured by an 
overwhelming majority. So, the legal 
position to my mind is very clear and 
out past performances ought to assure 
hon. Members and the public.

Then the question comes as to whe
ther we should use these p>owers when 
Parliament is sitting. At the time the 
provision was drafted it was thought 
that Parliament may be too busy. 
But I should see the propriety of the 
matter, as I have heavily underlined 
and I admit the need for observing 
propriety in utilising this measure. I 
have, with your permission, suggested 
amendments which will indicate very 
clearly that when Parliament is in 
session we can introduce a Bill.

The analogy of the Provisional Col
lection of Taxes Act mentioned by 
Pandit Thakur Das Bhargava is not 
quite relevant. Under the Provisional 
Collection of Taxes Act, the moment 
we introduce a Bill it becomes opera
tive. The question of equities of the 
matter is a thing which is not taken 
into account because in all cases, an 
equity which is tried by way of a 
refund will go to a person who is the 
least entitled to it. There is no 
method which we can devise, whether 
as Government or as Parliament, by 
which a consimiar who has bought 
half an anna or one anna worth of a 
particular thing will get the colour of 
his coin he has paid. We are the 
residuary legatees, not the people in 
between. That is the principle imder- 
lying the Provisional Collection of 
Taxes Act.

Pandit Thakur Das Bhargava: How
is the Government entitled to the 
money?

Shri T. T. Krishnamachari: If the
consumer does not get it if it is in the 
Statens officers it is used for the con
sumer’s benefit. The State has got 
much less power of digestion than I 
have. Therefore the State cannot* di
gest any money. It will ultimately 
go to the benefit of the common man.

Therefore, the Provisional Collection 
of Taxes Act says even if the Parlia
ment. . . .

Mr. Speaker: Recently in regard to 
inter-State taxation there was a case 
relating to Bihar and the question of 
refund arose. It was found that Bihar 
had no jurisdiction to pass legislation 
of taxation unless Parliament had 
given sanction. In view of that the 
Constitution has also been amended. 
The question arose as to how far the 
Bihar Government should be asked to 
refund. One of the main points for 
consideration there was as to who is 
the person who is benefited: neither 
the Grovemment nor the person who 
purchased a seer of sugar. It is im
possible to trace him. So the middle
man takes it away.

Shri T. T. Krishnamachari: There
fore, unfortunately, I cannot devise 
anything to meet the wishes of my 
hon. friend Pandit Thakur Das Bhar
gava.

The other point that he mentioned 
was about the duration. Actually, 
after drafting it, we considered it. I 
said that a limit should be put down. 
Normally, the limit that is put down 
cannot be six months. Because it 
may happen that Parliament may not 
meet on the 13th of May. It may 
meet later. There is no legal provi
sion to make the Parliament meet. 
Something may happen. It need not 
meet. The same argument will apply 
if I come in March and ask for a vote 
on account and to extend it by four 
months. Hon. Members will, I think, 
say, it is necessary because Parlia
ment will meet on the 13th of May, 
and you only want it for seven weeks. 
You have to make some provision. It 
is quite likely that Parliament may 
meet on the 13th of May and sit con
tinuously. It may sit from the 13th 
of May to the 30th of September. 
Obviously, this power cannot be made 
use of. There will be practically only 
two months. It is not a meticulous 
point when we say, have application 
of the Act for one year. It is vir
tually a short-term measure. The
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point that it should be six months or 
nine months is not relevant. If at all 
I had to limit the period meticulously, 
I won’t say six months; or 30th of 
September. That would be the period 
during which Parliament may sit. It 
may or may not be able to attend to 
this work. There may be other mat
ters more important. I hope my hon. 
friends will agree ithat since Parlia
ment wiU sit from May to almost to 
the end of the year with a gap of one 
month, the application of this mea
sure is not a possibility. Virtually it 
is a short term measure. It cannot go 
on long. I think this disposes of the 
objection.

As regards the amendments that are 
being moved by Shri Tulsidas, I think 
there is only one point that he has 
mentioned, that I should not make use 
of this measure for the purpose of 
raising the duties on cloth and raising 
the duties on art silk yam. Obvious
ly, I can’t. I have at the present 
moment, fixed it fairly low. I have a 
50 per cent cushion to go up. Unless I 
go up 50 per cent and another 50 per 
cent, I can tell my friend that that is 
not my intention. I do not think that 
it is necessary for him to mention it 
at all because it is already there.

Shri Tulsidas (Mehsana 
know.

West); I

Shri T. T. Krishnamachari: The pro- 
^ sion  is already there. If it is for 
superfine, we are already levying four

• annas. I can go up to six annas. In 
the case of coarse and medium, I can 
go up to four annas. In one case it is 
more than 50 per cent and in another 
case it is 50 per cent. So far as art 
silk yam is concemed, we are apply
ing only a small measure. It might 
have to go up later on if the circimi- 
stances justify. It is never likely to 
go beyond that. On that point there 
is nothing for me to say beyond giving 
an assurance. No amendment is 
necessary.

I have explained all points except 
the fundamental objection which both 
Shri N. C. Chatterjee and Dr. Krishna- 
swami, who was not here in 1950, have

and Salt (Second 3650 
Amendment) Bill 

raised. Therefore, he could not rea
lise the fact that that objection has 
been raised and met and the perfor
mances of the Government have been 
such that assurances given in regard to 
observation of ppprieties have been 
maintained and they would never 
vary that. Barring that, I think I 
have met most of the points raised by 
my friends.

Shri Slnhasan Singh: What about
sub-clause (4)?

Shri T. T. Krishnaiiiaeliari: So far
as sub-clause (4) is concemed, nor
mally, in regard to any taxation mea
sure, Government has the power to 
rescind it or lower it. In the case of 
this Bill it is mentioned. It is an 
existing power which we have men
tioned.

Shri Sinhasan Singh: Parliament has 
approved of it.

Shri T. T. Krishnamachari: Even if 
Parliament has approved of it, if 
there is no need for levying, we 
rescind it. The point is this. This is 
not a regular enactment. It is a tem
porary thing and a temporary thing 
has got to be rescinded quickly, riot by 
an amendment. If there is a regular 
statute, then we have the power. The 
power is expressly stated that in a 
taxation measure, Govemment can 
lower it. They cannot raise it by 
executive order. Here, since that is 
not expressly mentioned, we are men
tioning it. We are following the 
existing practice.

Mr. Speaker: The question is:
“That the Bill further to amend 

the Central Excises and Salt Act, 
1944, be taken into consideration."

The motion was adopted.

Clause 2.— {Insertion of new section 
ZA)

Shri Tulsidas: I beg to move:
(i) Page 1—
After line 14, add:

“Provided that there shall be 
no such increase in respect of the 
duties of excise levied under the 
Central Excises and Salt (First
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Amendment) Bill, 1956, and the 
Finance (No. 2) Bill, 1956:”

(ii) Page 1, line 17—
for “the issue of the notification” 

substitute “coming into force of this 
Act”

My only point is this. The hep. 
Finance Minister has already given an 
assurance now. The amendments 
which I have tabled are that with 
regard to the excise duty on cloth and 
yam which has just been levied re
cently, will not be fully levied. He 
has taken powers to levy more than 
what he is levying today. I only 
wanted that he should not have a 
further i>ower to levy 50 per cent 
more than what he has already got. 
That is my point. He says that he 
does not want to accept the amend
ment. What he says is, he would like 
to give an assurance that that is not 
his intention.

Mr. Speaker: That is not amend
ment No. 7. He says. Act of Parlia
ment.

Shri Tulsidas: We have passed an 
Act. There he has power. He has 
already taken power for levying duty 
at a higher rate. He has also takec 
power to further levy 50 per cent 
over and above that. That means, 
from six annas, he has power to levy 
nine annas. Since he has given an 
assurance, so long as that assurance Is 
binding on him, I am not pressing the 
amendments. I am only sa3ong this. 
I would like that this matter should 
be put in the law. Normally, if it is 
in the law; it would be better. If it 
is an assurance, we have to go to him 
again and say that this is the assur
ance. He may say that that assur
ance was given in the particular cir
cumstances and therefore that assur
ance does not coimt. If circumstances 
arise and he exceeds his powers under 
this Act and then this assurance is 
pointed, at that stage, he should not 
say that that assurance was given in 
particular circumstances. '

Bbil T. T. Kriflhnainacliari: No, no.

Shri Tulsidas: If that is the assur
ance, I am not pressing these amend
ments.

Shri T. T. Krishnamachari: I beg to
move:

(i) Page 1, lines 7 and 8—
for "Where in respect of any 

excisable goods, the Central Gov
ernment is satisHed that”

Substitute: “If at any time, 
except when both Houses of Par
liament are in session, the Central 
Government is satisfied that in 
respect of any excisable goods”

(ii) Page 1—
for lines 15 to 17 substitute: 
‘Trovided that such increase 

shall not in the aggregate be more 
than fifty per cent, of the duty of 
excise fixed by an Act of Parlia
ment as being leviable on the 
goods for the time being.”
(iii) Page 1—

for lines 18 to 20, substitute:
“ (2) Every such notification 

shall be laid before Parliament 
within seven days of its reassem
bly after the date of the notifica
tion”
These merely follow what I have 

mentioned.
There is only the point which my 

hon. friend Shri Tulsidas has raise<|. 
His amendment would more or less 
restrict the scope of this measiire to 
the present day, that is, this parti-' 
cular Act. That would be difficult. 
That is why we have put it this way. 
He can take it for certain that it is am 
assurance which is completely binding 
on me and my successors.

Mr. Speaker: Amendments moved: 
(1) Page 1, lines 7 and 8— 

for “Where in respect of £iny 
excisable goods, the Central Gov
ernment is satisfied that” 

substitute: "If at any time,
except when both Houses of Par
liament are in session, the Central 
Government is satisfied that in 
respect of any excisable goods’*
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(ii) Page 1—

for lines 15 to 17 substitute:—

“Provided that such increase 
shall not in the aggregate be more 
than fifty per cent, of the duty of 
excise fixed by an Act of Parlia
ment as being leviable on the 
goods for the time being.”

(iii) Page 1—

for lines 18 to 20, substitute:
“ (2) Every such notification 

shall be laid before Parliament 
within seven days of its reassem
bly after the date of the notifica
tion”
Shri Mohanlal Saksena: Mr. Speaker,

as regards clause 2 sub-clause (4), 
I am glad that the hon. Minister has 
seen his way to accept some of the 
suggestions of hon. Members. But, 
there still remain certain objectionable 
features in the Bill and so long as 
they are there, I am afraid, I cannot 
persuade myself to support the Bill,

As regards the tim e...

17 hrs.
Shri T. T. Krishnamachari: He may

come to the front or near the mike. 
When the House is thin, Sir, the mikes 
do not operate quite effectively.

Mr. Speaker: He may still come 
back to the front bench.

Shri Mohanlal Saksena: I was say
ing that I am glad that the hon. Fin
ance Minister has accepted some of 
the suggestions made by Members, but 
I regret that he has not seen his way 
to accept others, and so long as they 
are there I am afraid I cannot per
suade myself to support the measure 
in its present form.

In regard to the time, he has 
cleverly argued that the new Parlia
ment may not meet for some time and 
there might be an emergency and 
therefore he had to provide for one 
year. I take him at his word. If that 
is so, why not make the time in the

provision either one year or six weeks 
after the date of the first meeting cxf 
the new Parliament whichever If 
earlier. If he wants, during those six 
weeks he can get the life of this Bill 
extended, if he is prepared to come 
before Parliament and convince it.

We are on the threshold of democ
racy and I want that we must build 
up healthy precedents, and therefore 
I do not want to tie down the new 
Parliament by our dicisions. The 
other day when I remarked that I 
did not want the Finance Minister to 
hold charge of any other Ministry in
volving expenditure, my friend took 
objection. He thought that when he 
was in charge of cottage industries I 
had taken objection to that But I 
may tell him that my approach is al
ways objective, and when I submit 
any thing I do not have any personal 
considerations. I know in any other 
country you will not have a Finance 
Minister holding charge of any other 
Ministry involving expenditure, and 
for very good reasons. It may be done 
by way of a stop-gap arrangement, I 
can understand that, but if the Finance 
Minister is put permanently in charge 
of any other Ministry, it will create 
a bad precedent. He cannot exercise 
that control which the Finance Minis
ter is expected to exercise over other 
Ministries, and because of laxity in 
financial control in regard to Ministry 
in his charge it may be taken as a 
precedent by other Ministries in 
regard to their own working.

So, I am submitting that if his only 
difficulty is that the new Parliament 
may not be in a position to meet for 
four or five months till September, he 
may accept my suggestion of having 
either one year or six weeks after the 
date the new Parliament meets, 
whichever is earlier. That will meet 
his objection.

Then about sub-claiise (4), it says:

“For the removal of doubts it is
hereby declared that any notifi-
ca^on approved by Parliament,
whether with or without modifica-
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[Shri Mohanlal Saksena] 
tions, may be rescinded by the 
Central Gk)vemment at any time 
by notification in the Official 
Gazette.”

Mr. Speaker: That is only with
drawing the additional duty of 50 per 
cent.

Shri Mohanlal Saksena: 1 am com
ing to that point. My submission is 
that after all the fundamental princi
p l e  o f  d e m o c r a c y  is  iK a i  c u m u ia t iv G  or 
collective wisdom is superior to indi
vidual judgment. If there is a provi
sion that within three months the cen
tral Government will not be able to 
withdraw it, I could have understood 
it. Circimistances might change. But 
if the Finance Minister comes to this 
House and the House in its collective 
wisdom approves the notification in 
the form in which it was issued by the 
Government or in a modified form, 
and the next day he goes and res
cinds it, what will it mean? The sup
reme power of the Parliament is set 
at naught, not only of this Parliament 
because we know that in a few months 
time we will have another Parlia
ment. We are tying down the other 
Parliament by passing this enactment. 
My submission is this, that we must 
put sometime Umit. It should not be 
rescinded within two or three weeks, 
until the situation changes. Otherwise 
it means that the Finance Minister has 
not been able to coirvince the House 
about the necessity. Either it is neces
sary or not necessary. If it were 
necessary when promulgated, it was 
necessary on the day it was placed 
before the House. If it is approved 
and immediately after the govern
ment could rescind it, it means some
thing very derogatory to this House 
and also it sets at naught the princi
ple of democracy.

Every time a new taxation measure 
is brought we are told there was 
emergency and emergency is sought 
to be pegged on the Natural Plan. I 
know what are the requirements of 
the National Plan. I know how a Plan 
should work in a democracy. The

fundamental basis for the working of 
a National Plan in a democratic State 
is that it must command the support 
and co-operation of the people. How
ever good and well-balanced a Plan 
may be, it cannot be worked or imple
mented by any efforts the Government 
might make unless it carries with it 
the support and active co-operation of 
the people. I submit that we cannot 
harness the co-operation of the
people unless we take them into con- Menc&. Here somebody pointed out 
that the emergency is such that even 
the House does not know it. If the 
emergency is such that even the House 
is not aware of it and you go on 
impressing additional taxes do you 
think that people who are taxed will 
submit to the additional burden if 
they are told that the money was 
required for working the plan? How 
does the common man benefit by this 
National Plan? You can take any 
nimiber of examples.

Take for example housing. In rela
tion to the housing problem, the peo
ple living in the villages are not going 
to be benefited, and even in the towns 
very few people are going to be bene
fited. Take roads. In the Nagpur Plan 
passed in 1943 it was contemplated 
that by 1960 every village would be 
brought within five miles of a pucca 
road. You are going to have roads, 
but not even two-thirds of the Nagpur 
Plan is going to be completed. That 
means most of the villages will remain 
beyond five miles of pucca roads. 
Then you take the case of animal hus
bandry which was mentioned by 
Pandit Thakur Das Bhargava the 
other day.

Mr. Speaker: Are we going on with 
the Plan now on this small excise 
duties Bill?

Shri Mohanlal Saksena: At every 
moment it is said that there is an em
ergency, there is the Plan and we 
have to raise funds. Even the other 
day I got only five minutes. I want to 
tell you this Plan can appeal to the 
people only when it meets the needs 
of the people. Even the provision for



elementary education is less than what 
it was under the First Plan, ^ d  the 
expenditure on administration has 
gone up from Rs, 11 crores in the first 
to Rs. 57 crores in this Plan. The ex
penditure on miscellaneous items will 
be about 19 per cent, as against 16'6 
per cent in the first Plan. These are 
the things which we have to face. You 
cannot get the co-operation of the 
ple unless they know that these things 
are going to benefit them.

I was just referring to animal hus* 
b a n d r y .  With y o u r  permission I 
would like t o  Bay o n e  w o r d .  In the 
Plan it is said the average milk con
sumption in the country is some five 
ozs.

Mr. Speaker: I have got very great 
regard for the hon. Member, but how 
is the Plan or milk relevant here?

Shri Mohanlal Saksena: You have
to satisfy us that there is an emer
gency.

Mr. Speaker: Not today.

Shri Mohanlal Saksena: Anyway, I 
am not going to elaborate that point.

I was saying if you want to have 
these powers you must see— am pre
pared to clothe the executive with any 
powers that they want—but we have 
to see that we do not do anything 
which is likely to be taken as a bad 
precedent for the future. By this 
Bill you want to give the executive 
power for one year. Of course there 
were other objectionable features 
which have been removed by the ac
ceptance of these amendments, but 
these two points remain. It will show 
the bona fides of the Government if 
they say that for the interval till 
the new Parliament meets some pro
vision has to be made and therefore 
they are making provision for that.
The second point is about sub-clause 
(4) of clause 2 where you say that the 
Finance Minister will have the power 
or the Central Government will have 

' the power to rescind the notification 
without a n y  limitation of period. They 
may not do it, but as it is worded it
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means that they have the power even 
to defy the decision of Parliament.

With these words I still hope that 
the hon. Finance Minister will see his 
way to accept tiiese suggestions.

Shri Ragliavacliari: May I say one
word on the proposed amendment? 
The language used in this amendment 
is ‘except when both Houses of Par
liament are in session*. I am afraid 
this will increase the period when 
Gov^nment will be free to issue 
notifications. Therefore, I would 
suggest the ‘except when
eiliier or both Houses are in session' 
wiU be better.

BIr. Speaker: What is the use of
only one House? If it is placed be
fore only one House, is that enough?

Shri Baghavachari: The question 
is, at any time except when both 
Houses of Parliament are in session, 
the Central Government feel so, they 
can issue a notification.

Mr. Speaker: It has to be approved 
by both Houses.

Shri Raghavachari: It does not re
late to approval. It relates to the 
issue of a notification increasing the 
tax.

Mr. Speaker: Is it enough if it 
is approved by only one House?

Shri Raghavachari: The wording
should be ‘either or both Houses*. 
Otherwise, if only one House is sit
ting, Government can go on.

Mr. Speaker: If only one House is
sitting, he cannot have an Act.

Shri Raghavachari: There is no 
need to have an Act at all.

Shri T. T. Krishnamachari: The
fact that one House is sitting does 
not give me an Act. Unless the other 
House also sits, it does not become 
an Act.

Shri Raghavachari: You are not
bringing in an Act at all. •
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Shri T. T. Kitdmamachari: The hon. 
Member has not understood it. At 
a time when both the Houses are 
sitting, we cannot use this power. 
But il only one House is sitting, then 
we can use this power. That is what 
it means.

Shrl Nand La! Sharma (Sikar): 
Then, what is the use of it?

Mr. Speaker: Either House sitting 
alone does not make it a Parlia
ment

Shri R afliaTB clia il: My point is that 
this clause relates to the power of 
the Central Government to issue noti
fications. The Minister has said that 
when both the Houses are in session, 
he cannot exercise that authority. So, 
the question here is only about the 
exercise of that authority. When 
both Houses are in session, he will 
not use this right to issue a notifica
tion. What I want is that when ei
ther or both Houses are in session,..

Shri T. T. Krishnamachari: How
can that be? Then it means that if 
either or both the Houses are sit
ting I cannot exercise the right.

An. Hon. Member: Surely, that is 
what the hon. Member wants.

Mr, Speaker: There is a small mis
understanding in this matter. The 
Minister evidently wants to impose a 
tax. It is not denied here that in an 
emergency, it is open to the Fint^nce 
Minister to invoke the aid of Parlia
ment to pass legislation regarding the 
imposition of a tax. That could be 
done only when both Houses will be 
seized of it ; he can go from this House 
to the other House, and if the other 
House has got a r i^ t  or not, to make 
an amendment, it has a right to dis
cuss it. If only one House is sitting, 
he cannot get an Act. That means 
that he can neither have an Act nor 
can he issue a notification; he has to 
keep quiet and invoke the aid of the 
ordinance. Speaker after speaker has 
been saying that so far as taxation 
measures are concerned, the power to 
issue ordinances ought not to be in

voked. Therefore, this has come in 
the place of ordinance, and it must be 
effective; this power ought not to be 
used only when both the Houses are 
there. If only one house is 
there, it is no Parliament at all, and 
no Act can be passed. If neither an 
Act can be passed nor is an ordinance 
desirable to be passed, Government 
have to keep quiet,

Shri Raghavachari: The point is 
that we wanted to restrict the per
iod during which he would exercise 
this arbitrary power.

Mr. Speaker: Arbitrary power to 
be exercised for what? He ought not 
to pass an Act, and he ought not 
to issue a notification when it is not 
possible for him to have an Act. Now, 
it is not possible for him to have an 
Act.

Shri Raghavachari: Therefore, he 
can certainly introduce the Bill in one 
House___

Mr. Speaker: And wait on till the 
other House meets. What does the 
hon. Member want?

Shri Raghavachari: Even now, both 
Houses are nê êr brought together, 
and that means that they can go on 
exercising the power always.

Mr. Speaker: Let us assume that 
the other House will sit a few days 
longer than this House.

Shri N. C. Chatterjee: After all, 
the gap is at best only a week.

Shri N. R. Muniswamy (Wandl- 
wash); Sometimes one month.

Mr. Speaker: Then, that argument 
can be used both ways. It can be 
argued, ‘The gap is only a week. What 
is the objection?*.

Shri N. R. Muniswamy: May I draw 
the attention of the Minister to just 
one small lacuna. Sub-section (5)



of protwsed section 3A cla\ise 2 of 
this Bill reads:

“This section shall cease to 
have effect on the thirty-first day 
of December, 1957 but such cesser 
shall not affect the continuance 
of any notification approved by 
Parliament and in operation at 
the time of such cesser.” .

Here, the notification is issued 
under the authority vested in Govern
ment by section 3A which has now 
been inserted. If section 3A becomes 
inoperative on the 31st day of Decem
ber 1957, the notification which hM 
already been issued cannot be in 
force, because it has, to be based on 
one or other of the sections of this 
Act.

Shri T. T. Krtehnamachari; There 
is no clause 3A here. The point here 
is this. Sub-section 5 of proposed 
section 3A says that the notification 
will continue only if it is approved 
by Parliament. I do not know whe
ther my hon. friend thinks that some 
amendment has been moved. Where 
is clause 3A? I cannot really under
stand.

Shri N. E. Munlscwamy; Clause 3A 
is substituted.

Shri T. T. Krishnamachari: There
is no clause 3A at all. I am afraid 
there is a litUe bit of confusion.
Actually, this is necessary if we are 
going to terminate the whole thing.

Shri N. R. Muniswamy: I am very 
sorry I said clause 3A. I meant pro- 
iposed section 3A now sou^t to be 
inserted of the Central Excises and 
Salt Act. I was speaking on clause
2 of this Bill, wherein section 3A is 
proposed. Under this section only 
the notification can be issued. So, the 
notification has to be issued only on 
the strength of section 3A. If clause
2 of this Bill, that is, section 3A of 
the Act becomes inoperative on a 
particular date, the notification which 
has been issued under that provision 
cannot have any force, even though 
it has received the approval of Par
liament.
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Shri T. T. ^
think there is any point in what my 
hon. friend has said.

Mr. Speaks: Now, I shall put the 
amendments moved by the Minister 
to the vote of tihe House.

The question is:
Page 1, lines 7 and 8—

For ‘*Where, in respect of any 
excisable goods, the Centr^ Gov
e r nm en t is satisfied that”

Substitute: “If at any time, 
except when both Houses of 
Parliament are in session, the 
Central Government is s a ^ e d  
that in respect of any excisable 
goods**.

The motion was adopted.

Mr. Speaker: The question is:
Page 1—

for lines 15 to 17 substitute:

“Provided that such increase 
^ a ll not in the aggregate be 
more than fifty per cent of the 
duty of excise fixed by an Act 
of Parliament as being leviable 
on the goods for the time be
ing.**.

The m^ytion was adopted.

Mr. Speaker: The question is:
Page 1— 

for lines 18 to 20 substitute:
“ (2) Every such notification 

shall be laid before Pwliament 
within seven days of its reas
sembly after the date of the 
notiflcation.” .

The motion was adapted.
Pandit Thakur Das Bhargava: I

have also sent in an amendment that 
for the words *31st December 1957* 
the words 3̂0th June 1957* be substi
tuted.

Mr. Speaker: All right, I shall put 
it to the vote of the House. It h ^  
already been discussed. Though it 
has Been handed over to me just, now, 
I shall put it to vote.

and Salt (Second 3662
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Sluri N. C. C lia ttw jee ; Why should 
Pandit Thakur Das Bhargava not ask 
the Minister to accept his amend
ment?

P i ^ t  Thakur Das Bhargava: I
have sent in the amendment already.

Shri T. T. Krishnamachari; He w
put it to the House.

Mr. Speaker: All right. I shall put 
it to vote. There has been a discus
sion on that already by Pandit Thakur 
Das Bhargava as well as Shri Mohan- 
lal Saksena. They have said that one 
year need not be the limit, but it may 
be even earlier. Pandit Thakur Das 
Bhargava has passed on his amend
ment to me. I shall place it before 
the House now. Let him formally 
move it.

Pandit Tbaknr Das Bbargava I
beg to move:

Page 2, lines 23 to 24—
for “thirty-first day of Decem

ber, 1957” substitute ‘ihirtieth day 
June, 1957”.
Shri Sinhasan Singh: 1 have also

got an amendment for the deletion 
of proposed section 3A (4).

I beg to move:
Page 2—

omit lines 19 to 22.

Mr. Speaker: Amendments moved:
(i) Page 2, lines 23 to 24r-
for “thirty-first day of Decem

ber, 1957” , substitute “ thirtieth 
day of June, 1957” .

(u) Page 2—
omit lines 19 to 22.

Shri Moioiilal Saksena: May I know 
the reacfion of *the Minister to my 
suggestion in regard to the period, 
namely that it should be either 36th 
December, 1957, or six weeks after 
the meeting of the new Parliament, 
whichever is earlier?

Mr. Speaker: I shall now pui Shri 
Sinhasan Singh’s amendment to vote.

He wants the deletion of sub-section
(4) of section 3A. He does not want 
this power to be given to the Central 
Government of rescinding notifica
tions, notwithstanding the fact that 
the hon. Minister ^  said that the 
C«stral Government wants to r^ uce 
it, having regard to changed circums
tances.
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Shri Sinhasan Singh: May I speak
on the amendment?

Mr. Speaker: He has already spo
ken.

S M  Sinhasan Singh: Suppose the 
House has approved a certain taxation 
increase in respect of any commodity 
under a notification- Suppose a few 
days afterwards, pressure is brought 
to bear on the hon. Minister fe modi
fy it. Then the Central Government 
can modify it without tihe approval 
of the House. The whole purpose of 
the Bill is to mop up the excess pro
fit. Now, those interests who earn 
excess profits may represent to the 
Government saying, ‘Kindly with
draw these things’. It may so hap
pen that even after the House has 
approved of the taxation, their per
suasion may succeed, as it has suc
ceeded in that they have got a pro
mise from Government that there will 
be no increase in the excise duties 
already levied on textiles and rayon. 
So in spite of our passing the notifi
cation, they may succeed in getting 
the tax lowered or modified. I sub
mit it will look awkward if what is 
passed by the House is rescinded by 
Government without the approval 
of the House. So it should be brought 
before the House so that the matter 
may be discussed by tihe House whe
ther it is proper or not. I say this 
because the whole purpose of this is 
to provide money for the Plan.

Shri T. T. Krishnamachari: It is
very well understood in all tax mea
sures that Government have the 
power to lower the tax. That sftiould 
also be conceded in this particular 
matter. The power to lower the tax 
inherently exists, so that there should
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be no bar to reducing the tax. If the 
hon Member means that the Govern
ment may misuse that power, ©bvio^- 
ly the remedy is to throw out the 
Government.

Mr. SpcJ*er*- The hon. Member is 
not inclined to give power to the 
Government when the G over^ent 
say that even in advance of the House 
revoking it. they shaU revoke it. 
Anyway, I will put me amendment 
to vote.

The question is:
Page 2— 

omit lines 19 to 22.
The motion luas negatived.

Mr, Speaker; The question is:
Page 2, lines 23 and 24—

jor “ thirty-first day of Decem
ber, 1957” , substitute “thirtieth 
day of June, 1957” .

The motion was negatived.

Mr. Speaker: The question is:
“That clause 2, as amended, 

stand part of the BUF.
The motion was adopted.

Clause 2 as amended, was added to 
the Bill.

Clause 1, the Enacting Formula and 
th€ Title were added to the Bill.

Sliri T, T, K r i s h n a m a c h a r i :  I beg
to move:

“That the Bill, as amended, be pas
sed” .

Mr. Speaker: Motion moved:

“That the Bill, as amended, be

Shri Barman (North Bengal—^ e - 
s«nred-Sch. Castes): The BiU is now 
being passed after much improve
ment.

The provisions of the Bill, as they 
are, do not indicate the circumstances 
under which the Government are gi
ven this unusual power to increase

and Salt (Secor^ 3 ^  
Amendment) Bill 

the duty. But in the S t a t ^ t  M . 
Objects and Reasons it is said t o t  m 
the present price situation, ^  ™ y ^  
necessary both for «
ports and lor mopping off excesswe 
profits to make quick change i n 
cise duties. I think it is qurte l^ t)^  
mate for Government to be armed 
with this power. So far as mop
ping off excessive profits is concem- 
ed, we also want that 
should be armed with such power, not 
only for the purpose of raising mort 
revenue to finance the Plan or to 
meet any other expenditure, but also 
ioT a social purpose. These excess 
profits mean exploitation of the conra- 
mers. I f  Government have 
power to mop off these profits, there 
will be troubles occurring.

We know that when a large amount 
of money is injected in connection 
with the Second Plan expenditw^ 
there will be some poeple who will 
be getting more money. At the sa™  
time, we apprehend that there wiU 
be shortage at ccanmodities. In such 
a contingency, if Government do not 
step in to nip the profit motive ci ttie 
middleman in the bud, the mid^eman 
will go on exploiting the consumers, 
resulting in the generation of anti
national psychology.

Secondly, if this money goes into 
the pocket of the middleman, it will 
run counter to our objective in the 
social sphere. So there is an addi
tional reason for arming Government 
with the power to increase the ex
cise -duties for the purpose of mop
ping off excess profits.

As regards the objective of en
couraging exports, I tiiink that Gov
ernment should not exercise this 
power simply to encoura^ e ^ r t s .  
Encouraging exports means inhibiting 
consum ption at home, and that in 
turn means increase in the price of 
consumer goods. So it will ultimately 
hit the consumers whom we want to 
benefit. There may be circumstances 
where an emergency may arise. 
Then Government will come before 
the House. We shall consider the
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[Shri Barman] 
circumstances and if we think that 
Government are justified in exercising 
that power, we shall arm Government 
with the necessary power. But for 
this short period of four or five 
months, I do not know how much 
revenue Government can get on this 
account, by encouraging exports and 
inhibiting consumption at home. It 
may not be a large sirni; it may be 
a small simi. But it may hit the 
consimier. So I hope that Government 
will not increase tihe duties up to the 
extent that Government are armed 
to increase them simply for the pur
pose of encouraging exports.

So far as the other objective is 
concerned, I think Government should 
exercise it not only as a matter of 
getting some revenue but as a social 
necessity.

Shri Mohiuddin: The extraordinary 
measure which the Finance Minister 
introduced has now imdergone consi
derable improvement by the amend
ment that he himself has moved.

This Bill is an emergency measure, 
and the Finance Minister has fully 
explained that it will be utilised only 
if and when an emergency arises. 
When the hon. Minister introduced 
the Bill in the House and when I read 
it I had the impres.?ion that unlike 
the Finance Minister, imlike 
Shri T. T. Krishnamachari who has 
always been very optimistic, who has 
always taken a rosy view of coming 
events, this time, the Finance Minister 
has adopted a very pessimistic atti
tude. He is afraid that the situation 
is going to worsen from day to day 
during the next 6 months.

The international situation has im
proved. The Suez Canal is blocked 
but it is expected that, in about two 
or three months' time, we will have 
free navigation through the Suez 
Canal. It is also generally believed 
that the danger of war has receded. 
Moreover, only this morning the Food 
Minister told us that the price of
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rice is going down and it may go down 
precipitately to such an extent that 
there may be a cry about the pre
vailing low level of prices. But, on 
the other, hand, we have this pessimis
tic view of the future, that the prices 
may go up so high that the Finance 
Minister may have to resort to the 
unusual step of levying excise duties 
by a notification.

Anyhow the situation is so confus
ing and I hope the Finance Minister 
in his reply will assure the House 
that he really does not anticipate such 
a heavy rise in prices that he may 
have to resort to this unusual mea
sure that we are passing today. I 
hope that it will not be necessary and 
the situation will ease from day to 
day so that the price level goes down 
and the Plan is not affected in any 
way.

With these words, I hope the House 
will pass the Bill.

Shri Tulsidas: First of all, I must 
thank the hon. Finance Minister for 
having accepted the substance of two 
of my amendments which I had 
moved because I felt that there would 
otherwise be hardship particularly 
with regard to consumer goods like 
cloth and rayon yam and rayon 
piece-goods and the consumer would 
be rather very badly hit. He has 
already taken powers recently and 
there is no necessity for him to have 
extra powers to increase the duties 
on these consumer goods.

You know very well that there are 
only 25 excisable goods in this coun
try. I have got a list here and ' if 
one goes through the list one will find 
that most of these are essential goods 
which are used every day by the 
common man. Not one of these 
articles can be considered as luxury 
article. Motor spirit, kerosene, sugar, 
matches, steel, tyres, tobacco, vegeta
ble products, coffee, tea, cotton cloth, 
stetificial siilik fabrics, cement, soap,



of tile country and it will not serve 
the purpose for which he i  ̂ bringing
in this Rill-
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footwear, woollen fabrics, electric fans, 
electrical batteries, paper, paints and 
varnishes, vegetable non-essential oils, 
refined diesel oil, industrial fuel oil, 
coal and so on; these are the articles 
which are excisable goods. I can 
understand the Finance Minister to 
take the powers which he has taken 
with regard to exportable goods, 
where the burden falls outside the 
country and not inside the country.
I would only say that if you analyse 
these items, you will find that even 
if the duties are raised, it is not go
ing to benefit the consumer in any 
way. I will give an instance. In the 
Statement of Objects and Reasons 
the hon. Finance Minister says that 
he wants to mop off excess profits. 
He also wants to see that exports 
are encouraged. I do not see how 
any increase in duty on any of these 
items win increase exports. On the 
countrary it will cause hardship to 
the consumers. As I said, an 
increase in duty of tlv  essen
tial oils will cause more hardship 
to tbs consumers in the country. The 
prices are already too high and the 
demand in the country is inelastic. 
The same will be the case of addi
tional excise duty on sugar. If the 
excise duty on tea is increased it will 
not serve the interests of the coun
try because a rise in the demand for 
internal consumption of tea hardly 
interferes with the export programme. 
In the present circumstances, there is 
an overproduction of this commodity 
and efforts are being made to restrict 
production and also to step up the 
consumption. Thus, it is clear that 
the restraint will not be to the best 
i» *̂erests of the country. It will lower 
nutritional and living standards. If 
additional taxes are levied, the pur
pose of mopping off excess profits will 
not be served in the case of essential 
goods and consumer articles. In most 
of the excisable articles, conditions 
for excessive profits hardly exist now.

In the end, I would like to plead 
with the Finance Minister that he 
should have considered all these 
things before bringing in this measure. 
It would not be in the larger interests

Another point which I would like 
to bring out is this. It is said that 
there must be an idea that the Second 
Five Year Plan is there and, there
fore, we must try and get as much 
resources as possible. There is an 
article which I read and which, I 
think, gives a somewhat better pic
ture. It says that the argument that 
taxation must be raised is not the 
same thing as to argue that taxation 
should be neutral to the sector from 
which it does begin. To argue agaih 
that the Plan must be fulfilled tlnd 
therefore resources are necessary at 
any price is only to argue that the 
Plan will be fulfilled merely because 
of monetary resources taken from the 
producers. It is just placing the 
Damocles sword over the non-Gov- 
emment sector so that it will not 
grow. It win not allow the non-Gov- 
emment sector to undertake expan
sion.

I am afraid the hon. Minister is 
not listening and he thinks that the 
3 ill is already more or less passed 
and therefore he has no interest in 
Hearing the argimient.

Shri T. T. irHshnamaghiiri! Sir, the 
trouble is this. My hon. friend went 
away when the Bill was being dis
cussed and he is now reading a speech 
which ought to have been read in the 
early stages of the Bill.

Shri Tulsidas: The hon. Minister 
knows fully well that when I went 
away from here, I went also for a 
better cause.

Shri T. T. Krishnamachari: I have 
no doubt that it is a better cause.

Shri Tulsidas: I went to attend a 
Consultative Committee meeting and 
it is one of the important committets 
on which also I am a member. I am 
expected to attend that also.

Mr, Speaker: Whether the Finance 
Minister hear.«? 'him or not, the House 
will hear the hon. Member. The hon. 
Minister all the time is harping that
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[Mr. Speaker] 
he is somehow or other trying to find 
resources for the Second Five Year 
Plan, no matter what happens, whe
ther the resources which he would 
get would reduce production or not. 
The important aspect is that we must 
increase the production. Has he vis
ualised whether with the measures 
which he has now brought forward— 
Finance BiUs Nos. 2 and 3 
and also this Bill—the produc
tion is goiing to be increased or 
whether it is going to be decreased 
by these duties. H it is going 
to be decreased, then I am afraid all 
the aiTnfg and objects in bringing for
ward the Second Five Year Plan are 
going to be defeated. After all, we 
want to increase production in the 
country, and unless increased pro
duction takes place it is not possible 
to achieve any of the objects in the 
Plan put up. I, therefore, feel that 
before we bring forward these mea
sures, it is proper that the Finance 
Minister should take up all these 
aspects into accoimt.

Another aspect which I would like 
you to bear in mind and to consider 
is that during this particular session, 
a nimiber of such BUls of an impor
tant nature have been introduced, and 
this session has more or less been 
converted into an important budget 
session. The BiUs were, introduced a 
few days before and have been 
brought before the House for consi
deration and passing. Legislation has 
been brought in without even giving 
this House and the public an oppor- 
timity to consider the effects the dif
ferent measures will have. When
ever a point has been raised, the Fin
ance Minister usually says that it is 
dilatory tactics. After all. It is an in
herent right of the opposition to have 
dilatory tactics, but the Finance Mi
nister should be happy that the op
position here is not so dilatory as in 
any other country.

Shri T. T. Krisbnamachari: I am 
happy to see the hon. Member always 
smiling.

Shri Tulsidas: In spite of all that,
he is still harping on that point be
cause he feels that certain measures 
which he has brought in have been 
somehow or other opposed. He bnngi 
in, therefore, the plea that we are 
resorting to dilatory tactics.

When such important legislation is 
brought in, we must give enough op
portunities for the Members here as 
well as the public outside to consi
der all aspects of the measure. When
ever measures which are as important 
in nature as the budget are brought 
in, we generally have enough time to 
consider all aspects of the matter, and 
the House comes and considers it af
ter about a fortnight or three weeks 
or a month’s time. When an impor
tant amending legislation comes up, 
we generally send it to a Select Com
mittee, ‘̂ d  the Select Committee 
considers it, goes into the thing, and 
then passes it on to the House with 
its comments. Even this particular 
measure could have been brou^t in 
much earlier and got through the 
Select Committee, and it could have 
been discussed much more leisurely 
with better resuats. The Finance 
Minister, since his arrival, has brought 
in so many measures as shock tac
tics and calls himself a Robinhood. 
If he is a Robinhood in the sense of 
merely taking over a certain amount 
of things from a few people, I can 
understand it, but he is not doing 
that He is not only becoming a Ro
binhood for a few people but also for 
the cominon man. That he should not 
forget.

Mr. Speaker: He does not discrimi
nate.

Shri Tnlsldaa: Since the Finance
Minister has accepted some of my 
amendments and has also given an 
assurance, I would like to agree to 
this measure although I would have 
really felt like opposing the Bill.

Shri K- K. Basil (Diamond Har
bour): I oppose this Bill tooth and 
nail, because I think by this measure
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Government have taken blanket 
power to tax, which is a dangerous 
precedent for any democratic institu
tion. The Finance Minister has come 
forward with a proposal that he 
wants to tax, because he thinks he 
will be able to mop up the profits. 
During the last Budget, when his 
predecessor brought in a proposal 
for excise duty on cloth and other 
things, we knew that the common 
man had to pay extra. He has long 
been in the financial line and he 
must be knowing from his own ex
perience that whatever excise duty 
that he levies on essential goods is 
hardly borne by the producers them
selves, but is practically entirely pass
ed on to the consumer. You know 
fully well that last time when 
mustard oil, cloth and other things 
were taxed, the ex-Finance Minister 
stated that it was only a question of 
a few annas. We knew that in the 
Calcutta market the price went up by 
several annas and even more than a 
rupee.

and Salt (Secona 3674 
Amendment) Bill 

giving the power to the executive to 
levy whenever they want to impose 
extra taxes is a very dangerous thing. 
I think Government themselves have 
enough power already and they can 
certainly, if the situation so demands 
it, take effective action, and then 
come up before Parliament and get 
the whole thing legalised.

Therefore, I would urge upon the 
hon. Minister that unless he can ^ve 
a categorical assurance to the House 
that by levying this extra excise duty 
there shall not be any increase in the 
price structure,—by such increase the 
common man will be affected because 
he has to pay more—I do not think 
I can agree to this measure. Further, 
to come to this House for having 
such blanket powers is setting up a 
very dangerous precedent.

Shri Bhaffwat Jlia Azad (Pumea 
cum Santal Parganas): Are these
powers worse than the shooting power 
in Hungary?

Today the Finance Minister says 
that he wants to mop up these pro
fits, because he wants to create a 
psychological atmosphere following 
his other earlier proposals and he 
wants to take away the extra money 
that the industrialists or businessmen 
must be making. But what is the 
reality of the situation? The major
ity of the articles on which the excise 
duty has been levied have been read 
out by my hon. friend, and they are 
mostly essential and some possibly 
semi-essential things, and most of 
them are bought by the common man 
or citizens in the lowest strata or 
slightly above it. Today the Finance 
Minister comes out with a proposal 
that he wants to mop up the profits. 
Can I have a guarantee from him 
that by levying excise duty on these 
essential commodities, the prices of 
those commodities will not go up? We 
know how the inflationary spiral 
has gone up, but there are other 
methods to check that up. If you 
want finance, you can have the in
dustry your own and you can have 
control in a different method. But 

530 L.S.D.—

Shri K. K. Basu: My hon. friend is 
not relevant. I can give the history 
of shooting which this Government 
has done. Instead of meeting in the 
end of February, we may be able to 
meet at the end of March, and any 
extra excise duties that are imposed 
during this period can come up be 
fore Parliament so that we may be 
in a position then to consider them 
then.

I oppose this measure because it 
will not improve the situation at alL 
Alter levying the capital gains tax, 
the Finance Minister has created a 
psychological atmosphere in his favour 
and he wants to go on further and 
wants power saUty to himself as 
Great Moghul. Unless the Finance 
Minister can give us the assurance I 
have asked for, he has no right to 
come forward for asking for blanket 
powers from the Parliament.

Shri T. T. Krishnamachari: I do
not think the hon. Members who 
sp«ke on the third reading have mada 
any points which need a reply.
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[Shri T. T. Krishnamachari]
Shri Tulsidas started off with a 

speech which should have been made 
earlier, and he ended up with a homi
ly on many things that do not con
cern really this particular Bill.

and Salt (Second 3676
Amendment) Bill

present, I do not think that it may 
be more than two or three. I hope 
it would not be necessary for me to 
levy these duties at all or increase 
them if circumstances do not warrant 
it.

Shri Basu is a super-democrat re
presenting the super-democratic opini
ons which only believe in democratic 
methods and nothing else. If he had 
not come into the House for probably 
some other purpose, he might not 
have intervened at all and would not 
have concerned himself with this Bill. 
So far as this particular measure is 
concerned, I must say this. We have 
tried always to serve the people 
whom we represent to the best of our 
ability. As I have said before, in the 
duties that we imposed on cloth, we 
have, to a large extent, made the 
manufacturer shoulder the burden. 
Of course some portion might have 
been transferred. I can give no 
assurance because I am not in a posi
tion, until I have complete controls, 
to see whether a particular thing is 
passed on or not. If my economy is 
such that every thing is diverted 
through the Government, may be my 
Government would be one in which 
86 per cent of this revenue will come 
from consumer taxes as it is in most 
of the totalitarian countries. Of 
course my hon. friend has to speak 
for democracy because that is one of 
things in which he does not believe. 
I do not think there is any point in 
labouring on it further. I would like 
to mention this. If there is any feel
ing in the minds of any hon. Mem
bers in this House that the intention 
of the Government here is to imneces- 
sarily secure and impose any burden 
on the consumer, it is not true. In 
fact, I shall not use it unless the cir
cumstances make it necessary. Even 
then, I envisage it might be only a 
few commodities. It is not as my hon. 
friend, Shri Tulsidas, said. He took 
hold of the Central Excise and Salt 
Act and read out a portion of the 
Schedule there. As I said, I am not 
going to levy a duty on shoes or any
thing like that. There may be thlee 
or four or five commodities. For the

I may also tell my hon. friend who 
wanted to limit my power to nine 
months or six months: “What are
you trying to safeguard? The Gov
ernment is responsible to you. We 
say, we do not want to use it when 
the Parliament is sitting. If Parlia
ment is going to sit during the major 
part of the second half of 1957, obvi
ously the power cannot be used.” 
What is the good of an individual 
thinking that he has made a sugges
tion? An amendment is accepted. In 
case the Bill is not correct, it will be 
amended. It does not matter who 
does it. It is not as if I have done 
something wrong and by accepting 
the amendment I have gained some 
merit. It is all a question of discus
sion. If any hon. Member feels that 
it will be better, he may say so. There 
is no point in imagining that we are 
doing it ourselves merely because of 
the direction of the hon. Member. It 
was sought to put ‘30th June’ in place 
of ‘31st December’. What is the pur
pose? It is for one year. During 
the second half of 1957, it is our ex
pectation that Parliament will sit and 
may be there may not be any neces
sity to use the measure at all.

I can give that assurance that, as 
my late lamented friend, Dr. Ambed- 
kar mentioned on a previous occasion, 
the Government will take all care 
that is necessary to observe the pro
prieties in using this particular legis
lation.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.
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BUSINESS ADVISORY COMMITTEE 
Forty-seventh Report

Pandit Thaknr Das Bhargrava (Gur> 
gaon): Sir, I beg to present the Forty- 
seventh Report of the Business Ad
visory Committee.

FLOOR AND CEILING PRICES OF 
INDIAN COTTON

Mr. Speaker: There are a few 
minutes more.

Shri Kamath (Hoshangabad): If the 
hon. Minister is here, I shall take up 
this discussion straightaway.

Mr. Speaker: One hour is allotted 
for the discussion. How long would 
the Minister like to take?

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnama- 
cliari): I do not think that I would 
like to take more than ten minutes.

Mr. Speaker: All right. The hon. 
Members who want to take part in the 
discussion may rise in their seats—I 
find three.

Shri K. C. Sodliia (Sagar): My
name may also be included.

Sliri Kamath: I would take ten to 
fifteen minutes.

Mr. Speaker: The hon. Member may 
also continue to stand. All right. 
The time will be restricted accord
ingly.

Sliri Kamath: Sir, By your leave, 
I am constrained to raise a discussion 
on a shady transaction which was in
dulged in by the Government with 
rather dubious motives—a transaction 
detrimental to the interest of India 
and detrimental to the large mass of 
our people. Sir, the discussion pro
ceeds or arises immediately out of 
certain very unsatisfactory answers 
given by the Minister of Consimier 
Industries, Shri Kanungo, on the 5th 
of this month. He pleaded a unifor
mly negative answer while replying 
—a imiform no, an ignorant no—to 
the supplementary questions that 1

put on that occasion, on the 5th 
December. He did not know whether 
the price ceilings fixed on cotton 
were altered last year. Nor did he 
know whether certain observations 
had been made by the former Com
merce Minister’s colleague in the other 
House— t̂he Rajya Sabha— în the 
course of the discussion on the Indian 
Cotton Cess (Amendment) Bill, 1955.

17.57 hrs.
[P andit T hakur Das B hargava in

the Chairl

At the beginning of the cotton sea
son, the ceiling was fixed at Rs. 840. 
Suddenly on the 23rd December, 1955, 
the Government closed the forward 
market against the imanimous advice 
of the trade represented by the East 
India Cotton Association and the 
market was reopened on the 7th of 
January, 1956. For two weeks the 
market remained closed and on 
the reopening of the market, the 
ceiling was reduced drastically from 
Rs. 840 to Rs. 700, when the prevail
ing ready price was much higher, 
was anything between Rs. 740 and 
Rs. 750.

There are two features to this in
comprehensibly odious transaction. I 
use the word deliberately. One was 
that the ceiling once fixed was drasti
cally reduced below the ready price 
on the reopening of the forward cot
ton market. Secondly, the ceiling was 
applied with retrospective effect, a 
thing which has never happened with 
any other commodity and perhaps in 
no other year. The Forward Market 
Commission issued an order to the 
East India Cotton Association Presi
dent under the bye-laws to close out 
all forward contracts and further that 
the old contracts already made even 
at Rs. 745 or Rs. 750 should be re
garded as having been made at Rs. 
700 and settled at Rs. 700. Irrespec
tive of the price at which the con
tracts were made, even if the con
tracts had taken place at a liigher 
price, he was asked to treat it as 
having been made at a lower price. 
Tlvs is an arbitrary, wholly incom
prehensible—I would not use the 
strong term villainous—and odious
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[Shri Kamath]
* action. The contract proved to be a 

dead contract because the ready prices 
at that time were much higher, and 
therefore an artificial selling was 
ordered at a price at which no tran
saction could take place.

Various reasons were given for this 
action by the Grovemment. They 
could be summed up in three different 
ways. It was said that this action 
was in the interest of the trade, se
condly in public interest and thirdly 
in the larger interest of the economy 
of India. This was an amazing and 
fatuous plea. Today I come to the 
House with a categorical demand. I 
am glad that the former Minister for 
Commerce and Industry is also here. 
This is my categorical demand. Whom 
did it benefit? I want to know that 
because, according to Dr. P. S. Desh- 
mukh, the Minister for Agriculture, 
who, speaking on this matter in the 
Rajya Sabha on the 17th February, 
said—I am reading from the script:-—
18 hrs.

‘*I would not like to go into
details of what happened in the
Government.”
Probably, he did not want to dis

close the Cabinet secrets and aU that.
An Hon. Member: He is not a 

Cabinet Minister.
Shri Kamath: But he is invited to 

Cabinet meetings. Then, ‘I t  is not 
proper for me to say all that.” That 
is all very well, I quite understand 
that. “But” he says—that is a very 
strong “but”—“I can safely express 
my sympathy so far as the growers’ 
prices are concerned and, if it was 
necessary to act in the manner we 
have done, I am sure the Minister for 
Commerce and Industry”—the former 
Minister, the new Minister was not 
here at that time and, imfortimately, 
the former Minister is here with us 
today—“must have had strong reasons 
for the action he took. It is 
for the hon. Members to judge 
how far the Commerce and Industry 
Minister’s reply satisfies them.” This 
is very curious. He did not whole
heartedly endorse the action taken^by

Prices of Indian
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a colleague. It was for the Members 
to say how far it satisfied them. Then 
Dr. P. S. Deshmukh said:

“But I am always in favour of 
the grower getting higher prices, 
and the more so because this year 
the cotton grower has really been 
ruined in many parts of India be
cause of excessive rains.”
Then he ended by saying:

“The cotton * grower really 
suffered much and my sympathies 
are with him. He should have 
been permitted to get the highest 
possible price.”
Then he says:

“But the Minister for Commerce 
and Industry took a different 
view.”

There again his view is different 
from that of Dr. P. S. Deshmukh. 
Shri T. T. Krishnamachari, the then 
Minister for Commerce and Industry 
took a different view “because of 
certain happenings in Bombay” . The 
ex-Chief Minister of Bombay is lucki
ly with us and he knows more about 
Bombay than the former Minister for 
Commerce and Industry. “I am not 
very much conversant with it at pre
sent; that is for him to judge, and it 
is for hon. Members to judge.” Said 
Dr. Deshmukh.

The then Minister, Shri T. T. 
Krishnamachari, speaking in the 
course of the debate on the Indian 
Cotton Cess (Amendment) Bill made 
this observation:

“If the House is really interest
ed, when the case is clear I shall 
be certainly prepared to let the 
House know the full facts of the 
situation more than what I can 
explain now,”

That is on the 17th February. Then 
he said:

“About why the price was fixed, 
on the basis at which it was fixed 
at present I am unable to say con
sistent with the traditions of this 
House.”
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Of course, Sir, you know the tradi
tions better than I do. Then he says:

“I do not wish to say anjrthing 
more in this matter.”
It is "‘consistent with the traditions” 

of the Upper House. Since then there 
has been no debate in Parliament in 
this matter and Parliament has really 
been at a loss to understand why this 
action has taken place.

Did it benefit, as it was supposed 
to do, the interests of the trade? Did 
it benefit the public? Was it in the 
public interest? Was it in the larger 
interests of the economy of India? 
On an earlier' occasion when my 
friend Dr. Ram Subhag Singh raised 
a question sometime at the end of 
February, the answer given was “The 
Forward Markets Commission were 
compelled to take the action they did 
to safeguard the interests of all con
cerned.” This is a very good phrase, 
a very evasive phrase “interests of all 
concerned”. I would request the 
Minister, the new Minister for Com
merce and Industry ably assisted by 
the former Minister..........

The Minister of Heavy Industries 
and Commerce and Consumer Indus* 
tries (Shri Morarji Desai): :Why not 
from him alone? he will explain.

Shri Kamath: It is for you to set
tle, between yourselves. I will be the 
last person to come in your way. But 
both are present here and it is rather 
helpful to the House. The one or 
the other may answer the questions 
I have raised, and I hope the other 
one who is not answering will ably 
assist the one answering.

Sir, I would only like to refer to 
one or two other matters before I 
close. As I said, the ceiling was 
drastically reduced from Rs. 840 to 
Rs. 700, when the prevailing ready 
price was much higher. In the first 
two months, that is to say, from the 
last week of December to the 
last week of February, growers had 
to sell cotton artificially at this low 

' rate because they could not help it. 
They had to sell at the reduced ceil
ing price. Dr. P. S. Deshmukh was

perfectly right when he said that this 
action taken by Government was defi
nitely not in the growers’ interest. 
The Forward Market, as you are well 
aware, Sir,—I should be the last 
person to try to teU you anything 
about the Forward Market, you know 
it better than I do—is the link to 
establish correct prices between the 
grower, the merchant and the mills, 
and as Government artificially lower
ed the price to this drastically low 
level of Rs. 700, the reaction of it 
was dramatically felt by the grower 
when he went to market his produce.

Now, our Government, animated 
by the desire to bring about a wel
fare State is, day in and day out, 
season in and season out, always say
ing that they are acting in the in
terests of the cultivators, the kisans, 
the producers, the growers and the 
consumers, who form more than 90 or 
95 per cent of the people of our 
country. I charge them, I wouM 
accuse them, the Government, of hav
ing acted on this occasion in the in
terests of a favoured few, a privileged 
few, and not in the interests of the 
masses of India, not in the interests of 
the producers of cotton, not in the 
interests of consumers, not in 
the interests of the trade. And the 
Minister acted with ulterior motives, 
dubious motives, motives which were 
not calculated to help the producers, 
the growers, the trade or the mills.

I would like to know today, there
fore, categorically from him, I would 
like to have a categorical answer 
from him, which he had withheld in 
the Rajya Sabha because the time 
was not opportxme, conditions were 
not auspicious,—^propitious or auspi
cious,—on that occasion—the Minister 
is smiling, the new Minister, I do not 
know whether it is just a smile or a 
knowing smile, he may clarify the 
smile later on— Î would ask the Minis
ter, both of them, to tell the House 
of the conditions in Bombay on the 
basis of which Shri T. T. Krishnama- 
chari said on the 17th February this 
year tljat the Government was com
pelled to take the action they took.



3683 Floor and Ceiling 19 DECEMBER 1956 Prices of Indian
Cotton

3684

[Shri Kamath]
One more fact, Sir, which I raised 

on the last occasion last week, and 
to which Shri Kanungo gave a reply 
“No”, an ignorant “No” . He said he 
did not know.

Then I asked this question:
“Is it a fact that on November 

29th, only a few days ago, the 
Finance Minister (i.e. the former 
Commerce and Industry Minister) 
ssdd that the price of cotton in 
Bombay, that is to say, of the 
Vijay cotton—which is one of the 
varieties referred to in the state
ment (the statement was laid by 
the Minister on the Table of the 
House that day)—^which was Rs.
749 per kandy was reasonably 
good, whereas last year, he con
sidered the same price exorbi
tant and reduced it to Rs. 700, 
though the crop expectation last 
year was only 43 bales while this 
year it is 55 lakhs of bales?”
Mr. Kanungo, unfortimately, gave 

the blank answer, “I am not aware of 
the statement which the hon. Member 
has referred to.”

That statement was laid by him on 
the Table that day and he said, **I 
am not aware of the statement” . I 
will leave it at that.

I have, therefore, been compelled to 
raise this matter again, and I am 
sure the House will agree, my hon. 
colleagues will agree, that the action 
taken by the Government last year 
was in the interests of a tiny handful, 
privileged, favourite few. The House 

' demands today the answer from the 
Government who those few were. I 
hope it is time that we get a definite 
answer, when this Parliament, the 
supreme body demands it. I would 
close my brief remarks by asking 
again, in whose interest this action 
was taken to reduce the ceiling from 
Rs. 740 to Rs. 700 drastically with 
retrospective effect. That is the most 
dubious feature of the transaction. 
Who were those privileged few? Let 
us know their names. If their names 
are not given by the Government, I

have no hesitation in saying that the 
Government is acting not in the in
terests of the people, but in the in
terests of a tiny minority. They must 
desist from coming to the House and 
saying day in and day out, “we are 
working for a Welfare State” . Other
wise, “Welfare State” will become a 
mockery. I hope Parliament will put 
an end to this state of affairs and put 
things straight about this matter, and 
the House will compel the Minister to 
give a definite, clear answer to the 
question I have raised.

Shri M. S. Gunipadaswamy (My
sore); Sir, in my opinion the policy 
of the Government in this , matter has 
been very very enigmatic. It is being 
shrowded in mystery. Neither the 
present Finance Minister, who was 
the former Industry and Commerce 
Minister, nor the Food and Agricul
ture Minister has been able to clear 
the misgivings that have arisen as a 
result of this policy announced in 
December. 1955.

What are the reasons for this policy? 
Firstly, it is to control prices and to 
check its speculation in the market. 
Secondly, it is to protect the interests 
of growers. But by and large, the 
over-all objective is to guard the in
terest of trade and the larger interests 
of the economy of the coimtry. Let 
us analyse how far these objectives 
have been fulfilled by the sudden 
change of policy by the Government. 
The price fixed at that time was Rs. 
700. You must note whether this fixa
tion of ceiling at Rs. 700 proved 
effective to check the price trend 
which was in the upward direction. 
When the ceiling was fixed at Rs. 700, 
the ruling price was about Rs. 750. 
There was already a ceiling fixed at 
Rs. 845 and this new ceiling was with
in that ceiling. We expect normally 
that this ceiling would effect the price 
m the ready market and in the for
ward market. But let us see if it has 
achieved those two objectives. After 
the fixation of the ceiling, the prices



3685 Flool and Ceiling 19 DECEMBER 1956 Prices of Indian
Cotton

3686

in the ready market shot up consi
derably. It was then about Rs. 800, 
Rs. 100 more than the ceiling fixed 
for the forward market. Even in the 
forward market, all the contracts 
came to a dead end, because for some
time there was a total collapse in 
business and the forward market was 
paralysed.

The most imfortunate thing is that 
a small group of people got windfall 
profits. That might not have been the 
intention of the Government when 
they changed the policy, but neverthe
less the effect was there. A small 
powerful group of bears got a huge 
amoimt of money. How they got this 
amount is very interesting. They 
were able to get this huge amoxmt, 
because the ceiling was made retros
pective. In other words, all the out
standing transactions had to be settled 
at Rs. 700. Those who entered into 
a forward contract at Rs. 750 or Rs. 
745 had to settle their contracts at 
Rs. 700. Thereby, the bulls, the pur
chasers, were very much benefited and 
the sellers lost heavily. So, a few 
people who were well-placed had 
prior information and they benefited 
most out of this change of policy.

What about the interests of the 
growers? Let us know whether there 
was any protection of the growers’ in
terests. As my friend already pointed 
out, the growers were not at all bene
fited, though that was one of the 
objectives of this policy. Dr. P. S. 
Deshmukh has already supplied an 
answer to Mr. T. T. Krishnamachari 
in this respect; it does not require 
me to elaborate on this point. But 

, let me tell the House that the grow
ers’ interests were not at aU protect
ed and the growers did not approve 
the policy of the Government. I 
leam that the representative of the 
growers, who was in the East India 
Cotton Association, did not approve of 
the new ceiling fixed. Further, I 
learn that the Central Cotton Commit
tee passed a resolution or expressed 
an opinion, when Dr. Deshmukh was 
present, disapproving of the action of 

jthe Government. They categorically 
stated that the new policy of the 
Government was detrimental to the 
interests of the growers. So, I feel

that the growers’ interests have never 
been protected.

Secondly, as I have already said, the 
speculation was not stopped and the 
prices were not checked. After the 
fixation of this new ceiling, there was 
a spurt, a spiral rise, in prices in the 
cotton market, particularly in the 
ready market. So, the main objective 
for which the change in policy was 
made was not realised.

May I humbly ask the present 
Fineince Minister whether he carefully 
considered the repercussions, or the 
consequences of this change of policy? 
I want to know from him whether 
he had consulted the people whom he 
ought to have constilied in his Depart
ment; I want to know particularly 
whether he consulted the Textile 
Commissioner, and whether his opi
nion was taken. According to my 
information the Textile Commissioner 
was never consulted and the Textile 
Commissioner read it only in the 
newspapers. So, it was just announc
ed by the Minister. If I am wrong. I 
want to be corrected. If I am right, 
it is really a highly cond«nnable 
action.

Shri T. T. Krishnamachari: May I
ask if the hon. Member can tell the 
House if the Textile Commissioner 
himself told him about it— Î would 
like to know.

Shri M. S. Gampadaswamy: No,
Sir, not the Textile Commissioner. 
The Textile Commissioner did not at 
all tell me and I have no access to 
the Textile Commissioner.

Shri T. T. Krishnamachari: Then
how does he know about it?

Shri M. S. Gurupadaswamy: I came 
to know about it from some other 
gentleman. So, I want to be corrected 
if I am wrong. That is all that I say. 
I would be very happy if I am proved 
to be wrong.

Shri T. T. Krishnamachari: How
could I prove anything wrong when 
the hon. Member has no basis for a 
statement he makes? He does not 
say that the Textile Commissioner 
told him; and he wants me to prove 
something which cannot be proved at 
all.
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Shri M. S. Gurupadaswamy: I will 
be happy if my sillegation is proved 
baseless.

There is one other important thing 
which is in the background. . Who 
were the parties benefited, if at all, 
by this change of policy? Shri 
Kamath asked the same question. I 
want to ask the Minister whether a 
small group of people in the forward 
market were really benefited as 
against the entire lot of speculators. 
Even among the speculators, and the 
business community, there are a 
special few, a chosen few who €ire 
getting the most favoiired treatment 
at the hands of Government. In this 
particular case I take it I am not 
wrong if I generalise that a few peo
ple among the speculators who are 
very well placed in the matter of 
securing information, got the benefit. 
The tragic part of the whole thing is 
there is not so much speculation in 
the forward market; the most specu
lative element in the whole deal ac
cording to me is the Government 
policy itsell

People begin to speculate about the 
policy of the Grovemment, about the 
changes that are brought about from 
time to time. This is the most specu
lative element. Unless speculation 
about Government policy is stopped 
very effectively, I am afraid, the 
forward market or ^ y  market which 
deals with speculation and specula
tive activities will not be free from 
such evils; and it is not possible to 
free them from evils. So, I say that 
with a view to clarify the whole thing, 
with a view to know the truth of the 
matter, I would ask the House and 
the Minister concerned to agree to a 
Committee of enquiry being set up 
immediately.

It may be a Conmiittee of Parlia
ment or may be some other commit
tee wherein Members of Parliament 
may be associated. Anyway, a Com
mittee of enquiry may be set up forth
with to know the truth of the whole 
thing. If there is really o nothing 
wrong, if it is all a baseless allegation.

we will be really satisfied. But, let 
us probe into the whole thing and see 
the real truth. I feel that if such a 
step is taken, Government and the 
Ministry in particular, will emerge 
better. It would be good for the 
Ministry also to agree to this propo
sition. So I commend my suggestion 
for an enquiry into the whole matter.

Shri N, C. Chatterjce (Hooghly); 
Mr. Chairman, in the interests of the 
Government and the purity of admi
nistration, this debate should be wel
comed. Shri Kamath has made a very 
strong case. He usually makes a 
strong case. But, bereft of all rhetori
cal flourishes, if you look at the nar
ration of events and facts, you will 
find.........

Shri T. T. Krishnamachari. You
find that you can argue the case in a 
coxirt.

Shri N. C. Chatterjee: I am arguing 
no case. I am stating facts. Facts are 
more telling than speeches. Any 
Government should be ashamed of 
what they have done. I am sorry to 
say that the Grovemment’s bona fides 
are suspect. The sooner the Govern
ment clears up the matter and places 
all facts and figures before Parliament, 
it is better for them.

Look at the facts. We are complain
ing about a notification which was is
sued on the 24th of January, 1956, 
which ordered the closing of certain 
contracts at certain rates, which rates 
we say are not fair and which rates 
were really put down in the interests 
of some people, a small coterie possi
bly. Look at the facts. On the 22nd 
of December, 1955, the Chairman of 
the Forward Market Commission is
sued a directive from the Central 
Government to the President of the 
East India Cotton Association of a 
peculiar character. The order of the 
Government was this: the Board of - 
directors of the East India Cotton As
sociation should take immediate action 
to prevent the prices in respect o f  
hedge contracts in cotton for Febru
ary 1956 settlement from rising above
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” Rs. 700 per candy. This order is to 
the autonomous corporation that you 
must see that all these February set
tlement contracts should be settled at 
rates below Rs. 700 at least not ex
ceeding Rs. 700. At that time, undier 
the rules and bye-laws of the Asso
ciation, contracts had been entered 
into and those contracts had been 
going through the clearings from 
time to time. The contracts were 
then outstanding at Rs. 745 per 
candy. One of the greatest industria
lists, a man of great integrity and posi
tion, was the Chairman of the East 
India Cotton Association, Sir Puru- 
shottam Das Thakur Das. Sir Puru- 
shottam Das Thakur Das’s Committee 
met and they pointed out that what 
the Government had directed is not 
fair and proper, because, look at the 
facts. On the 22nd of December, the 
spot rate for desi cotton was Rs. 800 
per candy. The prices for hedge con
tracts in cotton for February, 1956 
delivery were between Rs. 737 and 
Rs. 748 per candy. Also the prevail
ing prices for hedge contracts in cot
ton for May, 1956 delivery were bet
ween Rs. 700 and Rs. 718. Therefore 
unanimously Sir Piirushottamdas and 
the Board of Directors said there was 
no case for artificially making some 
people lose money and for compelling 
these contracts to be settled at that 
rate. The rate was Rs. 745 and if you 
compel them to accept it or settle it 
at Rs. 700, they would lose Rs. 45 per 
candy.

One point should be emphasised and 
that is this. A very responsible officer 
of the Government is appointed and 
he has got power under the law to fix 
ceiling rates. The Textile Commis
sioner in exercise of the powers con
ferred on him under the law had fixed 
the ceiling rate at Rs. 840. Therefore 
the rate of Rs. 745 which was then 
prevailing in the hedge market was 
below the ceiling, and the Association 
said, Sir Purushottamdas and the 
Board of Directors said, that it was 
not proper to artificially inflict this 
loss on people and therefore* they were 
not going to do it. Immediately that 
was done, on the 23rd December the 
Central (iovemment suspended hedge

contracts in cotton and thereby practi
cally they were threatening the Asso^ 
ciation, coercing the Association to 
accept Government’s directive. The 
Board again met. Sir Purushottamdas 
and the Directors said that it was un^ 
fair that the Government should put a 
pistol 'at their heads and order th« 
suspension of all trading in that man
ner. They said that the Government 
might have a giant’s strength but it 
was not fair to use it like a giant. 
They again met and ,̂ discussed the 
matter, pointed out the facts and 
pointed out that the prevailing rate 
was higher, that even the spot rate 
was higher, and they said when the 
spot rate was higher it was not fair 
that they should order this thing to be 
done.

On the 30th December Government 
issued a second notification just to 
penalise the Association, teach the 
Board of Directors another lesson be
cause they did not submit to Govern
ment’s vagaries and whims and the 
Government again suspended the mar
ket for another week. There was thus 
a double suspension. The Central 
Government extended the period of 
suspension for another seven days. 
Sir Purushottamdas threatened to re
sign and resigned, and then the Board 
caved in and passed a resolution suc
cumbing to Government’s dictation. A 
suit was filed in the Bombay H i^  
Court challenging the legsdity of that 
resolution on the 6th January which 
was ultimately compromised on the 
24th January. And on the 24th Janu
ary the compromise was this, that the 
Board should meet again and decide 
it on merits whether they should sub
mit to Government or not, that tiiey 
should apply their mind and come to 
an independent judgment On the 
24th January they were to meet in 
terms of the compromise which was 
put in before Chief Justice Chagla and 
another Judge of the Bombay High 
Court, and on the 24th January when 
they went back from the court in 
order to hold this meeting of the 
Board, in order to arrive at a proper 
determination as to what should be 
don4, they were served with a noti
fication. The notification was that the
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[Shri N. C. Chatterjee]
Government had amended the by-laws 
of the Association on the 21st January 
by another notilicatio]^. It is an amaz
ing piece of executive action that the 
by-laws of the Association were 
amended by a notification, and by 
virtue of that notification Government 
assumed certain powers, and by virtue 
of the extraordinary powers assumed 
by them by that notification they is
sued the notification of the 24th Janu
ary saying that all these contracts 
should be closed at Rs. 700 and that 
should have retrospective effect.

I have got a copy of the notification 
in my hand, and it is a string of plati
tudes which makes it more suspect. 
It says:

“In pursuance of clause (1) of 
by-law 52(A) of the by-laws of 
the East India Cotton Associa
tion..........”
This by-law 52 (AA) was enacted, 

of course nobody knew, possibly by 
somebody in New Delhi and commu
nicated on the 24th January.

.1 hereby notify to you 
that the Forward Markets Com
mission is of liie opinion that 
continuation of trading in hedge 
contracts for February and May, 
1956 delivery is detrimental to the 
interests of trade, detrimental to 
public interest and detrimental to 
the larger interests of the economy 
of India” .
Therefore they ordered that all con

tracts should be closed on the 24th 
January, 1956 at Rs. 700 for February 
delivery and Rs. 680-8-0 for May 
delivery. This trinity, these triple 
expressions “detrimental to the inte
rests of trade, detrimental to public 
interests and detrimental to the larger 
interests of the economy of India” , are 
all surplusages, verbiages, mere eye
wash in order to convince the public 
that something noble and grand was 
being done. But, in fact, if you look 
at what happened, you will find that 
it is absolutely wrong to say that this 
was done in the interests of the eco' 
non^ of India.

What remains to be seen now la 
whether the declared objective—

assuming they are honest—of the For
ward Markets Commission—which, at 
that time, only meant the Government 
of India and nobody else— ĥas been 
achieved by the suspension of trade 
and by this forced fixation of the arti
ficial price of Rs. 700.

Take, for instance, contracts which 
were to come into force from and after 
25th January. At the time when this 
artificial ceiling price was fixed at 
Rs. 700, the original selling price was 
Rs. 840, as fixed by the Textile Com
missioner. The floor and the ceiling 
prices were there, and they were not 
infringed. And, as it turned out, the 
production during that year, as my 
hon. friend has said, was not likely 
to be more than 44 lakhs of bales, and, 
therefore, the natural tendency was 
for the prevailing market price of 
Rs. 747 to go up, and, therefore, by 
no stretch of imagination could this 
price be reduced to Rs. 700.

Again, what happened was this. As 
a result of this fixation of the ceiling 
price at Rs. 700, despite this fixation, 
the ready price continued to take a 
higher trend.

Now, with regard to its being re
trospective in operation, what hap
pened was this. We want to point out 
that even in respect of contracts which 
were already in existence until 24th 
January, 1956, neither the growers, 
nor the consumers nor the general 
public were benefited by the artificial 
reduction of the price from Rs. 747 to 
Rs. 700. All that happened was that 
only those sellers who had sold their 
stocks were saved from their com
mitments, and they were benefited to 
the extent of Rs. 47 per candy. But 
the buyers suffered a very serious loss. 
The East India Cotton Association had 
a number of members, and they were 
carrying out the business under certain 
vigilant regulations. By the closing of 
these contracts at artificial prices, it 
was only some section of the sellers 
and some section of the buyers who 
stood to gain or to lose. So, the whole 
thing was .done only to benefit a small 
section of people and not to benefit the 
consumers or the growers, for they did 
not benefit.
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Now, the pertinent question is this. 
Why did you do it? Who moved it? 
In whose interest did you act? The 
bona fides are suspect. They are to 
be cleared up. The sooner they are 
cleared up, the better will it be for 
all. And Parliament will be failing 
in its duty if it does not demand a 
full probe into this matter and make 
a thorough investigation.

Shri K. C. Sodhia: I do not know 
what reply Government are going to 
give to the points that have been 
raised. But at the time when 
the business in th forward mar
kets of the East India Cotton 
Association was closed, there was 
a hue and cry, and there were 
articles and articles on this question; 
and I happened to study the question 
well. My impression from what I 
read then was that the East India Cot
ton Association thought themselves to 
be the masters and the lords of the 
cotton market.

You Imow that the prices of cotton 
react upon the prices of cloth and if 
the prices of cotton are allowed to go 
higher, than even the ceiling rates 
warrant, then clearly it will be going 
against the interests of the vast masses 
of people who use cloth.

Now the East India Cotton Asso
ciation thought that they were the 
masters of the situation. Knowing full 
well that the crop of cotton was rather 
poor that year, they thought that they 
could raise the price of cotton as high 
as possible, from Rs. 700 to Rs. 740, 
then to Rs. 750, then to Rs. 800. That 
was a rise which no Government could 
view with equanimity. Evidently 
some action was considered to be 
necessary, and I think the Government 
did the best thing possible in the cir
cumstances.

You know that if the fadka prices 
go up, they react on ready prices. 
The ready prices were even higher 
at that time than the fadka 
prices. The fadka prices were allow
ed to go on rising. This had 
repercussions on the ready prices 
and on the cloth market; the prices of 
cloth began to go higher and higher. 
Therefore, it was but proper that the

Government, in spite of what the Cot
ton Association and its masters consi
dered improper or detrimental to their 
interests, thought proper to take ac
tion in the interest of the consuming 
millions of this country.

As regards the point that Dr. P. S. 
Deshmukh, who represented the A ^ -  
culture Ministry, said sometbihg 
which was in the interest of the agri
culturists, which happened to differ 
from the view of the Minister of Com
merce and Industry, that is but a 
natural thing. After all, the Minister 
of Commerce and Industry has to 
look to the interests of all the people 
of this land, while Dr. P. S. Deshmukh 
is only confined to agriculture (Inter-- 
ruptions) . Therefore, there is nothing 
to be wondered at in that.

I do not know about the charge 
against the Government that certain 
people were benefited by this action 
of Government. Of course, in fadka 
there are people on this side and on 
the opposite side. Of course, one set 
of people must gain. Therefore, those 
who were the sellers, gained while the 
buyers did not gain. That was a 
natural thing.

So I do not see anything very ex
traordinary or anything which m i^ t 
strike us as going beyond the ordinary 
limits that should weigh with this 
Parliament to go into the question 
again or to appoint a Committee or 
Commission to inquire into the matter. 
It is an academic question which has 
been prompted by certain big pe<^le 
of the cotton trade. My hon. friends 
opposite are pleading -their case and 
casting aspersions on the Government 
I considered this matter then very 
seriously and came to those conclu
sions, and I am stiH firm on those 
conclusions.

Shri G. D Soman! (Nagpur-Pali): 
I had no intention of taking part in 
this .debate when I saw this item on 
today’s Order Paper about the dis
cussion on the floor and ceiling prices



3695 Floor and Ceiling 19 DECEMBER 1956 Prices of Indian
Cotton

3696

[Shri G. D. Somani] ,
of cotton, because I never knew that 
the action of Government, which was 
taken about a year ago, was the sub
ject matter of today’s discussion. But 
being connected with the textile in
dustry, I claim to know something 
about what happened at that time; 
although I had no opportunity of 
checking up the details—I could 
gather only just now from the speeches 
of hon. Members that this matter was 

‘under discussion— still claim to know 
something as to what was happening 
in the market at that time and what 
repercussions would have been there 
if the particular action which was 
taken by the Ministry had not been 
taken. I am afraid that my hon. 
friends seem to have been very 
well briefed by somebody but do not 
appear to be very well acquaint
ed with the dealings of the For
ward markets. It is exactly the 
supply and demand position which 
my friend Shri Kamath referred to. 
The cotton crop last year was only 43 
lakhs bales and this year it is expect
ed to be 55 lakhs and that was exact
ly the reason why there was a great 
danger of the prices going out of cont
rol if no action had been taken. Those 
persons who were long in the market, 
those powerful bulls could certainly 
have taken the price to the ceiling of 
Rs. 840 in a few days but for the 
action taken by the Government. 
Therefore, to say that ttie action of 
Government did anything to benefit 
the few of the favoured parties is 
absolutely contrary to facts.

From my personal knowledge, I 
know that some of the powerful bulls 
were hit hard and adversely affected 
by the action of the Government 
inasmuch as they could not achieve 
their object of forcing the cotton 
prices to the ceiling in view of the 
very limited supply and in view of 
the very heavy demand from ihe mills. 
Such things are not new in the for
ward markets. Those people who 
come in day to day touch with those 
markets are well aware of thet re
sourceful genius of the speculators 
who are able to manipulate the prices

to suit their own end, and take advan
tage of the supply and demand posi
tion. At that time the supply posi- 
ticm of cotton in the market was such 
and so unsatisfactory that it was 
really very easy for those who were 
operating the forward markets to 
have forced the prices to a high level. 
It is only from that point of view that 
I wanted to make a clarification. 
Though we may not agree with the 
merits of the case or though we may 
honestly differ’ from his policy, there 
was absolutely no doubt in my mind 
that if no action had been taken by 
the Minister, there was nothing which 
could have prevented those specula
tive elements from taking the prices 
to the higher level that could have 
been permitted under the ceilings. 
Therefore, I do not think that the 
charge that the Minister’s action 
benefited a few of the powerful 
persons can in no way be substan
tiated. .

So far as the merits of the case are 
concerned, I say, one may have hon
est differences of opinion about the 
particular action which the Minister 
took. But, after all, the main and 
primary objective of the Forward 
Markets Act is to ensure the proper 
functioning of the markets and to 
save national economy, and the parti
cular market from undue advantage 
being taken by the speculators of the 
supply and demand position at a given 
period. From that point of view, I 
do not think there was anything 
mala fide or there was anjrthing of a 
nature which benefited a few persons 
in this action which Ministry took. 
I think, the acti<m, to some extent, 
helped to keep the prices under check, 
which ,was very essential from the 
point of view of national economy.

Shri T. T. Krishnamacbari: Mr.
Chairman, I shall now say a few 
words because I was in charge of this 
Ministry at the time this occurrence 
is supposed to hav% taken place and 
I am glad that my colleague has 
given me this opportunity to speak on 
this occasion.
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At the outset. I must express my 
gratitude to my friend, Shri Sodhia, 
who has brought an objective outlook 
to bear on this matter and who has 
been following this matter even 
though it is a year old now. I am also 
grateful to Shri Somani for putting 
the businessman’s point of view in this 
matter. I would like to tell the hon. 
Members that the question of the 
price of cotton, the supply of cotton 
etc. are matters which have been very 
closely followed by the Ministry of 
which I had charge some time back. 
In fact, in February 1955, the supplies 
were rather on the high side and the 
prices were dropping. I was almost 
ceasing my personal interest in the 
Ministry, nevertheless I had to go to 
Bombay and to buttress the market 
by allowing some export quota. The 
whole matter has been so carefully 
followed and so carefully looked after 
that we kept the prices at an even 
keel. But round about the end of 1955 
I think some time in November, the 
Chairman of the East India Cotton 
Association came to Delhi and wanted 
to see me. I think he came to my 
oflRce and told me that he was very 
worried about the market auctions. 
Auction dealings were rami>ant- and 
speculators were really getting hold of 

gthe whole thing. He said that Gov- 
^emment must act. I told him, what 

could I do? I said that unless the 
Association could help us, we could 
not catch or get hold of the people 
indulging in illegal auctions. He could 
not do anything to help us, but he 
said that we must take firm action.

Then came the squeeze. One point 
every discerning Member of the House 
like Shri Somani missed is this. Apart 
from the short crop, the speculation 
was on a particular type of cotton, 
where the tenderable quantity was 
very small—1316 Jarilla, the quantity 
which was available for supply 
against the hedge contract made was 
just a fraction. That is a point which 
hon. Members who have been briefed 
about it as my friend, Shri Somani 
said, have not been correctly briefed. 
The basic i>oint is not the floor or 
ceiling. The tenderable cotton of that

particular staple length was not avail
able and it was sold several t o e s  
over. Therefore, naturally it is a 
question of a free hunt for people who 
indulged in speculation to squeeze 
other people up. Circumstances were 
as my hon. friend, Shri Somani, men
tioned. The quantity of cotton was 
less. The quality of coton had 
deteriorated because of rams being 
non-seasonal. Altogether it was a 
fairly serious situation when the 
demand was rising, when more mills 
were being established, and it was a 
question whether the prices will 
reach not merely the ceiling but 
even beyond.

In regard to the question of floor 
and ceiling, hon. Members are not 
aware of the significance of it. The 
floor price of Rs. 495 has been fixed so 
as to indicate to the grower that if 
it went to that level. Government ^11 
enter and buy the cotton at the price 
of Rs. 495. The ceiling has been fixed 
so that if purchases are to be made 
beyond that, the Textile Commissioner 
will issue an order to the mills not to 
purchase beyond that price. Of course, 
there may be a few auctions which 
will happen underhand— ŵe know 
about it. In the case of floor, it has a 
direct connection with the grower. In 
the case of ceiling, it has a direct con
nection with the mills. This question 
of floor and ceiling is not a matter 
which î  something that my hon. 
friend l^ w s .

A second factor is this. While there 
is a hedge contract rate, the spot rate 
is different. The spot rate depends 
upon the physical supplies available. 
At the time Government took action, 
the prices were somewhere between 
Rs. 745 and Rs. 759. The spot rat» 
had gone very much higher, because 
it depends upon the quantity or quota 
that is tenderable. The hedge rate 
depends upon &e mere position of 
there being enough nimiber of specu
lators—one to offer, tiie other to hedge. 
The fact that the ceiling rate* was 
being, dangerously pierced had cer
tainly made it necessary to cause 
speculation. If the Forward Market
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[Shri T. T. Krishnamachari] 
Commission, which has been establish
ed and approved by Parliament, did 
not do what it has done, I am afraid 
they will be failing in their duty. To 
say that it has been done to benefit 
any one particular person is wrong, 
because I understand that the total 
nimiber of people who really tried to 
squeeze on the market knowing full 
well that the quantity of that parti
cular variety was not available was 
about five or six. I think they have? 
exhausted all the remedies nearly and 
imdoubtedly they must have lost.

But, I do not know who were these 
five or six. I do not know anj^thing 
about them, except perhaps now, after 
one year or so, the connected one or 
two or three of the five or six, must 
have approached Shri Kamath and 
Shri Kamath must have briefed Shri 
Chatterjee.

Shri Kamath: He knows briefing 
very welL

Shri T. T. Krishnamachari: Like a 
lawyer he is, he can always speak 
without preparation and he spoke in 
that particular manner.

Shri Kamath: We want to know the 
facts.

Shri T. T. Krishnamachari: My
hon. friend, Shri Gurupadaswamy.....
My hon. friend, Shri Gurupadaswamy 
assumes an air of profimdity on mat
ters which are of n o . importance at 
all.

Shri Kamafh: He has an air of
perfidy___

Mr. Chairman: This is not the way
to interfere. The hon. Member has 
used very hard words as villainous; 
then this side was quite silent. Now, 
I expect that he should have patience.
___ There is no question of speaking
even when the Chair is standing,

Shri T. T. Krishnamachari; There 
is one himible submission which I 
want to make. I would not like the 
Chair to be angry with Shri Kamath 
because his reactions are involiyitary. 
What is the object of being^ angry 
with such a Member? ^

Shri Kamafh: I would like to know 
what his reactions are. Is it capitalist 
reaction?

Shri T. T. Krishnamachari: How
can he help it? He has merely proved 
it. The trouble about him is that 
some of these reactions are infantile 
and we must put up with it.

Shri Kamath: This is an idiotic 
reaction. Let him come to the point.

Mr. Chairman: I would just request 
the hon. Members not to use the 
language in the heat of the moment, 
which subsequently they would not 
like to have been used by one side 
or the other.

Shri T. T. Krishnamachari The
other thing he mentioned is this. 
Some papers were laid on the Table 
by my hon. colleague, Shri Kanimgo.
A statement was placed in which I 
may also have said that the price of 
Vijaya Cotton at Rs. 749 was good. The 
prices are fairly steady. The fioor of 
Vijaya is Rs. 569 and the ceiling, Rs. 
925. In fact the attempt is to get the 
price between the fioor and the ceil
ing. We should be happy so long as 
Vijaya continues to be Rs. 749 or Rs. 
750. Irrespective of the fact that I am 
no longer in charge of the Commerce^ 
and Industry Ministry £ind that I am^ 
the Finance Minister, I shall remain 
happy because the prices are on an 
even keel neither going down to the 
fioor, nor to the ceiling.

Another point was made that the 
growers were at a loss. At the tim« 
we took this action, the goods started 
moving and it is not correct to say 
that the growers had large stocks. Wb 
were quite convinced in our mind, as 
we knew how the goods were mov
ing, that it is the middlemen who 
lost.

So, where is the question of a com
mittee of enquiry or anything like 
that? The hon. Member was in the 
House a year back. So was the hon. 
Member, Shri Gurupadaswamy and so 
was Shri Chatterjee. He is not 
always in the House sometimes here 
and sometimes is the Supreme Court.
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But, what did they do for the last one 
year? I would have mentioned this 
if the hon. Members wanted the 
information in the other House! I 
would have given it if they wanted 
information here. What can I do if 
the hon. Member who raised this 
question did not go to Bombay for a 
whole year and went only pow? What 
can I do if probably somebody in
formed him just now?

Shri Kamath: Since February it
has been raised three times.

Shri T. T. Krishnamachari: Shri
Gurupadaswamy said about the Tex
tile Commissioner not being consulted. 
In all these matters, if he has precise 
information, he can make a statement. 
The Textile Commissioner happens to 
be an officer of the Ministry. He 
cannot ask my colleague if he has con
sulted him. Sometimes we do con
sult the Textile Commissioner. Some
times we ask him ourselves. The 
Minister is ultimately responsible for

any action that is taken. He is not 
going to take over Uiat an officer of 
his advised him badly or welL In 
this particular matter it is not a qu^- 
tion of consultation with the Textile 
Commissioner. It is a question of the 
Forward Market Commission and the 
general economy of the coimtry. I 
would like to say emphatically that 
where we interfered in these matters, 
we interfered correctly. We interfer
ed to do justice. We did weU by the 
economy and I think any impartial 
judge of events, if somebody is going 
to w ite  the history of cotton market, 
would say, the action that was taken 
between November 1955 and January 
1956 was in the best interests of the 
country.

Shri Kamath: A make-believe, a 
big make-believe!

19.01 hrs.
The Lok Sabha then adjourned till 

Eleven of the Clock on Thursday, the 
20th December, 1956.
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Columtu

STATEMENT BY DEPUTY 
MINISTER 3529-33

The Deputy Minister of Rail
ways and Transport (Shri 
Ala^an) made a statement 
stating the position in regard 
to allegations of rallr>HRnp««6 
at Ariyalur Train Accident, 
made by Shri Kamath on 
the 18th December, 1956.

PAPERS LAID ON THE 
TABLE 3533-34
The following papers were 

laid on the Table :
(1) A copy of the 

priation Accounts , 
and Telegraphs), 1954-55 
and the Audit Report,
1956 Part II, under 
Article 151(1) of the Cons
titution . . . .

(2) A copy of the Notifica
tion No. 18-CER/56, 
dated the 27th November,
1956, under section 38 
of the Central Excises and 
Salt Act, 1944, mak
ing certain further amend
ments to the Central Ex
cise Rules, 1944 . .

(3) A copy of the minutes of 
the sittings of the Com

, mittee on Absence of
Members from the sit- ♦ 
tings of the House (Twen
tieth and Twenty-first) 
held du r^  the Four
teenth Session . .

(4) An extract of the alleged
speech of Shri R. Govin- 
dan, District Board Mem
ber, Kulitalai re Ariyalur 
Railway Disaster . .

(5) A pamphlet re All Party
meeting on the Ariyalur 
Railway Disaster in South 
India held on 7-12-56 at 
Tiruchirapalli . . .

MESSAGES FROM RAJYA 
SABHA 3534-35
Secretary reported the following 

messages fromJÊ jya Sabha :
(i) That at its sitting held 

on the 17th December,
1956, Raiya Sabha had 
agreed without any amend
ment to the Territorial 
Army (Amendment) Bill, 
passed by Lok Sabha on ^
the 23rd November, 1956 "

(2) That Rajya Sabha had 
no recommendations to 
make to Lok Sabha in 
regard to the following 
two Bills, passed by Lok 
Sabha on the 12th De
cember. 1956 : . .
(i) Finance (No. 2) Bill, and
(ii) Finance (No, 3) Bill .

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS 
BILLS AND RESOLU
TIONS PRESENTED 3535
Sixty-seventh Report was pre

sented . . . .
REPORT OF ESTIMATES 

COMMITTEE PRESENTED 3535
Thirty-eight Report was pre

sented . . . .
LEAVE OF ABSENCE 3535-38

Seven members were granted 
leave of absence from the 
sittings of Lok Sabha .

STATEMENT BY MINISTER 3538-42 
The Minister of Information 

and Broadcasting (Dr.
Keskar) made a statement re- ,
^ding broadcasting facili
ties for political parties .

BILLS PASSED 3543-86, 3593-3676
The following Bills were I

considered and passed ; ■
(1) Appropriation (No. 5) Bill
(2) Appropriation (Railways)

No. 6 Bill . . .
(3) Appropriation (Railways)

No. 7 Bill . . .
(4) Kerala State Legislature 

(Delegation of Powers)
Bill . . .  .

(5) Central Excises and 
Salt (Second Amendment)
Bill . ; . .

BILL UNDER CONSIDERA
TION 3587-93

The Minister of Revenue 
and Defence Expenditure 
(Shri A. C. Guha) moved 
that the Union Duties of 
Excise (Distribution) Amend- 
mcnt Bill be taken into con
sideration. The discussion 
was not concluded . .
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REPORT OF BUSINESS AD

VISORY COMMITTEE ,
PRESENTED 36T7
Forty-seventh Report wis pre

tented . . . .
DISCUSSION RE FLOOR AND
CEILING PRICES OF INDIAN 

COTTON . . . .  3677*‘ 70 
Sliri Kamath raised a discus

sion re floor and ceiling 
prices of Indian Cotton.
^ e  Minister of Finance 
and Iron and Steel (Shri T.
T. Krishnamachari) replied 
to the debate and the discus
sion was conchided . .

Cotî mu

AGENDA FOR THURSDAY. 
aoTh DECEMBER. 1956

Consideration and^_
the Union Duties ofl-------
(Distribution) Amendment 

and die Territorial 
Councils Bill. Consideration 
of the Banking Companies 
(Amendment) Bill and the 
motion < .° f  «

High Power Commission 
on Safety in Coal Mines.

570 LSD
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